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LOK SABHA DEBATES

LOK SABHA

Thursday, August 18, 1:83/Sravana 7
1¢05 (Saka)

The Lok Sabha met at Elevea of the Clok

[MR. SPEAKER in the Chair)

o AN AAAH (FAYT) : FA Al

T & AT AT F T |

Weqs] WY : 91 FIE 409, 37
faq s grar  afsa froar & 7

st gAN WAATH ;WO 97 LT
F1 |1 q19 faar, gaa & &1 a7 fx
aar ¥ oWy gmiyr ®fg &, Fat &
ansd ¢ % ga arfaadz § & &
FIA 8 )

meqer Agiey ¢ 48 WY &d g1 A
g A @war, ag FF Al 98 &
qFHAT |

SHRI A.K. ROY (Dhanbad) : I am
on a point of order.

MR. SPEAKER There 1s no
question of a point of order during the
Quzastion Hour.

SHRI A.K. ROY Under your
Directions 31 and 32, on giving an
answer to  the Starred Question by
starting that thz statem:nt is laid on
thz Table of the House.....,

——

[\S]

MR. SPEAKER : WHY dont’ you
listen to somebody else ? Therc are
rules laid down. You can write to me;

you cannot do it here during the
Question Hour.

SHRI A.K. ROY: You hear me for a
minute,

MR. SPEAKER: NO, 1 cannot.

SHRI A. K. ROY : You see, Sir,...

MR. SPEAKER : I might see or I
might not see, it does not arise here.
You can write to me.

(Interruptions)
SHRI A.K. ROY : All the answer
given by the Railway Minister..,

(Interruptions)

MR. SPEAKER
question of telling it here,
write to me.

There is no
You can

(Interruptions)

MR. SPEAKER: Nothing goes on
record, whatever he says, without my
permission. .

(Interruptions)**

MR. SPEAKER : Not allowed. Why
are you trying to persist unnecessarily by
violating all the rules ? Not allowed. I
am not going to listen to it. You can
Write to  me. You can do

4everything, but you cannot ride rough

shod. You can see me. All the gates
are open here. But you cannot do it
here. You cannot break the rules. I
will not allow you to do it here.

"*Not recorded,
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ORAL ANSWERS TO QUESTIONS

Import of Engines

*349 SHRI SUSHIL BHATTA-
CHARYYA : Wiil the Minister of
RAILWAYS be pleased to state :

(a) whether his department s
considering import of 20 engines of 6,000
horse power from the USA, the U.K.
and Sweden;

(b) whether buying some  high
powered locos from these countries is a
condition to their helping the Indian
Railways to manufacture them at home:
and

(¢) how
engines are
exchequer ?

much the imported
going to cost to the

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN
CHAUDHURI) : (a) to (¢) A statement
is laid on the Table of the Sabha.

Statement

(a) Yes, Sir. Against a tender for
20 prototype electric locomotives of
6,000 horse power floated by the
Ministry of Railways, offers have been
received from five firms from U.K.,
Sweden, Europe and Japan. There

has been no offer from any firm of
U.S.A.

The offers are under
evaluation, and no decision
taken so far.

technical
has been

(b) No, Sir. However, the Indian
Railways propose to  manufacture
indigenously the locomotive of the
design, selected after service
under technical collaboration
foreign supplier.

trials,
with the

- (c) The cost of these locomotijves
will be known later after the commercial

portion of the tender is opened and
evaluated. '

SHRI SUSHIL BHATTACHARYYA:
With the Chittaranjan locomotive factory
currently producing 3000 horse power
ioc(omotivc in collaboration with foreign

AUGUST 18, 1983
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companies, instead of importing highly
expensive prolotype engine, is it not
possible to manufacture 6000 horse powcer
engine by importing the lates tcchnology ?

SHRF A.B. A. GHANI KHAN
CHAUDHURI : 1n the | context
of the proposed Increase in the trailing
load of freight trains to 4, 5000 tonnes
and 7,500 tonnes, it has now become
inescapable to introduce a new design
of locomotive. We ,are importing
more for the technology.  This type of
technology is not available in our
country. So, there is no other way but
to import it. Then on this, we are
being guided by the Railway Reforms
Committee. It has also recommended in
part 2 of its report the necessity to
update—l am emphasising ‘update’—
the technology of electric locomotive.
They have also said that it is necessary
to import a few designs and prototy-
pcs in  the beginning, rather than
undertake a prolonged and expensive
rescarch effort at this stage to develop
such a new design. The Railway
Reforms committee has also stated that
the imported designs or prototypes
would have to be adopted to Indian
conditions and this would require
modification after extensive field trials.

SHRI SUSHIL BHATTACHARYYA :
Sir, I want to know whether the
Government is proposing to set up a
new factory to manufacture these high
powered engines or whether they are
going to manufacture them in the
existing factories at Chittaranjan and
Varanasi.

SHRI A.B.A. GHANI KHAN
CHAUDHURT : Well, as things stand
today, we are thinking of manufacturing
these in Chittaranjan, if the situation is
favourable. At the present moment we
are thinking that after this prototype
cngine comes we will have a look at it,
and may borrow the technology to
manufacture them, we will do it in
Chittaranjan.

SHRT SUNIL MAITRA : This is the
advance report of the Comptroller and
Audit General of India. This is put up
for sale. This 1is
Railways for the year 1980-81.

the report on the,
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PROF. MADHU DANDAVATE
Why do you say that it is put up for
sale ?

SHRI SUNIL MAITRA : Because it
is sold in the open markct; and he
cannot say that I am quoting from some
document which is forbidden.
Because, these people are in the habit
of saying anything.

In this report the C&AG says that
the number of clectric motives on line
increased betwecen 1969-70 and 1980-81
by 475. The traffic carried under the
electric traction however increased by
61 per cent only. That means, whereas
the number of electric locomotives
increased by 93 per cent, the traffic
increased only by 61 per cent. Uuder
these circumstances, where is the
necessity for importing electric
locomotives when foreign exchange is so
scarce and at the moment the Railways
are handling less goods traffic compared
to what they were handling last year ?
In view of such a Situwation will the
Min. *er assure the House that since wc
have electric locomotives in stock we
would not impot these electric engines ?

SHRI. A.B.A. GHANI KHAN
CHAUDHURI : Mr. Speaker, so far as
this year is concerned, rather this
season is concerned, I would say that
obviously we arc carrying more than the
last year’s load, but we have not yet
reached the projected offerings that we
thought we will rcach when |
presented the Budget to the House.

Now this calculation is not for this
year or for 1984 or 1985. This is from
today to 2000 A.D. to mect the traffic
that will be there then. The samc
Railway Reforms Committec has given
an opinion on this. And we arc
being guided by the same Railway
Rceforms Committee and they have
asked for,,,({nterruptions)

SHRI SUNIL MAITRA ; Is it
something sacrosanct ? 1f that is so,
this Committee Report should be
discussed in the House also. 1 do not
consider it to be sacrosanct,

SRAVANA 27, 1905 (SAKA)
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MR. SPEAKER : It is a question of a
Committee’s decision, and its report.
1t is for the Government to accept it or
reject it and do whatever they like.

SHRI1 A.B.A. GHANI KHAN
CHAUDHURI : That is what has been
recommended by the Railway
Reforms Committee and on their
recommendation we are importing
these engines and today it is the
tendency all over the world, specially
in France, Specially in U.S.A., and
Canda They are all going in for this
type of powerful engines so that they
can haul more and more number of
wagons than we are doing now.

The entire purpose of import is to
get the new type of technology. Now
we arc having locomotives hauling 4500
tonnes. They did not exist earlier. We
imported the existing design from abroad
Now it has become very common and
very popular in our country Similarly
for this type of 4500/7500  tonne
prototype of engines we are importing
the technology. We are for the
technology.

SHRI PRATAP BHANU SHARMA;
The action of the Government is to
introduce a higher power electric
locomotive to meet out- the increased
demand of ratlic, especially goods
traffic. But in the reply the hon,
Minister has stated that these higher
power prototype locototives are being
imported without having the agreement
or terms of transfer of technology
whereas in this House he has said that
the Railways are ftrying to import
advance technology. When  these
engines are running successfully in
Japan, France, Soviet Union and other
advanced countries, what is the need of
importing the prototype immediately ?
Why can we not import the technology
to manufacture the locomotives in the .
Indian conditions or facilities available
in our own factories ?

SHRI A.B.A. GHANI KHAN
CHAUDHURLI : I have already read the
report of the Railway Reforms Committee

SHRI PRATAP BHANU SHARMA :
Has it been suggested by them to import
these engines ?
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SHRI A.B.A. GHANI KHAN
CHAUDHURI : Please listen first and
then you can put your second
supplementary.

MR. SPEAKER : Even if you
recommend, 1 would not give him
second supplementary.

SHRI A. B. A. GHANI KHAN
CHAUDHURI :1 am sorry, I did not
recommend. Against the above
background, we decided to import
limited number not exceeding 20, of
high power prototype electric
locomotives. The Most suitable type
will be selected after extensive trials. The
emphasis here is on extensive trials.
After that, indigenous manufacture will
be undertaken in Railways  own
production units with  necessary
collaboration agreements. We will
reach an agreement., At the present
moment, a limited tender was issued to
seven foreign firms, who are known
manufacturers of electric locomotives.
In the world we do not have many
more firms than these seven firms.
The technological portion of the
tender was opened on 9.6.83.

.

sft gew Arvrger wfzar @ & @47
¥ sAar=gar g fw osoa 7 ama
qIgT J319 & fau usgET § ozaw
§FSA AAMHT ST FAFG T30 AT g
"R a7 %A W@ § a1 347 7y qarfzai
F oY W9 gEFT GIIT FIE@ A1 Z E 7

WA AGIA : A8 AT HIAl AL
g
wrg Wik faqes gew w1 awman wly
*#351. tat. wifaa gare dgar

ut Wiw fag : Fur I t&aﬂ.
qg aqM &1 F97 &1 &

(%) 711 g g= g f& Wiy 7w
fazred gew mifs &1 aga adt vla
fafwsa sgfaaat Mt geaAd &1 M
qF1IT 92T §;
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(@) afz gi, ar T&r ufw ga
frast §;

() zadr wufxy gFzsr @ A&
3T FILA §; M

(o) 28 aga 34 & fam F41 3917
fag Tu & 7

THE MINISTER OF RAILWAYS
(SHRT A. B. A. GHANI KHAN
CHAUDHURAL) : (a) to (d) A state-
ment is laid on the Table of the Sabha.

Statement

The amount outstanding on account
of freight and demurrage etc. against
various individuals and institutions, as
per the prowsional accounts for March’
‘83 is Rs. 112 crores. The outstanding is
not considered huge, as compared to
the total Goods earnings for the year
‘82-83", amounting to Rs. 2972 crores.

The main reasons for outst.nding
arc non-payment of  freight and
demurrage by Power Houses (Rs. 72
crores), Steel Plants (Rs. 10.09 crores),
Food Corporation (Rs. 4,55 crores) and
other parties as well as debits under the
process of recovery from Station Staff,

Constant efforts are made by the
Zonal Railways to get the oulstanding
freight and demurrage dues cleared by
the parties. The steps taken include
maintaining liaison with parties at
appropriate levels, issuing notices under
sections 55 and 56 of the Indian
Railways Act, 1890 exercising lien on
goods received and imposing the
condition of compulsory pre-payment of
freight whenever necessary.

1. wfea FRITAGAT : Heqe AT
g3 HEIZT A 112 FUT & A ¥ 86-64
U3 & & fgarg ar qar fgar g fs
gg fastadt a3 AT g@q weq geara
F qig EErg . H oawwar g %
25.36 FUE &. FT IF1AT TIZAE qrafar
F FATLPAC TF 17 AAT GAT
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7T &1 AW v fw swigae qrefa
ar I|aqfa ar sgrqrfrat & qrg qeray
W e g F FI T FF U@ g+
F 8 7 gr2-a) ¢ saarfal 1 faar-
FT & FIT I F1 AT 09§ @A
w1 gfez & guT-3uT T1zad T & |

Sl UH. TRTQA ITE @ 1T AIS
T #4119 A7 €, dY IO &I AT
Zfaq

gr. wfwa Faw wgar : §F F7I7 €
sqraifeat eix gaafaai o s
Margl § €9F T gl F FTWT "AIAT
a1y wid feza ¥ T@a #1 Flag @ gle-
g1 saaift 71T as-ar sqwifar
1 moq # fgars & fezal &t wag
TAT QT TIAE FUFT F 135 sA5€4]
3 g g, faau fF F19wl f291 % 9
@ & fezal ¥ € agr @ | #471 TAAN
SAFINT wAT HgEg &1 g ! afg g,
a1 gA®] UFA o (A0 A9 F4T &1
ITF FIA AT @ E 7

SHRI A. B. A. GHANI KHAN
CHAUDHURI : 1 feel in terms of
percentage the outstanding amount is
only 3.77, which, to my mind, is not a
big amount. We carn about Rs. 2972
crores. With regard to power houses,
steel  plants and other public
undertakings...(Inte-ruptions)

There are two parts to the question.
One relates to the delay in payment
mainly of power houses, steel plants and
other public undertakings. In their
case the delay is due to administrative
bottlenccks: objections and clarifications
sought for cause delay. With regard to
the connivance of the railway officials
with corrupt business men which you
are talking of, that may b2 the case

but 1 am not aware of it. What is the
solution ? One solution is to ask for
pre-payment of freight.  This is not

supposed to bc a very hcalthy practice
in the commercial world. Normally we

SRAVANA 27, 1905 (SAKA)
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do not ask for pre-payment. But that

does \not mean that we rule it out
totally. In the case of some black
sheep we may ask for pre-payment of
freight.

Y. RiSta §AIT AZAT: w787 wPhaq,
AT gATT T FA7T A AT &

weqa AZNAy : Ffgw A9 Fa1 9183
g, SaFI qara faaar 2y &

1. wiqa gA1T AgAr: & AAAT
Jigarg’ f& 1 g wifseg Qa2
9 & UFA F fay #rr Y7 9 F19-
JIE &I A7 W@ E 7 T F) w4 F
FIL ATqIATT gr IFaafa wa4ar
AT IAT AT § @ T g UL
T1A32 £ T £-3951 UFA & fog
A X qQEFAT I90T g ? NA¥eE &
SaF! UF A a1 gwarn, Ffs 1-
9+ g7 I &I ATl TIA & 41T
F31 F AT § |

MR. SPEAKER : He

about the delaying tactics
people to receive things.

1S asking
by some

SHRI A. B. A. GHANI
CHAUDHURI : Sir,

KHAN
I think the only

solution lies with us is demanding pre- |

payment of freight.

MR. SPEAKER : Hc wants to know
whather some people want to use these
wagons as godowns. shifting them
from this place to that place.

SHRI A. B. A. GHANI KHAN;_
CHAUDHURI : 1 have no knowledge
of this. If he kindly sends his
suggestion. I will certainly look into
the matter. k

PROF. MADHU DANDAVATE :
They should threaten auction of such:
commodities if they are artificially kept
accumulated. That is the best thing.

sit viw fam@ qraaw : 2rer aaeg

g-HIA FT I § AT AIGH ATAH
Agt g 7
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S, wfwa FAIT Agar : I3 IAIT-
qfgal ¥ ST STy TG IAE F AL
g FAEIT &, T fF Ge-0 71 HT AIST
wedt agaId F1 Aag ¥ wluF A
W § | pI-U A AT JART F SO
1 gaq & fay gar &, v feafa o
g7 A9 [EH F) AJAAAIZH HE F1
gfse & w1 weaga frar g, afe fwar
garggarg !

SHRI A.B.A. GHANI KHAN
CHAUDHURI Well 1 think we
have rationalised the structure. If the
hon. Member has any suggestions, 1
will look into those suggestions.

DR. SUBRAMANIAM SWAMY :
But there is a Committee on that.
SHRI A.B.A. GHANI KHAN
CHAUDHURI He has offered the

suggestions. Will lock into the
suggestions.

DR. SUBRAMANIAM SWAMY : Does
that mean that therc will be now
at all on rationalisation ?

MR. SPEAKER : Didnt’ you get a
certificate from MR Swamy ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI : will get it.

st /iw fag : w5 wgika g9
917 § wgr g {5 112 503 wa¥ &7
IHAT 9] 7718 § aga gigi @A g,
afwa afg ag sqar guasy Q A @A F
STEIT & [qT FAT g1 112 $US w97
Wq 72 FUT 94T q1a-grada an
T, 10,09 FUT TAT T wizg
F1 8YE A1 4.55 FAg wqar g
FIXARTT &1 IF IFAr § 9 ga
TFH &1 79 qIY7T AT § | gegia
W9R T2ediE & mifadr @rza ¥ faar

T—
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“imposing the condition of
compulsory pre-payment of freight
whenever necessary.’’ :

UF IH1 AT AT IHAT § A A
Al gt ot fedtz $3 1@ §-391 941
wareq ag wizaraq g f& za seafaal
¥ S-wT [T F ART A, agifE
ggid gz wgr § fo g7 & /@ 98«1
Al gt g | AT & 7 fw3as §, 5@
fay faq &1 & TF14T g ST -
q¥eZ FT AIZA & F1 JATCE 7

SHRI A.B.A. GHANI KHAN
CHAUDHURI : 1 have said, this is not
a very healthy practice. Normally it
is not done. Only from the blacksheep
we extract this pre-payment. Otherwise
normally we don’'t. (/nterruptions).

With regard to power houses and
Power plants and all that, they are all
Government undertakings. What we do
is, from time to time we write to Chief
Ministers and other Ministers to look
into the matter and pay us off, and
normally it is done. Not that it is not
done but sometimes delay occurred, that
is true.

SHRI SONTOSH MOHAN DEV : 1
would like to know from the hon.
Minister whether according to railway
tariff regulations, there is a rule to
auction the goods if the freight is not
paid for a particular period. And if
so, what is the percentage of recovery
against this backlog ?

SHRI A.B.A. GHANI KHAN
CHAUDHURI : This is not with me.
I will not be able to give the answer.

SHRI KRISHNA CHANDRA
HALDER : Minister stated that the
amount outstanding is Rs. 112 crores.
It amounts to 37; only. 1 think the figure

is not correct. The amount will be
more,.

MR. SPEAKER : Do you base your
drgument on thinking or have you some
solid facts ?
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SHRIT KRISHNA CHANDRA
HALDER My argument is based on
solid facts. There is some arrangement
with the top brasses of the Railways.
So, the figure is not correct. He said
the amount of Rs. B86.55 crores 1is
outstanding against the public sector—
power houses, steel plants and food
corporation. The amount outstanding
against the private sector is Rs. 26
crores. I would like to know how many
big houses have not paid demurrage and
what are the names of those Houses ?
How many cases have been instituted
against them to recover the amount
from the private and public sector ?

SHRI. A.B.A. GHANI KHAN
CHAUDHURI : 1 have given the list and
1 think my list is correct. If the hon.
Member wants to challenge the list,
well I have nothing to say.

MR. SPEAKER : It is only his
thinking.

SHRI A.B.A. GHANI KHAN
CHAUDHURI : 1 stll say, as a
Railway  Minister  that my list is
correct,

* SHRI KRISHNA CHANDRA
HALDER : I want to know thec names
of the private parties.

MR. SPEAKER : You can give names
of those parties. You may lay that on
the table of the Housc.

st wita Yag : grzaz arfeay & qim
agl faar g

MR. SPEAKER : If he¢ has not got
the list, he will place it on the table of
the House giving the names against
whom charges are outstanding.

SHRI A.B.A. GHANI KHAN
CHAUDHURI : The amount
outstanding against private parties like
cemsnt factories, papzr mills, etc. is
Rs. 7.85 crores. That is already
there.

MR. SPEAKER : Pleasz placz it on

the Table of thes Houss=.
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SHRI. A.B. A GHANI KHAN
CHAUDHURI : All right, Sir.

SHRT KRISHNA CHANDRA
HALDER : What about the number of |
cases that have been instituted ? |

SHRI M. RAM GOPAL REDDY :
Previously Madam Gandhi had issued a
circular that if any person retained the
goods in wagons and did not take
delivery within a certain period, the
goods must be auctioned. Is that still
in force ? Was it relaxed in Janata rule ?
If it was relaxed, I want to Know from
the Minister whether the rule has been
imposed or not ?

SHR] A.B.A. GHAN] KHAN
CHAUDHUR] : These are the present
figures with me which | have given. ]
do not have any other figures.

SIIRT M. RAM GOPAL REDDY :
T have not asked about the figures.

MR. SPEAKER : Shri Shamanna.

DR. SUBRAMANIAM SWAMY :
I am afraid Q. 365 will not come. But
under Rule 46 the Minister can answer
after 12 O’ Clock. You said that you
will allow,

MR. SPEAKER : About what ?
_ DR. SUBRAMAN]J]AM SWAMY :
About Q. 365.

MR. SPEAKER : Is that your point
of order and that too during Question
Hour ?2 Q. 365 has not come yet.

DR. SUBRAMANIAM SWAMY :
It will not comz. And the Rulc says
that Minister ~ can answer after 12
O’'Clock. (Interruptions) Sir, are you
trying t0.eiee.

MR. SPEAKER : I am (trying to
curb your Impztuosity. .

DR. SUBRAMANIAM SWAMY :
My father failed. How will you
succeed ?

MR. SPEAKER

With your c¢o-
operation. _
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Conversion from M.G. To B.G.

* 3527 SHRI T. R. SHAMANNA :
Will the Minister of RAILWAYS be
pleased to statc :

(a) whether the progress of
conversion of Metre Gauge lines to
Broad Gauge is as per schedule : and

(b) if not, the rcasons there for ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) : (a) and (b) Due to
severe constraint on resources it has
not been possible to progress all the
on-going projects at a satisfactor pace.
Priority has, therefore, been accorded to
those projects which have made
substantial progress, so as to derive the
maximum benefits of the investments
made, instead of thinly distributing the
mecagre resources on a large number of
Projects.

SHR1 T.R. SHAMANNA : Sir,
when Prof. Madhu Dandavate was the
Railway Minijster, he laid the foundat-
ion—stone of this Bangalore-Mysore
conversion project from metre gauge (o
broad gauge and he had promised to get
it done within two vears. Now, cven
alter 5 years, it has not been done.
Bangalore-Guntakal linc has been taken
up later.

1 would like to know from the
Minister why there is unnccessary delay
in the completion of this project from
Bangalore to Mysore which is only of
80-mile distance.

SHRI A.B.A. GHANI KHAN
CHAUDHURI : Well, I do not know
about the commitment and all that.
What 1 get from the paper is that there
is acute scarcity of resources and
therefore a  decision was taken in
consultation with the Planning
Commission to give priority on 7
identified projects. Now, what we are
doing is, because of the constraint on
resources, we have asked the Planning
Commission  to identify the project
which we should take on priority basis.
And according to the priority, they have
identified 7 projects.
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SHRI  KRISHNA CHANDRA
HALDER : Which are those 7 projects ?

(Interruptions)

MR. SPEAKER : Why are you
interrupting like this ?

SHRI T.R. SHAMANNA : Sir, the
Bangalore-Mysore work is pending for a
long time. Now, Mpysore has become
very important because of the activities
of trade, commerce, employment,
tourism  ete., and thousands  of
commuters are travelling in this route.
Will the Railway Minister promise that
he would see that the conversion of
line from metre gauge to broad gauge
from Bangalore to Mysore would be
taken up carly ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI : Sir, the following threc
projects out of 7 have been completed
and opened to trathic :

1. Suratgarh-Bhatinda

(5]

Barabanki-Samastipu

Bangalore-Guntakal

Regarding  this Vitamgam-Okha-
Porbandar project, Phase T has been
completed and opened to traffic.  Phase
Il is in progress. If you want me to
read all this, I can read out.

SHRI K. MAYATHEVAR : Mr.
Specaker, Sir, it is concerncd with iny
constituency and the whole of Tamil
Nadu. When we were participating in
the Supplementary Demands for Grants
for Railways vyesterday, mysell and the
hon. Members from the Congress also
were very much worried about the
neclected situation of Tamil Nadu by
this Government as far as the railway
development is concerned. Even after
35 years of independence, we have got
only one broad gauge line to Tamil
Nadu in the year 1981. For that B.G-
line, the total project cost was Rs. 71
crores. In 1981-82, we got only Rs. 2
crores. In 1932-83, the Department
demanded Rs. 8 crores whereas they
sanctioned only Rs 2.5 crores. In 1983-
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84, as against Rs. 7.75 crores, they
sanctioned only Rs 1.75 crores. That
work is not at all progressing. The
work has been closed. All the officials
of the Department in Madras were
pressing me to demand more funds from
the Minister. 1 want to know whether
they are going to sanction sufficient
money for the work to progress as
scheduled...

MR. SPEAKER : It is a question for
the Planning Commission, not for him.
He cannot do anytning. You ask somc-
thing which concerns him.

SHRI K. MAYATHEVAR : The work
on Dindgul Karur-Madural-Tutioerin
B. G. line is not at all progressing due
to lack of funds. Thercfere, 1 want to
know whether he can direct the Gover-
nment to sanction mere funds for B. G.
line. Yesterday also I demanded it in

my speech.

MR. SPEAKER : It is your right to
demand. But it is a question for the
planning Commission. He cannot reply
it.

SHRI K. MAYATHEVAR : The
Minister has power to sancrion more
funds. What for are we having Mini-
sters ? What for are we having the
Railway Minister and the Railway Mini-
stry ?

MR. SPEAKER : You must know
that.

DR. SUBRAMANIAM SWAMY :
He has a good point. You cannot brush
it aside.

SHRI A. B. A* GHAN! KHAN
CHAUDHURI : To satisfy the hon.
Member, I may state that for the whole
of the country we require Rs. 600 crores.
Every year, the planning Commission is
giving only Rs. 50 crores How are we in
finish ti ?

DR. SUBRAMANIAM SWAMY :
Let the planning Minster resign.

oft UrSeE wars avad ; § Aradlg
gt S § A Fgar g s gagd)-
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qI-ZLHANT ATET H7axq & F9 1974
§ & gAT A7 | IF IF7T 39 WA £q9(Tq
dfeaq arcaw fas 4 ) g9 g Aral
&IqT @+ Y g1 4T 90 1 Fq7 ag gy
2 fF 39 19519 § 3T F19 71 a2
FT faar g agi & garfusrizal sy
qifag gar faar 7ar | afc ag g &
al #aT 94) AgIgT §Eq H) HIgEd
I fr @ qTg & TSy wrr I
gt Wik g@ FIW F1 FT q4F qU
HUA HT FIT FAA 7

SHRI A. B. A. GHANI KHAN-:
CHAUDHURI : The Samastipur-Darb-
hanga project is there But it is a very
low priorty for the planning Comm-
ission. I will not be able to give any
commitment to the House. .

sAAr wout atg) : ¥ 557 agiay
q Sraqar Jigdr g fa fagr &1 fraay
T AT A1ZAT F FIT AT FIF FY
gistdl g 91X fRgdAT  Fisarsy sy
grafasar 27 a5 & ? A=) Agied ag
AT AT FT FT FAr fH FAT T
maTE & faw aisar g
war g ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI : Sir, as I have explained
to you the priorities have been identi-
fied by the planning Commission. [
have no hand in this matter.

SHRI SATISH AGARWAL : Sir, You
are well aware that Rajasthan is a very
backward State. Unfortunately, Jaipur
is one capital which is not connected by
broad gauge. Every State capital is
connected by broad gauge e xcept Jaipur.
There have been announcement after
announcement by various Railway Mini-
sters in the past, particularly, on the
eve of elections that they will be cons-
tructing broad gauge line from D:zlhi to
Ahmedabad connecting Jaipur. I would
like to know from the hon. Minister
what is the latest Position in this. regard
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despite all assurances given by various
Railway Ministeres in the past that it
will be connected by broad gauge.

SHRI A. B. A. GHANI KHAN CH-
AUDHURI : We do not have any pri-
ority on this.

MR. SPEAKER : For that line, the-
re is no priorily. You can rest assurred;

(Interruptions)

MR. SPEAKER : Order please.

SHRI ABDUL SAMAD : A lot of
publicity has already been given to the
conversion of Dindigul-Tuticorin line
into broad gauge and about the laying
of a new broad gauge line between Kanur
and Dindigul. T would like to know
how far the work has progressed.

SHRI A. B. A. GHANI KHAN CH-
AUDHURI : The Bangalore-Guntakal
line has already been open to traffic.

SHRI K. MAYATHEVAR : How
can it be open to traflic when the line
is not yet laid ? The Hon. Minister is
talking about Kandla. The Hon. Mcm-
ber has asked about karur Dindigul line.

DR SUBRAMANIAM SWAMY :
The Hon. Minister is talking about
Bangalore-Guntakal line ?

SHRI K. MAYATHEVAR : The

Hon. Member is asking about Karur-
Dindigul line.

SHRI JAGDISH TYTLER : The
Hon. Member who has put the question
will ask for the clarification. Why are
you shouting ?

SHRI K. Mayathevar : When the
Hon. Minister has not given proper
reply, I have to ask for clarification.

(Interruptions)

MR. SPEAKER : Gentlemen, I will
suggest a shouting match outside;

SAR1 JAGDISH TYTLER ; Now
you undcrstand,
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SHRI SUNIL MAITRA : There
should be no question of blaming the
other Ministries. The Hon. Minister
is blaming the planning Commission and
the other Ministries. He should talk
about his own Ministry.

MR. SPEAKER : Not allowed. It
is irralevant. ¥ do not agree with you.

DR. SUBRAMANIAM SWAMY :
The Hon. Member asked about Karur—
Dindigul line. The Hon. Minister replied
about Bangalore—Guntakal line. How
can you allow this to go on ?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Because of scarcity of
resources, only 7 identified projects are
undertaken. This project does not figure
at all among those identified project
That is what I am saying-

MR. SPEAKER That project is
not there. That is what the Hon.
Minister says.

(Interruptions)

SHRI K. MAYATHEVAR : Again,
the Hon. Minister is wrong.

Mr. SPEAKER : You write to me.
Don’t be sorry.

SHR] K. MAYATHEVAR : If the
project is not there in the list, how will
the work on it start ?

MR. SPEAKER: Please don’t argue.
Please sit down. Please write 1o me.
You can come under Direction 115.

U. N. Aid To Poor Nations

*353. 1SHRI RAM VILAS PASWAN :
SHRI M. RAMGOPAL REDDY:

Will the Minister of EXTERNA
AFFAIRS be pleased 14 state :

(a) Whether Government have seen
the press reports which appeared in the
Patriot dated 4 July, 1983 wherein an
official of the United Nations has
indicated that many of the world’s poor
nations particularly non-aligned
gountries are -famins stricken and may



(R4

2i Ora/ Answe?s

go bankrupt without substantial new aid
by United Nations and the industrialised
world which are turning a deaf ear to
the most pressing needs of the low

income countries; and

(b) if so, whether any role has bzen
played by Government of India in
regard thereto and if so, the details
thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO : (a), The Patriot report dated
4-7-1983 was in the context of
UNCTAD-VI which took place in
Belgrade from 6th June to 2nd July,
1983. The report by an agency
journalist does not specifically refer to
any UN official and hence it is not
possible to state whether these views can
be ascribed to any particular UN
official. However, it is a fact that
many developing and Non Aligned
countries are severely affected by the
orisis in the world economy and that
they  require substantial  financial
resources to tide over the Orisis. Some
developing countries, particularly in
Africa are faced with the threat of
famine. Other developing countries are
confronted ,with a debt problem of
serious proportions. In this context
assistance by UN and other multilateral
institutions and by, developsd countries
have an important role. 1t is also true
that the response from developed
countries to these problems has not becen
as positive as was expected.

(b) Efforts to resolve these problems
are a continuing process through
discussions and negotiations. India ag
an important member of the Group of

77, and as the Chairman of th: Ny

Aligned Movement, is playing an active
role in such negotiations.

st TR fas@ Q| §A

wZEq ¥ Aq7 Jaq H T 7T 6g) § |
us at wg1 ¢ {5 fasfgs O =)

Efﬂfﬂiq{ agFa AT EARAE ag) €,
gax fapradis IO F aAA A
R T HGHT FAEAT 31 & guwal
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g fw z@ aradr § wrwa W g0 ayg
¥ gfga &1 941 #wglay AT GIFIL
gg AT w1 JA ¥ 5 ¥ sadfaw
F2IS F) faqar @1 ww WX E, %
qrg a1 73 a0 qray §, Iun -
fewe grz3ez sargr wgar & w9 Alwq
w gafq & sarar wgar & 0 we¥
wridfems gedtzgaa # aeg-aTg
%1 &ATT SIAT KT FTH & § AT
LI THeE gAF) ArgA § 1 3wk, aA.
U%. ¥ &t @17 fgar a1 &, Ia¥
T W@ &1 77 anrd arat §

A wA uglag ¥ sraar q1gar g
f& o a8 wrgdfizae geetagarT §,
faad awt as fawfaq 2% &1 egzar
@Al §, 4T IqF qAT37 F gegeyg §
IHIT #15 fa=mz 7 @r g ? afz
FT TGN ] 1 3@ qraey § g wy
X §I9 Fgald &L F FE qaaq
FFIT FIF FY I3 F &7 @ ¢ Fray
T WIS & AFT ST gF 7

ot qt. @Y. azfag wx : Jar fx
q3T %1 931 8, [=-fA0q gryaq &
g9A g AAAIF 47 &7 fF ma
weqral § g gar [rfgy, 37 g
g9 &1 WIAT A7 W FT | fayasg
fasfaa 2t @ F15 " a3k @
asndr § FaifE AT a8 AIAT T31 §
fs 337 fasmaTa v 1 o 23
§ qQre-ar% T faar groar a8,
afsT F9-9-F7  F IJ1T IT Feqroy
qT gg IA1d ITAT fF g7 At &1 gay
7 fear 171 80 AE I FEA &
AT gqq1 gaeqre’ § zafae 9g a9
geardl &1 fqar 99 33 &, w9 A
R g%d | Fa faarsT afcum ag gar
g fr 37 A F gaage WY A
faa qrar A fogar fawar arfgy,



23 Oral Answers

3T AgY faa qrar | @i IJAFL AW
W gg ufs F &7 QF & qrEAFT |
zgfad gy gz-fA0s aFaT A
7.9 W16 77, w1 fr fammastea 2
F1 §037 §, ¥ wgr fm T deart
qAfed &1 HIALHAT § | AT gAGST
3 fFar 9. 39% TR ¥ g9 {75
g9 ol uF QEY FIEIY g gATT
fagsY faza & & 3=l &1, gfAada
qiizfgdss sdr #29 §, @R W
gfeafag g i a8 T fF g7
geqral &1 feg gH gAT5ET fRar v
agar g faay =oiw fadwse fawfaq
2 Y mag FIA A A mwearg WK
FUT g1 @ &, saF! qfa & 91 q& |

gAY % g W 7 28 9T f9912
fear g awt 2 7 AT geafg Ag
g § Fifarr sy @ T SF gy
g9 HA HIT AL AT F 7T 7gATH
ATAY FATA AYTAAT F AT qT W
AT FJ § fF g8 wraa 97 ag
AT F 91 HI7 |

=it TR s arawE qUEU
937 g ¢ (% | gAIU A g¢-Ffaar
TAFA & AAA § 2,4 U & FI
HT IT KA § | qIimedard § @)
gIAT FAFITE HIT 99 & ¥ 3, grg
3 AT FAGIT  FIIT | (3WANT) TH
arasETy g % 1977 & Arzg #1193
wfazr gaFa 160 ST G, Fafw =1
®Y 410 STAT AT | & S(19a1 8 f5 %@
97 gIEATT ATAT 417 & gqary §
weTq & | oot ofefenfs § sar e
ag garg H30 fF g w9y gfq g @
gl, Y ¥ ® RS &1 wfyw
gfas fasrg $7 g% gt fa2ay &

qifas wgradar U F7 §  F7 6%
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@ ? fagw A wEgw f& ag wy
faug adY 8, STFT FI+T TG WL
EarIST fawrm & &1 afsa § a9
qIug &® 91 {5 aewre ag /1 aqrg
fe wreg faar oy g fagzTaay,
ag g9+ FF-qgTdlr F1 HfgF §
#fus ggg #3, fadal g I 9a1 faaar
g, ITFT TIATHF HIHT H TqAIQ,
w1Ag &A1 F AgF A faqat agraan
qXFA ¥ 7 fadqe a3 1 g@ I A
GIFTT FT 47 fa=2r g 7

st qt. &Y. axfag & @ ag Faq
gardd g Afg agl &, aiex g7 7e-
faxder 3 T fawrgate 2t St
qifg & =T gdr ATl 9v d |adar
18T & | I+gIa gg *farmw &1 § MR
FL W AfFa a1z @y F aia
gg & f& ag st mew-fadwar o2
gy FITFH g, Ig FIS CqIATG,
qeed1Zge AEN § AT4-9IST GGANT H1
Faifs g¥ #5 Al 4 fasfag 2o
¥ AT JAT 939 | ag 73T A fawr-
A & A fag N gwmi
foe srqg & o& gEY Y Q&Y mwae
a1 gTag Agt g1n 1 gafae &) Afaai
§1Us s gmard @ E O zw
fear & w7 w7 3@ § f gordr mew
faszar ag, M gw wr9w § oF
g &t #3E FT &, fawfaa 2aY @
Sl #E2 g9 ¥ W &, Wg A% gy a¥,
B9 IEF! F4 #I | AfFT ggF a1y
a9 % U@ AAd g, a9 gre
fasfas 2ot ¥ azz Jar wrazas ok
wfqarg g gw  fawfaa 3@
T+g W &fF s Y mwag 3
AR, § | 98 Faa i AgY 3, WL
A F & F gA AT W@ gt L,
TI9%] Tq q22 ¥ ZAr) waz @) At
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[T IFY  WigST W 7Y AT, FA
f& 3a¥ gi9Fd ITIT M AFIIR &
gag< ag ¥, ag il & faor s
e g, 39 fao giq 5§ =19 ifqqy
g IAF! mAIY F Hifam &I @ §
AT qrg g AreH-fFaar a1 agiT &1
FIfaa FTIE E

s} gR. TR MardE TS 0 qEG
UEYEA, Ag WA SARA AAT KT T
g, AT & qIgGIT T IgT FH
gfogar & @t § =Qu=d foamEd
W &1 Fifgg FIW “&F g1 9T
arge gar =rfge f&  zfuzar oF
qraTET F31 A1 f awF 2 Wi gfaan
¥ fgrgeara &1 ad) g59a 2 | gA fas
gAY W & g1 AT 7 g §, Afew
ga oY 3@y A #7937 FI @ & F%
bl &) gfaar & a1 § A1 gqqHe
gl Q1 &, va¥ fgegramm &1 aga
fezar §, a#gifs gamR @ IET A
FrEIT HI SATT FIT H AT I W 2 |

weqe AgRA - & gawar o4 fF
"9 IAF! FATT I IF 3 |

il gu. Tw Maia @A : fawig
it M &1 &1 ®w fgar A1 @8,
I 9T 4T R EE § ! AT VI
GIFHIT AMA-GATLFE L & AT & &9
¥ 3T mAT 93 T & T FF HUA
#1 FIfaa 3 ? GqF ¥ wran g F
14 wIgal g& geg €@ A/MAT AT IZT
g FUT IHIT A g1 H 1§ FJW
gETqar ?

SHRI P.V. NARASIMHA RAO:
Sir, it is wellknown that from the
multilateral agencies, the interest rates
on which loans are given are very lows.

That is the whole point. We are -

asked to go and borrow capital from the
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free capital markets and from other
markets because it is freely available.

We say that it is not possible; we
cannot afford that kind of capital.
Therefore, whatever is coming from the
multi-lateral agencies should continue to
come,

In regard to India, we have said
that at leaest for thc next five to ten
years, it will not be possible to 90 to
the capital] markets ; as a result our
development is likely to be reversed.
We will not be able to continue our
developmental works on the basis of
loans taken from the capital market.
This is our case.

51 QR TR MarF [ : g89d
g &1 qarg FgF wrar | § 3 98
qgr 91 f& 9raarq |t 9T I HI&F
gfogar &1 g8tz FT 17 & F371 TAFY
a1 agr § 7

gt T fasr|e qragE| 29}
YT 44T grar g ?

SHRI E. BALANANDAN : Sir the
Minister in his reply has said that
India is going to discuss in a conference
to be held wherein all the countries are
going to take part. The first economic
summit of big countries held in America
recently had promised that they will
have a lenient view about the problems
of developing countries and they will
take some mecasures. Then we had
UNCTAD meeting in which India was
thcre and we tried to get some kind of
lenient treatment from those countries
which actually did not take place. Now,
we are attempting another conference in
which all the countries of the world are
going to take part and the conference is
going to be held in America without
proper preparation of the issues to be
clinched and without ascertaining the
consensus of other countries by
bilateral or multilateral consultations.
Therefore, I ask the Minister to tell
whar are the arrangemcnts being made
for this kind of consultations and what
is the result of the efforts hitherto ?
made ?
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SHRI P.V. NARASIMHA RAO:
Sir, this concerns the reform of the
system. The Brettenwood system as we
have it today has not proved successful
either from th: point of view of
developing countries or from the point
of view of developing countries. This
is why many developed countries have
also said that this system has cutlived
its utility and needs to be changed. Now.
the question is, how do we change it’.
Those who are entrenched in these
institution do not want to part with the
power which they have in these
institutions—the power of decision, the
power of patronage, etc., While on the
other hand the developing countries say
that at the Brettenwood conference all
the developing countries  were not
represented, therefore, those who
fashioned out this Brettenwood
institutions did it from the point of
view of a few countries only. So, it is
a question of changing the system. It
cannot be overnight agreed to by those
who have certain interest in them. So,
it has to be done by persuasion. This
has not been fully prepared for. It is
being prepared for. Even the agenda
has ndot been fully formulated.
Discussions are going on in various
forums and we hope that the Heads of
States and Heads of Governments who
would be attending the General
Assembly would have occasion to
discuss this even beyond the 101
countries who decided on this at Dclhi
at the non-aligned summit. Now, the
juestion is to talk to the others outside
the non-aligned. That is the opportunity
that will be taken at the time of the
SJencral Assembly.

SHRI INDRAJIT GUPTA : Sir,
rom what the hon. Minister has said
t is quite obvious that inspite of the
fforts which have been made by India as
hair-person of the non-aligned
1ovement and inspite of the fact that
/e have to continue these efforts for
ome time more, it is clear that uplo
ow there has been not very hopeful
:sponse particularly from the developed
suntries because as he himself has said
1y do not want to voluntarily part
ith the cconomic and financial power
hich they have. So, 1 would like to
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know, there were two proposals made at
NAM conference which we were
supposed to pursue with some initiative.
One was the question of global
conference which will discuss the
possible re-structuring of the whole
financial  systeni. But both the
UNCTAD and the Williamsburg
Conferences, before that, have shown
that there is a very little possibility of
such a conference coming about. 1 do
not know what is the Government’s
assessment. The second proposal was
that the Heads of States should not just
go to the United Nations to make
their speeches and go away, but should
meet them there. 1 would like to
know whether the Secretary—General
of the United Nations is in favour of
this suggestion and whether there is any
possibility of the second one at least
materialising or that also has (0o be
abandoned.

SHRI P.V. NARASIMBA RAO :
The prospect does not appear to be as
bleak as the non.Member suggests because
if noises made at Conferences are any
indication, it is not a hopeless affair.
But if actual decisions taken or a gree-
ments Which have been signified are any
indication, there has not been much
progress. The rhetoric is there. We have
the agreement in principle, we have the
speeches and we have the communiques
in line where the principle.Communiques
out in detail that North-South dialogue
should take place and that the developed
must do something for the devel-
oping countries. All these things are
incorporated in the communiques, incor-
porated in the speeches, incorporated in
the outcome of the Conferences on paper.
But when it comes to actual implement-
ation, what we are told is that the
developed countries also have their own
difficulties which they are not able to
cope with right now. Therefore, itis a
continuous struggle that is to be carricd
on. This is the position.

As regards the heads of States and
Hecads of Government coming to the
General Assembly, they are not coming-
Jjust to make their speeches and go back,
they will also have occesions to discuss
among themselves in a very informal
way about these very pressing problems
of the world.
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WRITTEN ANSWERS TO QUESITON

Mentioning Blood Group Of Motorist
On Driving Licence

*350. DR. A. U. AZMI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) Whether Government propose to
make it obligatory to mention the blood
group of the motorist on his driving
licence to help save him in case of need
after an accident; and

(b) if so, steps proposed in this
regard on a time bound basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) There is no such proposal under
consideration.

(b) Question does not arise.

Railway Line From Wani Toe Chanakha
and Pimpri To Adilabad

*354. SHRI UTTAMRAO PATIL :
Will the Minister of RAILWAYS be
pleased to state :

(a) the progress in the construction
of railway line from Wani Chanakha and
from Pimpri to Adilabad; and

(b) by when then these construction
projects arc likely to be completed ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) At present Wani-
Pimpalkutti Section (66.87 Kms.) of the
Wani-Chanaka new rail link (75.76
Kms.) project is under construction. The
overall progress on the Wani_Pimpalkutti
Section is 69.367; up to 30-6-1983.

The construction of a railway line
over the route from Pimpalkutti (and
not pimpri) to Adilabad has not yet
been approved. A Survey for this line
is howeyer in progress,
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(b) The Wani-Pimpalkutti line is
expected to be completed in 1984 subject
to the availability of resources.

feeet X7 @3 W) A AT AA
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Pcntagon Plan (o Sink Unserviceable
Nuclear Submarines In SEA

*356. SHRI RAJNATH SONKAR

-SHASTI
SHR! JAGPAL SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) Whether Government’s.-atiention
has becn drawn to the news item publi-
shed on page 3 of the ‘Janyug’ dated
6 July, 1983 under the caption‘ Pentagon
dwara Bekar Parmanu Pandubbiyon Ko
Summundra Mein Dubone Ki Yojana’
(Pentagon plan to sink unserviceable
nuclear submarines in sea);

(b) if so, whether it is a fact that
more than 100 United States old nuclear
submarines will be sunk in the sea from
the shore of California;
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(c) if so, whether due to existence
of radioactive material on the surface
of the ocean and sinking of these unser-
viceable submarines there is a serious
threat to the atmosphere being polluted
by radioactive material; and

(d) the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) Yes, Sir.

(b) to (d) The Government of India
understands that the US Navy is exami-
ning the question of the disposal of the
decontaminated nuclear submarines, but
after all the nuclear fuel has been remo-
ved. There are, however, no immediate
plans to dispose of such submarines and
studies arc still being undertaken in the
U. S. Government on this question.

U. K. Action Against Indian Doctors

*357. SHRI1 K. MALLANNA :
SHRI1 R.L. BHATIA :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to siate :

(a) whether Government’s attention
has been invited to the ‘Hindustan
Times® dated 25 July, 1983 stating that a
number of doctors from India and other
Asian countries, who have served the
British Health Services for years, face
the grim prospect of losing their jobs
and repatriation shorly;

L]

(b) if so, whether any protest by the
Government has been lodged in this
regard; and

(¢) if so, the reaction of U. K.
Government in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ) : (a) Yes, Sir.

(b) No, Sir. For thc present, the

maltter is being handled by the Overseas

Doctors Association of the U.K. This
is a subject of domcestic concern of the
U. K. Government. However, as and
when required, Government will appro-
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priatcaly interceds with the U. K.
Government, with whom we have very
cordial relations.

(c) Does not arise.

Infroduction Of A Through Train’
Connecting Gujarat with South India

*358. SHRI UTTAMBHAI H. PATEL:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have
rcceived representations and letters from
Members of Parliament, Chambers of
Commerce and various organisations for
introduction of a  through train
connecting Gujarat and South India so
that pilgrimage centres and other places
of both the States are connected;

(b) if so, details thercof and action
taken thereon;

(¢) when such a train is likely to be
introduced : and

(d) if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI (a) Yes, Sir.

(b) Ministry  of  Railways have
received numerous representations from
Hon'ble Member of Parliament, Civil
Organisations and others for introduction
of a train between Ahmedabad and
Trivandrum.

(¢) It is proposed to introduce a
weckly train between Ahmedabad and
Trivandrum with effect from 1.10. 1983.

(d) Docs not arise.

Pakistan’s Conditiors For Signing
Nuclear Non-Proliferation Treaty

*359. SHRI AMAR ROY PRADHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan
has imposed some conditions for signing
Nuclear Non-Proliferation Treaty; and
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(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO : (a) and (b) Pakistan President
General Zia during his recent visit to
Japan has been reported in the press as
having said that Pakistan will not sign
the Nuclear Non-Proliferation Treaty
as long as “‘our neighbour to the
east does not follow suit. He has
been further quoted as saying that
“Pakistan will not sign nuclear Non-
proliferation Treaty as long as it is
treated discriminately. If the treaty is
applied to other nuclear nations,
Pakistan will be first to sign on the first
dotted line’’.

India’s stand is a principled one and
is not dependent on what Pakistan or
any other country says or decides vis-a-
vis NPT.

Shortage Of Beds In Delhi Hosptials
And Steps To Meet The Shortage.

*361. SHRI GULSHER AHMED :
SHRI K. LAKKAPPA :

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state :

(a) whether there is a general
shortage of beds in hospitals in the
capital.

(b) if so, the number of beds
available and the estimated shortage in
the Government hospitals ;

(c) measures contemplated to meet
the shortage and how much time it is

likely to take; and

(d) whether Government propose to
announce a comprehensive policy for
giving suitable aid or assistance to
charitable institutions, doctors and
others for setting up hospitals and
nursing homes in order to meet the
existing shortage of beds in hospitals and
growing demand ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (d) Delhi
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has 2. 12 beds per thousand populatipn
as against 3.43 in Madras, 3.15 in
Bombay and 4.53 in Calcutta.

To add to the bed strength in Delhi
two 500 bedded hospitals one each at
Shahdara and Hari Nagar and One 100
bedded hospital at Mangolpuri are
under construction. In addition there
are proposals to construct two 100
bedded hospitals at Khichripur and
Zaffarpur during the Sixth Five Year
Plan period. Beds are being added in
private hospitals also.

It is the policy of the Government
to encourage - the growth and develop-
ment of hospital services in the private
sector through assistance in the shape of
waiver of custom duties on imported
equipments, allocation of levy cement
for constructional activities etc.

Immunisation Against Different
Diseases And Production Of Vaccines

* 362. SHRI MOHANLAL PATEL :
SHRI NAVIN RAVANI :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
statc :

(a) what steps are being taken to
increase the production of vaccines for
immunisation against diptheria, tetanus,
typhoid, tuberculosis, and polio during
the current year to meet the increasing
demand of these vaccines;

(b) what steps are being taken to
provide immunisation scheme in rural
areas to save the life of innocent
children; and

(c) the number of children likely to
be immunised during the current year ?

THE MINISTER OF HEALTH &
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) to (¢) Immunisation
services against diptheria, tetanus, typ-
hoid, tuberculosis and polio-myelites are
provided to the children under
Expanded Programme of Immunization
and are being implemented through
Primary Health Centres and Sub-Centres,
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in the rural areas. Except for Polio,
the country is self-sufficient in the
production of vaccinee required for this
programme. Steps are being taken for
increasing® the production of Polio
Vaccine. Immunisation target for the
current year are as follows :(—

Figures 1n Lakhs

DPT —145.00
Polio —75.00
BCG —150.00
DT —130.00
Typhoid —100.00
TT —65.00

Zonal Committees

* 363. SHRI MOHAMMAD
ASRAR AHMAD : Will the Minister of
RAILWAYS be pleased to state :

(a) whether there are  Zonal
Committees seperately for all the
Railway Zones: and

(b) if there’ are no committees for
some zones, details of such zones
and for what reasons ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU.-
DHURI) : (a) and (b) The Zonal Railway
Users’ Consultative Committees which
were functioning seperetely for each
Railway Zone were dissolved in
February, 1982 and at present no such
committee is in existence. The earlier
committees were found to be unwicldy
and were considered to have lost their
representative character. However, the
Divisional Railway Users’ Consultative
Committees, are in the process of
reconstitution and this is expected to be
completed before the end of this month.

Extension of Delhi Ring Railway

* 364 SHRI BHEEKHABHAI :
Will the Minister Of RAILWAYS be
pleased to state :

(a) whether it is a fact that
[ Government have formulated a plan for
extension of Dethi ring railway :

(b) if so. details thereof ; and
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(c) the cost involved in such “exten-
sion ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-=-
DHURI; (a) to (c) No, Sir. The Govern-
ment appointed a Committee under the
Chairmanship of Dr. M.Q. Dalvi,
UNDP  Adviser in the Planning
Commission to go into all the aspects of
running of Electrical Multiple Unit
Rail Services (Ring Railway) in Delhi
Area, to suggest measures to make it
viable and popular. The report inter-
alia recommended extension of the
services to Ghaziabad, Palwal and
Shakurbasti under Phase 1 of the scheme
to be implemented in stages. The
Report had been received in July 1983
and is under examination of the
Planning Commission and other
concerned Ministries. The examination
is not yet complete.

Allegations Against Former P.M.

*365. SHRI RATANSINGH RAJDA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
of the intense reaction and feelings of
the people and the Press alike against
the baseless allegations made by Seymour
Hersh in one of the chapters of the
book ¢“The Price of Power written by
him to the effect that Shri Morarji
Desai, former Prime Minister, was the
C.I.A. agent:

(b) whether the author of the book,
Mr. Seymour ersh  had sent the
manuscript of the chapter containing the
above accusation against Shri Morarji
Desai, to the Indian Ambassador In
U.S.A.; and

(c) the reason why Government
have maintained discreet silence over it ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) The Government are aware
of the allegations made by a U.S.
journalist, Seymour Hersh, in his book
“Price of Power’” about the former
Prime Minister, Shri Morarji De¢sai, and
the reactions to the book.
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(b) The Embassy of India in
Washington did not receive any
chapters or the manuscript of the book
before its publication.

(¢) No comment is called for from
the Government in the matter.
Besides, it is understood that Shri
Morarji Desai has lodged cases against
Mr. Hersh in a Court in Chicago and in

the Bombay High Court.
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Passenger Traffic On Vijaynagar And
Karnataka Express

*¥368. SHRI G.Y. KRISHNAN :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that
passengers travelling on Vijaynagar and
Karnataka Express trains are
experiencing great difficulty :

(b) if so, the details regarding the
traffic load of the Vijaynagar Express
after its extension from Hubli 1o
Bangalore ;

(c) what is the traffic load of
Karnataka Express from Hubli to
Bangalore ; and .

(d) the measures Government have
taken to obviate the difficulties ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI); (a) 229/230 Vijaynagar Express
runs btetween Hubli and Guntakal and
207/208 Bangalore-Miraj Express runs
between Miraj and Bangalore. Except
overcrowding in 207/208 Express, no
other difficulty experienced by passengers
has come to the notice of Railway ;

(b) Prior to conversion of Guntakal-
Bangalore Section into Broad Gauge,
Vijaynagar Express  was running
between Sholapur and Bangalore with a
load of 14 coaches. After conversion
the train is running only between
Hubli and Guntakal with a load of 11
coaches.

(c) 207/208 Express is running with
a load of 17 coaches with diesel
locomotive.

(d) The load of 207/208 has been
increased to 17 coaches from 10-4-1983.
For lack of room on this train, it is not
possible to increase the number of
coaches further,

Popularsing World Famous Indian Dances

* 369, SHRIMATI JAYANTI
PATNAIK : Will the Minister of

EDUCATION AND CLUTURE be
pleased to state ;
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(a) whether Government have any
scheme to patronise the world famous
dances of the countfy;

(by if so, what are the various
famous dances patronised by Central
Government at present,

(c) the steps taken by Government
to popularise these dances abroad ; and

(d) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) The Government of
India through its schemes of financial
assistance to institutions in the field of
performing arts cncourages continuity
and growth of Indian dance traditions.
Through its schemes of scholarships,
fellowships, it provides opportunities to
talented  children, youngmen and
outstanding scholars to pursue creative
and critical studies including
performing arts.

The  Sangeet Natak Akademi
through its programmes of annua,
awards, fellowships, festival of dances;
financial  assistances to  voluntary
cultural organisations for training in
dance provides support for the
preservation and promotion of
performing arts. The Akademi also
through its archives assists research
scholars in these fields. The schemes
provide encouragement to all dance
forms including traditional folk and
tribal dances.

(c) and (d) Under the Indo-
Foreign bilateral Cultural Exchange
programme,  Indian troupes  are
sponsored for performances In various
countries including participation in the
dance festivals abroad.

In the recently held Festival of
India in U.K. various Indian dance
forms were organised under the
programme of ‘Guru-Shishya tradition’
in addition to other programmes of
performing arts,
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Foreign Loan For Improving
Railway Services

3966. SHRI PIYUSH TIRKI
Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that
Government are going to take loans
from foreign countries for  the
improvement of railway services in
India;

(b) if so, details of the loans and
names of the countries from which loan
is being sought with the details of the
terms and conditions for it; and

(c) the details of the proposed plan
in which the amount of loan will be
utilised ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (¢) Government
have sought and obtained loans from
foreign countries for financing some of
the Railway Projects. Salient features
of loans concluded with foreign
Governments and in  operation at
present are :—

1. Overseas Economic Cooperation Fund
(O.E.C.F.) Japan

Three Jloans have so far been
extended by the O.E.C.F. Japan.
These loans carry an interest rate of
two and three quarters percent (2. 75%)
per annum on the principal amount
disbursed and outstanding. Repayment
of the loans is spread over a period of
30 years including a grace period of 10
years. The Projects for which the
loans have been exiended are :—

(i) Indian Railways Development
Project 10 (ID .P. 17)

This loan of Japanese Yen 2.68
billion (Rs. 9.81 Crores approximately)
1s meant to finance import of various
components like wheels, axles, wheelsets
etc. required for manufacture of new
wagons for Indian Railways.

(ii) Bombay Suburban Railway Modern-
isation Project (ID. P. 18)

This loan of Japanese Yen 1.8 billion
(Rs. 6.59 crores approximately) is ine
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tended for the procurement of traction
equipment/traction  motors for the
Electric Multiple Units operating in
Bombay Suburban Area.

(iii) Calcutta Metro Railway Phase I1
Construction on Project (ID P, 22)

This loan of Japanese Yen 4.8
billion (Rs. 20.17 Crores approxi-
mately) is to meet the foreign exchange
requirement of the Project for the
construction of a stretch of about 5
Kms. between Shyambazar and Esplanade
stations of the Metro Railway Calcutta.
Tenders for this project have been
received and are now under consideration.
The loan will be utilised after the bids
are evaluated and contract awarded.

I1. Saudi Fund For Development (S.F.D.)
Of Saudi Arabia

The Saudi Fund for Development has
extended loan assistance to the extent of
equivalent of approximately US
Dollars 30 Million, The Loan carries a
loan charge (interest) at the rate of
three per cent (3%) per annum. on the
principal amount withdrawn and
outstanding from time to time. The
loan is repayable in twenty years
including a grace period of five years.

The Loan agreement was signed
very recently. The loan will assist in
the financing of the Koraput-Rayagada
Railway Project in Orissa State which
will help to open up mineral rich areas
in that State.

2. In addition to the above there is
one Railway Project, at present under
consideration, of a foreign country,
The salient features of the proposal are
given below :-

A project for provision of multi-
channel micro-wave radio relay
system on the Indian Railway at a
total cost of approximately Rs. 24
crores has been taken up for execu-
tion. This project has been posed
to the Overseas Economic Coope-
ration Fund of the Government
of Japan for financing the foreign
exchange component for procurement
of the Micro-wave equipments
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(transreceivers.) This is likely to be
of the order of approximately Rs. 4
crores (Yen 1 billion)

The loan agreement which will
incorporate the terms and conditions
for the loan in respect of the project
is yet to be executed.

3. Allocation of resources to the
Railways are made through the Annual
Plans and Annual Budgets. Foreign
loans and credits as secured for the
Railways Sector by the Government
of India, Ministry of Finance, do
not automatically allow additional
rupee resources to the Railways as all
allocations are regulated as per
Planning Commission’s allotments [rom
time to time.

Suspension of N.M.E.P.
3967. SHRI SANAT KUMAR

MANDAL : Will the Minister of

HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether after the suspension of

the National Malaria  Eradication
Programme, this disease has again
broken out in some parts of the country
somewhat virulently: and

(b) if so, what steps Government
propose to take to reintroduce this
programme particularly n the
Eastern and North Eastern Regions,
where it takes a heavy (oll duing and
after the rainy season ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE; (KUMARI KUMUD
BEN M. JOSHI) : (a) and (b) The
National Malaria Eradication Programme
was never suspended. The Moditied
Plan of Operations of the National
Malaria Eradication Programme is
being implemented from 1.4. 1977
throughout the Country including the
Eastern and North Eastern Region.
There were 2160447 cases of malaria
during 1982 against 2679795 cases in
1981.. As per the reports received
upto 31.7.1983, there have been 382491
cases of malaria during this year in

comparison with 561537 cases of
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malaria  during the corresponding
period of last year.

In order to control the incidence of
malaria, the following measures are
being taken :—

(1) Every village is visited
fortnightly by a surveillance worker to
detect fever cases, collect blood
smears and to give presumptive {reat-
ment.

(2) The laboratories in the
Primary Health C:ntres provide prompt
examination of blood smears of fever
cases and institution of radical treatment
of positive cases.

(3) Drug Distribution Centres and
Fever Treatment Depots are functioning
in the villages so that the drug could be
made available-with no loss of time to
the fever cases.

(4) nsecticidal spray operations are
undertaken in all the rural areas which
have incidence of two or more cases
per thousand population per year.

(5) Besides, in order to control the
spread of P, falciparum infection, which
causes  cerebral  malaria, the P.
falciparum Containment Programme is
being implemented in the affected areas
of the Country with the assistance from
the World Health Organisation/Swedish
International Development Agency.

Success In Developing Anti-Leprosy
And Antipregnancy Vaccine

3968. SHRI R.L.P. VERMA : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 9039 on 28 April, 1983
regarding Award to Professor of
Biochemitsry of All India Institute of
Medical Sciences for his work on anti-
loprosy vaccine and anti-pregnancy
vaccine : and state ;

(a) whether the Professor of
Biochemistry at the All India Institute
of Medical Sciences, New Delhi, had
succeeded in developing anti-loprosy
vaccine and anti-pregnancy vaccine, and
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had succeeded in the control of
‘population’ and ‘leprosy’ for which he
was given the award of one lakh rupees;
and

(b) if not, what is the justification
for the award particularly when his
claims have been questioned and disputed
by the Bombay group of scientists :

THE DEPUTY MINISTER IN
THE MINISTY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) The All
India Institute of Medical Sciences has
reported that it cannot be stated that
Professor G.P. Talwar, Professor of
Biochemistry, has succeeded in
developing the anti-leprosy vaccine and
anti-pregnancy vaccine as it takes
several years of laboratory and field
research for indicating the lead and
subsequent clinical evaluation. The
work is still in progress. The award of
Rs. 1 lakh was given to him for his
basic work on **Mechanism of action of
Hormones in Reproductive Immunology
and Immunology of Leprosy.™

(b) As already stated in reply to
Unstarred Question No. 9039 on the
28th April 1983, his work has not been
disputed or adversely commented upon
in any scientific journal either within or
outside the country. It is not possible
to state the reasons for justifying the
award as the same was given by a
private Charitable Trust.

Demand Of Productivity Linked Bonus
By Workers’ Union, Government
Medical Store Depot, Madras

3969. SHRI K.B.S. MANI : Will
the Minister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether it is a fact (that
Government Medical Store  Depot
workers’ Union, Madras has demanded
the payment of interimpayment of
productivity linked bonus, to the
employees of Government Medical
Store Depot, Madras, like Railways and
P.&T.;

(b) if so, what action has been
taken by the Department and when
interim payment will be made to them;
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(c) how long it ‘will be taken to
finalise the main issue of payment of
productivity linked bonus to Madras
Depot Workers; and

(d) on what basis the productivity
linked bonus is being worked out ?

THE DEPUTY MINISTER IN THE
OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) to (d)
Yes. The matter is under active con-
sideration of the government of India.

Conversion Of Gondia-Jabalpur Line

3970. SHRI MADHAVRAO
SCINDIA : Will the Minister of
RAILWAYS be pleased to state :

(a) what action has so far been
taken for the conversion of Gondia-
Jabalpur narrow gauge line into broad
gauge,;

(b) what is the estimated cost of
the project; and

(c) by what time
completed ?

it is likely to be

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN
CHAUDHURI) : (a) to (c) The

survey completed in 1980 revealed that
the proposed conversion  was not
financially viable; hence it was dropped.
The Project was estimated to cost
Rs. 60.30 crores at the then price level.

Sate Lodges For Gatemen

3971. SHRI E.K. IMBICHIBAVA :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether Gate Lodges are to be
provided to each Gateman;

(b) What are ‘the ~minimum
facilitics to be provided at 'the ‘Gate
Lodges :

(¢) whether such Gate Lodges are
10 be treated as service buildings or
residential quarters; -i'l

4
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(d) whether rent is being recovered
from Gateman for occupation of such
Gate Lodges; and

(e) if so, what is the rate of rent to
be recovered for occupation of such
Gate Lodges ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) A duty
bunk is the minimum facility to be
provided at the level crossings to serve
as shelter, look out posts and stores for
essential equipment., Attempt is made
to provide gate lodges for each gateman
for use as residence. subject to avail-
ability of funds.

(c) whare separate duty bunks have
been provided, the gate lodges are
treated as residential quarters.

(d) Rent in recovered only if gate
lodges are utilized exclusively for
residential purposes, i. e. where
separate duty bunks are provided.

(e) Rent varies from Railway io
Railway depending upon the pooled
rent on that Railway for standard
Type 1 or substandard quarter as the
case may be.

S.C. And S.T. Reservation In Aligarh
Muslim University

3972. SHRIMATI SANYOGITA
RANE : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that
reservation of 20 per cent seats is made
in the Aligarh Muslim University for
Scheduled Castes and Scheduled Tribes
candidates for undergraduate and post-
graduate courses including professional
courses

(b) whether A.M.U. had set up a
special cell for implementation of the
Central Government orders on
reservation of seats for Scheduled
Castes and Scheduled Tribes candidates ;
and

(¢) the details in this regard ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
SHRIMATI SHEILA KAUL) : (a) to (c)
5% seats are reserved for SCIST students
out of 20% seats reserved for certain

categories of candidates to be admitted by

the Vice Chancellor at his own discretion
from amongst eligible candidates.

The University has offered to set up
a Special Cell. However, as this
University has so far not agreed to
adhere to the U.G.C. guidelines about
reservations for Scheduled  Castesy
Scheduled Tribes, U.G.C. has not so far
agreed to provide assistance to the
University.

Admission In Delhi Colleges

3973. SHRI B.V. DESAI : Will the
Minister  of EDUCATION AND
CULTURE be pleased to state :

(a) whether it 1s a fact that college
admissions in the Capital have created
a great discontentment among the
students community as the students who
had obtained very high marks were alone
allowed admission in the colleges;

(b) if so, what was the percentage
of marks on which the admission has
been provided and what are the other
steps Union Government propose 1o
take to issue a directive to colleges to
provide admission to those who want to
pursue the education; and

(c) to what extent admission has

been provided to all students ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE SHRIMATI SHEILA
KAUL) : (a) The facilities available in
the University of Delhi c¢an almost
fully meet the demand for higher
education from students who qualify
in the Senior Secondary School
Certificate Examination from Delhi.
It is however true that all students
cannot get admission to colleges and
courses of their choice.

(b) As against 35,266 students who
secured 40% or more marks in the
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Senior Secondary School Examination
in 1983 in Delhi, the initial admission
capacity indicated by Colleges in BA/B.
Sc./B. Com. Courses was 22, 959.
Subsequently, some colleges had agreed
to increase the admission capacity to
B.A./B. Com. courses by 750 seats.
Recently, the University  Grants
Commission has agreed to some more
colleges in Delhi Offering Science
Courses to enable an additional 260
students to join Science Courses. The
Engineering and Medical Colleges will
admit over 500 students to them. All
these facilities will ensure the admission
of about 24,500 students to regular
undergraduate programmes.

Besides, the Correspondence Courses
of the Delhi University can enrol 11,500
students and the Non-Collegiate Women's
Education Board can register an unli-
mited number of women candidates for
undergraduate Courses.

(¢) The admissions to variuos Courses
are still in progress and the final posi-
tion will be known only after the admis-
sions to all programmes are closed.

Specification of Area of Accommodation
for Office Employees

3974. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of
RAILWAYS be pleased to state :

(a) Whether any order has been
issued by the Railway Board specifying
the area of accommodational to be pro-
vided in the offices for each employee;
and

(b) if so, what are the specifications
of area of_accommodation for each
technical and mon-technical employee ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) Existing instructions on the
Railways provide for an area of 75 to
80 sq. ft. for each sectional head, and
area of 55sq. ft. for each Technical
staff, and 36 sq. ft. for ecach Non-
Technical staff.
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Physical And Spiritual Education
Institution

_ 3975. SHRI K. PRADHANI : Will
the Minister of EDUCATION AND
CULTURE be picased to state :

(a) whether Government propose to
introduce physical and spiritual educa-
tion institutions in the country:

. (b) if so, by when the scheme is
likely to be implemented; and

(c) the details regarding the financial
assistance made for this scheme for the
next financial year ?

THE MINISTER OF  STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) The Government of India
has no such proposal.

(b) and (c) Do not arise.
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Resolution Passed In Sixth A.G.M. Of
Dhanbad District Coordination
Committee of Employees and
Workers Association

3977. SHRI A.K. ROY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether he has received the
resolution passed in the Sixth Annual
General Meeting of Dhanbad District Co-
ordinations Committee of Employees and
‘Workers Association held at Dhanbad
on 22 and 23 May, 1983 regarding (i)
alternative jobs to retrenched coal and
ash handling workers, abolition of
private contract system, regularisation
of gangmen; 3rd and 4th generation
computers in railways, withdrawal of
victimisations; winding up of DEN
(cons) office, Dhanbad; and unnecessary
litigations; and

(b) if so, the action taken by the
Ministry to resolve the respective
grievances and problems of Railwaymen ?

THE MINISTER OF RAILWAYS

(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) Informa-
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tion is being collected and will be laid
on the Table of the Sabha.
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U.G.C. Grants to Central Universities

3979. SHRI SATISH AGARWAL :
Will the Minister of EDUCATION AND
CULTURE be plecased to state :

(a) the policy whereby Central
Universities use  University Grants
Commission grants to finance visits of
their  faculty Members to foreign
seminars/conferenccs;

(b) the funds given to Jawaharlal
Nehru and Delhi Universities during the
last three years and details of persons
granted such assistance in JNU and
Delhi University during last three years;

(c) policy ard procedure whereby
ICSSR grants financial assistance to
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academics for attending foreign
seminars, _conferences etc., details of
persons granted such assistance during
last three years, alongwith details of
seminars attended; and

(d) in cases UGC/University/ICSSR
finance only a part of expenditure,
which other sources of finance are
available and which bodies other than
UGC/ICSSR provided assistance to
persons metioned above ?

TEE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (d) The information 1is
being collected and will be laid on the
Table of the Sabha as soon as possible.

Bridge Over River Barak

3980. SHRI SONTOSH MOHAN
DEV : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is proposed to con-
struct a bridge over river Barak to
connect Mazumdar Bazar to Dhutpaltai
section in the newly constructed rail line
from Silchar to Jiribam; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) A rail bridge, consisting of six
spans of two hundred feet girders at an
estimated cost of Rs. 4.8 crores is pro-
posed to be provided over the Barak
river.

Target For Family Planning For Each
State During 1983-84

3981. SHRI CHINTAMANI JENA ;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) What steps are being taken to
improve the Family Planning Programme

during the year 1983-84 over the year
1982-83,

(b) what are the steps being taken
to popularise the Family Planning Pro-
gramme in rural and Adivasis areas; and
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(c) what is the target fixed for each
State under the family planning pro-
gramme for the year 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Govern-
ment have recently taken a number of
measures to furiher accelerate the pace
of the programme. The main thrust of
these decisions is to increase the com-
munity participation, provide enhanced
monetary compensation to individual
acceptors and cash awards for State
Governments, increase the outreach of
service in urban slums and congested
areas, intensify educational efforts
through mass media and inter-personal
communication, give greater recognition
to acceptors of terminal methods of
family planning with two children. The
Stales have also bcen requested to :

(1) To draw up schemes of monetary
awards in the form of community assets
for which funds have becen earmarked.

(2) To revamp organisational and
service delivery outreach system for
family planning and M.C.H. services in
urban siums and congested areas.

(3) Issue of Green Cards to indivi-
dual acceptors of terminal methods
after two children to serve as a mark of
recognition and to enabls them to get
priority attention in ihc matter of
sanction of loans, subsidies and grants,
house allotments and other schemes
where preferntial treaunent is a feasibi-
lity.

(4) To give acceptors of sterilisation
five State lottery tickets for the next
draw.

(5) To establish family planning
counselling centres at hospitals and
other major Primary Health Centres.

(6) To review the infrastructural
gaps in the organisational set up and to
evolve a regular inspection system and
field visits by all supervisory officers and
prompt and periodical monitoring of thg
achievements.
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(b) The Family Welfare Programme
is being implemented throughout the
country. Efforts are being made to
popularise it equally amongs all sections
of the society. For popularising the
Family Welfare Programme in rural and
adivasis areas, educational motivational
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also covers some part of rural and
adivasis areas. Opinion Leaders Camps
are also being organised in large numbers
at the Sub-centres and participation of
minority community and tribal leaders
in these camps receive special attention.

programmes
various media

are

organised
like posters, hoardings,

through

(c) The target fixed for each State
for 1983-84 under the Family Planning

wall-paintings, films, exhibitions, radio Programme are as per statement enclo-
and inter-personal communication. T.V. sed.
Statement
Family Planning Targets : 1983-84
Sl.

No. State/UT Sterilisation  L.U.D. C.C. Users O.P. Users
1 2 3 4 5 6
1. Andhra Pradesh 530,000 140,000 371,000 95,000
2. Assam 125,000 37,000 53,000 20,000
3. Bihar 571,000 174,000 160,000 59,000
4. Gujarat 284,000 200,000 472,000 74,000
5. Haryana 108,000 53,000 155,000 18,000
6. Himachal Pradesh 36,000 15,000 19,000 8,000
7. Jammu & Kashmir 48,000 17,000 12,000 5,000
8. Karnataka 417,000 172,000 170,000 63,000
¢ 9. Kerala 190,000 109,000 161,000 60,000
10. Madhya Pradesh 522,000 138,000 370,000 74,000
11. Maharashtra 501,000 295,000 454,000 148,000
12. Manipur 12,800 6,200 2,600 900
13. Meghalaya 11,400 3,600 1,400 500
14. Nagaland 400 130 700 400
15. Orissa 238,000 76,000 110,000 42,000
16. Punjab 128,500 100,000 148,000 28,000
17. Rajasthan 294,000 85,000 84,000 35,000
18. Sikkim 500 600 50 100
19. Tamil Nadu 399,000 168,000 244,000 90,000
20. Tripura 14,400 4,000 3,000 1,100
21. Uttar Pradesh 849,000 470,000 232,000 75,000
22. West Bengal 488,000 108,000 256,000 96,000
23. A & N lIsland 1,400 800 500 200
24. Arunachal Pradesh 400 1,400 100 200
25. Chandigarh 3,500 4,200 6,500 800
26, D & N Haveli 1,300 300 450 . 200
27. Delhi 26,000 §9,000 243,000 2,200
28, Goa, Daman & Diu 10,100 3,200 4,100 1,600
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1 2 3 4 5 6
29. Lakshadwécp 550 300 100 -
39. Mizoram 2,650 1,700 1,300 500
31. Pondicherry 4,100 3,600 3,900 1,600
32. M/O Defence 30,000 10,000 58,600 22,500
33. M/O Railays 52,000 14,000 292,700 77,200
34. Commercial

Distribution — 3,500,000 —
All India : 5,006,000 2,500,030 7,900,000 1,100,000

Commission For Agents

3982. SHRI RAM PRASAD
AHIRWAR : Will the Minister of
RAILWAYS be pleased to state :

(a) zone-wise names of tourist
agencies authorised to issue tickets and
also the amount of annual commission
given to them by the Railways during
cach of the last three years; and

(b) whether taking into considera-
tion the paucily of accommodation on
trains the Railways proposc to save the
commission amounts at least on tickets
for passengers, other than overscas
tourists ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) (a) and (b) The requisite
information is being collected from the
Zonal Railway Administrations and will
be laid on the table of the Sabha.

Stateless Indian In Foreign Countries

3983. SHRI ATAL BIHARI
VAJPAYEE :
SHRI SURAJ BHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) names of countries which have
Stateless persons of L\ndian origin;

(b) number of such persons in each
country and since when a major portion
of them are Stateless in that country
and

(c) steps being taken about these
Stateless Persons of Indian Origin ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 A.A. RAHIM) : (a)
and (b) A statement in this regard is
enclosed.

(¢) Government takes every possible
measure to safeguard the interests of
Stateless persons of Indian origin. In
the case of Sri Lanka, the matter has
been taken up at the highest level and
assurances have ™ been received that
Sri Lankan Government will take
appropriate steps to settle the issue. In
the case of other countries concerned,
our Embassy officials assist Stateless
persons of Indian origin in under-
standing the laws regarding citizenship
applicable to them. They advise such
persons to apply for local citizenship

and also help them by liasing with the
concerned local authorities. In case any:
stateless persons of Indian origin apply
for Indian citizenship, their applications
are duly processed with reference to the
relevant laws and rules on the subject,

']

4
L Y
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Statement

Statement Regarding Number of Stateless Persons of Indian Origin Living In Foreign
Countries

Date since when they are

Persons Stateless

S.
No. Name of country Number of Stateless
(Approximate)
1. Botswana 10
2. Belgium 7
3. Burma 200,000
4. Denmark 6
5. Indonesia 6,000
6. Kenya 6,000
7. Madagascar 9,500
8. Malawi 1,000
9. Malaysia 20,000 to
40,000
1¢. Norway 200
11. Singapore 2,000
12. Spain 1
13. Sri Lanka 300,000
14. Switzerland 165
15. Tanzania 10,000
16. Zaire 90
17. Zambia 100

Not available

One since 1980
Six since 1979
1964

Not available

1956

Not available

Not available

Not available

1963

1972
1965
Not available
1949
1972
Not available
Not available
Not available

Popularisation of Family Welfare
Programme Amongst Railway Employees

3984. SHRI ANANTHA RAMULU:
MALLU : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that
trecently his Ministry introduced some
new family incentives to popularise the
Family Welfare Programme arnongst the
Railway employees : and

(b) if so, the details regarding the
scheme of Government in this regard ?

THE MINISTER OF RAILWAYS
SHRI IA.B.A. GHANI KHAN
CHAUDHURI) ; (a) and (b) The
Railway Ministry has adopted all the

incentives announced by the Ministry of

Health and Family Welfare and other
Ministries.

Recently, with effect from 25.2.83,
incentive money has been enhanced to
acceptors of sterilization from Rs. 70/-
to Rs. 100/- and for acceptors of [.U.D
from Rs. 8/~ to Rs. 12/. as notified by
the Ministry of Health and Family
Welfare.

Strength Of Central Schools In India

3985. SHRI VIRDHI CHANDER JAIN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the total strength of students and
stafl in Central Schools;

(b) which is the authority of
Government sanctidning récognition to
Central School ; and
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(c) how many Central Schools are
in English and Hindi medium ?

THE DEPATY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P. K. THUNGON) :
(a) The total strength of students and
staff in Kendriya Vidyalays (Central
Schools) on the 30th April 1982, was
2,77,081 and 17,878, respectively.

(b) The Kendriya Vidyalayas are
affiliated with the Central Board of
Secondary Education, New Delhi.

(c) The medium of instruction in all
the Kendriya Vidyalayas is Hindi for
Social Studies and English for Science
and Mathemalics.

Rash Driving By Mini Bus Operators
And Truck Drivers In Delhi

3986. SHRI ARJUN SETHI : Will
the MINISTER OF SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are aware
that the Mini Bus Operators and truck
drivers particularly in Delhi drive very
rash and overtake dangerously and use
unusual sound horns, overload the buses
to doubl¢ the capacity while professional
pick-pockets operate in these buses in
collusion with bad elements;

(b) whether due to rash driving and
dangerous overtaking in 90 per cent of
the accidents in Delhi Mini Buses are
involved; and

(¢) if so, what remedial steps
Government have taken or propose to
take to eliminatc these problems ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Some Mini Bus drivers in the Union
Territory of Delhi have becen found to
drive rashly, take over-turns dangerously,
use sound horns and indulge in over-
loading. As regards the pick-pockets
said to be operating in  Mini  buses,
Delhi Distt. Police is taking regular
action against them by conducting
surprise checking and keeping a close
watch.
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(b) While it is true that there have
been accidents due to rash and negligent
driving of the drivers of Mini buses, it
is not correct that Mini buses are
involved in 90% of the road accidents
in Delhi.

(c) The Delhi Traffic police have taken
the following steps :—

(i) The maximum speed limit for
various types of vehicles has
been specified on different roads
in keeping with the traffic volume
on the roads.

(ii) Enforcement of traffic rules has
been intensified and violators are
prosecuted.

(iii) Road Safety Education is
imparted to the drivers, Children
in Schools, pedestrains etc.
through the mcdia of exhibitions, °
banners, lectures, distribution
of literatures etc.

(iv) The commercial conductors/
drivers are regularly being trained
in Road .Safety by Delhi Traffic
Police.

Number Of Persons Killed Ttavelling On
Roof Tops Of Trains In N.E. Railways.

3987. SHRI N. E. HORO : Will the
Minister of RAILWAYS be pleased to

state :

(a) the number of passengers killed
during the last six months on account
of travelling on roof tops of the trains
in the North-Eastern Railway;

(b) how many persons and how
many times they were apprehended
under section 118(2) of the ¢ndian
Railways Act for doing so; and

(c) the reasons for not enforcing the
Act effectively and preventing people
from travelling on the roofs ?

THE MINISTER OF RAILWAYS
(SARI A.B.A. GHANI KHAN
CHAUDHURI) : (a) to (c) Information
is being collected and will be laid on
the table of the Sabha.
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Government Colleges 1n North East

3989. DR. R, ROTHUAMA : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :
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(a) the number of Government
Colleges so far opened in the Arunachal
Pradesh, Nagaland, Mizoram, Manipur
Meghalaya and Tripura;

(b) the number of colleges like
Engineering and Polytechnics so far
opened there ; and

(¢) whether Central Government
propose  to start  such colleges in
Mizoram in view of its high percentage
of literacy and peculiar communication
problems with the rest of the country
because of its geographical location ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CALTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) There are 33 Government
Colleges in the States of Arunachal
Pradesh, Nagaland, Mizoram, Manipur,
Meghalaya and Tripura.

(b) There are S5 Polytechnics and
Enginecring College in these States.

(¢y The All India Council for
Technical Education at its meeting held
in 1981 have recommended that pro-
posals for establishment of new institu-
tions may be considered provided that it
satisfies precise manpower requirements,
institution to be opened is in areas of
emerging technologies, is located in
arcas of high employment potentials, in
economically backward region and for
the advancement of the weaker sections
ol the society. The proposals received
from different States are examined on
merit on the basis of the-criteria out-
lined above. No proposal has bzen
received from the State of Mizoram for
opening of such colleges.

Officers Overstaying Their Tenure

3390. SHR1I DIGAMBER SINGH :
Will the Minister of RAILWAYS be
pleased to refer to the raply given to
Unstarred Question No. 3205 on
17 March, 1983  regarding  tenure of
officers on  deputation to Railway
Board’s Office and state :

(a) the. details of officers who have
overstayed their tenure and the reasons
therefor; and
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(b) the action taken to send them
to their parent Railways ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) : (a) and (b) At present,
the following officers belonging to
various Railway Services are continuing
in Railway Board’s office after comple-
tion of their normal tenure :—

1. Shri P.N. Jatav, Joint
Railway Act Revision.

Director,

2. Shri R. Krishnamurthy, Joint
Director, Railway Stores
(Purchase).

3. Shri Shivender’ Kumar, Joint

Director, Railway Stores (Inven-
* tory Control).

4. Shri M.V. Ramani, Joint Director,
Railway Stores (Wagon).

5. Shri R.L. Das, Joint Director,
Railway Stores (Iron & Steel),
Calculla.

‘2. Orders have already been issued
transferring these officers to the Zonal
Railways. They have been continuing
till relief arrangements materialise.

Payment to Instructors Under Adult
Education Programme

3991. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) what are the various agencies
under which the Adult Education Pro-
gramme is being executed at present;

(b) whether there is no uniformity
in the rate of payment to various
categories  os workers cmployed’ as
teachers or instructors for this purpose;

. (c) whether these employed by the
Education Department are being paid
@ Rs. 50/—p.m. per instructor whereas
the Department of Youth Sciences pays
Rs. 100/—per mensem per instructor
for similar work; and

(d) if so, the reasons therefor and
whether the entire programme will be
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given to a single Department of

Education ?

THE MINISTER OF ' STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE -AND SOCIAL

WELFARE(SHRIMATI SHEILA KAUL):
(a) The Adult Education Programme is
at present being implemented through
the Central Ministry of  Education,
State Governments Union Territory
Administrations, Nehru Yuvak Kendras,
Universities and Colleges and voluntary

agencies working in the field of adult
education.

(b) to (d) According to the
financial pattern * laid down for the

Centrally Sponsored Scheme of Rural
Functional Literacy Programme (RFLP),
an honorarium of Rs. 50/— PM is
paid to each instructor. Some State
Governments, however, are paying
remuneration in addition to Rs. 50/—
per instructor from their own resources.
Generally, the Department of Education
is responsible for the implementation of
the adult education programme in the
State. However, in some States the
responsibility of implementing the pro-
gramme has been assigned by the State
Governments to Departments other than
Department of Education.

Recommendations And Suggestions Of
Health Ministers’ Conference Held
In July, 1981

3992. SHRI NAWAL KISHORE '
SHARMA Will  the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether a Conferénce of Healh
Ministers, of States was held in New
Delhi in the month of July, 1981;

main
suggestions of

(b) if so, what were the
recommendations and

the Conference; and

(c) the steps taken by Government
to implement the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) No
Conference of Health Ministers of States
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was held in New Delhi in the month of
July, 1981.

(b) and (c) Does not arise.
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Student Concessions

3994, SHRT N. DENNIS : Will the
Minister of RAILWAYS be pleased to
state :

(a) the total pumber of student con-
cessions issued during the last three
calendar years zone-wise; and

(b) the details thercof indicating
male and female separately ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN
CHAUDHURI) : (a) and (b) Under the
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existing system of maintenance of
Accounts, no separate statistics relating
to the issue of students concession
tickets are maintained on the Indian
Railways.
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Supply of Power by Madhya Pradesh
Electricity Board.

3996. DR. VASANT KUMAR
PANDIT : Will the Minister of
RAILWAYS be pleased to state :

(a) weather it is a fact that Madhya
Pradesh  Electricity Board will be
required to extend power supply to 23
points for track electrification of
Mathura-Bhusawal and  Baroda-Kota
Railway line;

(b) whether the Madhya Pradesh
Electricity Board is finding it difficult
to provide funds of Rs. 8.5 crores for
such power supply to railways; and

(c) what decision has been taken
on the request of Madhya Pradesh State
and the reasons for the delay ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) :(a) The Madhya
Pradesh Electricity Board is required to
extend Power supply to 18 points for
electrification of the Railway lines on
Mathura-Bhusawal and Vadodara-Kota
sections. ‘

(b) and (c) The question of proa
vision of the required funds Rs. 8.5
crores to enable Madhya Pradesh
Electricity Board to carry out the neces=
sary works is under the consideration of

the Ministry of Energy (Deptt. of Power).
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[ Rail-Cum-Road bridge At Bogibil Near
Dibrugarh

3999. SHRI N. K. SHEJWALKAR :
Will the Minister of RAILWAY be

pleased to statc :

(a) whether it is a fact that
Government propose to construct the
third rail-cum-road bridge of Assam
over river Brahmaputra at a place
called Bogibil near Dibrugarh;

(b) whether the Government called
for detailed survey and if so, when this
survey is likely to be completed; and

(¢) when the Governthent propose
to start the construction ¢heteof and
what is the likely period of completion.
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI : (a) to (c) A techno-
economic survey is in progress and is
expected to be completed by December
1984.  Further consideration to this
project will be given after the survey
report is received and examined from
all angles in 'consultation with the
North Eastern Council and other
concerned Departments/ Ministries, in-
cluding Planning Commission.

Communal, Roster Of Long Term Tempo-
rary Vacancies Of Section Officers

4000. SHRI HARIHAR SOREN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that
communal roster of long term temporary
vacancies of Section Officer grade is
being maintained in Health Cadre, since
1972;

(b) if not, since when it is being
maintained;

(c) total number of long term
vacancies of Section Officers reserved for
Scheduled Castes/Scheduled Tribes on
the basis of 40 points roster, including
carry forward vacancies available as on
1 August, 1983: and

(d) whether the Ministry  of
considering to fill up all backlog
vacancies of Section Officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M. JOSHI) : (a) and (b) According to
Government of India instructions on the
subject a separate roster is required to be
maintained in respect of longs<term tempoa
rary appointments. A separate roster
is being maintained for the period from
1979 when long-term appointments were
made in Section Officers’ Grade against
temporary vagancies.

(c) and (dy—According to the rostef
maintaided by this Ministry, two posts
in the grade of Section Officer are

reserved for ‘scheduled caste candidates

|
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and one post for Scheduled Tribe
candidates for making temporary appoint-
ments on a long-term basis. However,
no eligible S.C/S.T. Candidate is availa-
ble in the Health Cadre for such-long-
term appoint ments. The Department of
Personnel and Administrative Reforms
have been requested to nominate
suitable eligible S.C/S.T. candidates.
Pending such nominations and action
on the Departmentof personnel and
Administrative Reforms O. M. No.
36011/14/83-Estt-(SCT) dated the 30th
April, 1983, this Ministry has promoted
two eligible Seheduled Caste Assistants
within the cadre as Section Officers on
an ad-hoc basis. No eligible candidate
belonging to  Scheduled Tribes. is
available for filling up of the vacancy
reserved for that category.

Yoga Tea‘ching In Central Schools

4001. SHRI ERA ANBARASA : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the
experimental Yoga teaching in Kendriya
Vidyalayas is being discontinued;

(b) if not, what is the total number
of Yoga teachers presently employed by
Kendriya Vidyalayas: and

(c) whether their services are going
to be made permanent from next
session ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. (THUNGON) : (a) No such
decision has been taken,

(b) 411,

(¢) No such
consideration,

proposal is under

Reasons For Not Appointing Regular
Director Of C.C.R.U.M.

4002. SHRI MANOHAR LAL
SAINI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether it is a fact that the
Deputy Adviser (Unani) is the Director
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of the Central Council for Research in
Unani Medicine and his wife is the
Deputy Director (Unani) of the
Council;

(b) if so, what are the reasons that
a regular Director has not been
appeointed to date;

(c) whether it is proposed to abolish
the present post of R.O. (Unani) and
R.N: (Unani); and

(d) if so, the rcasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN
M.JOSHI): (a) The Deputy Adviser (Unani)
in the Ministry of Health and Family
Welfare, is holding the additional charge
of Director of the Central Council for
Research in Unani Medicine. 4

(b) The Director of the Central
Council for Research in Unani Medicine,
New Delhi, could not be appointed on
a regular basis, so far, as the candidates
who had carlier applied for the' post
were not found suitable for the post by
the Selection Committee. The post was
re-advertised by the Council in response
to which some applications have been
received.

(c) and (d) The staff Inmspection
Unit (S.I.U.) of the Ministry of
Finance has recommended the abolition
of one post each of Research Officer
(Unani) and Research Assistant (Unani)
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Necessary Facilitics And Provision Of
Staff In PHCs And SUB Centres

4004. SHRI CHHOTEY SINGH
YADAY :

SHRI JATPAL SINGH
KASHYAP :

. Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ¢

(a) whéther despite Eentral Gavern-
hient’s directive not to start, new

Primary Health Centres and Sub- Centres
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until the existing ones are provided
with essential staff and other facilities
various State Governments continue to
open new Health Centres with the result
that the health services have made no
significant progress;

(b) whether considering the present
magnitude of the problem and lopsided
priorities the objective ‘Health for all
by 2000 is not likely to be achieved;
and

(c) if so, steps contemplated by
Government to ensure at Primary Health
Centres and Sub-centres are provided
with necessary facilities and adequate
medical staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) to (¢)
Instructions have been issued to all the
State Governments/Union Territories
Administrations to ensure that new Sub-
Centres are  established only after
recruiting trained Auxiliary Nurse
Midwives (ANMs) and not by trans-
ferring ANMs) from the existing Sub-
Centres.

To ensure availability of trained
ANMs for manning the Sub-Centres,
the training capacity has been augmen-
ted by sanctioning 48 new schools and
by sanctioning 3938 additional seats in
the existing training schools. Educa-
tional qualifications have been relaxed
for selection of eandidates for training
as ANMs in tribal/hilly/backward
areas. Instructions have also been
issucd to ensure that ANMSs are posted
in  Sub-Centres and Primary Health
Centres only. To overcome the difficulty
of residential accommodation for ANMs
it has further been suggested that after
deciding the locations of the Sub-Centres
the girls residing in such locations
should be selected for training as ANMSs.

With all the8e and dther eoordinadted
efforts it is expected that the objective

of Helth for All by 2000 AD will be
achieved.
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Alleged Improper And Irregular
Recruitment Of Casual Labour
At Trivandrum.

4005.” SHRI E. BALANANDAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government have
received a representation dated 19 May,
1983 from Dakshin Railway Employees
Union, Trivandrum Division, Meenak-
shipuram, Nagarcoil, towards the
recruitments of fresh casual labourers in
Electrical, Construction section  at
Trivandrum Division, by the Deputy
Chief Electrical Engineer, Construction
at Trivendrum when  retrenched
employees of the civil engineering wing
were available; and

(b) if so, what steps have been taken
in this regard ?

THE MINISTER OF RAILWAYS

(SHRI A.B. A GHANI: KHAN
CHAUDHURI) : (a) and (b) Yes. The
recruitment of casual labour in the

Electrical Construction Wing has becn
done in accordance with well established
usages for different units of seniority
within the prescribed rules, giving
‘opportunities for retrenched employees
of Civil Engineering Wing.

Indian Institute of Advanced Studies
At Simla

4006. SHRI R.R. BHOLE : Will the
Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) whether a nine-day-seminar on
national cultural policy was organised
sometime back by the Indian lnstitute
of Advanced Studies at Simla and
the then Minister in his opening speech
stated that the deliberations of the
seminar would influence the Govern-

ment’s thinking in framing a national
cultural policy;

(b) if so, whether any report of the
Seminar was prepared and published:
and

(c) if 80, the action taken thereon
in framing @ national cultural policy?

f
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) ¢ (a) Yes, Sir. A seminar was
organised by the Indian Institute of
Advanced Study, Simla in June 1972,
for a realistic appraisal of the Cultural
situation in India that may lead to the
emergence of an outline of a cultural
policy. The then Education Minister
in his inaugural address had inter alia
stated that the deliberations of this
seminar will at least influence the think-
ing of the Department of Culture.

(b) The proceedings of the seminar
have been published in the form of a
Transaction Volume of the Institute
cntitled ‘“Towards a Cultural Policy*’,
in 1975.

(c) A formal national policy on
Cultural has not been framed so far.

Coal Recoupment Procedure

4007. SHRI S.A. DORAI SEBAS-
TITAN : Will the Minister of RAILWAYS
be pleased to state :

(a) the details of coal recoupment
procedure adumbrated by the Railway
Board in March, 1981 and whether the
zonal railways are following this pro-
cedure;

(b) whether the Western Railway
has ordered any inquiry into the allega-
tions that the Divisional Commercial
Superintendent Ahmedabad has dot
adhared to this procedure; and

(¢) if so, the action taken against
the arring officials ?

THE MINISTER OF RAILWAYS

(SHRI A.B.A. GHANI KHAN
CHAUDHURI) (a) Railway Board
instructed Zonal Railways in March,

1981 to stop the practice of linking
Unconnected coal wagons against
overdue wagons off-setting parties’

claims for compensation and to dispose
off the unconnected coal wagons to
Power Houses, Loco Sheds, Workshops
and Bharat Coking Coal Limited Dumps.
These instructions were subsequently

g
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modified in August, 1981 to the extent
that where such disposal of unconnected
coal/coke wagons was not feasible,
Zonal Railways were permitted to
grant match  deliverd of unconnected
wagons against claims for overdue
wagons.

The Zonal Railways are following
this procedure.

(b) and (c) Certain cases of alleged
irregularities regarding recoupment etc.
of coal are under investigation by
Vigilance Department of the  Western
Railway, the findings of which are
awaited.

Neutron Bomb Tested By France

4008. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether France tested neutron
bomb; and

(b) if so, the reaction of the
Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A: RAHIM) : (a)
Government has seen press reports Lo
that effect.

(b) In accordance with its well-
known and consisient position of
principle of total opposition to any
kind of nuclear weapon test conducted
by any State in any enviornment
Government’s reaction cannot but be
negative.

Representation From Coal And Ash
Handling Mazdoor Union Power
House Branch, Eastern Railways

4009. SHRI ZAINAL ABEDIN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether  Government  have
received a representation dated 13 May,
1983 from the Coal and Ash Handling
Mazdoor Union, Power House Branch,
Eastern Railway ; and
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(b) if so, what steps have been taken
for their demands ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) ¢ (a) Yes.

(b) 1ssues raised by the Union
pertain to matters to be settled between
the contractor and the labourers engaged
by him. Accordingly Eastern Railway
Administration has bzen asked to
forward the representation to the
contractor concerned so that the issues
are settled amicably with the labourers
by him.
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Policy To Encourage Ayurvedic Medicine

4011, SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it is the policy of
Government to encourage Ayurvedic
medicines and products;
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(b) if so, whether Government have
taken concrete steps to protect Ayurvedic
medicines and products im their
competition against products like
Colgate manufactured by multinationals;

(c) whether any of these Ayurvedic
medicine manufacturers have approached
Government with a request to reconsider
the policy regarding advertisements; and

(d) if so, the reaction thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE KUMARI (KUMUD
BEN M. JOSHI : (a) The policy
of the Govt. is to encourage Indian
Systems of Medicine (ISM) including
production of drugs in these systems in
the country.

(b) Generally spcaking, tooth paste,
tooth powder etc. arc not drugs but are
consumer articles.

(c) and (d) This Ministry has no
information in the matter.

Promotion Of Kendriya Vidyalaya
Employees

4012. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
EDUCATION AND CULTURE be
pleased to statc :

(a) whether measures have been
taken for promotion of ministerial staff
and group ‘D’ employees of Kendriva
Vidalayas who have rendered 5 dears
of continuous service in the particular
grade or to allow them to draw the
salary of next higher grade and

(b) whether any action is being
taken to appoint those to sclection
grade who have completed 7 years
continuous service in the particulal

grade ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a)
According to recruitment rules framed
by Kendriya Vidalaya Sangathan,
L.D. Cs. and UD. Cs. with 5 years’

- S—
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service in the grade are eligible for
promotion to the posts of U.D.C. and
Head. Clerk, respectively. For
promotion to the post of Superintendent,
6 years’ service as Head Clerk, is
required. No minimum amount of
service has been prescribed for Group
‘D’ employees for promotion to the
post of Laboratory Attendant.

Pay in the higher post can be drawn
onld after actual appointment to the
post.

(b) Wo, Sir.

Use Of Drugs And Medicines Banned In
Foreign Countries

4013. SHRI J.S. PATIL : Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state ;

(a) whether it is a fact tnat various
drugs medicines which have been proved
and declared harmful for human beings
environment by World Health
Organisation, as well as various
Governments such as U.S.A., UK.,
France, west Germany etc. and the use
of such drugs medicines is banned in
such countries;

(b) the names of such drugs/
medicines which are banned in U.K.
USA, west Germany, France but are
being used in India;

(c) the specific rcasons  for
permitting use of such drugs/medicines
in India which have been proved and
declared harmful for human beings
environment by W.H.O. and the use of
the same have been banned by so
many countries; and

(d) the urgent steps Government
propose to take to stop the use of such
harmful drugs/medicines in India ?

THE DEPUTY MINISTER 1N THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN JOSHI) : (a) to (d) The
World Health Organisation have
reported withdrawal of 20 drugs by
certain countries. OQut of these, 8

. drugs were not at all approved for
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being marketed in India and action to
withdraw 8 drugs from the Indian
market had already been taken in
consultation with the experts. In
respect of the remaining 4 drugs, namely
(1) Nitrofuran compounds  (2)
Phenformin (3) Hydroxyquinoline
derivatives and (4) higher dose
Lynestrenol products, though these
drugs are banned in some countries yet
thesc are still being marketed in a
number of developed countries and all
these drugs are official drugs in the
Pharmacopoeia viz., Phenformin-B.P.
1980, Clioquinol-B.P. 1980, Nitrofuran
compounds—B.P. 1980 and U.S.P. and
Lynestrenol B.P. 1980. In consultation
with the medical experts, a conscious
decision was taken to permit the
marketing of these four drugs in the
country subject to a cautionary
statement and contra-indications being
given on the label/package insert in
some cases. From the information
available, the drug Phenformin has
been banned in U.S.A., but notin U.K.,
West Germany and  France. As
regards the drugs Nitrofuran compounds,
Clioguinol and higher doses Lynestrenol
products, none of these compounds are
banned in U.S.A., U.K., West Germany
and France. Clioquinol is, however,
no longer being marketed in the U.S.A.

Admission In Kendriya Vidyalayas

4014. SHR1 CHITTA MAHATA :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it is a fact that the
children of the Central Government
employees/autonomous  bodies whose
services are not transferable do not get
admission in the Kendriya Vidyalays ;
and

(b) if so, the details thereof and the
specific reasons therefor and what steps
Government propose to take to allow
admission to the children of such
em ployees in Kendrida Vidyalayas ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
Since the scheme of Kendriya Vidyalayas
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iIs primarily meant to provide-
uninterrupted education to children of
transferable Central Government
employees, such children are accorded
first priority in admission. Subject to
availability of seats, children of non-
transferable employees of the Central
Government and of autonomous bodies
are also admitted after meeting the
demand of higher priority categories.
But it is neither intended nor feasible to
admit all children, including those of
non-transfcrable  employees, to these
schools.

Harijan Ambassador

4015. SHRI PUCHIAPALLI PEN-
CHALAIAH : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whecther the Government of
India have appointed any Harijan as
Ambassador so far ;

(b) if so, what is the number; and

(c) if not, what are the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTEYNAL
AFFAIRS (SHRT A.A. RAHIM) : (a)
Government of India has  appointed
Harijans (persons belonging to the
Scheduled Castes) as Ambassadors and
High Commissioners.

(b) At present 5 persons belonging
to the Scheduled Castes arc serving as
heads of our diplomatic missions (3)
Ambassadors and 2 High Commissioners);
one more person is to shortly take up
assignment as Ambassador.

(c) Does not arise.

All India Urdu Cultaral And Research

Centre
4016. SHRI ABDUL RASHID
KABULL : Will the Minister of

EDUCATION AND CULTURE be
pleased to state
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(a) whether Government propose to
establish an All India Urdu Cultural
and Reserch Centre and Urdu Univer-
| sity in the country; and

(b) if so, what practical measures
are being taken for the same ?

THE MINISTER OF STATE OF THE

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No,
Sir.
(b) Does not arise.
rareeg O qfeaie weqo &
WA ay 1979-81 WYX 1981-82
% QA wagfaa sfagl/

gagfaa smatfadl & feg
gAfy w1 wrazA

4017. s AW @sq FIAN: FAT
Treeq uie gfrae wemqior &AM 4g
FATT F1 FIT FI4 5 .

() #a1 Tareed W¥T qfran
FEATW & AATT  1979-81, 1981-82
% avt g3 wygfaa sufaal & fag 19
FUT Y &1 gaufa Arafeq &1 7%
4l #1X F41 a9 198:-83 & faq 25
FU2 &7 & gaufw "rafey a1
TR o,

(H) 1981-82 =T 1982-83 &
gyt & Tiua fea-fea usal & gq@

qaAUFT ®1 I9TIT fRAr 747 9T A
faa a0% & Iuanr fwar qar A6
9 IR ¥ grag Ui 7 qqq1 fHaar
wimsE fzar w1 g9 qaftgracasq
wigfa srfaat i wygfea aq-
wifaal & feay safsq srnfeaa ga,
"iY

() #ar ug arwar g A T
WY g s af gt o g8 W qd9q
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33 fwaat grafn wrfza a ond

2 2

reeq WiT qfeqre weare Ay
¥ gt (g ®w§w & gA.
W) : (F) g

(@) =tz (1) weqi/aa qrfed
gt 1 wafean, srgafarn, g5, qg-
qmw, gfszgraar fadaar, ag-9¢ adra
Frasaral &1 Sfwera agr afwarx
faataa & oeg Fraswa fgad 39-
&eg @rgar mfaw g #Arfz Sqt
fafaea &=t wratfag aisamEl &
Farcagq & fag ga fegr q@m g
gafe gg Asamm & fag wq sfaaa
®eE1a ggraar & St g qarfa wew
NIAUT F AT Feg 7T UST GIHFII
w3alfig ded & @ FA-ATED

g9 &gd & §) 9% wiafaa
qIETa gigfasra wqae. qfiwg,

gfga wWiEta  wigfasmE  qeqm\,
w1y :, fag, grFaaaY qur gamT 1
71T ATET qfxgal qar weg €@y
Jal FUsAT I Y AT & e
§ & sggfaa aifaat/zgafss @a-
wifqar & BT &1 oAIAAIC 9T AT
A §, TIEAA F1d FF F faqg
fagrg &eda &7 ®Y AgEIE NFAC
qATS At g | g fw eresy afaat
o ofZq1T Feqr@m Jag arfa, v
o fam arfy #1 Az feg faar sa
qAF GHY AT BT IqAST &I AL
§ foaw Mg 99 @ Pt §, 5w
faw g7 Alaarat & geada arw @
iy ggafag Jifqgl/ggafed q9.
wrfaat & wisg HAAT-HAT AGT W
arg &1 faga FFg W1 @R
grfaq aaarg st o 9 @) §
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1T 1983-84 a¥ & fauw gierar & 21
HUE TTY &Y qFELT FY 78 g |

MH AT A QU &
'’ Ay @A

4018. =it we+x ATLAOr Oy :
TT. GUGIVITAR TATHY
Rt AAT A A

gq7 eateeg w7 afrare seqror q@3t
ag Iq17 T FTIT T 5

() a1 7 & gAY F 9
F Qu FIT AT A F gAITRX §;

(@) afzgi, a3 daga=x
sgi-wgl feuq §;

(T) #AT FWHIT 4 gEF fog
faarirens Sqral qx fawre fear g
YT I9 9T FAT FEETEr A1 4L E;
eI K

() afg gi, av zasr faeqa
suir agr g ?

Treed Qi afta wemm AwEg
¥ IauAl (Wl g7 AW UA.
wmat) (%) fagy 50 awf & Q&Y
femid famat @ §fF 3w & 7w
fgsar @ garmg # 99O & wiay
wigF 91q &7 I § |

(@) agamar star g fF ag ex
[AUT Y YE gIFT UTEIA, Heg-
saz, faeet, dara, fguraw w3y &
gy ged, 9a¢ mw AR fagiv &
§9 fgeql 9% %a1 1 39 & 57 39
Al #, migwT afuddrg w17 Fa
¥ gaiwg & 993 F AAA FH
gamiy 17 § | guifa, sgat dafas
gfawisi & W ag AqGA FAT R
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fEga o & N ag Aard Iaat
57 7§ § fagdt fw ge & &=y af
T |

(T) M (%) T@ WAA A
fasiz F & fagq Jratg wrgiaam
wigaid qfws § oF wsqgT QW
wfsa fear &1 5g gw &1 fl faw
TN F qT g AFAH F IqAT &
539 g¥ fq97T (37 JIQ” |

Conversion Of Bangalore-Salem Line

4019. SHRI K. RAMAMURTHY ;
Will the Minister of RAILWAYS be
pleased to state the present position of
the survey work for Bangalore-Salem
Conversion Project, Southern Railway ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) : A preliminary
engineering cum-Traffic Surved for
conversion of Salem*Bangalore Section
to B.G., has been carried out by the
Railway in 1982, and the Survey
Report has been submitted to the
Board. The same is under examination.

Non-Recognition Of A.V.M.S. Awarded By
Mahakaushal Ayurvedic and Unani
Board, Jabalpur

4020. SWAMI INDERVESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the
reply given to Unstarred Question No.
733 on 24 Fcbruary, 1983 regarding non-
recognition of A.V.M.S. awarded by
Mahakaushal Ayurvedic and Unani
Board, Jabalpur and state;

(a) the details of the coments re-
ceived from I.M.C.C. on 24 January,
1983;

(b) whether the matter has been
examined by Government and if so, the
outcome thereof and when the said
degree will be granted recognition by
including it in the Act, and
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(c) if not, by when the examination
will be completed and when the degree
is proposed to the recognised?

THE DEPUTY MINISTER IN THE
MINISTERY OF HEALTH AND FA-
MILY WELFARE KUMARI KUMUD
BEN M. JOSHI): (a) The Ccntral
Council of Indian Medicine recommen-
ded the recognition of A.V.M.S. quali-
fication awarded from 1971 to 1982 by
Madhya Pradesh Board of Ayurvedic
and Unani Systems of Medicine ond
Naturopathy, Bhopal, which is successor
body to the Mahakaushal Ayurvedic and
Unani board, Jabalpur.

(b) and (¢) In order to examine
the matter further, the State Govern-
ment of Madhya Pradesh have been
requested to furnish certain clarifica-
tions about this qualification, which are
awaited.

agdl ¥ fiwr fAawad a@
TRt 9T FHIAG

4021. =ftwdl I HFTA Q@
41 Ataga AR afvaga @=t ag aqid
FT FT HIA fF

(%) 7gW & 19 § P fawad
WA FAF ST UTART 9T T
feadt ggeard At & 5y ard-
wfas Staa @ weq-saeq gl Sar @,

(@) afz g, a1 & UsTra UA-
qrT fead §,

() 2@r YA FET F A=
¥ QIFT fagad @ usdy  uswi
qX A% FHSANT it §; A

() afz gi, & a1 Q@I F7
w1 59 WSET USTAMN &1 UrEQAT
AT TFL F AL T A #T §;

Ataga «ix aftwge wwwa o
trew Aot (o faarsdgar weand):
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(%) &™) usfra AT - v
fraw, 1956 ®t w11 3 ¥ agA 20,000
a1 Sad ofas wrat o A
qifasr &4 ¥ PHT AW AT
geF A uanrt facew w1 w6
A &1 WA qF UST @I IW
Afafaaa & 3997 & HFAR ARG
FIHIT A fau9 U Al @ wa
a6 Q¥ &Sl & fasrg ol wgeay
w1 foehard grafraa Tsa awwmrl/
eqrAta fasral & afasrc s & qrar
& | safae g7 a9 &%l 9¢ gfg ®1s
gHeAT 1At & @ ag usal & &g
& 7§ wral g, aafy usity owwil
afgg  a#t gl o @ e
gaeArHl ¥ dafyq aa A a9
& fawg § | 9gt as gavadr afay
& fania #1 gav § 8% faatq &7
g 2§t af § A @ A & fao
ol qwavia aiaar § gfa geT %
fao aawufa 1 sageqr Y 7§ § | |

agas fagre faeet & airm
ATIHIT TATTLT QYHAT T
WEwTOT WEAT

- 4022. st arfem  wEAET ;&4
eqieey  wte aftare wegtor way Of
FATY & FIT FA a6 ¢

(%) #ar agatr fagre feeclt &
49 gear § aewErd wdarfal ¥
WA T qragT agi 9T FFEAT AURTT
ETIEET JIFAT BT B W AGRHT
AgY @IAT 94T §

(@) afe gf, dr qwr ot fa=rt
Agt ¢ FT gL AN T
styarad wa g @an &0 & M
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() afz agt 9T HeET TIFI
EFREY AVSFAT FT H1E ANGHAT AGY
JIFT AT, T IqH FAT FILQ & 7

TaTEey BT afeqIT Feqr AXAy
W gu-wst, (FRIQ ®9T A9 OA
wait) ;. (F) & (7T) 1983-84 H
ggar fagre § Flg GI&IT TATEA
NAAT FT CF HIGH1AT @IA ST &I
gEarEqar ¢ Jmd & gaxd fag wq
WX I9YFT AFIA ITASH g1 AT |

Number Of Trains Cancelled Which
Were Catering To Rural Arcas

4023. SHR1 BLASAHIB VIKHE
PATIL ; Will the Minister of RAIL-
WAYS be plcased 1o state ;

(a) whether it is a fact that num-
ber of special trains were started from
different points during 1982,

(b) if so, particulars thereof ;

(c) how many trains catering ex-
clusively to the rural areas were con-
celled ; and

(d) the particulars thercof ?

THE MINISTER OF RAILWAYS
SHRI A. B. A GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) About 1400 special trains had
been run during 1982 for clearing extra
rush on vorious accounts.

(¢) Itis not possible to classify
any such trains as exclusively for rural
areas.

(d) Does not arise.

Wity ag & fad afeare frdvan =t
qeq AT Iaxt Jamfswai

4024. st e gqra fag ;o Fat
Etees WT qftare segmo AN Ag
NN & Fq1 FA fw g
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(%) afk@e faalad & qag ¥
T1g ay & fag fraifa feg oo ae
&7 TISAATT sTIXT FAT & QYT 59 g9
¥ wa aF a1 Igafsy fasr &, AR

(@) ®ra%a 1 safq § gea
FIerg FA1 g !

TR1Eeq [ qfvare weator #R1An
39 WAl (R FHT AW qW
wtall) ¢ (%) 1983-84 & fam faaifa
feg vsgarT aagat  q9r 1983-84 &
gfa afta fagiaa & fafasa aa#t
¥ gs sqafsaat &1 AT wIEd A
fear war &1 [@#r qz® 93 w@n w@n
g qraa ® var 1ar | Afgu gear gH.
g, 6908/83]

(@) ga g d4 %15 faqy sarq
qgY fear s @sar Gy, 9§ wg
grareg qrann fqiqsg gT@l qT fadas
FIAT &, T8 @0 F1 FAraraar faadq
usy/e 7 faiw & A & wfaqars,
qregary,  lgad, dfa frars aur
NgIC Wl WIAT § | w9 fq9r-
Al &1 94 GG F AT H (@A
gu agr 3w & fafweq wmmi & sl
#1 gfawr &1 2&@3 gy afwar faaisa
F1axq &1 fFafeaa fear a1 w@r &1

WITAGY 97 AT ® qAT ®W
qT Siaaey

4026. sitaat f&Ema faegn
St AAT AT AT, SO
81 TGtz gal :

gut fadm w=f 9z I & gat
H3r fF

(¥)#ar agaad f& Aard
LRI &1 fa9ie Aaqer § wrAdg &
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saw X 9T §g sfagy @ w1 E;

(@) afe g, a1 qega=r q=a a0
g; AT
() AT FIHTT FIU g9 A
Tq gracy ¥ JIT FIY FIS H37 &
Y3 FaT F1IW § ?
fadm warea & wea w3 (A O Q.
wa): (F) Foa /o &

g3y g gfaaeg Fard & 97T gIFIT F

frgY geqra & ATAHRTY AT GIFHIT
FT AET § |
(=) =¥ () wza 4 I3 |
¥ 1982 WIT 1983 & IIA €EFH
gaTATY

4027. =Y /Y Tr\ AT ¢ AT
Ataga oiv afraga @=t g7 9717 FY
FIT H fF .

(%) a% 1982 ¥ 71T 30 9,
1983 aF &1 wafg & T odr
fraaY ge® gazain g€ & faad gan
gaT 5,15 M 25 ¥ wiys safaq a3
gl a4r T@ ga9 § IUSAATY 310 #91
g, "X

(&) FTEHFIAUFAF1 & grfaa
qIX 9137 safzqal 1 TgT I|A F
IR T FAT 19919 § T IFT gIfy
F T U "I FET GIHU
gI I Y & FFFAT HAT-FAT
ga feaar «aq fear qar g ?

AUGUST 18, 1983
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Ataga Wix  afvage sxmem ®
ST 7T (ot fRarsigar weard) ¢
(F) 91X (%) @eF gHATHI &7
SUYT 1981 T
Jaersy g 1 & AS gHTAN FT Ul
gfgg wafaa su danq faqeg &

fear war g1

Atex m#  (@araa) sfafam,
1982 & sfvq &1 7 @iz e
gfafaaq, 1939 & Fdtagq Iuaeal &
AT Ao & WIYTT 9T 3T GATIA
® goEr g9 4y 999+ § fe gue-
qryeq safsa a1 ggEAT H A% TN
safdq &1 F1qAT ITAVMEFIY AIGY HT
sHYXT IqAST G qT Al-HIee ATqfq-
fagt & sira1z 9T gorEsr ar e s
WX FT AT A I A9 S faaq
ATEAT II°T FIJFAT§ | T Iqa+9
1.10.82 & 17 § 1 Al-Frez Arafafay
F qFITT AFZAY, 1982 & 7 1983
F1 wafg & A 50 A1@ 79T U
garasr 391 a7 fwar qar ) qeg @
Sy & wiAa ¥ @afyan gt
5000/%T4 I TFHIX €T & A1IT §Y
ST & wiw ¥ 1000/-%9% fagg fear
I UST I A 1T gHAAT &

| a1 faeat & AT graal o, qfgag

S § 3 7191 § HIT FATeF ¥ 0F
araw & arrfaaw gorasr AT fafea
far war g |

forarzon
ST [qT S 1981 % 1081 & fear war gam@sr
GEL a3d aral (wa7r)
gHIIAI ® GEAT
1. M 9N 6744 3786 7,04,000
2. H9H 1194 381 gy AG
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1 2 3 4
3. fagiz 6381 850 & JITE AG)
4, TAUT 11571 1815 7,85,26,242
5. gfgran 1691 713 20,17,811
6. fguras g 472 312 13,53,500
7. 77 4 ®IAR 1765 389 SqTY AF
8. FAEH 14210 2087 4,61,32,720
9. HIHAT 63759 10655 36,30,51
10. 95T Y 103865 16639 T AgY
11. 9EIXSE 40376 2996 .
12. 7T 242 35 "
13. AT 308 60 .
14. AT 86 54
15. IErar 4518 582 41,70,52¢0
16. TS 9329 4389 81,8,908
17. USEqTT 41<7 1290 ITTH AT
18. fafasw 47 75 "
19. afaaarg 17997 3009 4,83,99,121
20. faqar 217 62 ATARI TG
21, ST 93 8807 3725 17,10,686
22. afz=q WA 13308% 13085 397 AZY
23, HeqrA HIT fAFIaR
g7 qqg 72 8 .
24. FEWIAA N7 75 30 SqdAY AGY
25. AU 185 58 i
26. &IT AYT AN 26% 6% —
gas
27 faey 3626 750 10,36,7428
28. AT, gHT T AT 1118 94 1,48,131
29. Fada — — _
30. fasitm 37 56 .
31. giga<r 270 36 32,250

w-w3Arfag
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D:claration Of National Highways
In Kerala

4028. SHRI V. S. VIJAYARAGHVAN :
PROF P. J. KURIEN :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state;

(a) the name of roads which have
high-density of traffic in Kerala and
deserve to be considered as National
Highway ;

(b) whether Government of Kerala
have sent any proposal for declaring
any of these roads as National High-
ways ;

(¢c) if so, the dctails thereof ; and

(d) the decision taken thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Declaration of a road as a National
Highway is not dependent on any single
factor, but is made taking into account
several criteria indicated below as also
the availability of resources ;

(i) they should be the main
highways running through
the length and breadth of
the country ;

(ii) they should connect forcing
highways ;

(ii1) the should connect capi-
tals of States ;

(iv) they should connect major
ports and large industrial
or tourist centres ;

(v) they should meet strategic
requirements.

While taking into account these
criteria, empahsis is also laid on econo-
mic considerations, opening up of back-
ward or hilly areas and reduction in
travel distance.

(b) to (d) Since the begining of the
6th (1980-85) Plan, the Kerala Govt.
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have proposed the following four routes
for being declared as National High-

ways ;

(1) MC Road from Trivendrum-
Kottayam to Ankamaly.

(2) Cochin-Madurai Road:

(3) Calicut-Bangalore Road, and

(4) Madurai- Muvatupuzha- Kotta-
yam-Trivandrum Road.

However, owing to financial cons-
traints and other priority considerations,
it has not been possible to accede to
the State Government’s request so for.
Mecanwhile, however, the Govt. of India
have agreed to provide a loan assistance
of Rs. 175 lakhs for essential improve-
ments to the roads mentioned at (1)
and (2) above.

Indian Delegation to International
Council Of Muscum 1n London

4029. SHRI R. P. GAEKWAD :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to send an Indian
Delegation to the Conference to be held
by International Council of Museum in
London ;

(b) if so, numbes of persons to be
included in the Delegation ; and

(c) points to be emphasised for
the necessity of developmental and edu-
cational role of private and Government
owned Museums in the country?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
No, Sir.

(b) Does not arise.

(¢) 'The meeting of the ICOM are
important events where museums pro-
fessionals, of the world meet, discuss
and exchange views regaading improve-
ment in Museums services.
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Ban on Advertisement of Artificial
Milk Food

4030. SHRI R. P. DASS : Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether Government are aware
of the fact that a million babies dies
every year in the deveploping countries
and in India from artificial feeding; and

(b) if so, reasons why Government
fails to put a ban on the advertisements
for which the people buy thesc artificial
milk foods?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI

KUMUD BEN M. JOSHI) : (a) No de-
finite estimate can be made regarding
number of babies dying from artificial
feeding. However, it has been observed
that bottle fed babies are more prone
to diarrhoral diseases and respiratory

infections.

(b) The Ministry of Information
and Broadcasting have already banned
advertisement of baby food and feeding
bottles on A.I.R. and Doordarshan.
The Ministry of Health & Family Wel-
fare have issued instructions to all
States/UTs to direct all medical and
paramedical staff to promote the cause
of breast feeding and discouragz breast
milk substitutes by suitably educating
the mothers.

qraE-QRPATIAIT AT 1ET WA
LARCHE (ECTIRE IR TG

4031, =it axtag w\waw@T : FAT
@ A=Y ag AT KT FIT FI & ¢

(%) arag o HguIqIg & 914
IAT AT T GRS IGATST H IE
A F 41 FIXQT §,

SRAVANA 27, 1905 (SAKA)
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(&) Sa ATTET & AT @wHar
fraat § w17 IEd fwaa g aran

FIA T 97 39 WATIET & (Fu qrer
gar ¥ fEaq arf 213 9,

(7) Fgr T AT F gF AT
F1 g7 AITA FE@ & TR A 71§ 97/

YEATEIA 917 gq §, WK

(o) afz g, & zg3qaSY &
g & & e fwar quoa ?

W AN (= T &t U wH ||
wladl) : (5) WX (qj qeAIg ¥ 0%
TR FAX qIAT 153/154 Frad gga-
UZAZATY YT KET TIFT FT ITTTT
ITAE qgA edwT 9T 151/152 qrag
UIAIAT & IF &

gafg &1 IqanT

dza-af faeel)

AT @€ @A F
gafa &1 Iaatq F&  Frar aar gt
W F AT §@F WY F gafy #
QT &IF 151152 Traf dga ad
el UAMIAT gFET @ F ) H afg

2T & FIWT g TS FT JIQ @l
ST rragrfya Ag § | ga: gq qrLy
F1 9T Y& FIAT sT1agifes agf §

(&) 38 71t & gfg ®r qrfxa
®T S ATY FT FA ARAT 423 FIA07-
Ffaa gatarT €1 47 |

F477Y, 1983 & @I, 1983
(faas arz ag Ja71 GuIcT T & T
q1) & a@laf & QA g7 wfeal g
A T I arfaal #Y geqr fqeq
fafes § :
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153 T139

qgAr qga & AT afiA & A T & I
£ AAAT JrAT HIF 1A w1 gfaua
arfaal =) gear

w793, 83 2110 2018 96%,
F3aq, 83 1684 1471 869,
I, 83 1684 1438 85%
154 w9
FqT, 83 1560% 1495 96%
HXAY, 83 1248 912 73.59%,
a1, 83 1248

*zgd AT gaf ewAl &1 grafeq 108 @1 wrfaq agi &

() S @i
New Education System

4032. SHRI M. V. CHANDRASHE-
KHARA MURTHY : Will the Minis-
ter of EDUCATION AND CULTURE
be pleased to state ;

(a) whether the Prime Minister has
asserted that the content and methods
of education will be decisive in the
creation of new India ;

(b) if so, whether Prime Minister
has directed the Ministry to prepare
new education system for the country ;
and

(¢) if so, wheth>r any final deci-
sion in this regard has bz2cn taken ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (c) The Prime Minis-
ter from time to time has made observa-
tions on various aspects of the educa-
tional system in India, in different
forums, such as convocation addresses
of universities, meetings of educationists

£92 729,

and inaugural or foundation laying
ceremonizs of educational institutions
etc. Th:se guidelines are furth>r deli-

berated upon in appropriatc forums for
suitable action.

Taking note of a similar observation
of thz P.ine Minister of India in regard
to the need for changing ths education
system, the C.A.B.E. in its meeting
held in June, 1983 has recommended
the evolution of a new design of educa-
tion for the futurc which will be rele-
vant and meaningful to the child and
the adult taking into ac:ount the various
aspects of the outer and inner cnviron-
ment of man.

W 1T WY a3t & dtw awifa
ATt IFTILT ®1 AATT] ATAT

4033. sitwat  weorr g ¢ Fa
W |AAT 4 IATT FT FI0 F40 5

(F) #ar AIU9gT § FARAT F
fag w12 41 [|ardr A § «IfF
A F dig gfass sqrarfes qegeg §
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(@) #a1 fafws=r gz gwa-
e 9T §§ WIIT & AT IIA @

g,

(1) #a1 @XFHIT &1 fa=are A1
43 91T gaer & @19 gF qaafq are
IAMET IATH FTE AT FAT I1IA
RIAIGT FIe G T A § 7qTG1T
gror &9 & #4921 "fafwag fesa aam
AT A,

(%) afz gf, av #7 %, AT

(%) afz agf, a1 za% Fa1 FIXWQ
g7

W FA} (st g &) g Al ae
|tady) @ (F) S A | ATTEGT AT
gragr & 1= arAr & faqq 5 arfgaf
AT g |

(@) it gi

() oF ®IE qIET IATH &1 H1§
qedrg Agl g | TSN H €41F T g1 &
F12qr 39 mEr d & qfafey gard
fesy sitgAT grag g7 § |

(o) &t qgf 33T |

(¥) FfF ag Y 13 Fard
fesaY & gra WIq IS geA X0 @Y=

srar &, zafac za¥d & miq 33q

gar(r fezg e &1 Jwg g
IAT4T ¥ T GI AT 4/AF
wmegl # 2 fema F9, gal & &
UF 3-ITaT qFTATA HIT 93 & [
oF fesar wrmagy  @wa g/
sitgr waAT f&ar I W@r g |

India’s Assistance For Restoration

Of Angkor Vat

4034. SHRI INDRAJIT GUPTA :
Mill  the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) the details of the assistance
being given to the Government of
Kampuchea for restoration and preser-
vation of the ancient Angkor Vat
temples ;

(b) whether Indian cxperts have
already been working for several months
in the area which is close to the Thai-
land border ; and

(c) if so, whether there is effective
control over the territory by the present
Government of Mr. Heng Samrin ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM):
(@) In February 1982, a team of
archacologists from India visited Angkor
Vat, and it prepared a Project Report
giving recommendations for India’s
possible assistance for the preservation
of these temples. These recommenda-
tions involve a large financial outlay
requiring detailed examination by the
concerned  Departments. No  final
decisions have so far, been taken on
these recommendations, bnt they are
under active consideration.

(b) No Indian archaeological experts
arc at present working in the area.

(c) Yes, Sir.
Basic Educatiou as Fundamental Right

4035. SHRI D. K. NAIKAR : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Govérnment propose
to provide the basic education at all
levels as a fundamental right in the
Constitution ; and

(b) ifso, the steps taken in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL ) :
(a) and (b) Provision of free and
compulsory education for all children
until they complete the age of 14 years
is a Directive Principle of State Policy
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For the fulfilment of this task, univer-
salisation of elementary education and
removal of adult illiteracy in the age-
groups 15-35 have been taken up as
major programes in the sixth Plan.
Under the new 20-Point Programme the
goal is to be achieved by the year 1990.

Shifting Of Sadasiva Sanskrit Sansthan

4036. SHRI BRAJAMOHAN MOHA-
NTY: Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether there is any proposal
to shift Sadasiva Sanskrit Sansthan from
Puri to Bhubancswar and if so, the
reasons thereof ;

(b) whether it is a fact that Sans-
than was named after a great person-
age of Orissa who flourished during the
close of 19th Century and ecarly part of
20th Century ;

(c) whether by shifting the insti-
tution from Puri which is the centre of
Sanskrit education and philosophical
discourse of different religious thoughts
since ages will have no facility for
Sanskrit education up to graduation
level ; and

(d)y whether the State Government
of Orissa has transferred land for the
purpose al Puri since eight to ten years
and Union Government had provided
funds for construction work which was
unutilised ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON : (a) to (d)
Shri Sadasiva Sanskrit College, Puri
was an institution under the Govern-
ment of Orissa till 1971 when the
Rashtriya Sanskrit Sansthan an autono-
mous body under the Ministry of edu-
cation & Culture, Government of India
took over the management of this insti-
tution as a Kendriya Sanskrit Vidya-
peetha. With due respect to the senti-
ments attached to the original name,
the 1nstitution was named as Sadasiva
Kendriya Sanskrit Vidyapeetha even
after it was taken ovcr by the Sansthan.

AUGUST, 18, 1983
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In the year 1981, the State Govern-
ment of Orissa established the Shri
Jagannath Sanskrit University in Puri.
Consequently, the Government of Orissa
suggested that it would allot a plot of
land in Bhubaneswar to construct the
building of the Sadasiva Kendriya
Sanskrit Vidyapeetha where it can be
shifted to from Puri. 1ln that context,
the State Government suggested that a
plot of 15 acres of land may be 'made
available at Bhubaneshwar for locating
the Sadasiva Kendriya Sanskrit Vidya-
peetha. The Rashtriya Sanskrit Sans-
than is still negotiating the matter
with the State Government and the
points raised about the sentimental
imporlance of Puri arc also being kept in
view in this context.

The Government of India has no
intention of its own to shift the Vidya-
peetha from Puri to any other place.
It does not also envisage any anamoly
or conflict in the continuance the
Jagannath  Sanskrit University and
Sadasiva Kendriya Sanskrit Vidyapeetha
in the City of Puriit. But, if ona
later date the State Government and
the Central Government together, decide
to have these two institutions located
in two different towns within Puri
District or outside, there may not be
any dearth of provision for postgraduate
level studies in Sanskrit in Puri proper
since one of them if not both, is to
continue there.

The State Government ‘of Orissa did
allot about 32 acres of land for construc-
tion of building at Puri in 1974. The
construction could not be started due
to general ban on construction ‘of
buildings which was in férce 'dt that
time. Subsequently, the feasibility of
that force for construction of building
was reconsidcred on the following
grounds :

1. The distance from the residen-~
tial locality would cause incone
venience to the students.

2. The construction cost would be
very high.

3. It would not form part of the
cultural complex of the Puri
City.
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There was also a rethinking on the
part of the State Government about the
allotment of that particular site and
the matter is still under negotiation
between the State Government and the
Sansthan.

Introduction of a Train Service Between
Jammu and Kanyakumari

4037. SHRI A. K. BALAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there is a proposal to
start a train service between Jammu and
Kanyakumari ;

(b) if so, when it will start
running ;

(c) whether there have been any
delay in implementing this proposal ;
and

(d) if so, the reason thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (d) The pro-
posal to introduce a direct train between
Jammu Tawi and Kanniyakumari has
been examined but not found feasible
at present due to constraints of line
capacity enroute, terminal facilities at
the terminals and shortage of coaches
and locomotives.

SC And ST Students Denied Admission In
Delhi University

4038. SHRI D. L. BAITHA : Will
the Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) the total number of students
allowed admission in graduation and
post-graduation classes of various
colleges under Delhi University with
the, total number of Scheduled Caste/
Scheduled Tribz students each separa-
tely ; and

(b) whether it is a fact that a
large number of Scheduled Caste and
Scheduled Tribe students have been
denied admission on various grounds
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viz. higher age, etc. about which there
was no mention in the prospectus of
the University or Colleges ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The tatal number of students who
could be admitted to the regular under-
graduate Courses in Colleges in Delhi
as per the latest information is about
24,500. As the admissions are still in
progress, the number of students who
have actually been admitted in all
colleges will be known only after the
admission is closed on August 19, 1983.
According to information available,
3178 students belonging to SC/ST who
were registered with the University have
been allotted to different Colleges
for admission to undergraduate Coures
The number among them who have
actually joined various Colleges will be
known only alter the admissions are
closed. The colleges do not admit
students to post-graduate courses.

(b) No such complaints have re-
portedly been received. Accorditg to
the University, all eligible candidates
belonging to SC/ST would be accom-
modated in various undergraduate pro-
grammes of the University during
1983-84.

Introduction of Rajdhani Express Between
Gauhati and New Delhi

4039. SHRI BISHNU PRASAD :
Will the Minister of RAILWAYS be
pleased to statc :

(a) whether Government are aware
that there is a pursistent demand from
the people of North Eastern Region for
introduction of a Rajdhani Express
from Gauhati to new Dclhi ; and

(b) if so, the outcome thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) 1t is not possible to introduce
Rajdhani type fast train in the length
Bongaigaon to Mughalsarai due to heavy
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financial i nputs required for upgrading
the track, signalling etc.

Norms to Open P.H.C. in Urban Semi-
Urban, Backward and Tribal Areas

4040. SHRT GIRIDHAR GOMAN.
GO : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) the norms adopted by his
minjstry and the States to open the
Primary Health Centres in Urban,
Semi-urban, backward and Tribal areas
so far.

(b) whether the existing norms
and the policy has helped the people
living in tribal areas as compared to
other arecas of the State ;

(c) if the existing policy is inade-
quate t o provide better health service
in tribal areas, the changes required in
the policy therefor ; and

(d) the steps taken by his ministry
and the States to open the Sub health
Centres, in tribal arcas fto cover the
uncovered areas and its population ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) The
porm for the rural arcas is not have
onec Primary Health Cecntre for cvery
30,000 population in general and for
every 20,000 in hilly and tribal areas.
The Scheme of Primary Health Centres
is not applicable to Urban areas.
Recently, the Deparmcnt of Family
Walfare has approved a Scheme for
opening various categories of health
units depending on the population to
be scrved in urban and semi-urban
areas.

(b) Yes.

(c) The infrastructure under the
present norms is (o be cstablished by
2000 A.D. so as to provide primary
health care services in tribal areas.
The question of 1evising the present
norms may be considered if the services
are found inadequate on review.
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(d) States have been requested to
give preference io the tribal areas while
deciding location for Sub -Centres. In
order to make Auxiliary Nurse Mid-
wives (ANMs) available for manning
the Sub-Centres established in tribal
areas, the educational qualification for
selection of candidates for training as
ANMs has been relaxed in respect of
these areas.

Passenger Traffic Of Delhi Ring Railway

4041. SHRI SUNIL MAITRA :
Will the MINISTER OF RAILWAYS
be pleased to state ;

(a) the expenditure incurred on
constructing the ring railways system
around Declhi/New Delhi ;

(b) what was the projection of
the volume of passenger traffic when it
was planned to be constructed ; and

(c) what is the actual cxperience
of the volume of passenger traffic after
it was constructed ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Rs 31.44 Crores.

(b) Town and Country Planning
Organisation of Ministry of Works and
Housing conducted a Survey and it was
assessed that 2.8 lakh passengers per
day will travel by EMUis.

(c) The Ring Railway in Delhi
has not gained popularity mainly on
account of disinclination of the com- _
muters to patronise bi-modal form of
transpori. The average occupation per
train during the period April to June
83 has been 209 passengers.

Difficulties to Malaylees settled in
Pakistan to Get Visa

4042. PROF. P. J. KURIEN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Malyalees sittled in
Pakistan are facing difficulties - in

, meeting their relatives in Kerala due to
| Visa restrictions ;
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(b) whether it is a fact that only
+in respect of Jammu and Kashmir and
Kerla, permission of the State Govern-
ment is required to be obtained for
allowing them to visit their relatives ;

(¢) if so, the reasons therefor ;
and

(d) whether Government propose
to reconsider it ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM):
(a) Visas continue to be given (0
Malyalees settled in Pakistan to meet
their relatives in India subject to rele-
vant rules and regulations which have
been framed in consultation with the
State Government.

(b) Yes, Sir.

(c) and (d) the rules and regula-
tions have been made keeeking in view
the sucurity considerations and past
experience of overstay and other viola-
tions of visa regulations. Factors
relating to our visa policy arc kept
under constant review,

Children Blindness Due to Parents
Malnutrition

4043. PROF. MADHU DANDA-
VATE : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) how many children are render-
ed blind every yecar in India due to
malnutrition of their parents according

to the report of the World Health
Organisation ;

(b) whether this number is on the
increase cvery year ; and

. (¢) what steps are taken to prevent
children’s blindness arising out of their
parents malnutrition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY  WELFARE  (KUMARI
KUMUD BEN M. JOSHI) : (a) to (c)
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According to a WHO Report 52,500
children become blind every year due to
malnutrition caused by Vitamin ‘A’
deficiency.

A Scheme to prevent blindnes caus-
ed by vitamin. A deciciency among
children, through oral administration of
massive does of Vitamin A, is in opcra-
tion. This scheme is  implemented
mostly in rural areas of all States/
Union Territories.

Besides educational offorts to popu-
larise breast feeding, appropriate Wean-
ing foods, use of green leafy vegetables
and other foodstuffs rich in Vitamin ‘A’
are being intensfied through all media
of mass communication and internal
personal communication channels.

1CDS and other social  welfare
schemes are also helping in the preven-
tion of blindiss.

IV T & A @R
gl wert LAl & dl| W
®IE® Q¥ g gHeAT

4044, Y TAAG  GIAHT TTEA ¢
T XA FAT AZ AN FN FA HA
f& .

(%) aww g (zeEr-qdaa
FFga 9T 23 ¥, 1983 &t FIZHA! T
BIATET ®AT F dr" G AT & ATGND
}TA wiEw 9T g3 qUAT & grag H
FAT FAJTIT FT A5 F;

(@) s @wgeg § foa som 1
gen & wE IaET s #r g
3% fawg am s1gardr a1 7¢ §;

() 3w gHeAT H AR AQ sgfFqaal
& qftaiy etx wras safgqay &7 Far
AT & 7% § AT IAF wfagiy &
fac feadt ufg &t 7€ ¢ agar feo
STH FT TS g; A1

() 38 gHear & F1F & o9
F39q & fau & qu Ffgwrd 110
FATE &1L g8 Fraee § Fa1 Hgad
FIGITEY FV M5 § 7
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W e (st g s g onAl @A
wtadt) @ (%) 9T (=) 23 7, 1983
%1 A31 w7 & fawz gd gawT gaear
F FIT [qE G@AT AIGE, FeIA
afsa, araf = g3, 9. fazaq gru
I € o7 &Y qdzq uF AT fgaraq
HATAT F HAIT FIGIT TF €qqA

Farfes gifasrd & |

ggear & qfworaegsy,  faa-
fafga &r<ard =t aar g :—

(1) 38 @aqx 97 AT &1
FIZ& &I T FIT 953 a1 FfTT
AT |

(2) weaarga fgoasl F arg
FITH T FIEIT |

(3) 5@ @nqIX 937 ATHA FI 12
Tque &1 fage =gdr & €19 9T § He
Fr faez =g F) AT KIAT |

(4) gvar & fafwsa oggwi &
gzd ¥ gaqrd & fAdam & faa
nfward ge #3471

(&) IT AT WIGFT T HAT
a% guear & faq ey safsq faaw
&7 {oeda1T 981 sgwar 7at g 1 Tg-
g1, NeHA, MET & T AT T F
IF-q9 faQies w1 faafrag s fzar
TAT R | |

() 5@F gaxw F fa7 2000 &9
aF WX gAF "Gigw safaw ¥ fag
1000 &7 aF &I ggraar uqug Ufa
Frag g

gt g% fwar gfagfa &1 quam
agy fear war & 1 erfagfa &1 qa wiw
Stardy wmaag gru fawifa &
Frody \ wa:, 5w feafy o, 3 afagla
s i & a & Farar 97 98 & )

SRAVANA 27, 905 (SAKA)

Written Answers 114

Incident of Chain Pulling and disturbance
and harrassment of passengers by
anti-social elements

4045- SHRI RAMJIBHAI MAVANI :
Will the Minister of RAILWAYS be
please to state :

(a) whether incidents of stoping
of trains by pulling chain and distur-
bance and harrassment to passengers
by anti-social clements are increasing
day-by-day in many divisions of the
Railways;

(b) if so, the detail of such
incidents during 1 April, 1983 to 15 July,
1983: '

(c) the action taken in the matter;

(d) the details of fines recovered
and persons prosecutted and sent to
jails:

(¢) whether Government propose
more stringent measures to cturb these
incidents; and

(f) if so the, details thereof and how
and when these are lekely to be intro-
duced.

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI : (a) The Railways are
fully alive to the problems of unautho-
rised alarm chain pulling on trains.
The nature and intensity of the problem
varies from train to train and section to

scction.

(b) to (d) Information is being
collected and will be laid on the table
of the Sabha.

(ey and (f) The  Railways are
considering the possitility of instituting
more stringent punishmznt to the offen-
ders by amending the relevant provisions
of the Indian Railways Act, 1890.

Amount Owed by DESU to Railway

4046. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of

RATLWAYS be pleased to state;

(a) whether it is a fact that DESU
owes Rs. 25 crores to Railways;
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(b) lf so steps taken or proposed
to the taken for realizing the same;
and

(c) the result there of ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN

CHAUDHURI) : (a) Yes.

(b) and (c) Numerous meeting at
various lavels have been held with the
authorities of the Delhi Electric Supply
Undertaking for the realization of
Railway dues. This matter also being
pursued directly with the Delhi Adminis-
tration as also through the Ministry

of Energy.

Merger of Shipping Corporation of
India and Mogul Line Limited

4047. SHRI DEEN BANDHU VERMA :

SHRI NAWAL KISHORE
SHARMA : Will the Minjster  of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government are consi-
dering merger of Shipping Corporation
of India and Mogul Line which was
working uneconomically for the past
sevral years;

(b) if so, what are the detail of the
marger proposals; and

(c) what decision, if any has been

taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) to (¢) The Government has decided
to merge Mogul Line Limited with the
Shipping Corporation of India Limited
and the details of the merger are as
under :

(i) After the merger of Mogul Line
Limited with the Shipping Corporation
of Indian the combined Corporation
will retain the name of Shipping
Corporation of India Limited.

(ii) There will be three functional
Divisons (Profit Centres in the new
Corporation each dealing with :

(a) Liner Operations.
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(b) Bulk Carrier and Tanker Opera-
tions.

“(c) Passenger, Coastal; and adjacent
service in the Indian Ocean.

(iii) Raising of the authorised Capilal
of the Shipping Corporation of India
from the existing Rs. 35 crores to Rs,
100 crores and the paid up capital from
Rs. 27.95 crores to Rs. 70 crores.

Promotion of Central University
Teachers

4048. SHRI K. A. RAJAN ¢ Will the
Minister of EDUCATION AND
CULTURE be pleased to statc the
percentage of tcachers promoted during
the last three years in differents Central
Universities ?

THE MINISTER OF STATE OF THE
MINISTERIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : In

Central Universinties, appointments to all
categorise of teaching posts are made
by direct recruitment and not by promo-
tion, and hence the question of teachers
being promoted does not arise. However
in November, 1982, the university Grants
Commission had formulated a Merit
Promotion Scheme for teachers of
Universities under which up to 1/3rd of
the sanctioned strength of teachers with
certain  eligibility conditions can be
promoted to the next higher grade. This
Scheme is in the process of implemeta-
toin by the Central Universities.

Different Promotion Schemes For
Central Universities

4049, SHRIMATI GEETA
MUKHERIJEE : Wiil the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that being
implemented in different Central

Universities;
(b) if so, the details thercof;

(c) whether Government are aware

the teachers of Aligarh Muslim Univirsity
and Jamia Millia arc being denied the

Written Answers 116

e



(17 Written Answers

benefits which have been given to the
teachers of Delhi University;

(d) if so, the details there of; and

(e) whethere all the teachers, promo-
tion schemes are being funded by the
U.G.C.?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFAIRE (SHRIMATI SHEILA
KAUL) : (a) No, Sir.

(b) Does not arise.

(c) The University of Dclhi had
suggested  certain modalities for
implementation of the University Grants
Commission’s Merit Promotion Scheme,
which had been accepted by the Commis:
sion. It is open to other Universities
also to make any suggestions in relation
to the detailed manner of implementation
of the scheme, taking into account the
situation in each University, which will
be duly considered by the Commission.

(d) The modalities for implemen-
tation of the Scheme in Delhi University
which wer> accepted by the Commissicn
are given in the statement attached.

(e) Merit promtion  Scheme is a
Sixth Plan Scheme of University Grants
Commission and funded accordingly.

Statemen(s

The modalities proposed by the Delhi
University for implemcentation of  the
Merit Promotion Scheme are as

follows ;
1

(i) The total number of teachers
including those with 15 years® of teaching
experience and above but without the
Ph. D. Degree and those teachers with
Ph. D. Degree and a minimum of 10
years’ teaching experience, add, upto
a total of 1677 in all the colleges. Taking
into account the 632 teachers who are
already in the selection grade, the
number of teachers to be covered for
promotion under these two categories
would be 1045. If we take into account
the number of teachers who can be
promoted on the basis of 1/3rd of the
tatal eligible teachers, the number would
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be 1076, which would more then ade-
quatly cover all the teachers who qualify
under the above mentioned two categories
of the University’s scheme and also
those who have reached the maximum
of the lecturer’s scale.

(ii) The University Grants Commission
may provide flexibility in fixing the
number of positions available ror promo-
tion in different colleges in order to
accommodate all the teachers who
qualify at present. For lectuarers who
have reached the maximumYof the 700-
1600 scale, 1 suggest that they may be
considered according to the recent
decision of the Acadamic Council and
Executive Council. The above sugges-
tions woula also apply to the lecturers
in the University Departments. '

(iii) We also recommend to the
Commission that for the future require-
ments, as and when teachers in 780-1600
grade become eligible for promotion
under the 2bove mentioned two categories,
they will be considered for placement in
in the 1200-1900 grade through the same
process of evaluation as will be laid
down by the Academic Council and
Executive Council. For this propose
necessary adjustments may be mode in
the overall formula so that no eligable
teacher is denied promotion due to non-
avilability of positions for placement.

(iv) In regard to the Readers in the
University. we recommend that a
provision may be made for promotion
on the basis of 10 years’ experience as
Readers to cover 1/3rd of the Readers.
The total numbers of Readers at present
in the University is 278 out of which 78
Readers have already completed 10 years
of service. The number of Readers who
can be conisdered for promotion would be
93 and is thus quite ad:quate to cover all
the Readers with more then 10 years
service. Future requirements for
promotin of Readers would be on the
same pattern as for lecturers mentioned
in (iii).

Construction of a Bridge at Kumbalangi
Perumpadappu in Kerala

4050. SHRI XAVIER ARAKAL :
Will the minister of SHIPPING AND

TRANSPORT be pleased to state :
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(a) whether it is a fact that the Centre
has approved the construction of a
bridge at Kumbalangi-Perumpadappu at
Cochin in Kerala State;

(b) if so, details thereof; and

(d) whether the proposals, estimates
and design have been sent to the Centre
by the State Government and the same
are pending before the Centre for a long

time ?

THE MINISTER OF STATE IN
THE MINISTERY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :

(a) to (c) Kumbalangi-Perumpadappu
bridge has been approved at a cost of
Rs. 80 lacs for being financed out of the
Central Road Fund (Allocations)
Account. Detailed estimates ana design
of this bridge arc required to be approved
by Kerala Government and as such
Government of India are not concerned
with estimates and designs and nothing
is pending with Government of India.
According to the State Government the
detailed estimates are being finalised by
them.

Additiomal Passenger Train
Between Cuttack and Paradip
4051. SHRI A. C. DAS : Will the
Minister of RAILWAYS be pleased to
state :
(a) whether Government have a

proposal to provide an a dditional
passenger train between Cuttack and

Paradip in Orrissa.

(b) if so, when such proposal is
going to be taken into consideration;
and

(c) the steps being taken to expedite
the implementation of the proposal ?

THE MINISTFR OF RAILWAY
SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) No.

(b) and (c) Do not arise.

Additional Track Between Khardha
And Puri

4052. SHRI NITYANANDA

MISRA : Will the Minister  of
RAILWAYS be pleased to state .
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(a) whethere Government have a
proposal for construction of an additional
track between Khurdha and * puri in
Orissa:

(b) if so, when such purposal was
taken for consideration;

(c) the amount allocated for
constructing that addtional line; and

(d) the expected time of the begin-
ning of the above railway line ?

THE MINISTER OF RAILWAYS
(SHR1 A. B. A. GHANI KHAN

CHAUDHURI) : (a) No.
(b) to (d) Do not arise.

Improvement of Bus Service of
Certain Routes

4053. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether  he has received
complaints of great rush of passenger
on certain Delhi Transport Corporation
bus routes in the capital; and

(b) what steps have been taken to
improve the bus service on those routes
in Delhi to mitigate the grievances of
travelling public ?

THE MINISTER OF STATE IN
THE MINISTERY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) General complaints of this
nature are received from time to time. In
such cases the actual requirement of
services is ascertained by carring out
spot surveys. If any inadequacy of
services at any time is found on a
particular route, the services are suitably
augmented to cope with the rush
depending upon operational constraints.

Direct Trains from Gorakhpur to
Ameritsar, Bombay and New Delhi

4054. SHRI ASHFAQ HUSSAIN :
Will [the Minister of RAILWAYS be

please to state ;

(a) whether Government are aware
of the recent press statement of the
General Manger, North Estern Railway
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that direct trains from Gorakhpur to
Amritsar, Bombay and New Delhi will
be run in near future most probably by
“October, 1983:

(b) if so, what are details of the
scheme approved by the Government:

(¢) whether  Governmen are also
aware that the route diversion of Jainti
Janta was also announced and notifiad
through Newspapers with a firm date
and time but just one day before its
operation, cancellation was announced
causing great inconvenience to the
general public;

(d) what are the reasons for cancel-
lation of the announced scheduled:; and

(e) what action Government propose
to take on the pcrson responsible for
this decision ? ‘

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GANI KHAN
CHAUDHURI) : (a) No.

(b) Dozs not arise.

(c) to (e) The diverson of the route
of the Javanti Janta Express via Gorakh-
pur was announced but was postponed as
some suggestions for further improvc-
ment had been received and arc under
examination.

Charges for Chair Car in Venad
express

4055. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Minister
of RATLWAYS be pleased to state :

(a) whether in the Venad Express
running within the limit of the Trivan-
drum Division of the Southern Railways,
first class charges is being taken for

- chair=-car even without A/C; and

(b) if so. whether the Governnent
purpose toY issue direction for charging
only'an amount below first class for the
chair-car in it ?

THE MINISTER FOR RAILWAYS
(SHRI A. B. A. GANI KHAN
CHAUDHURLI) : (a) ‘Train Nos. 45/46
Venad = Express running betwecn
Trivandram and Ernakulam are ‘Day
Expresses’ to which two first Class
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Chair Car Coaches are attached and first
class fares are being collected as per the
normal rules,

(b) There is no proposal for charge-
ing lower than first class fares for
travel by these first class Chair Cars,

Achievement on Adult Edocation Front

4056, SHRIMATI SUMATI ORAON :
Will the Minister of EDUCATION AND

CULTURE be pleased to state :

(a) whether wide gapes exist between
the claims of concerned State/Union
Territories in general and of Bihar in
particular with regard to achiecvments
on the adult education front in Tribal
sub-Plain (TSP) areas and the physical
results actuaily achieved by such States/
Union Territories during the current
Sixth Plan period; '

(b) if so whether Government
purpose to depute Central teams to
review the progress of adult eduation
Programm: vis-a-vis fiinancial invest-
ments thereon thus far during Sixth Plan
period, if so the time frame  proposed
therefor; ;

(¢) if not, reasons therefor; and

(d) whether Governments are satis-
fiad with the pace of progress thus far in
respect of adult education in TSP areas,

~if not: specific proposals to step it up ?

THE MINISTER OF STATE OF
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SRIMATI SHEILA
KAUL) : (a) The State-wise coverage
of Scheduled Tribes in the age group
15-35 during the first three years .of the
Sixh plan is shown in the enclosed
Statement which shows that the maximun
coverage has bcen in Madhya Pradesh,
followed by Bihar and Maharashtra. The
coverage of Scheduled Tribes under the
Adult Education Programme is nearly
18.4% of the total coverago as against
7.58% of Scheduled Tribes in the total
population of the country. The progress
is therefore considered satisfactory.

(b) and (c) Offiicers of the Govern-
ment of Irdia and the State Governments
visit the adult education centres to
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oversee the progress in the implemen-
tation of Adult Education Programme,
The programme is also evaluated by
external agencies and a regular monitor-
ing system has been evolved.
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watch on the progress of adult education
in. tribal sub-plan aneas; for which a
sepeate budget, provision. of Rs. 2.00
crores has been set apart for the year
1983-84 under the Centrally Sponsored

Scheme of Rural Functional Literacy
(d) The Government is Kkeeping a Projects. : |
Statement
- State/UT 1980-81 1981-82 1982-83 Total for
3 years
1 2 3 4 5

1. Andhra Pradesh 30178 35247 39119 109544

2. Assam 44424 55574 55805 155803

3. Bihar 9639 24881 185251 219771

4. Gujrat 50070 55819 60739 166628

5. Haryana v — - —

6. Himachal Pradesh 1522 1615 3070 6207

7. Jammu & Kashmir — — — -

& Kernataka 2976 14447 15007 32430

9. Kerala N. A, 2842 66132 9455
10. Madhya Pradesh 56898 97024 150291 304213
11. Maharastra 66171 73958 78818 218948
12. Manipur 27334 12644 24608 64586
13. Meghalaya | 18459 17247 5163 40469
14. Nagalaad 16397 22210 17146 55753
15. Orissa 28299 38608 33710 100617
I6. Punjab N. A N. A. — -
I7. Rajstham 32750 32120 39939 104809
18. Sikkinr 3145 3156 1844 8145
19. Tamil Nidu 4904 7236 7319 89459
20. Tripura 9612 14970 14606 39188
21. Utter Pradesh 2134 3706 5600 11440
22.. West Bengal N. AL 33924 37347 71271
23. A&N Isiands 229 375 442 1046
24. Arunachal 12776. 13372 16278 42426 "

Pradesh

25. Chandigarh



of National Highway in the State;

(b) if so, the details regarding the
names of such National Highway which
have so far been constructed for which
the financial
the Central Government;

(c) whether it is a fact that the
State of Orissa is far behind the targets
fixed by the Government for construetion
of National Highway while comparing
it with other States; and

(d) if so, the details regarding the
National Highways going to be
constructed and likely to be constructed
during the remaining period of Sixth
Five Year Plan ?

THE MINISTERS OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) to (d) Presumably, the member is
having . in.mind new additions to the
existing National Highways system in
Orissa. During the 6th Five Year Plan,
the State Govenment - suggested the
inclusion of only one road (viz. Balasore-
Jaleswar-Kharagpur) in the National
Highway system. But owing to financial
limitations and other priority conside-
yrations; it has not been possibie (o
accede to the State Government’s

assistance was granted by.
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1 ? 3 4 5
26. Dadra & Nagar 1568 1822 2163 5553
Haveli
27. Delhi - 141 1021 1162
28. Goa, Daman & — — - —
Diu
29. Lakshadweep 680 1717 1148 3545
30. Mizoram 9138 7775 7388 24301
31. Pondicherry —_ - — -
TOTAL : 419323 572466 810508 1802297
National Highway in Orrisa request so far. However, with a view to
4057. SHRI S. B. SIDNAL : Will pelp the State Government, financially
the ~Minister of * SHIPPING AND in the development of this road - to meet
TRANSPORT be pleased to state traffic needs along this route, a loan
o assistance  of Rs. 2.23 crores was
(a) whether it is a fact that the provided . for its development upto
State of Orissa has approached the 31-3-1980. In addition, a further loan
Central Government for construction assistance of Rs. 2 crores has been

provieed for its further development
under the Central aid programme of
State roads of inter-Sfate or economic .
importance as part of the 6th Plan.

At present Orissa has 1628 Kms. of
National Highways (N. H. Nos. 5, 5A, 6
23, 42 and 43) which are being developed
by the State Government as againts of the
Government of India the entire expendi-
true in the development and maintenance
of these National Highways being
met by the Central Government as
National Highways arc a union subject.
There is no target for constructing
National Highway; for individual States
as National Highways are not conceived
on any rigional/area/State basis but
are being planed keeping in view the
country as, a whole.

New Railway Bridge on Vasai Creek
on Western Railway

4058. SHRI A. T. PATIL : Will the
Minister of RATLWAYS be pleased to

state :

(a) whether it is a fact that the
Railways have decided on consract a new
railway bridge on Vassi Creek (both
sections). on Western Railway;

(b) whether Government are aware
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of the fact the wooden Corridor
between the railway lines on the bridge
is being used by the persons residing
in or visiting the island (between the
two sectons of the Vasai Creek) as a
foot path and that there is no other
means of communication from and to the
island expect by providing a ferry boat;
and

(c) if so, whether the Railways
propose to provide an appropriate
footpath along the railway line one the
bridge ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GANI KHAN
CHAUDHURI) : (a) Yes, The Railway
has decided to construct a new railway
bridge over Vasai Creek by the side of
the existing bridge.

(b) and (¢) The wooden pathway
provided between two tracks on exiting
bridges is not meant for the use of general
public and is meant to serve as prssage
for maintenance staff and trolly refuge.
The footpath facility for the maintenance
staff to walk across the bridge will be
provided in new bridge also.

States Covered Under Village Health
Guide Scheme and Allocation
to States

4059. DR. KRUPASINDHU BHOI :
Will the Minister of HEALTH AND
FAMILY WEALFARE be pleased to
state :

AUGUST 18, 1983

Written Answers 128

(a) whether almost the entire country
is proposed to be covered under the
village Health Guide Scheme during

1983-84;

(b) if so, the States which will be
covered under the scheme, the allocation
made state-wise with the number of
guides proposed to be trained for the
purpose; and

(d) how far this will go to strengthen
rural health care and family welfare
services ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI1
KUMUD BEN M. JOSHI) : (a) and (b)
Yes, except the States of Bihar Jammu
and Kashmir, Kerala and Tamil Nadu
and U. T. of Arunachal Pradesh. Bihar,
Jammu & Kashmir and Kerala are
implementing their alternative schemes.
A statement showing the allocation made
and the number of Health Guides
proposed to be trained during 1983-84
is given in the enclosed statement.

(c) Health Guides are expected to
provide  promotive, preventive and
primary health care services 1n the rural
areas, at village level itself. They are
involved in health education and control
of communicable diseases. in sanitation
nutrition, family planning and distribu-
tion of nirodhs, presumptive trcatment of
malaria, provide elementary treatment
and first-aid and refer patients to Primary
Healih Centres.

Statements
(Rs. in No of Health guides proposed
lakhs) to be trained during 1983-84
1 2 3
1. Andhra Pradesh 405.60 11663
2. Assam 105.50 5000
3. Bihar 110,00 : 17000
4, Gujrat 250.00 Nil
5. Haryana 100.10 1602
6. Himachal Pradesh 85,00 R
7. Jammu & Kashmir 15.00 —_
8. Karnataka 205.00 ' 13000
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j 1 2 3

9. Kerala 7.00 Nil

10. Madhya Pradesh 455.00 8443

11. Maharashtra 450.00 900D
12. Manipur 26.00 300
13. Meghalaya 25.00 --400
14. Nagaland 6.00 s

15. Orissa 284.00 35.00

16. Punjab 82.00 5528
17. Rajsthan 128.00 18000

18. Sikkim 10.00 126 .

19. Tripura | 23.00 ‘500 .
20. Tamil Nadu 20.00 ‘Wil
21. Utter Pradesh 826.19 H7008
22. West Bangal 335.00 112000

23. A & N Islands 5\82 44

24. Arunachal Pradesh - Nil Nil
25. Chandigarh 1.00 Nil .

26. D & N Haveli 149 38 i
27. Delhi Nil N

28. Goa, Daman & Diu 17.65 409

29. Lakshadweep 0.77 N#A

30. Migzoram 11.50 300

31. Pondicherrj 6.00 75

Subsidy for Goods and Parcel by the local authorities after a committee
handling work of 3 Senror ‘Scale ‘Officers has -assessed

4060, SHRI DAYA RAM SHAKYA :

Will the

pleased to state 3

Minister of RAILWAYS be

(a) whether the subsidy for goods

and parcel handling work awarded to
genuine <cooperative societies is fixed
according to fair wage rates, statutory
obligations, weekly off, bonus and
supervisory cxpenses under amendment
Act.

(b the devitation, if any, is amend~
able; and

(c) is not, what remedial
are contemplated ?

measures

THE - MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (3) The rates in goods
- and parcel handling contracts are arrived
a! on the basis of fair wages laid dowa

the work load etc.

(b) No,

{c) Question does not arise.
I9C mw ¥ wf W A
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Doubling The Number Of Bogies To
Link Express Between Waltair
And Raipur

4062. SHRI RASABEHARI BEHERA :

While the Minister of RAILWAYS be
pleased to state :

(a) whether the Link express between
Waltaire and Raipur is running every
day overcrowded even in Ist Class also;

(b) whether his  Ministry  will
reconsider to double the number of
bogies to meet the trafic demand and
facilitate the passengers; and .

(c) §f s0, details thereof 7

THE MINISTER OF RAILWAYS
(SHRI _A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) The occupa-
tion of 17/18 Link Express Waltajr and
Rajpur does not warrant augmentation
of the load of this train. Besides,
137/138 Chhatisgarh Express which

carries the coaches of the Link Express’

10 and from Nizamuddin does not have
room for haulage of additional coaches
as a regular measure.

(c) Does not arise.

AUGUST 18, 1983

Written Answers 132

Direct Bus Service Between Amritsar
and Kotdwar

4063. SHRI H. N. BAHUGUNA :
Will the MINISTER OF SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether Governments wttention
has been drawn to the need for a direct
Bus Service from Amritsar to kotdwar;
and

(b) if so action taken thercon in
view of the difficulty arising as a result
of limitation imposed by the existing®
inter-state agreement  between  the
concerned States of Punjab and Utter
Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) Concerned State Govts.
have intimated that there has been a
demand from Utter Pradesh for starting
of direct bus service b~tween Kotdwar
and Chandigarh, and rhat they have
since discussed the matter. It has
been agreed that the U.P. State Road
Transport Corporation would introduce
four single trips daily on Kotdwar-
Chandigarh inter-state route. The bus-
operations will start soon after the
completion of formalities of notifications
of Agreement by them.

Time Schedule For Awarding Of
Contracts

4064. SHR1I BALASAHEB PAWAR :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Governments have laid
down any time schedule for initiating
and processing for award of goods/
parcels handling/cycle stand contracts
Misc. article contract;

(b) if so, what are the periods laid
down for inviting tenders, calling for
negotiations and period allowed for
taking up the contracts after issue of

‘allotments letters;

(c) whether this time schedule has
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been adhered to on Allahabad Division;
(d) if not, the reasons thereof; and

(e) details of handling/cycle stand
contracts awarded/alloted during last

three years on Allahabad Divison ?
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THE MINISTER OF RAILWAYS
SHRI A. B. A. GHANI KHAN

CHAUDUHRI) : (a) and (b) yes. Al
ledst six months prior to the expiry of a
particular contract, action for calling for

tenders is initiated as given in.the follow-

ing schedule :

(1) Date of opening of tenders.

(2) Date of advertisement in the
papers. i
(3) Date of papers to be sent to
Public Relation Office
. advertisements in the papers,
(4) Date of traffic figures for the
last 12 months to be obtained and
got vetted by Accounts to be
supplied to the tenderers.

for

3 months from the date the new contract
is to start.

One month from the date of openiug of the
tenders.

15 days in advance of item 92 above.

1/2 months time. .

{¢) Yes.
(d) Does not arise.
(e) A statement is attached.

Samvida Samiti'Lid. Allahabad.

Statement
Name of Name of Contractor/society to whom Period of
Station contract allotted/awarded contract,
1 2 3
(a) GOODS HANDLING h
’ Mirzapur M/s. Rly. Parcel & Goods Porters 16-8-1979
Chunar Coop. Labour Contract Society to »
Group stns.  Ltd. Aligarh. 31-7-1981
. vado— M/s. Jawahar Lal Sankari Shram 1-7-1981
Samvida Samiti Ltd. Varanasi to
30-5.82
No'ri MJs, Rly. Cycle stand Karamchari - 21-7-1979
Shram Samvida Samiti Ltd. | | 10
AlRhabad. ‘ '+ 20-7-81
wdo-— M/s Rly. Mazdoor Sangh Shram 1-8-81
Samvida Samiti Lld. Allahabad. 1o
31-7-83
Allahabad M/s, Rly Cycle Stand Karamcheri - 5-6-79
Shram Samvida Samiti Ltd, Allahabad. to
’ ' 4-6:81
M/s Rly. Maxsdoor Sangh Shram 1-8-1¢81
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! 2 3
CPC Kanpur M/s. Adarsh Janta Labour Coop. Society, 1-6-79
Central | Kanpur. | to
Goods-shed . 31-5-81
—do— M/s Adarsh Rail Shram Samvida Sahkari  16-8-82
Samiti Ltd. Allahabad to
| 15-8-84
~—d o~ M/s. Jamta Labour Coop. Society Ltd.  1-6-83
Kanpus. . to
31-5-85
GMT (TPT) —do— 1-6-79
Incl. Fazal- to
gang & Juhi 31-5-81
—do— —do— 1-6.82
to
31-5-84
Ceopergant M/s Jamta Labour Coop. Society 1-2-80
Ltd. Karipur. to
31-1-82
Aligarh M/s Rly. Sahkari Shram Samvida Sarﬁti 1-12-80
Goods-shed Ltd. Tundla. to
' 31-11-81
—do~—" ~do 1-2-82
to
Tundlz : 31-1-84
©oops-shed e 1-6-7%
to
31-5-81
Mathrag- M/s. Rly. Sahkari Shram Semvida Sanjiti 1-9-79
~ Kharja (Gry  Ltd. Tundla, to
Stations. 31-8-81
—=do B (e 1-2-82
to
31-1-34
Hathras e (] Ganam 1-11.78
Kiflaki Gr. B to
Seations. 31-10-80
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1 2 : 3
Hathras- M/s. Rly. Sahkri Shram Samvida Samiti - 1-11-80
Khurja (Gr) Ltd. Tundla. to
stations. 31-10-82
—do—- ~—do— 1-12-82
to
30-11-84
(b) PARCEL HANDLING CONTRACT :
Mirzapur M/s Gur sar Sarpati Sahkari Shram 1-8-79
Samvida Samiti Ltd. Mirzapur. to
31-8-8!
——do~ ~do— 1.8-81
to
31-7-83
Allahabad. Mjs. :Rly. Sahkari Samvida Samiti  1-3-79
Ltd Tundla . . ‘o
- 28-2-81
—d o= kly. Cycle Stand Karamchari ghram = 1-8-81
Samvida Samiti Ltd. Allahabad. to
k 31-7-83
Kanpur Mjs. Adarsh Rail Shram Samvida Samiti ~ 21-7-79
Ltd. Kanpur | | 1o
20-7-81
—d0— MJs. Rly. Cycic Stand Karamchéri Shmm 1-5-82
Samvida Samiti Ltd. Allahabad. to
| 30-4-84
v” Aligarh Mjs. Rly. Parcel & Goods Porters Coop;. 1-3-79
Lab. Contract Society, Aligarh. | F to
28-2-81
—do-~ O 1-5-81
to
30-2-83
Tundla Mls. Rly. Sahkari Shramh Samvida 12780
Group Stns.  Samiti Ltd. Tundla, C 30180
~—do— —do— 1-12-80 to

30-11-32
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1 2 3
Tundla M/s. Rly. Sahkari Shram Samvida 1-12-82 1o
Group Stns. Samiti Ltd. Tundla, 30-11-84
Hathras —do— 1-8-78 to
In. 31-7-80

1-8-80 to
31-7-83
1-8-82 to
31-7-84
1-8-80 to
31.7-82
Mainpuri~ —d0— 1-9-82 to
Firozabad 31-8-84,
Gr. Stns,
(¢) CYCLE STAND CONTRACT .
Mirzapar Shri Lalloo Shah. 1-10-79 to
| ’ 30-9-81
Cycle stand cum M/s. Rly. Mazdoor Sangh 27-3-80
Car paiking con- Sharm Samvida Samiti Ltd., to
fract at City side Allahabad. 26-3-82
Allahabad.
—do— M/s. Adarsh Railway $hram 10-12-82
Samvida Sahkari $hmiti Ltd., to
Allahabad. 9-12-84
CycleStand cum M/s Rly, Cycle stand 27-3-80
Car Parking Con- Karamchari $hram Samvida to
tract Civil Lime Samiti Ltd., Allahabad. 26-3-82
side Allahabad
—do— ] 0= 11-6-82
Cycle Stand con- M/s. Rly: Cycle 15-3-80
tract at Fatehpur Stamd Karmchari Sharm to
(newly operated). Samvida Samiti Ltd., Allahabad. 14-3.82
Cycle Stand —do— 1-2-79
comitract as lo
Kanpur 31.1.81
—do— e d = 1-2-81 10
. 31-1-83
- d 0=~ Shri Ammanu‘llah Khan, Faith- 23-1-83 1o
! fulganj Cantt., Kanpar. ' 22-1-85
Cycle Stand coni- M/s. Bhartiya Rail Shram Samvida T 15-10-79
fract at Aligarh Sahkari Samiti Ltd., to

Aligarh “ 14-10-81
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1 2 3
M/s Aligarh Jn. Rly. Vendors 10-i-83 to_-_
Shakari Samti Ltd.. Aligarh, 9-1-85
Cycle Stand Shri Nooriuddin, Ahmedganj, Allahabad, 1-6-85
contract to DRM 31-5-79
office, Allahabad.
—do— 1-7-80
to
30-6-81
—do— 20-5-82 to
19.5-83
Cycle Stand con M/s. Sikander Rao N. Rly. Shram 1-9-80

trct at Dadri Samvida Samiti Ltd., Sikander Rao, to

Distt. Aligarh, 31-8-82

Cycle Stand Shri Lal Chand Vill. Kherli, 1-8-80
contract at Distt. Bulandshahr. to

Dankaur (newly 31-7-82

granted)

Cycle Stand Shri Shiva Kumar Singh, Kanpur 15-3-78
contract at to

Govindpuri. 14-5-80

—do— Secretary, M/s. Sarvodaya Shramik 1-8-80
Sharm Samvida Samiti Ltd., to

Kanpur. . 31-7-82

—do— Shri Santosh Kumar Shukla, 1-8-82
Kanpur. %0

31-7-84

2 7¥. Q1. WIAT-AHTE {HAT ®Y
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Permission to Private Doctors
to perform Tubectomy Operations

4066. SHRI BHEEKHABHALI :
SHRI RAM PYARE PANIKA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that private
doctors and clinics have been recently
operations:

(b) if so, whether a copy of the
dicision, circular or notification issued
will be laid on the Table of the House;

(c) the number of operations
performed by private clinics and doctors
from the date of issue of the noti-
fication;

(d) the mode of operation, manual
surgery or laproseopic; and

(e) whather vesectomy has also been
permitted under that notification ?

THE DEUPTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : (a) and (b) Government have
dicieded récently to involve private
practitioners of integrated medicine who
are members of the National Integrated
Medical Assoctiation with the necessary
expertise to undertake Tubectomy
(minilap) operations in their nursing
homes clinics/hospitals subject to prescri-
bed terms and conditions under the
Family Welfare Programme. A copy of
this Ministry's letter No. N-36011/1/82-
Ply: datde 20th June, 1983 is laid on the
Table of the House, (Placed in library.
see No. It 6509/83).

(¢) Since the decision was taken only
recently the rcquired information has not
yet beccme avilable.

18 1983 Written Answers 144

(d) and (e) The orders of 20th June,
1983 refer only to involvement of private
medical practitioners of integrated medi-
cine who are members of the National
Integrated Medical Association to per-
form Tubectomy (minilap) operations.
Private Medical practitioners of modern
medicine who are member of the Indian
Medical Association and also integrated
medicine who are member of the Natio-
nal Integrated Medical Association with
necessary expertise had earlier been
allowed to undertake vasectomy opera-
tions/I.U.D. insertions under the family
programme.

Unsatisfactory Conditon of A.I.M.S.

4067. SHRI BHEEKHABHAI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state ;

(a) whether Government are aware
that general condition of All India
Institute of Medical Sciences, New Delhi
is not satisfactory;

(b) whether the  Government’s
attention has been drawn to the suffering
of the patient’s for getting admission
and propzr treatment there; and

(c) if so, what action Government
propose to take for the improvement of
working conditions in the Institute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD
BEN M. JOSHI : (a) to (¢cv The All
India Institute of Medical Sciences
Hospital has a bed strength of 1043, The
Institute handles aboul 9 Lakh patients
in the out patient Department and
about 38 thousand indoor patients in a
year. Despite the heavy pressure on all
the services, no patient who comes to the
Hospital in a critical condition is refused
admission. The best possible medical care
is provided to all the patients who visit
thc Institue Hospital, keeping in view
the constraint of space and financial
resources.

Rail Liok between Korba-Ranchi
and Dhalll Rajhara-Bailadilla.

4058. SHRI MADHAVRAO
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SCINDIA : Will the Milnister of
RAILWAYS pleased to state :

(a) what steps have so far been taken
to establish rail-links between Korba-
Ranchi and Dhalli-Rajhara-Bailadilla in
the mineral belt of Madhya Pradesh;

and

(b) what is the estimated cost of the
projects and by what time the links are
likely to be completed ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A GHANI KHAN
CHAUDHURD : (a) and (b)
(i) RANCHI-KORBA : A preliminary
enginecring-cumtraffic survey from
Ranchi to Lohardaga (conversion from
Narrow Gauge to Broad Gaue) and
its extension upto Korba (312 Kms.)
conducted in 1975, revealed that the
proposed line would be highly unremune-
rative; hence the same was not pursued
further. This project was estimated to
cost Rs. 68.68 crores at the then
previahng prices.

(i) DHALLI-RAJHARA-JAGDAL-
PUR RAILWAY LINE : A propesal
was considered in the past, but due to
constraint of funds it could not be pur-
sued. This project was estimated to cost.
Rs. 60 crores at 1977-78 price level

Duty List For Mates, Keymen and
Gangmea Of Civil Engincering
Department,

4069. SHRI E. K. IMBICHIBAVA :
will the Minister of RAILWAYS be

pleased to state :

(a) whether the Railway adminis-
tration have prepared any duty hst for
the Mates, Keymen and Gangmen of Civil
Engineering Department;

(b) who arc responsible - for safe
custody of tools used by the Mates,
Keymen and Gangmen;

(¢) who are responsible for watch-
ing the gang tools locked up at night
in the toal-boxes provided at gang
.quartérS. gate-lodges or in stations;
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(d) whether the Gangmen are to
be booked during nights even after their
performance of day duty of ecight hours
for keeping watch over the gang toels
kept in gang huts, gate lodges and in
stations; and

(e) what are the responsibilities of
the Mates and Gangmen in case of
accidents ?

THE MINISTER OF RAILWAYS
(SHRI  A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) Mates.

(¢c) No body is sp:cifically respon-
stble for watching the gang tools kept
and locked in the tool boxes at night.
However, the Mates and Gangmen
staying in- the gang huts, the gate
keepers at the level crossing and the
station staff at the station generally
oversee the safety of the tool boxe at
night.

(d) No.

(¢c) Every mate and keyman shall
scc that cvery length of line is kept
safe for the passage of train. If a mate/
keyman/gangmen consilers that the line
is likely to be rendered unsafe, he should
take immediate steps to ensure the safety
of trains. In the event of an accident,
the mate, keyman and gangmen should
look out for broken fittings of wagons
and track components and see that these
are not disturbed until they have been
seen and recorded by a resonsible
official.

The mates, keymcn and gangmen
are also required to assist in early
restoration of traffic if the same gets
suspended as a result of an accident.

Hostel Subsidy And Educational
Assistance For Railway Employees

4070. SHRI E. K. IMBICHIBANA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway employees
are to be granted both the Hestel subsidy
and the Educational Assistance for the
same children when admitted to hostels
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of residential schools [away from the
station at which the employee is posted
owing to absence of a school of requisite
standard irrespective of the fact whether
the employee has been transferred or not
during his service period;

(b) whether the Government propose
to increase the amount of Hostel Subsidy
and Educational Assistance due to the
increase in cost of living index 1973;
and

(c) if so, when the reviscd rates are
expected to be circulated ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Hostel Subsidy is
not admisssible in respect of children for
whom educational allowance i« drawn by
Railway servants.

*(b) and (c) Orders as issued by the
Ministry of Education and Cul'urec on the
subject are adopted by the Railways.

Delhi Transport Corporation’s
Mudrika Services

4071. SHRI BHEEKHABHATI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to stite :

(a) whether there has bec:n a consi-
derable deterioration in Delhi Transport
Corporation’s Mudrika Services
particularly during the pcriod from 1
P. M. to 3.30 P.M. causing considerable
inconvenince to the commuters; and

(b) whether the Declhi Transport
Corporation proposes to press into service
some more Re. 1 Deluxe Services starting
from various points on this route during
the above hours when buses are  diverted
for Public Schools ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
. TRANSPORT (SHRI Z. R. ANSARI) :
(a) Operational records indicate that the
operations of Mudrika services have
been maintained at 90Y,,.

(b) Ther2 is no such proposal under
consideration of D. T. C. In fact regular
service Mudrika Seva buses are not
diverted for School duties,
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Land For Cultural And Educational
Institutions

4072. SHRI BHEEKHABHAI : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that some
cultural and educational institutions of
tribal communities in Rajasthan,
Maharashtra and Madhya Pradesh have
demanded allotment of urban plots for
cultural activities; and

(b) if so, details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL.-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) No such request for allot-
ment of urban land for cultural activi-
ties has been received in the Ministry
of Education/Department of Culture,

House Building Advance To A.M.U.
Employess

4073. SHRIMATI SANYOGITA RANE:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether house building advance
to the employees of the Aligarh Muslim
University for construction of houses at
the place of duty or a place of settlement
after retirement is available; and

(b) if so, the details thercof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) When the
University Grants Commission  had
agreed to place funds at the disposal of the
Central Universities initially, it was sug-
gested that, to begin with, all advances
might be sanctioned to the employees
for construction of houses only at the
place of thecir duty. Later in January,
1982, the Commission had suggested
that henceforth such advances may be
sanctioned on the basis of rules framed
by Government for sanctioning house

" building advances to their employees.
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Accordingly, the Central Universities
could sanction house building advances
to their employeess either at the place of
their duty or elsewhere.

The Aligarh Muslim  University
sanctions house building loans to its
employees for purchase of land/construc-
tion of houses only at their place of
duty at present. According to available
information, a decision on the question
of giving such loans to the employees
for construction of houses at places of
settlement after retirement is still to be
taken by the University.

Regularisation Of Person ¥Working
In Catering Department Of
Northern Railway.

4074. SHRI K. LAKKAPPA : Will
the Minister of RAILWAY be pleased
to refer to the reply given to Unstarred
Question No. 8999 on 28 April, 1983
regarding regularication of  perisons
working in catering department  of
Northern Railway and state :

(a) whather Governmeznt have since
issued necessary orders regularising the
employees not confirmed so far;

(b) if not, whtt ar: th2 reasons for
delay in this regard; and

(c¢) acuion taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI A. 3. A GHANI KHAN
CHOUDHURI,; : (a) Yes

(b) and (¢c) Does not arise.

Retirement Benefits For Permanent
And Temporery Employees

4075. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of RAIL-
WAYS be pleuased to state:

(a) the retirement benefits/facilities
granted to a permanent railway employee
and a temporary railway employee; and

(b) what differencees exist between a
permanent railway employee and a
temporary railway employee in this
regard ?

SRAVANA 27, 1905 (SAKA)

Written Asnwers 150

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b)

I. Types Of Retirement Benefits Avai-
lable to Railway employees.

(i) Two alternate types of retirement
benefits are presently available to
Railway employees.

(i) All staff recruited to Railway
service after 16.11.1957 are governed by
Pensionary Form Retirement Benefits.
Among thos: who are in service
on Contributory Form of Retirement
Benefits from prior to that date, a large
number have chosen to remain under the
Contributory Provident Fund Scheme,
though a nuinber of options had been
given to them from time to time to come
over to the P:nsion Schem:.

(111) Thos> governed by the Pension
Scheme will g2t a monthly pension and
a  lump-sum Decath.cum,Retirement
Gratuity, bascd on length of service and
grade of pay. They are also required to
subscribe 8.1/3% of their monthly pay to
a Non-contributory Provident A_:count
on which inter:st is paid by Government.

(iv) Tho -+, who are gov:rned by the
State Raiiway. (Contributory) Provident
Fund Scheme of Retirement benefits, are
required to ubscribs 8.1/3"  of their
monthly pav to their Provident Fund
Account. The Government | also makes a
contribution of 8.1/3"  of the monthly
pay of such ¢mployees to the Provident
Fund Account. Besides, at the time of
retirement, Government also makes a
lumpsum  payment termed ‘*‘Special
Contribution to Provident Fund'' based
on length of service and grade of pay.

(v) Facilities of encashment of leave,
post-retirement passes and contributory
medical care after retirement are avail-
able to all Railway employees, irrespec-
tive of the type of retirement benefit they
are governed by or whether they are
temporary or permanent.

I1. The Nature Of Differences In
Benefits Between Permanent And
Temporary Employees

(i) Under the Pension Scheme, while
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a perﬁ‘lanent emplovee with a minimum
10 years service, on retirement, is entitled
to monthly pension and Death-cum-
Retiremient Gratuity, related to grade of
pay and length of s:rvice, in casc of a
tmporary employee, the minimum quali-
fying period for getting these two re-
tirement benefits, is 20 years. However,
permanent employees with less than 10
years® service, and tcmporary employees
with less than 20 vears® service, while
ot eligible for eithcr, are compensated
by payment of a service/terminal
pratuity.

(i) In case of staff governed by the
State Railway (Contributory) Provident
Fund Scheme, there is no difference bet-
ween permanent and temporary employees
either in the matter of Government
Contribution to Provident Fund or in the
matter of Special Coatribution to
Provident Fund/Terminal gratuity, the
latter of which is payable only on
completion, of 30 y:ars of service or
50/55 years of age.

(iti) As far as the scales of encash-
ment of leave, post retirement passes
and contributory medical care in retire-
ment are concerned, there is no differen-
tiation between permanent and tcmporary
employees.

Academic Qualification For Gate-
men/Keymen

4076. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any minimun academic
qualification is required for appointment
as Gatemen/keymen;

(b) if so, details thercof;

. (c) the hours of duty for Gatemen/
Keymen posted at various places ;

~ Ad) whether Jeave reserve Gateman/
Keymen are being provided under each
Permanent Way Inspector to relieve
Gatemen/Keymen who become sick or
arc granted leave: and

(e) what is the percentage of leave
;eservc_Ga;ezneaneymen provided under
~gach Permanent Way Inspector ?
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THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) No.

(b) Dose not arise.

(c) The working hours of Gatrmen/
Keymen including time spent on prepa-
ratory/complementary work vary between
48 to S4 and 60 to 75 hours in a week
according as they are classified as conti-
nuous or Essentially Intermittent under
the Hours of Employment, Regulations,
depending on the workload.

(d) and (e) Yes, at the prescribed
percentage of 12. 5.

Passes/ PTOs Admissible to Railway
Employees

4077. SHRI KRISHNA 'CHANDRA
HALDER : Will the Minister of
RAILWAYS be pleased to state:

(a) the scale of Passes and ‘PTOs
admissible to Railway employees in
India;

(b) whether Government have. the
information regarding the scale of
Passes and PTOs admissible to Railway
employees in other countries;-and

(c) if so, details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) The existing scale
of privilege passes/PTOs to varieus
categories of Railway employees is given
balow :

Category Of Staff No. Of Passes/PTOs
Admissible Per Year.

Passes PTOs
Groups A&B 6 sets 6 sets
Groups A&D
(upto 5 year 1 set 6 sets
service)
(over 5 year 3 sets 6 sets
'service)

(b) and (c) No infomation is availa-

Radiotherapy Treatment For Cancer
4078. SHRI R. L. BHATIA : will
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the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether some research made
recently has identified Herpes simplex
virus as associated with oral and cervical

CANGeTs |

(b) whether any resedrch has been
made by his Ministry or any Organisa-
tion/Institution under it to find out the
‘factors which are associated with cancer
in human 'beings; ]

‘(¢) “if so, wirat ‘measures are being
taken ‘to check this wide<spreading
disease; and

(d) whether any mew methods for
‘reducing toxicity of radiotherapy 'treat-
m=nt' for cancer are being evolved; if 8o,
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI : (a) Pilot
studies conducteéd in Kerala suggest, ‘but
have not yet proved, the association of
Herpes simplex virus with oral cancer. The
preliminary finding indicate the possibility
of HMerpss simplex virus type 'il'‘being a
causative faotor in cervical cancer.
Further studies are under progress.

(b) The Ministry through its apex
organisation 'Indian Council of Medical
Research is  conducting Tesearch on
factors associatéd with cancer through its
network of cancer registries and research
institutes and by means ‘of research
grants and fellowships to individual
scientists in medical colleges and other
research institutions.

(c) Cancer is a disease ‘of multifact-
orial origin, with some known factors
such as tobacco chewing in oral cancer,
and smoking in lumg cancer. In uterine
cervical cancer, socio-cultural factors
such as early age at marriage and
multiple pregnancies Wave ' been 'impli-
cated as causative factors. Thare arc
many other unknown factors in. cancer
causation. The Government proposes to
utilise the existing kmowledge for-initiat-
ing intervention programmes on pilot
basis for control of oral and uterine
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wervicdl cancers by themith edugation and
early detection programme.

@) Newer techmiques ‘like 'Wse of
linear -acceleratorand interstitial radia-
tion reduce the systemic effects while at
the .same time delivering an adeguate
dese.

Computerisation And Communica-
tions Modernisation Programme

4079. SHRI R. L. BHATIA : Will
-the Minister of RAILWAYS ,bc pleased
to state :

(a) the progress so far made by the
*Railways in their computerisation and
communications modernisation pro-
grammes; -

(b) the total capital outlay involved
and earmark:d for this preject during
the current year;

‘4c)  the countries from wwhich equip-
ment.and technical ‘know-how is being
imported;

(d) whether side by side machinery has
been set in m’:tion to train the Railway
“Personnel in handling these highly
sophisticated equipments; and

(e) if so, the broad details thereof
and the place where an Institute fer the
‘purpese is being located ?

“THE MINISTER ' OF  RAILWAYS
(SHRI A. B. A. ' GHANI KHAN
CHAUDHURI) : (a) The pregress made
by the Railways in their computerisation
and communications modernisation pro-
gramme is as follows—

i) Action ‘has ‘been initiated for
replagement of some of ‘the
1401 systems -on the Zomal*Rdil-
ways and Preduction Units.

() For coemputerisation of fagight
operations, it has.been ;decided
to adept and implement a.system
in vogueeither on:Britjsh:Rail
or Canadian :Natiomal,and sthe
question of engaging suitable
consultants is still under consi-

deration.

(iii)" A pilot project for computeri-
sation of reservation of berthg

-~
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and seats in Delhi Area has
been startcd on the Northern
Railway.

(iv) An integrated tele<communi-
cations plan is under prepara-
tion.

(b) (i) For replacement of the
existing 1401  computers, Rs. 3.40
crores has been earmarked during the
current year.

(i) The total outlay involved for
computerisatian of freight opera-
tions and communications is
Rs. 520 crores (o be spread over
the next 10 years and an amount
of Rs. 50 lakhs has been ear-
marked for this purpose during
the current year.

(iii) The total capital outlay involved
for computerisation ol reserva-
tion of barth and seat in
Delhi area is Rs. 8 crores and
an amount of Rs. 1.49 crore has
been carmarked for this purpose
during the carrent year.

(c) The existing computer in the Inte-
gral Coach Factory is planned to be
replaced by an ICL system from U. K.
The Zonal Railways computer systems
are planned for replacement by suitable
sndigenous systems, as far as possible.
Procurement of two indigenous computers
is under way. For the replacement of
computers in DLW and CLW, no decision
has been taken as yet. No decision has so
far been taken about the import of techni-
cal know-how and equipment for the
- other projects.

(d) and (e) The Raiiways are utilsis-
ing the facilities available for training
in  modern computerisation and tale
communications in institutions like-
Computer Maintenance Corporation,
Indian Institute  of Management,
Ahmedabad, Institute of Signal Engi-
neering & Tele-communications, Secund-
erabad and Railway Staff College,
Baroda for the purpose of training
Railway personnel. There is no proposal
at present to set up a separate
institution.

Travel bags In long distance trains
4080. SHRI NAVIN RAVANI : Will
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the Minister of RAILWAYS be pleased
to state :

(a) whether Government are consider-
ing to introduce a scheme to supply
travel bags in all long-distance trains;
and

(b) if so, the names of the trains and
who will be given travel bags and when
this scheme is likely by to finalised ?

THE MINISTER OF RAILWAYS
(SHR1 A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) Travel bags
are supplied on demand and on payment
of Rs § per night per travel bag to
passengers Lravelling in First and AC
Two-tier classes by trains the list of
which is given in the Statement I.
Travel bags are also supplied to passengers
travelling in Second Class sleeper coaches
on payment of Rs. 2 per night per travel
bag by trains the list of which is given
in Statement II.

The feasibilits  of extending this
facility for AC Two-tier and First Class
passengers on all trains having AC Two-
tier coaches (where this facility is not
already cxisting) under examination.

Statement I

List Of Trains In Which Travel Bags
Are Supplied To Passengers Travelling
In AC-2-Tier And First Class

1. 5/6 Punjab Mail.

2. 3/4 Bombay Howrah Mail via
Allahabad.

3. 1/2 Bombay Howrah Mail via
Nagpur.

4. 323/324 Bombay-Sholapur Sidhesh-
war Express.

5. 325 Bombay Punc Passenger.

6. 9/10 Bombay Madras Mail.

7. 29/30 Bombay Howrath Express
via Nagpur.

8. 303/304 Bombay
Mahalaxmi Express.

9. 57/58 Amritsar Express.

10. 11/12Dadar Madras Express.
11. 33/34 Indore Bilaspur Express.
12. 21/22 Dakshin Express.

13. 322 Manmad Daund Bombay
Passenger,

Kolhapur
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14.
15.
16.
17.
18.
19.
20.
21

~

s w

23.
24,
25.
26.
/i
28.
29.
30.
31.
32.
33

51.
52.
53.
54,
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1/2 Kalka Mail’
81/82 A.C. Deluxe Express
101/102 Rajdhani Express
103/104 A.C. Deluxe Express.
173/174 Himgiri Express.
13/14 Upper India Express.
43/44 Darjeeling Mail.

51/52 Jammu Tawi Express.
11/12 Howrah Delhi Express.
53/54 Geur Express.

33/34 Jammu Tawi Mail
31/32 Frontier Mail.

41/42 Mussoric Express.
191/192 Sonbhadra Express.
91/92 Bikaner Mail.

201/202 Ahmedabad Mail.
177/178 Jhelum Express.
29/30 Lucknow Mail.

83/84 Ganga Jamuna Express.
357/358 Lucknow

Passenger.

Mughalsarai

. 207/208 Jaipur Agra Express.
. 93/94 Jodhpur Maul,

. 44/43 Jhansi Muil.

. 7/8 Nainital Express.

8. 155/156 Tinsuk:'a Mail.

. 15/16 G.T. Exproess.

. 121/122 Tamil Nadu Express.

. 125/126 Kerala Express.

. 127/128 Karnatata Express.

. 139/140 Ganga Kaveri Express.
. 117/118 Pandian Express.

. 177/178 Rock Fort Express.

. 113/114 Sethu Express.

. 119/120 N:llai Express.

. 7/8 Bangalore Mail.

. 19/20 Trivendrum Mail.

. 29/30

Trivendrum Malabar
Express.

145/146 Navjeevan Express.

7/8 Godavari Express.

53/54 Madras Express.

123/124 A. P. Express.

55, 303/304 Mahalaxmi Express.
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56

57.
58.
59.
60.
61.
62.
63.

-

64.
65.
66.
67.
68.
69.
70.

71.
72.
73.
74.
78

76.
77.
78.
79:
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. 105/106 Secunderabad Guntakal
Express.

551/552 Ajanta Express.

101/102 Minar Express.

59/60 Gecetanjali Express.

19/20 Konark Express.

141/142 Coromondal Express.

3/4 Madras Mail.

7/8 Puri Express. ‘
9/10 Shri Jagannath Express.
15/16 How-ah Ranchi Express.
175/176 Ne:zlachal Express.

3/4 Fronticr Mail.

25/26 A.C. Pasohim Express.
19/20 Dchraduin Express.

171/172 Jammu Tawi Super Fast
Express.

41/42 Viraingram Express.

27/28 Vadodara Express.

1/2 Gujarat Mail.

5/6 Saurashtra Mail.

6/5  Ahmedabad-Agra  Fort
Express.

151/152 Rajdhani Express.
508/507 Marwar Express.

506/505 A hram Express.

507/508

Express.

Lucknow-Gorakhpur

Sti.tement 11

List Of Tra'ns I Which bed
Rolls Are Supplied To Passengers

-l_a'uu (B8]

h

(=2

7.

oc

Travelling in Second Class

171/172  Dombuay-Jammu Tawi
Super Fast Express.

141/142 Co-mondal Express.

59/60 Gitanjali I'xpress.

23/24 Janata
Express.

7/8 Ahmedabad Janata Expre:s.

D :lhi-Bombay

. 17/18 Saurashtra Janata Express.

153/154 Samastipur-Delhi - Jayanti
Janata Express. :

. 46/45 Gandhidham Express.
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9. 19/20 Konark Express.

10. 101/102 Minar Exprees.

11. 123/124 A P. Express.

12, 131/132 Jayanti Janata Express.

Development Of Haldia-Farakka
Stretch Of National Waterway

4081. SHRI SANAT KUMAR
MANDAL : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state ;

(a) the progress made so far in the
development of the first phase of Haldia-
Farakka strctch of the National Water-
way System;

(b) the funds allocated for the
project by the Central Governments

(c) how long will it take to comp-
lete the Waterway system and whether
any time bound programme lhas been
prepared in this behalf: and

(d) if 50, its broad outlines ?

THE MTNISTER OF STATL IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANS5ARI):(a)
Action regarding setting up of the termi-
nal facilities has been mitiated. Site for
developing terminal facilities at Maldia
has been sclected and consultants have
been engaged to prepare the detailed
design/drawings and tender documents
of the proposed facilities at Haldia.
Temporary landing facilities have been
provided at Berhampur and vessels have
started wusing the same. Action has
already been taken to acquiire land
adjacent to the land already acquired at
Berhampur and also at Nabadip and
Triveni for providing terminal facilities.
Hydrographic survey is in pro:ress.

(b) A scheme costing Rs. 189.50
lakhs has been sanmctioned for setting
up terminal and other facilities for
IWT operition between Haldia and
Farakka.

(ey According to present indications,
all these developmental works will be
completed by 1984-85.

(@) TFhe scheme includes river
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conservancy, hydregraphic  surveys,
setting up of terminal facilities and
other facilities such as channel marking
and navigational aids for IWT
operation.

Categories Of Complimeatary Passes

4082. SHRI SANAT KUMAR
MANDAL : Will the Minister of
RAILWAYS be pleased to state:

(a) what are the three categories of
First Class Complimentary Passes issued
to Class I Officers, Gazetted Officers and
non-Gazetted staff and the facilities
attached to each category of such
passes;

(b) whether Gazetted Officers
holding Ist class Green Passas are not
allowed the facility of travel in ACC
2nd class sleeper by Mail /Express Trains
whereas the other Ist class pass holders
(White) are parmitted;

(c) whether these Ist class Green
Complimentary Pass holders can travel
in ordinary 2nd class sleeper coaches by
Mail/Superfast Trains; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN-
CHAUDHURI) : (a) to (d) The various
categories of Ist class privilege passes
and facilities attached to each category
is indicated against each :

Category of Facilities
Passes
Ist class Fssued to Gazetted Officers

‘A’ appointed or held gazetted
rank prior to 1.8.1969.

(i) Holdets are permitted to
travel by Ist class], and on
paymet of 1/3rd the differ-
ence between Ist class ACC
and Ist class fares when

travelling by Ist class ACC.

(ii) Each adult is entitled to
carry 140 Kg. luggage and
half the quantity per child.

(itiy PEntitled to take one atten-
dant in 2md: class.
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{iv) Entitled to travel by Rail

Car over Kalka-Simila
Section.
‘Jet class Tssued to 'Gazetted Officers
White appointed on and after

1.8.1969.

(i) Holders are permitted to
travel by Ist class and on
payment of full difference
between Ist class ACC and
Ist class fares when travel-
ling by Ist class ACC.

(ii) Bach adult is entitled to
carry 140 Kg. luggage and
half the quantity per child.

(iii) Entitled to take one atten-
dant in 2nd class.

(iv) Entitled to travel by Rail Car
over Kalka-Simla Section.

Issued to non-gazetted staff
who are drawing pay of Rs.
512 pm and above appointed
prior to 1.1.1969 and staff

Ist class
Green

appointed after 1.8.1969
drawing pay of Rs. 575 pm
and above.

(i) Holders are permitted to
travel in Ist class and on
payment of full difference
between Ist class ACC and
Ist class fare when travelling
by Ist class ACC.

(i) Holder is entitled to take 70
Kg. per adult and half the
quantity per child.

(ivi) Entitled to take one atten-
dant in 2nd class.

Al Ist class pass holders are also
permitted to ‘travel by Two tier AC
and 2nd class Sleeper Coaches by Mail
or Express Trains without payment of
any surcharge. The passes may cover
families and dependers of railway emplo-
yees.as indicated in the passes which
are issued under the Pass Rules.

Seniority of Gangmen on Transfer
to Other P.W.Is.

4083. SHRI A. K. ROY : Will the
Minister of RAILWAYS be pleased to

state :
(a) whether the services of Casual
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Gangmen who have acguired temporary
status are transferable to  other
P.W.Is.;

(b) if so, whether they are entitled
to get transfer Advance, Joining Leave,
Transfer Allowance etc. as given to
temporary Railway employees;

(¢c) whether seniority of Gangmen is
maintained P.W.I. wise; and

(d) if so, how the seniority of the
Gangmen as transferred to other P.W.Is
is maintained ?

THE MINISTER OE RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (d) Information
is being collected and will be laid on the
Table of the Sabha.

U.G.C. Policy In Encouraging P.G.
Diploma Courses

4084. SHRI SATISH AGARWAL :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether University  Grants
Commisson has a policy of encouraging
Post Graduate diploma courses in Indian
Universities, if so, details thereof:

(b which Post-graduate diploma
courses have been started in last three
years along with details of each diploma
course and the diploma which are pending
with U. G. C. for approval;

(c) names of Instituiions offering
postgraduate diploma in International
Marketing/Trade alongwith number of
seats available and whether there is any
proposal to start such a diploma course
in Central Universities: and

(d) if so, the date by which the eourse
will begin and details thercof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir. The Universsity 'Grants
‘Commission has suggested to universities
to introduce post B.A./B. Sc./B. Com.
Diploma courses with a view to increasing
the employment opportunities of

- graduates,
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(b) A statement is attached. '

(c) and (d) According to information
available, the Panjab and Mangalore
Universities offer Post-Graduate diploma
course in International Trade and Export
Marketing Management  respectively.
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Details about admission capacity of
these courses are not available. A
recent proposal of the University of
Delhi to introduce a Post-graduate
Deploma Course in international Market-
ing is at present under the consideration
of the University Grants Commission.

Statement

Statement showing details of P.G.D. Diploma Courses started during the last 3-years
with the approval of the U. G. C.

Name of the course

Duration of the

No. of the universities in which

course introduced

1. Instrumentation Tachnology 1 year

L

Hydrology —

Foundry Technology —

How

Nutrition Biochemistry =
Space Physics _—
Gandhian Studies —

© % N

International Marketing -

Remote sensing pos

Computer Science application 1 year

1
1 (under consideration)
1

I (under consideration)

1 (under consideration)

# Haulage By Steam, Diesel and Electric
Locomotives

4085. SHRI RAVI PRASAD
AHIRWAR : Will the Minister of
RAILWAYS be pleased to state :

(a) number of steam, diesel and
clectric locomotives on Broad Gauge line
in each of the last three years and as at
present;

(b) passenger and goods combined
haulage (G.T. K. M.) by the steam,
diesel and electric locomotives respec-
tively on each of the last three years and
in the period April-June, 1983;

(c) whether the steam traction is
more costly than the diesel and electric
tractions, if so, comparative operation

costs; and

(d) whether itis possible for the
diesel and electric engines to take over

the small precentage of haulage done by

a large number of steam engines whose
traction is more costly, slow and coal
consuming; if so, the phasing out prog-
gramme-schedule ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) The average number
of Broad Gauge engines on line during
the last three years, traction-wise, is as
under :

Year Steam Diesel Electric
1979-80 4,697 1,671 929
1980-81 4,532 1,798 988
1981-82 4,340 1,894 1,044

The holdings as on 1.4.83 were as
under :

Steam Locos : 3,540

Diesel Locos : 2,078
Electric Locos : 1,144
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(b) the gross tonne kilometres (includ-
ing weight of engine and departmental)
of broad gauge passenger and goods in
the last three years for which data are
available were as under :

SRAVANA 27, 1905 (S4KA)

(In millions)

Year Steam Diesel Electric

1979-80 69,228 215,060 98,838
1980-81 61,132 224,151 100,862
1981-82 53,116 240,880 125,541

(c) The maintenance and operating
costs for steam, diesel and electric
services per 1000 GTKMs. (Broad Gauge)
during 1981-82 were as uuder :

(Figures in Rupees)

Passenger Goods
Services Services
Steem 42.63 80.53
(Estimated)  (Estimated)
Diesel 18.55 ,, 15.00
Electric 29.87 ,, 15.57 .

(d) Steam locomotives are being
gradually phased out; this depends on
availability of funds and also on manu-
facturing capacity of Diesel and Electric
locomotives.

Utilisation of Steam, Diescl and
Electric Locomotives

4086. SHR1 RAM PRASAD
AHIRWAR : Will the Minister of
RAILWAYS be pleased to state :

(a) as regards the steam, diesel
and electric broad gauge locomotives,
what are the average figures in hours
per day, as at present (1) in train
engine (2) detentions and idling in sheds
(3) shunting etc. services (4) available
for use, and also (1) Engine-kilometers
per day per locomotive 1n use and (2)
Engine-Kilometers per day (Target);

(b) whether there is under-utilisation
of the locos; and

(c) if so, programme schedule to
raise this utilisation level ?

THE MINISTER OF RAILWAYS
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(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : (a) The hours worked
per day per broad gauge engine available
for use during the year 1981-82 is given
below :

Steam locomotive : 10.4
Diesel locomotive : 18.4
Electric locomotive : 19.8

Figures in terms of loco hours per
day in respect of train engines,
detentions and idling in sheds and
shunting services are not available.

The engine kilometres per day per
broad gauge loco in use during 1981-82
was as under :

Steam : 160
Diesel i 387
Electric : 384

Since the utilisation of locomotives
depends on various factors such as
the extent of single-line and double-line
sections, gradients, nature of terrain
etc., and these vary, it is difficultto fix
a specific target.

(b) The following arc the figures of
engine utilisation mezasured in terms
of engine kilometres per day per broad
gauge locomolive in use during the
years 1979-80, 1980-81 and 1981-82.

Year Sle_um_ _L)lc:scl Electric
1979-80 157 350 338
1980-81 158 345 327
1981-82 160 387 384

It would de seen that there has been
an improvement in engine utilisation in
1981-82 an compared to the earlier two
years.

(c) While the present figures of
utilisation are satisfactory, it is custo- .
mary to aim at further improvement
and aim at targets 109, above the actual
achievement.

Coal/Oil/Electricity Used By Engines

4087. SHRI RAM PRASAD
AHIRWAR : Will the Minister of
RAILWAYS be pleased to state :

(a) during each of the last three
years and also during April-June 1983,
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what was (i) the quantity of coal used, its
cost'and traffie carried by steam engines
(ii):the: quantity of HSD oil used; its
cost and traffic carried by Diesel Engines;
(iii) the quantity of KWH units used,
its cost and traffic carried by electric

engines; and

(b) comparative cost of operation
of a steam, diesel and electric engine
under similar circumstances ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) The infor-
mation regarding the quantity of coal,
HSD oil and electricity used by engines
and the cost thereof during 1980-81 and
1981-82 is given in the statement
attached. Data for 1982-83 and April
to June, 1983 is in the process of getting
finalised.

Statement

(a) (i) The quantity of coal wused,
its cost including handling, freight,
sales tax and excise duty and traffic
carried by steam engines during 1980-81
and 1981-82 is indicated below :—
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Year Coal con- Tratlic Cost in
sumption carried Crores of
in million in Billion Rupees

tonnes. GTKMs,
1980+~81 11.00 94.81 197.33
1981-82 9.84 81.74 221.15

(a) (ii) The quantity of HSD oil
used, its cost including freight and
bandling charges and sales tax, custom
duty and other taxes and traffic carried
by the diesel engines during the above
period is indicated below :—

Year HSD oil Traffic Cost in
consumed carried in Crores of
(in Kls.) Billion Rupees.

GTK Ms.
1980-81 1067477 259.70 219.09
1981-82 1179682  280.00 326.00

(a) (iii) The quantity of KWH
units for traction purposes used and
its cost together with traffic carried
for the above periods 1is indicated

below :—
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Year Millions Traffic Amount
KWH carried in Crores.of
in Billion Rupees.

GTKMs.

(including

EMU)
1980-81 2221 115.97 76.52
1981-82 2407 141.03 104.74

(b) Normally, Steam, Diesel and
Electric Locomotives are not operating
under similar circumstances. However,
generally speaking, the cost of operation
of Steam Locomotive is now about
5 times the cost of operation by Diesel/
Electric Locomotives in the case of goods
traffic and about 2.5 times in the case
of passenger traffic.

Recommendations of Sanskrit
Commission

4088. SHRI ATAL
VAJPAYEE :

SHRI SURAJ BHAN :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

BIHARI

(a) text of the recommendations
submitted in 1958 to Government by
the Sanskrit Commission;

(b) which recommendations have
been aceepted by Government and when
and reasons of noen-acceptance of
others;

(c) names of institutions, libraries
and other bodies in the country which
have Sanskrit manuscripts and the
number in each one of them;

(d) whether there is any proposal
to salvage, acquire, microfilm and
catalogue these manuscripts; and

(e) if so, its details and programme-
schedule for the present and coming one
year ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL
WELFARE. (SHR1 P.K. THUNGON) :

(a) The recormendations of Sanskrit
Commission appointed by Government

of India in 1956-57 form part of the
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Report of Sanskeit Commisson: 1956-57,
(pagos 249:277), a Government; of India
publication of 1958.

(b) The Union Cabinet, aften getting
some of the recommendations of the
Commission examined by its. own
Sub-Committee, took the following
decisions :

(1) The recommendation of the
Commission to provide for study of
Sanskrit as a compulsory subject in
Secondary Schools within the framework
of the accepted Three Language
Formula is not feasible, nor would it
be expedient to modify that formula
for this purpose. But facilities should:
be made available for the teaching of
Sanskrit at Secondary Schools either as
a part of composite courses with modern
Indian Language or as optional subject,
so that no one who wishes to take up
the study of Sanskrit is denied adequate
facilities therefor. The idea of opening
Sanskrit wings in the High/Higher
Secondary Schools, where there is no
prowvisions for Sanskrit at present was
also approved.

(it) The recommendation of the
Commission set up a to separate Central
Sanskrit University is also not feasible.
Instead, the existing Sanskrit Universites
at Varanasi and Darbhanga and the
Central Sanskrit Instiute at Tirupati
should be strengthened and existing
facilities for Sanskrit studies at other
Universities and Colleges should be
suitably improved.

(iii) While the recommendation of
the Commission to set up a Central
Institute of Indology may not be
necessary, the purposes envisaged by
this recommendation can be achieved by.
adding one or two more separate
Departments to the Institute of
Advanced Studies being set up at Simla
and these Departments could be at a later
date expanded and constituted into a
separate Institute, if considered necessary.

(iv) Regarding the recommendation
of the Commission to introduce suita-
ble legislation to prevent migratiom of
manescripts outside the country, it was
decided that manuscripts which are
over 100 years old are already coming
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under the purview of the Antiguitios
(Export Control) Act, 1947. The
Ministry of Education might take: steps
to- have suitable provisions inserted:in
the Bill: that is being introduced in: the
Parliament to amend the Awntigquities:
(Bxport Control) Act, 1947.

It was also decided thab in order tm
preserve and foster correct traditiom im
recital of vedic texts and also to assist
in the correct pronunciation of Sanskint
both by teachers and students of the
language, the Ministry of Educatiom
with the help of the Ministry of Infiors
mation and Broadcasting should arrange
for the preparation of Tape Records,
Gramo-phone-Records, Radio recitals
etc.

The Cabinet did not approve any
legislation for acquiring or c¢ontraling
the activities of the charitable trusts er
religious institutions so as to make
their resources available for Sanskrit
propagation. Misuse of funds of chari-
table trusts and religious institutiong
originally earmarked for Sanskrit edu-
cation, can be dealt with by the existing
laws of the land.

The other recommendations of the
Commission which were of academic
and general nature were by and large
accepted by the Government and as &
first step, in pursuance of the Commis-
sion’s recommendation, a Central
Sanskrit Board was set up to advise the
Government on matters relating to
development of Sanskrit studies aad-the
Ministry has launched several schemes,
for propagation and development of
Sanskrit on the advise of the Beard.
A list of such schemes is given in (states’
ment 1). The purpose of setting up a
Central Sanskrit University has also
been taken care of by the setting up of
the Rashtriya Sanskrit Sansthan, am
autonomous. organisation fully financed
by the Government of India, which also
conducts examinations at various levels
for students studying Sanskrit in the

country.

(c) A list of major Libraries of
repute is enclosed at statement. II. The

number of manuscripts in each of them



in Writien Answers

is not readily available.

(d) and (e) The Ministry has intro-
duced a scheme for preservation,
microfilming and collection of rare
manuscripts. There is also a scheme
for propagation and publication of
catalogues of manuscripts and for pre-
paration and publication of critical
editions of rare manuscripts. The
Rashtriya Sanskrit Sansthan has launched
an ambitious scheme through one of its
constituent Vidyapeethas for survey
acquisition, preservation and microfilming
of Sanskrit manuscripts.

Statement I

1. Grants to the Rashtriva Sanskrit
Sansthan, an autonomous body set up by
this Ministry.

2. Grant-in-aid to Voluntary Sanskrit
Organisations engaed in the propagation
and development of Sanskrit.

3. Production of Sanskrit Literature
includiug purchase and publicaion of
Sanskrit Book.

4. Establishment of Adarsh Sanskrit
Pathshalas.

5. Award of Scholarships :—

(i) Scholarships for Post-Matric
Studies in Sanskrit.

(ii) National Scholarships  for
students pursuing Shastri and Acharya
Courses.

(iii) Rescarch Scholarships to the
porducts of traditional Pathshalas.

6. Holding of All-India Sanskrit
Elocution Contests.

7. Holding of Vedic Convention.

8. Grant-in-aid to Voluntary Bodies
and Research Institutes for publication
of Rare Sanskrit Manuscripts.

9. Preservation of the Tradition of
Vedic Recitation.

10. Grant of financial assistance to
Sanskrit Pandits in indigent circums-
tances.

11. Modernisation of  Sanskrit
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Pathshalas and Provision of facilities
for teaching of Sanskrit in Secondary
Schools.

12. Award of Scholarships to the
Students studying Sanskrit is Secondary
Schools. Grants to State Governments
for implementation of schemes for
promotion of Sanskrit.

13. Utilization of services of eminent
Sanskrit Scholars in Adarsh Pathshala
and other Voluntary Organisations in
order to preserve the indepth study of
Shastras.

14. Award of Certificate of Honour
by the President to eminent Sanskrit
Scholars.

15. Grant of financial assistance to
registered Academic Organisations to
conduct special orientation courses to
the products raditional Sanskrit
Pathshalas/Institutions.

Statement II

1. Kuppuswamy Sastri Research Insti-
tute, Mylapore, Madras-4.

2. Tanjore Maharaja Saroji’s Saraswati
Mahal Library, Tanjore.

3. B.J. Institute of learning & Research,
(Gujarat Vidyatsabha, Ahmedabad).

4. Rajasthan Oriental Research Insti-
tute, Jodhpur.

5. Mithila Institute of Post-graduate

studies and Research in Sanskrit
Learning, Darbhanga.

Vaidik Samsodhana Mandala, pyona.

7. Vishveshwaranand Vedic Research
Institute, Hoshiarpur.

8. Swadhyaya Mandal, Pardi (Surar).

Gurukul Kangri Vishwavidyalaya,
Hardwar.

10. Kendriya
Tirupati.

Sanskrit  Vidyapeetha,

11. Saraswati Bhavan, Sampoornanand
Sanskrit Wishvavidyalaya, Varanasi.

12. K.S.D. Sanskrit University, Darbh-
anga, Bihar.

13. K. P. Jaiswal Research Institute,
Patna, Bihar.

14. Bihar Research Society, Patna.
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15. Asiatic Society, Calcutta.

16. Government Sanskrit College,

Calcutta.

17. Ganganath Jha Kendriya Sanskrit
Vidyapeetha, Allahabad.

18. Madras Government Manuscripts
Libraiy, Madras.

19. Manuscripts Library, Kerala Univer-
sity, Trivandrum.

20. Adyar Library, Madras.

21. Oriental Institute, Manas‘ Gangotri,‘
Mysore.

22. Ranbir Manuscripts Library, Jammu.

:23. International Academy of Indian

Culture, Hauz Khas, New Delhi-110016.

24. Khuda Bux Library, Patna.

'25. Islamic Research Institute, Tonk,.

Rajasthan.

26. Nizam palace Library, Hyderabad.

27. Government Sanskrit College, Tripp-
unittura, Kerala.

{ .28. Bhandarkar Oriental Research Insti-
tute, Poona.

29. Scindia Oriental Research Institute,
Vikram University, Ujjain.

30. Institute of Central Asian Studies,
Kashmir University, Srinagar.

31. State Museum, Bubaneshwar.

32. Gautami Vidyapeeth, Rajamohendri.

33. Vrindavan Research Institute,
Vrindavan,

34. Institute of Prakrit and Jainology,
Vaishali, Bihar.

35. Nava Nalanda Maha Vihar, Nalanda,
Bihar.

AT FFETAA T HTIHA
gfauty
4089. it 7w fae® arEETA : FAT
[ HAY gg I FY FI7 FIA 6

~(¥) feest,, @), mgEr
FAGAT & fqT 1A a1t 99 L@ arfean
& A 1 § faad fag IaT g9 W3
b gsitge SigwrT 9 e giaur
ey §;
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(€) @1 ag @ & gege
Fare fordr 1 qegTarg § AT AT ATEY
Ag (Tmgwr) & fawio & arz &) 6
gfse ¥ ga®T 7geT FIRN 73 TAT §;

() Far qTFR A wawfea &
farg grofge siwara 93 arayor gfawr
3qesd FIUE ATCAL ;

(a) afz g, @ %7 aF; AN

(¥) afe aff, o <a® *FWW
F7 § ?

A (st go &Yo go WY @M
Q) : (F) &< () faes, g
A FAFAT F1 AR qrer arfggy F
gNYR €29 & foag adfea smfaa
T FT FIIT ZH TFIT &

e Ho s fra wmYe

saw soit  fgata Suit

191 %9 GANE — 2 wifawg

oFIST

2 TIIA MTEY- — 4 wrfagrg

TATEET AT

16 =13T FATLH- — 2 wfg®g

TATETEN CFASH

20 =737 fafaar — 2 wfawnd

oFGIH

(a) st g, za& sfafa &
arfeal § Y groNgR E2WA FT 1T 77
I IqAH g :—

g Fo wrafea wer
qq¥ ol fgdia stoq
505 &9 FQAT- — 4 qifawig
FTAR CFEAE
78 ST ARFR- — 6 wfasig
a‘rz-ir(i.f‘zmﬁsf
LB
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qrerord) Y YT AT B (A 15 JT HAAT FY Feqrig® FfATTH FT GIHAT
ATETEY-aTTort v A gAY AT 98 @I §;

. @qa § NE qregw Nerad fra
Tar § &G ZrofgT ¥ qreTerE o w
qraT W Taw w A

(o) atT (¥) w&a agi I3aT|

geaTiw - WA g«

4090. =t TrRfew® qreATw: FOT
X |3 ag FATA T FITFA 6

(%) w fage & werge oo &
e AT A FFAT WA G
Fwiw @ € Ff QAT TER &
o= B K

(&) afx &, § & FIU TH
X gw w1 fawin 10 §3 % AN
faar s T gfg adl, @ 9% @
27

& HA (Y go dto go WAl @A
W) (F) FEAATA § 0F F A
% fag #1€ AYs@T AE7 § |

(@) fog ggawaq a4 1974 ° 9
gra & g &1 €1, I G KT GH
gzt & g3 w@d &1 gwa fzar
qr |

qEAT-TRT & W A T
fawr

4091. =t Trxfasmd QR w4y
W A AT F) FIT FOT fF

(%) sorag q9§ fFFaar &
e & sfafafaa gra ar-am agdw
fed oA qT it qF .39 § v
& ¥ ] F/1FA ® KNI AIEA
W 7Y ITAT AT §; v

(&) afz &, @ 71 A% wvon

() Sodgy Area ﬁ_ﬂz‘&w
¥ gqfvafaa &3 & #a1 @gmg §; &

(%) gearTar AT F FA TS
QgL F15A | AT ardyar ?

WA (st Qo WMo Qo A @A
atey) ;o (F) SrEr

()7 (7) gzar-mar & afga
9ZAT /A ¥ A157 FAAT H fF FA F
ffe ox ad@w N 1983-84 ¥ A
W F ®TH agAIfET fwar mar g
ATGW &F g Y A1 AT g0y frqyd
N oot FT fay o1y & ar zw
afeisar & grasa & 5 fauig faar
12T, aw fF o= goeae gy |

Temporary employees in Ministry
-of Railways

4092. SHRI MOHANLAL PATEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) what is the number of temporary
employees in the Ministry of Railways
who have been made permanent during
1980, 1981 and 1982;

(b) whether there are still thousands
of temporary employees in ministry of
Railways who 'have mot yet been made
permanent; and

(c) 1f so, what are .the reasons and
what are the criteria adopted for making
permanent the temporary employess ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Confirmation of
149, 54 -& 76 ‘temporary officers/staff in
the ministry of Railways have been
ordered during 1980, 1981 and 1982
respoatively.

‘h) vt present there are about. 1030
temporary officers/staff in this Ministry
who have not yet been confirmed,
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(c) Confirmation is made against
permanent vacancies as and when these
become available as a result of retire-
ment, confirmation of staff in higher
grades and conversion of temporary
posts into permanent ones,

Incentive To Outstanding Sportsmen
By Railway Administration

4093. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any decision has
been taken by the Railway Administra-
tion for giving any incentive to the
outstanding sportsmen who distinguished
themselves during the ASIAD;

(b) if so, the names with designution
of the employeces who have been given
incentives and the nature of the incen-
tives given; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (c) Financial
Assistance as under was given to the
Railwaymen who won medals during
Asiad, 82. To the tune of Rs. 15,000/- to
each of the Gold Medallists, Rs. 10,000/~
to each of the Silver Medallists and
Rs. 5,000/- to each of the Bronze
Medallists. The names and designations
are as under :

1. Km. M.D. Valsamma (SR) Enguiry-
cum-Reservation Clerk.

Km. P.T. Usha (SR) Enquiry-cum-
Reservation Clerk.

3. Smt. Padmini Thomas (SR) Reserva-

(=]

tion Supervisor.
4. Sh. S. Balasubramaniam  (SR)
Reservation Supervisor.

5. Sh. H.K. Scetharama (SR) Ticket

Collector.

6. Ms. Margaret Toscano (WR) Jr.
Clerk.

7. Km. Gangotri Bhandari (WR) Sr.
Clerk.

8. Km. Varsha Soni (WR) Sr. Clerk.
9. Km. Omna Kumari (WR) Jr. Clerk.
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10. Km. Salma, D Silva (WR) Jr. Clerk.
11. Km. Hamida Banu (WR) Sr. Clerk.
12. Sh. Leroy Di Sa (WR) Guard.

13. Sh. Raj Kumar (WR) Sr. Clerk.

14. Km. Davinder Khokar (NR), Sr.
Clerk. :

15. Km. Sudha Chowdhry (NR), Clerk
Gr. 1.

16. Km.Razia Zaidi (NR) Jr. Clerk.

17. Sh. Tara Singh (NR) Sr. Clerk.

18. Smt. Eliza Nelson (WR) Steno.

19. Smt. Vandana (Chiplunkar) Joshi
(CR) Sr. Clerk. ‘

20. Km. Ameeta Kulkarni (CR) Sr.
Clerk.

21. Sh.Roman Das (ER) Sr. Commercial
Clerk. '

22. Sh. Utpal Mitra (ER) Charge-
man.

23. Sk. Kanai Roy (SER) jr. Clerk.

24. Smat. Madhumita Goswami (SER)
Sr. Clerk.

25. Sh.  Mohammed  Sahid (NER)
AWI.

26. Km. Anurita Dubey (NER) Clerk
Gr.I1.

27. Km. Prem Maya (NER) Clerk
Gr.IL.

28. Sh. Syed Modi (NER) Welfare
Inspector.

29. Sh. Rajinder Singh (NR) STE/

Supervisor,

Further Rs. 500 was given to each
of the other participants from the
Railways. :

In addition, it has been decided that
the persons named against itemes 1 to
27 above should be given out of turn
promotion to the respective next higher

grade.

Special Trains From Northern Railway
For Transportation Of Apples

4094. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :
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(a) whether the Northern Railway
has made any special arrangements for
the transportation of apples from
various points like Kalka, Pathankot,
Jogindeér Nagar and Kiratpur;

(b) if so, the nature of ths arrange-
ments made including the details about
the introduction of any special through
trains; and

(c) the exact details about these
arrangements including the introduction
of special trains ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (c) Steps have
been taken to provide necessary rail
transport facilities by way of supplying
requisite parcel vans and wagons depen-
ding upon materialisation of apple
traffic. Special trains to clear this traffic
will also be arranged depending upon the
quantum of traffic offered.

New Specialised Agencies of U. N.

4095. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether India has sponsored any
move for establishing of any new speci-
alised agencies of the U. N. during the
last 3 years; and

(b) if so, the details thereof inclu-
ding the results of these steps ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM):
(a) and'(b) No, Sir. However, it may
be recalled that India along with other
developing and non-aligned countries has
been supporting since 1975 a move for
converting the ‘“‘United Nations Indus-
trial Development Organisation”’
(UNIDO) into a specialised ageney.

Scholars/Experts Sponsored By
I.C.C.R. To Foreign Countries

4096. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state ;
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(a) whether the Indian Council for
Cultural Relations sponsered any trips
by Schelars/Experts to any foreign
countries for the premotion of cultural
relations during the past 3 years inclu-
ding the current financial year;

(b) if so, the names of the Scholars/
Experts, the country they visited and a
brief resume of trips; and

(c) their achicvements in this regard
as also the expenditure incurred by each
one of them and the duration thereof and
the criteria for the selection of those sent
on these trips ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
Yes, Sir.

(b) and (¢) The required informa-
tion is given in the statement laid en
the table of the House. (Placed in
library. See No It 6910/83).

As far as the procedure of selection
of experts is concerned, the requests for
travel grants/subsidies are submitted to
the Programme Committce of the
Council. Professional bodies and well-
known experts are also consulted for
nominations of suitable persons for
visits and for participation in inter-
national conferences abroad. Recom-
mendations from our missions are also
taken into account.

The following aspects are also kept

in mind in selection of experts sent
abroad :

(i) Standing of the person in his
particular field as also his ability
for projecting a favourable image
of India.

(ii) His/her capacity for receiving
from the other country, ideas
and knowledge which would be
helpful to india.

(iii) His/her ability or capacity to
utilise the trip within an institu-
tional framework in India.

The Council has also taken the

initiative in sending out promising young
talent in varipus fields after ascertajn-
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ing their ability from known specialists
in those fields.

The Council asks for reports from
individuals sent out by it so that
an asscssment can be made regarding
the utility of the vyisit. Concerned
missions are also requested to send the
Council reparts on such visits.

Promotion Of Delhi University And
College Teachers

4097. SHRI SATISH AGARWAL :
Will the Minister of EDUCATION AND
CULTURE be pleased to refer to Lok
Sabha Unstarred Question No. 801
replied on 24 February, 1983 regarding
offer made to Delhi University teachers
and Unstarred Questian No. 6077
replied on 7 April, 1983 regarding Delhi
University Promotion Committee and
last para of statement referred to in
reply to Rajya Sabha Starred Question
No. 85 dated 25 February, 1983 and
state :

(a) criteria and process  of
evaluation for promotion of Delhi
University and College teachers which
have been approved by Academic
and Executive Councils of Delhi
University;

(b) whether  University  Grants
Commission acczpted that the criteris
and process of evaluation of teachers
of Delhi University for promotion was
to be laid down by Academic and
Executive Councils of the University;
and

(c) if so, reasons why University
Grants Commission has now objected to
the criteria and process worked out by
Delhi University and why so far no
teacher has been given promotion even
after last date of application has expired
for some eolleges and the date when the
promotions will actually be made ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CALTURE AND SOCIAL WEL-
FARE : (SHRIMATI SHELA KAUL) :
(a) Copies of the relevant Qrdinances
of the University of Delhi incorporating
modalities for sereening/evaluation for
promotion of Delhi University and
College teachers are being obtained from

SRAVANA 27, 1905 (SAKA)

Written Answérs 182

the Delhi Univergity and'will be placed
on the Table of the House.

(b) Delhi University and proposed
that the criteria and process of evaluas
tion categories of teachers for the purs
pose of promotion as mentioned in its
letter dated 28.1.1983 would be laid
down by Academic Council and Execu-
tive Council of the University, and
University Grants Commission had
accepted the position in terms of that
letter.

(¢c) The University Grants Coms=
mission has not objected to the criteria
and process suggested by the Delhi
Univerity but has clarified the position
with reference to the U.G.C. Merit
Promotion Scheme and also drawn the
University's attention to certain matters
which are outside the Merit Promotion
Scheme and which were included in the
Delhi University's proposal, like the
modalities proposed for prometion of
teachers in the University College of
Medical Sciences, creation of Super
Time Scale post (Professor’s Grade) in
the Colleges and application of higher
grades of pay to Directors of Physical
Education.

The rclevant Ordinances of the
University to give effect to the Merit
Promotion Scheme were amended on
29.7.1983. The University had invited
particulars of eligible teachers in the
prescribed proforma by 16.8.1983.
Promotions will be finalised according
to the procedure after scrutiny of these
particulars.

®Eg aRF AT BAT W
qaw fr3ammem T wHafug
AT YEW A T

4098. =t fagw fay : w1 @y
WX qfar wemmr @AY ag a9 ¥
AT & [ ¢

(F) FdF FIHIT A6 JAT §T
q9% fARmrag § 913 @I ¥ @y

qar agifagaag & a9 @y & @I
FWT §;
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(@) #a1 =g GIFRX Qe
a1 & sA=1teal #) 9@ & afeay faq
aaq gafad adf fawar & {5 3 cawa
Aar AgTfaReEg & Adrta §; &g
g1 &1 feafs & 3§ aq=w &1 quam
aTy HEA FT 3 AT 4 ard@ F) fEar
AT §;

(7) Far AFAT FY FATF FRO
aaq faara @ far smar §; a7

(%) afg gf, 91 g9 grasg | 41
HIH I35 FT IEA1T & 7

ety Y qf@ Fem qArEy
§ aReEt (FATE §AT AT qHo |l )
(¥F) &9 997 F7E1F  FIFT EFEeq
ATSTAT FT AT AT 27 981 ¢ fF 9%
fau Tareeq Rar wEr-fAgaEa § aea
feeY fagaraa F1 srazasar gr

(@) @ (9) Falag & F19 #@
I FEIT LKL FA6CT AIFAT & FiH-
gifxat &1 3ga At afean F17 fgga
faafa fwar sar § aar dqgmsml)
HETATAT & F19 T T FaFIfTA &7 397
AN AL & 92 A1 ga faq faafea
fearsmar & afs ga fea 12 g@r a
Al AT AT F14 fga 1 (7afza (Far
ATAT & | 59 dCq § H1T0 (& fa5aFhT
faesht & Yograrg g7z feaq & saiem
gyl FHAIfal ) 374 &1 FOAIA 34T
fea s<ar &fza Qar g1 g s
TRy AFAT A5 F1 T & H 15
A mfeat Iqaf §1 gaq feafa ¥
GHIT A FT GEATa1 § |

QAT (MQYT) AR
maw & wHFfE *
fasg fwiad

4099, =it TrHaT UL FaT N
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41 gg 1 T FT FG {F

(%) Fa1 39 9q9F, JUIATE IAT
WA 7, I @A F greagAds @Arg
(3T 93W) @A MW F afees Marw
g aq1 J+g FHA7 & fagg # 7
fafraal #1 st $@ & fqu §9
afgFd (AgFa (53 §;

(@) afzgr at fasmaal s Ak
T8

() F41 TW §EAH H Tvg O
q¥grega W ¥ 10§

(%) #a1 TH WIRST FT qH G
UEE-F

(z) afz &, @Y 37F Far afzmA
fagar; o

(¥) 37 9T Fa1 FFATE F1 qF 7

A | (s go &lo Qo I @M
|rT) (F) ST gh

(@) za fowgal § 35 &g
amy w8 sa1 fF A9 gswa fEan
TaT§ —

(1) feFret &1 1 @0 oA,

(2) fa=va AR *19 QEF & dag
# qifzgl & gy q@Oa FEAT;

(3) mw fesai F @r@EA |
qrafaFar &1 IJeaaq;

(4) sgufaai & @rg giz-Ais
fag® ofcorracass W@a 1 gifF gial
g

(5) @3 1 %A T FERIAT,

arfe o

() <fraf
(w) & (=) fasaat-sr «iv-
IEATT ¥ FALTET, OF (Tez A A1y
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#1 frafrag T fzar oar ak sas
faeg arqurafas saard &1 o1 Wr g )

GIEIEANA, HATGT A MNATH
d ®ifr HJix @ w
aifeat & faq ram gow
T

4100. = WA IE AT IA
WAT g FATA ® FI0H A 5 ¢

(F) FAT AUEIFATT, AT X
MaTH, IATIFAT A A9+, 1983 § 19T
FIG1 a9 F dHz &1 7550 aifzat &
3A7E F1 1730 aifwat afdr 4r {5+
que f3q @1dz 1 Faa 600 Azl &
fao warq ze® g aga fFar aan
qr; #IT

(m) =fzgr, @ &w aiiwal & fag
I ged THIL T A I F AT
1707 § YT Fa1 wrafega =afyagy &
fagg 1% Fraagr Fr af 3 7

TR WAl (0 go dYo wo MY @A
Q) : (F) o 20 afEa T geF
gz #Y 6002 avfzal YT 3qTE AT
1730 @fgi a7 aga fEar agr 4r)

(@) @z Frya arfeal gv #1§
T YoF TIT AGT AT, 76 AT HY
qga A} AT Al F1 g2 1 F1H
qad fAges gug & wwgy FT [faan
war gt | FE FILAE ATALAF AE 9T
FI{®H TT AIHAGT § 70 €417 YoF Iqa
F {aar Tar a1 |

wate® ¥ (wfeass vav) geA-
ATEfeq AR &1 &9 A1

4101. =t THTIITT e ¢ F4AT
Tareey BT qfeare wedqmor HAEY ag
qATA Y FITH [F
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(%) 731 78 @ g % 9T QRe-
grzfea Tw (afeass sax) F wafew §
TF WEIATY F7 €7 o {747 §;

(@) afa g, a1 @ AT A fwaq
safeq A%;

() Favag AT FT TSAT F AT
FAT &3

(«) afz &, ar z@ A7 & a&@
safeaal F1 g=q1 FT QO AV FAT §
AT zaF F1I0 fHad safag a3 &

(¥) =9 w@E"E ¥ R A 4T
FITATE F1 7

TIEen  H{iT qfvgTT weamm ARy
¥ ITAA (FATU FHT AT QHo FrET)
(F) @Y (@) 374 GFAT F AT
26-7-1983 aF FAlZH q ATYTH! Trd G-
arzfzd & 247 Afaat qar 399 g8 65
qrat &1 A1 fa=r & |

() sz (=) sim waw, fagrw,
afugz, afaaarg stz IO aw T
STTAT ragaATsfza #T ogEAars #it
gaar faer &1 A weal # e
geaFArsfea &t gzatel agr IaH
FILT g5 /17T F1 39T a1a1 TF fqqwo
AT 2 |

(¥) SLF1T g1 W H{ Sravey
TFAGAIE Zd *T FZa13] 9T F1g T0F &
fe fasafafaa sarg (1 ag §/fFa s
W®RE:—

1. Tga wafar Iqqd s1a%9
& fARz@a § oF & @it Ay § qifE
TG AT H 919 1 UF3 & fog WG
IFIT AR UST & FTAFATGT F 1A=
qe T AT qF |

2. @areen fgsr & fauw Uy
AFATEfzT 9T UF diT B §< Iy
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awar o Fafrea sifas) & dza@ 3
fag fafwsa ool /oe arfas &=4f #
¥ faar maT @ 1

3. QY CEATAIEEE 9T UF
THATH! AT FIIT FT gAY STV /&9
grfag &= & AT fgar 7q71 §, 9 IFF
DA F F1To gwowr, RGHIA fIAA,
A fazrg fagmE, e ST, FF99
Y g faaTesd Saral & ai F § |

4. gy usyi/@a wifgg &A1 &
aqQy far nar § f& sigi w2 (1 Qi
# g faer, agl 39 arrg-a14@ & 2/3
fe izt & ga7® | 1o U0 "o /o
o Do &1 fFeF1d FH177 F1T |

5. T "giga & fag g
wafear Seg@a F1EFT & o THo
dYo /®e o To AL T 1T & AIfF
g AU 1 gzAE 77 fagHAo qri F
faq srzmet gaeal & F9)Y T 7@ |

6. Tsa/aa mifaT @xi F1 IAF
gAY )X AT F fau qaq ety
g=1d Qu q@eqrq, fgeedt grar gwg 1
1T g |

7. T@ QA7 F Viogl 1 gEgad
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Wrbm m !ﬁ

X fagra &+ & wwwe § UL
FEIE  faww GEgTA, OO, A AT
fgwa Afefaa Fawar, afeq W
drg v faqmma ol eareeq  gegrA,
FAFAT AAT UCETF @O AT GEqH,
fasst avfas & |

8. usdrg wufegr syaa Fraww
fazemaa gra wsEl /A mifeg &@a ®
witan f@zed & SqFww &K /ram
AR TR & FTIITAEATE FT AT

A

9. UsAl dqrE@Ereery AV afeare
Fea1or & A7 fazws] & wqQ9 fFa
mgr g f& T ooy graweTzfew 9w
#1z fawrA gra-dt F19 §T faa¥d @
AT & &g g7 & qdaw, ITAET
Flropat 1 ga=arn gifg Wy wfaa g

10. fagmea & gar€ wg A
arfas frqifzw ogfa & e=rar gg QA

F ST FI gHAT 917 HW & fAQg
gyuifga wsai/as mfea g7 & g9
gty qEfTgr Iegaa F1aww fAgarEa
QT A1, ZF-%19  #regq § faa gfa
feq @mare geag  eqrfgq fear o
We

fagza

1983 ® omawt rRwETEfEd & Oftal il gaw wro gE DAl & faaz

To (mr/;:fa wifad &= 1983 (srafeam) o= aF A
do 1 717 QM Ay g R

1. TFE AW 87 32 11-6-1983
2. fagit 56 28 12-6-1983
3. aforgy 2 2 25-6-1983
4, afaararg 84 24 31-5-1983
5, IFT 93T 2 — 31-3-1983
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Mz wENIAT WrE g
wt Geed arsfen

4102. st fagrs fag : #a1 @ AA
Jg FaATA FT FIT FIA v :

(%) #Fa1 qad @Hz FIOFA
arw tfear fafwde, meat ¥ adw,
1968 T wTa, 1970 ¥ =feggor ¥=d
% fao oF S5z qrafee & wagsw
qTe &1 fAnior §q71 91 497 IH graey
¥ 0% ATHTTYT AW T FEATHT fHU
oA ¥ FfFa 37 9T gETAT FEY @Y AR
foa® qfcwrargen foawae, 1976 @
qis, 1982 9% &1 3.4 AT Fo T
frerar ager adf fHar o1 a7,

(@) =Fat Ho arewy +F@Er A
faasaz, 1970 & w77 397 & fag
oF fast arzfea aYdr ar fsasx (Ho
A FI AT (HTT 77 FY 7§ 97 F9T
faaraz, 1970 & 1982 aF F1 4.06 A1
%o &l fwTar ager adf fFar aar d;
AT

(w) afz gr, &t fFugar agar &
fao s g FEart 9 W & 340
®TT0T § AT FLHIT A grag wfaF feay
% fagg aqr F1aaEr #1 § ?

& WAt (ﬁ Uo ato Qo THT &ATH
W) o (F) F (1) qEF  HiHe
FIORTA AT fEar & fau gagr
# o FwedY grgfen aar oxgqw ars
FATY T F17 AW qF I I HAA :
30-4-68 X 20-7-70 %1 gu fFar
wqr | grefan gru afggss 8.52 Fe
wqta &1 fgamy, 78 WA, 83 %
¥t arafy wv fwTar 25,442.49 %o
qAar g (7 f% 3.64 «rg ©o ) aqar qrdf
VT g & AT HT AN
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g aed! ¥ fog wran F qrafer
o) gfeer 4F ¥9F gro Reess, 1970
4 arama & fog @leit ot | ol
grar 1-9-70 & 31-3-1983 &% & arafy
¥ fau afagea 9% €Y 41,289 aw
Wzt wdA &1 agmfsa  feoar
41,582.22 %o ¢ (7 & 4.06 q1& To )1
as fag faw arff ®1 ager § fag ar
& § A1 39 &gy quara & fag g

CIRCAR S

Loan Assistance For The Second
Hooghly Bridge

4103. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government have agreed
to extend a loan, instead of an outright
grant of Rs. 150 crores, to the Govern-
ment of West Bengal for the completion
of the Second Hooghly Bridge by 1986-87;
and

(by what are the terms of the
loan and the period allowed for its
repayment ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 Z, R. ANSARI) :
(a) and (b) Certain decisions have been
taken by Government of India recently
towards financial arrangements by way
of loan and other allied matters in
connection with the construction of
this bridge and in order to enable the
Central Government to -issue neces-
sary orders, the State Government
have been requested to give certain
undertakings in regard to cost over runs,
organisational arrangements etc., for
this project. Further action ean be taken
only after the State Government have

sent their reply.
Agreement For Spares For The Tapp

4104. SHRI B. V. DESAI :

SHRI M.V. CHAN DRA.
SHEKHARA MURTHY ;
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SHRI G.Y. KRISHNAN :
SHRI NAVIN RAVANI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether an Italian nuclear expert
team have visited India to assess the
requirements of spares for the Tarapur
Atomic Power Plant;

(b) if so, is it also a fact that an
Indian expert team had alread visited
' that country and had identifizd th2 spares
that could be bought from that country;

(c) if so, what was the assessment
made by the Italian tcam of cxperts;

(d) whether any agrecment in this

regard has been rcached: and
(e) if so, the details of the same ?

THE MINISTER OF STATLE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A, A, RAHIM) : fa)
Yes, Sir, an Italian team visited india
in the second week of July, 1983 for
hree days to discuss the supply of spare
parts for the Tarapur Atomic Power
Station.

(b) An Indian expert team is likely

to visit Italy shortly.

(c¢) The aim of thz visit to India by
the Italian team was to understand our
needs and to be able to give a more
studied response whzn th: toam visits
Italy.

(d) No, Sir.

(e) Does not arise.

Restructure OF Station Masiers
And Assistant Station Masters

4105. SHRI A.K. ROY :
SHRI R.P. SARANGI :

Will the Minister of RAILWAYS
be pleased to state :

(a) decision taken by Government
for implementation of restructuring of
_cadres of Station Masters and Assistant
Station Masters and a number of other
group ‘C’ and ‘D’ categories of Railway
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workers as communicated by his letter
No. PC 1II 83/MS/8 dated 9 May, 1983
that the matter was under consideration
of the Government at the highest level
for decision shortly;

(b) action taken by the Ministry to
honour the assurance of Union State
Minister for Railways to the Station
Masters on Indefinite Fast on 26 April,
1983 at New Delhi to supply the clothes
with stiching charges instead of supplying
the misfit uniforms: and

(c) reasons for not supplying the
clothes with stiching charges like R.P.F
personnels, nurses etc. ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Orders providing
for restructuring of the cadres of Station
Muisters/Assti. Station Masters, among
certain other categories have since been
1ssued.

(b)y and (¢) It is the policy of the
Ministry of Railways to provide only
stiched uniforms to various categories of
Railway employces. However, the matter
is under revicw.

Women And Children Suffering
I'rom Anaemia

4106. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
HEALTH ADN FAMILY WELFARE be
pleased to state :

(a) whether Government have any
reliable statistics of the women and
children suffering from  perniceous
anaemia; and

(b) whether Government have taken
adequate measures to supply iron fortified
salt to such women and children suflering
from or pronc to anacmia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) No
nation-wide survey has been conducted
so far.

(b) A proposal to set up a large scale
production unit to produce 1500 Ton per



198 Writien Answers.

annum . of-iren fortified,salt in.collaberar
tion with the Goverment of Tamil Nadu
is under consideration.

Nom-Availabilit y Of Ambulance In
Delhi Hospitals:

4107. DR. A.U. AZMI : Will the
Minister off HEALTH AND: FAMILY
WELFARE: be pleased. to state :

(a) what are the reasons that generally
the ambulance is not made available to
public who ring up 102 and number of
precious lives have been lost due to non-
availability - of ambulances;

(b) what steps are proposed to be
taken to ensure the immediate despatch
of ambujange on receipt: of a telephonic
or personal call;

(c) whether the ambulance fleet in
hospitals in Delhi is not working in full
strenght as many of them are either old
or in delapidated and unserviceable con-
dition; and

(d) if so, what steps are taken to
provide serviceable ambulances in
sufficient  number o the Delhi
hospitals ?

THE DEPUTY MINISTER IN THE
MINASTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) and (b)
Safdarjang Hospital has been providing
ambulances for all calls which are
received from 102 Control Room for
whele of Delhi Territosy. As soon as
call is received from 102 Control Room
the ambulance is despatched at the
earliest but whenever ambulances
have to reach distant areas from the
hospital, they do take sometime to reach
their destinations.

(¢) and (d) Majority of the ambulances
in Delhi hospitals are in working condi-
toin. Ambulance services have beep
strengthened by augmenting maintan
ances in the hospitals anditis also
proposed to replace unserviceable
vehjcles with new ones.

Conditions To Run An X-Ray Clinic
In Delhi

4108, DR. A.U, AZMI; Will the
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Mipister, of HEALTH. AND, FAMIEY:
WELFARE bc pleased to state :

(a) what are the terms and conditions
for.grant of licence- to run an X-ray
Clinic in Delhi;

(b) whether B.A.R.C. is supposed
to. visit such clinics and enforce its
regulations on them; and

(c) what is the total. number. of>
private X-Ray clinics in Delhi and how
many of them are in residential areas
and whether the same is permissibleg.
under the law ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND;
FAMILY WELFARE (KUMARIL
KUMUD BEN M. JOSHI) : (a) Presently
there are no specified licencing require-
ments laid down by the Bhabha Atomic
Research Centre for running the X-ray
clinics. According to Delhi Administra-
tion any qualified medical personnel can
start his own X-ray clinic and it does not
require any approval/permission from
them.

(b) The Division of Radiological
Protection of Bhabha Atomic Research
Centre visits the X-ray clinics for survey.
These surveys are intended to assess the
safety status of the X-ray clinics. Trained
Radiologists are familiar with the safety
aspects during the use of this machine.

(c) Inmformation about the total
number of private X-ray clinics in Delhi
and those functioning in residential areas
is not available.

Facilities At Reservation OfFices
At Sarojini Nagar, Kirti Nagar And
Naya Azadpur, Delhi

4109. DR. A. U. AZMI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact thatat the
new reservation offices opened in New
Delhi at Sarojini Nagar, Kirti Nagar
and Naya Azadpur there are no facilities
for sending messages to outstations far
onward or return journeys and the
passengers ar¢ asked to contact the New
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Delhi Railway Station Booking Office for
the same; and

(b) if so, what steps have been taken
to extend this facility also at the new
booking office ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) A project to computerise reserva-
tions in Delhi area with terminal facilities
at different locations has already been
taken in hand. This will result in similar
facilities becoming  available at all
terminals obviating the need to visit the

central unit.

D. T. C. Objection To S. T. A.
Regarding Renewal Of Permits
To Private Stage Carriages

4110. DR. A. U. AZMI :
SHRI HARISH KUMAR GANGWAR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether Delhi Transport Corpora-
tion has filed objections with State
Transport Authority in the matter of
renewal of the existing permits issued to
private stage carriages;

(b) if so, reasons for not sustaining
the objections filed by D.T.C.
especially when D. T. C. is respons-
ible to provide an afficient cconomical
and well coordinated road transport
service in Delhi under an Act of
Parliament;

(c) has the Central Institute of Road
Transport, Pune submitited its report on
complete rationalisation of D.T.C.
routes; and

(d) if so, details of action taken
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY QF SHIPPING AND
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TRANSPORT (SHRI Z. R. ANSARI) :
(a) Yes, Sir.

(b) Decision on the objections filed
before it are taken by the concerned
S.T.A. as per the provision of M.V. Act
including the need for adequate transport
facilities for the travelling public.

(c) No, Sir.
(d) Does not arise.
HITda wgeT e s
gé g
4111. sito ®fwa FRIT AEAT
s Wiw faqg -
it a1 aifga qrawT

FA1 AagA Av afvagA w47 48
TN FT &7 FAT F

(%) #mrag a9 § f& w7 7 ast
& QA qrdly sgrwuAr fRaw w6
WIA-a1es faat wa-smfaFwr (s
gEmM) AT ArA-AufiFr (T 9%)
sl 9T grfa 33T 92 @ g;

(=) afzgr, @ ag-arx fEFar
gifa 3z1dt 92 W@ §;

(7) Fa1 IF FITO FT 91 FAAER
& fag 71§ stfw 91 718 §; A

(w) afz gi, a1 dcage) @)y a4
-

AYags @t afvaga saeg § Qv
Wit (st tSmEgma sad): (F)
g

(@) fafum i & avarT &tz @
FIT BIFT 71 s Faea TR & - —



197 Written Answers

SRAVANA 27, 1905 ($4KA)

Written Answers 198

L TEego Wodt/ oo o/ MIE-Jo AT Jo THo
31eg feran e faar wwia Q¥o o o (¥z #wg)
(& ®9Q)
1979-80 24.97 163.48 354.64 120.73
- 1980-81 29.55 51.62 253,29 83.44
1981-82 73.04 182.02 126.54 253.15 |
() &Yz (7) fofaq sTEaRTA faerdt &1

o EfEar & ITOFT AFT FT ogErET
Y8 &1 gFEa H gare A & fom
freafafas sqm7 fFo 2 .

(i) wrea ®rez fora &

(%) SRIT F AT IATIHI At2q &
gag AT gfam gare d Far A3 F
fag @t w1t (mg &7 oA )
BYTFI) FY F2A 7 19T ATATE |

(@) faz=t sgrn & |19 wwTEY
g1 ¥ wfaeqal #<A & faqo sgrsf )
AMEL gYET arAaT ¥ afg FTar @R
g9 SFIT 7 WA F (AU FAZIT FT
sqaEqT g FIAT |

(w) Frat 3Z1F AT UAET H gy
17 & fag za st & R H 9=
arar fagarge, £ svarforan, @i e anfa
B TR T AT ‘

(ii) wrea safewt auig &ar:

() FEAT TN AGT  =AQ
T § |

(¥) @ggr arar F HNaaqd 180

fer ¥ warFT 130 fras@ & faC
qa1 &) gigagaa F3ar |

(=) farfar s1awa &= fafuar
qUEYI UHFIX T T4 9T Gg¥a
g ¢ § forgy 5% A1gA &1 UF a6
¥ og e FL. §W FA A WA

(iii) wrea-swfoeY amia o gaw
a9y

(B) wilzaT A Q& T areft wrxa
safady uwia @St 29T a1 w39
FE & fo0 mared w1 gaafsa faar
Tar g\

(7) 3 wad 3z a5 AN &
wqIfega afaq o=y wtam § 9 AHA
qeF §91 31 HLQAT & |

(%) fofqa &A@ Far) 9
HAATAT A7 7 T@AT § |

Pollution Threat To Historical

Monuments

4112. SHRI RAMVILAS PASWAN :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether environmental pollution
is posing a serious threat to famous
historical monuments lik the Red Fort,
Jama Masjid, Qutab Minar in Delhi,
Sun Temble in Konark, Gol Gumbad in
Bijapur and Ellora caves in Aurangabad;
and

(b) if so, the steps taken or proposed
to be taken to save the old monuments ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE

(SHRI P.K. THUNGON) : (a) Environ-

mental pollution exists around the Red

Fort at Delhi, due to existence of
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«thermal power house at TIndraprastha
Estate and the smoke emitted by
locametive -engines, as railway lines
connecting Delhi Junction pass close to
it. The effects of air-pollution around
Jama Masjid have not yet been detected.
Also no report has been received about
atmospheric pollution around the Qutb
Minar in Delhi, the sun temple at
Konark, Gol Gumbad in Bijapur and
Ellora, caves in Aurangabad District.

(b) The Archaeological Survey of
India has applied preservative coat of
chemical to the stones of monuments at

Red Fort.
EIAT-HAIATEIYT AFHA 9T TS
A% XA wAqAT

4114, st A FATES : 1 A
HT gg a1 1 FI0 FAA {7 ¢

(F) ®ATFTHITHFT 19/20 FFET-
MY wFasy A1 21/22 g fagiz
o g mifedt & wid N @A &
w10 fagix FFE FeAU 9HEFd
FAFTAT § AT FATHIIL ATEA (L CH
A€ MEN, FAAF AL H FII4 <A
garg; AT

(@) afg gi, a1 #a@7 & @ AR
d Far FIFATE F 3 7

WA (s go @t wo WAl ETA
wa<Y) : (F) S gii

(@) FATHIGT A gagr & a9
WAl @81 HT WA @HAT BT G
Hifg 215 A FET aqr FESy)
foqiwag ¥ cfwaw glaaral & s &
w1301 79 g97 uF sfafsq mst gaman
G agl

Research To Restore Eye-Sight Of
Prisoners Blinded in State Jails

4114, SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY 'WELFARE be pleased to
state :

AUGUST 48, 4983

(a) whether Government have ‘made
any research to restore the eye-sights
of several prisoners blinded in some
State jails; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY QOF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M, JOSHI) : (a) and (b)
The Government of India had deputed a
team of semior eye dectors to Bhagalpur
to examine the blinded prisoners. Some
of them were treated at Dr. R'P. Centre
for Ophthalmic Screncies, A.1.IM.S.,
New Delhi.

AATEY T AT woAwen & @
mfgat & w7

4115, ot WISt GRS ¥V W
WA Og qaE &1 FI7 F0 fF

(F) 3% FAATT GFATAA & q18
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w1 factg st g areE
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(7) afe &, @t ITTEFT FIMT 9T
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W WA (M Qo Hlo Go WHY &
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Wod €T WEA @UET 4 Qe
ffan s f s ot pan/faars-
wg ¥ suiew efamw yiaarai® sror
T gwa syragifes aff T A g

Non-Availability of Life Saving Drugs
In Central Goverment Heakth Scheme
Dispensaries

4116. SHRI K. MALLANNA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Gevermment are wware
that most of the life saving drugs @re
often out of stock in most of the Gentral
Govermment Health Scheme Dispensaries
in Delhi;

(b) whether no proper and separate
arrangements have becn made for the
beneeficiaries of Central Gevernment
Health Scheme in hospitals, altheugh
the case are referred by the concerned
Central Government Health Scheme
Dispensaries in Delhi;

(c) if so, what remedical steps
Government propose to take to improve
the working of the dispensaries in the
Capital; and

(d) whether Government propose to
make arrangements in each Central

Government Health Scheme Dispensary
for blood test and if not, the reasens
therefor ?

THE DEPUTY MINISTER IN THE
MINiSTRY OF HEALTH AND
FAMILY  WELFARE  (KUMARI
KUMUD BEN. M. JOSHI) : (a) No.

(b) Considering the work-load,
seperate arrangement for C.G.H.S.
beneficiaries has been provided only at
Safdarjung and Dr. R.M.L. Hospitals.

(c) In view of answer to part (b)
above, question decs neot arise.

(d) No. It is un-ecenomical to have
& Laboratory in each Dispensary.

Damage To Railway Track Pue To Flood
And Cyvlone

4117. SHRI UTTAMBHAI H.
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PATEL : Wil e MNinistet of

RAILWAYS be pleased to state 1

(a) whether many railway traeks
have been very badly affected on warious
Railway Divisions on Western Railways
in Gujarat due to recent.haeavy floods
and cyclones;

(b) if so, the details thereof;

(c) the estimated loss of life and
property of Railways and Railway
staff;

€d) what steps Government have
taken to rehabilitate and provide
compensation and assistance to affected

Railtway staff;

(e) steps taken to repair and
reconstruct arailway tracks and buildings
etc.; and

(f) the amount expected to be wpent
on ‘these by 31 December, 1983 ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN -
CHAUDHURI) : (a) Yes.

'(b,) The following Sections of Western
Railway in Gujarat were affected by the
heavy rains and cyclone :

Division Section

(i) Rajkot
(ii) Bhavnagar

Khambhaliya-Dwarka
Junagadh-Visavadar
Khijadiye - Visavadar
Shapur-Saradiya

Jetalsar Junageadh
Jetalsar-Veraval &
Jetalsar-Porbandar
Dhasa~Mahuva

(c) There wes no loss of life, the cost
of damages have been estimated at about
Rs. 1.50 crores.

(d) An amount of Rs. 1,37,000 from
the Staff Benefit Fund and Rs. 75000
from Railway Minister’s Reliéf Fund
has been given to various ‘Raliway
employees affected. Tn addition a sum
of Rs 300 has been sanctioned as an
advance to each @ffected Tailway
emplayee. This-amount is to be.recovered
in 24 instalments.
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(e) Immediate steps were taken to
restore mormal traffic at the earliest.
~ Only on following branch lines, traffic
is yet to be restored where restoration
work are in progress.

(i) Junagadh-Veraval
(i1) Junagadh-Visavadar
(iit) Khijadiya-Visavadar
(iv) Shapur-Saradiya

(f) The estimated cost of damages is
Rs. 1.50 crores and all sections are
expected to be restored by 31.12.1983.

Protection of Hazar Duari Palace Murs-
idabad. West Bengal

4118. SHRI AMAR ROY PRADHAN :
Will the Minister of EDUCATION AND
CULTURE be pleased to state the steps
taken to protect Hazar Duuari Palace of
M urshidabad, West Bengal 7

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K THUNGONj :
The Hazar Duari Palace at Murshidabad
has been  declared protected as of
national importance in 1978 and is being
maintained as such. Urgent structural
repairs like watertinghtening of
the leaky roof including tar-felting
and lime terracing, replacing the
damaged and worn-oul wooden beams
and purlins with new ones, including
renewing of glass pancs of shutters ete,
have been carried out.

Basic Amenities A ne w Jalpaiguri
Railway Station

4119. SHRI AMAR ROY PRADHAN :
Will the Minister of RAILWAYS be
pleased to state : .

‘ (a) whether it is the responsibility
of Railways to provide basic amenities
viz. drinking water through water
taps, railway sheds and waiting halls
“etc. for the use of Railway passengers
at Railway stations;

(b) if so, the details thereof and if
not, the reasons therefor,
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(c) whether it is a fact that water in
the water taps was not available on
9 July, 1983 from 1.00 A.M. to 7.50
A .M. for the use of Railway passengers
at New Jalpaiguri Railway Station and
this also happens almost every day;

(d) if so, the details thereof and the
reasons therefor; and

(¢) what steps Government propose
to take in the matter ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) .and (b) It is the
aim of the Railways to provide basic
amenities for  passengers including
drinking water, but not necessary through
Laps.

Basic amenitics specified are, waiting
hall, benches, suitable arrangements
for lighting waiting hall and booking
office, drinking water supply, latrines,
and rail level platform with maintained
surface, proper booking arrangements
and shady trees at all railway stations
other than halt stations. The halt
stations arc provided with rail level
platform, a small waiting shed. shady
trees and lighting where trains stop at
night.

(c) and (d) It is correct that water
in water taps wias not available on 9
July, 1983 from 1'00 A.M. to 7.50 A.M.
due to shortage of water. Though there
has been a general shortage of water, it
Is not a daily feature,

(¢) To mitigate the shortage of
drinking water supply, 3 Nos. deep
tubewells hav been sunk recently, out of
which one has alrcady been commissioned
on 4-8-83.

Failed Students Of Class XIT Of
Delhi Schools

4120. SHR1 SUBHASH YADAV :
SHRI NIHAL SINGH :

PROF. AJIT KUMAR
MEHTA :

SHRI DHARAM DASS
SHASTRI :

SHRI SATYANARAYAN JATIYA :

- - Will the Minister of EDUCATION
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AND CULTURE be plcaﬁcd to state :

(a) whether it is a fact that those
students who could not get through the
examination of 12th Class in Delhi are
not allowed to sit in their classes for the
new academic year:

(b) whether it is also a fact that they
have been asked to leave the school and
join some private school or colleges for
their studies;

(c) if so, what are the reasons
thereof; and

(d) whether Government propose to
1ssue instructions to enable those students
to study in their respective schools and
if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) and (b)
As reported by the Delhi Administration,
no such complaint has been reccived
by them.

(¢) Does not arise.

(d) The Delhi Administration have
invited the attention of all the Principals
of Government and Government aided
schools to Rule 138 of the Delhi School
Education Rules, 1973 which provides
that no student who fails at any public
examination shall, on that account, be
refused re-admission in the school
or class by the school from which
he/she  had  appeared at  such
examination.

Children Immunised Against Discases

4121. SHRI MOHANLAL PATEL :
SHRI NAVIN RAVANI :
SHRI1 ARJUN SETHI :

Will the Minister of HEALTH AND
FAMILY WELFARE b: pleased to state
the number of children immunised
against different discases such as
diptheria, tetanus, typhoid, tuberculosis
and polio in the country during the years
1980-81, 1981-82 and 1982-83 ?

THE DEPUTY MINISTER IN

THE MINISTRY OF HEALTH
AND FAMILY WELFARE (KUMARI
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KUMUD BEN M. JOSHI) : The number
of childern immunized against diphtheria
Tetanus, Typhoid, Tuberculosis. and polio *
during the years 1980-81, 1981-82 and-
1982-83 is as follows :

(Figs. in Lakhs)

Vaccine  1980-81 1981-82  1982-83
DPT 71.5 91.1 92.64
Polio 16.1 29.1 38.93 ,
BCG 130.3¢ 13574  132.48

DT 102.3  407. 4 94.14 -
Typhoid 162  27.1 43.76

TT (School) 2.50  18.06 .07

Recruitment Of Class 1V And Casual
Labour

4122, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of
RAILWAYS be pleased to lay a state-
ment showing

(a) how many persons are employed
in Class IV categoryv in the railways and
how among them as casual labour;
and

(b) what are the recruitment rules
for the above two categories ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A GHANI KHAN
CHAUDHURI) : (a) Class IV : 8.30
lakhs approximately.

CASUAL LABOUR 2 lakhs approxi-
mately.

(by At present virtualy all class IV
posts are filled up from amongst screened/
empanelled casual labour except 509,
in workshops where these posts are
filled by direct recruitment from other
applicants. Casual labour are engaged
from the nearest available source to carry
out work which is seasonal, sporadic
or intermittent in character or extends
over short duration. However any fresh
engagement of a . person not already
employed on such casual work in the
past can only be made with the prior
personal .acceptance of the General
Manager of the need for fresh
engagement. g
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Kilometreage Of Railways In States

4123. SHRT MOHAMMAD ASRAR
ABMAD : Will the Minister of
RATLWAYS be pleased to lay a state-
ment showing :

(a) . population figures separately for
each State;

(by kilometreage in railways in each
State, separately for broad gauge and
metre gauge;

(c) whether the kilometreage bears
any rational ratio to the population
of the State; and
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(d) State-wise break-up of railway
employees, category-wise ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) Ministry of
Railways do not maintain statis tics of
popula tion. However, statewise popula-
tiom filgures as per 1981 census, given in
Table 1.1 of ‘INDIA, 1982' brought aut
by the Publications Division of the
Ministry of Information & Broadecasting
is given below, alongwith State-wise
Route kilomectreage under Broad Oauge
and Metre Gauge, as on Jlst Mareh,
1982.

Islands

State/ Population Route Kilometreage
Umion Territory (in thousands) Broad Metre
Gauge Gauge
1 2 3 4
Andhra Pradesh 5,35,93 3,044 1,700
Assam 1,99,03 108 2,014
Bihar 6,98,23 3,446 1,847
Gujarat 3,39,61 1,422 3,111
Haryana 1,28,51 884 613
Himachal Pradesh 42,38 12 —
Jammu & Kashmir 59,54 77 o
Karnataka 3,70,44 571 2,296
Kerala 2,54,03 803 113
Madhay Pradesh 5,21,39 4,291 437
Maharashtra 6,27,15 3,140 995
Manipur 14,11 s =
Meghalaya 13,28 - —_
Nagaland 7,73 — 9
Orissa 2,62,72 1,839 —_
Punjab 1,66,70 1,969,70 158
Rajasthan 3,41,08 760 4,497
Sikkim 3,15 — —_
Tamil Nadu 4,82, 1,006 2,889
Tripura 20,47 — 12
Uttar Pradesh 11,08,8 5,922 2,956
West Bengal 5,44,86 2,847 525
- Union Territories
Andaman and Nicobar 1,88 — _



between Route kilometrage of Railway
lines to the poulation of the States.

(d) Staff statistics on Railways are
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1 2 3 4
Arunachal Pradesh 6,28 — —_—
Chandigarh 4,50 11 —_
Dadra and Nagar Haveli 1,04 _— —_
Delhi 61,96 141 27
Goa, Daman and Diu 10,82 —_ 79
Lakshadweep 40 — —
Mizoram 4,88 — _—
Pondicherry 6,04 — 27
(¢) There is no direct relationship distribution of staff on Zonal

Railways, Production Units and Railway
Board and other misc. Railway Offices
as on 31st March, 1982, for which data
available, is given below

Shortage Of Medicines For Treatment
of Epilepsy

4]124. SHRIMATI JAYANTI
PATNAIK Will the Minister of

HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether his Ministry has made
any survey to know the number of

epilepsy patients in the country;

not maintained State-wise. Group-wise
Number of Staff
Railways/Production Group Group Group Group Total
Units elc. . ‘A'_ _ ‘B* g & ‘D’
Central 581 687 94,767 114,830 210,865
Eastern 545 676 106,602 116,579 224,402
Northern 575 890 105,762 124,971 232,198
North Eastern 386 336 44,743 55,987 101,452
Northeast Frontier 285 394 37,148 48,454 86,281
Southern 562 492 69,622 66,938 137,614
South Central 395 502 55,359 64,972 121,228
South Eastern 705 708 88,171 110,510 200,094
Western 735 510 92,829 114,052 208,126
Chittarjan Locomotive Works 115 83 10,883 5,033 16,114
Diesel Locomotive Works 47 T0 5,360 2,545 8,022
Integral Coach Factory 40 87 10,969 3,453 14,549
Wheel and Axle Plant 33 35 289 18 375
Railway Board and Other
Railway Misc oﬁ‘ice;._ 547 592 5,850 6,671 13,660
“Total 5,551 6,062 728,354 835,013 1,574,980

(b) whether it is a fact that there
has been a scarcity of essential drugs
for the treatment of epilepsy patients;

(c) if so, whether steps have been
taken to make available medicine for

the treatment of epilepsy patients;
and

(d) the efforts made by Government
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to identfy and such patients ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) No.

(b)y No. One of the drugs which is
used in the trcatment of cpilepsy is
phenobarbitone tablet. This preparation
is at present not freely available with all
chemists they have refused to take out a
separate licence permitting them to stock
and sell such drugs which is required for
sale of Schedule ‘X" drugs. The result is
that phenobarbitone tablet which is one
of the essential drugs for the treatment
of epilepsy patients is not freely available
with all the Chemists & Druggists.

Apart from phenobarbitone tablets
there arc other drugs (which are used in
the treatment of epilepsy) such as
Diphenylhydantion tablets, Sodium
Valproats, tablets, Carbamazepine
tablets, Primidone tablets and Ethosuxi-
mide tablets. There is no rcport about
their shortage.

(c) In view of the non-cooperative
attitude adopted by the Chemists and
Druggists, instructions have been 1ssued

1o the State Drug Controllers for sale of

phenobarbitone  tablet through  ¢o-
operative stores, Super Bazar, Sahkari
Bazar and through  Doctors  and
Hospitals.

(d)y AIll physicians and Ncuro-
physicians can treat ¢pilepsy patients.

World Bank Finance [F'or Modernisation
Progrumme

4125. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
RAILWAYS be pleased 1o state :

(a) whether Indian Railways have
sought World Bank finance for implemen-
ting its modernisation programme;

(b) if so, the amount expected to
be received from World Bank for that
purpose; and

(c) the details of the modernisation
programmes proposed to be taken up by
availing World Bank finance ?

AUGUST 18, 1983
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THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : (a) to (c) Already in
continuation of the aid for modernisation
programme, a World Bank Mission had
tecently visited India and had made a
preliminary appraisal of two railway
projects, namely, Workshop modernisa-
tion and Railway Electrification, with a
view to extending Bank assistance. Since
the discussions have not yet been con-
cluded, it is not possible to anticipate
their acceptance or the amount of likely
assistance or the details of the program-
mes that may be taken up with their
assistance.

Pilot Projects or N. B. T.

4126. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether the National Book Trust
of India has launched some pilot projects
in the country;

(b) if so, the names of States where
the above mentioned pilot projects have
been launched by  National Book
Trust:

(¢) the purpose of launching such
pilot projects; and

(dy the outcome achieved by
implementing such projects ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
Yes, Sir. The National Book Trust has
launched a scheme **Publishing for Rural
Areas’ and undertaken pilot projects
in Gujarat, Orissa, Andhra Pradesh and
Madhya Pradesh.

(¢) and (d) The purpose is to provide
suitable reading material for the rural
people in their languages. The Trust has
already completed the project in Gujarat
and Orissa. Seven books in Gujarati and
six books in Oriya have ben brought out.
Seven book in Telugu are under
preparation. A preliminary survey is
under way in Madhya Pradesh.
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Study By Oxfam On Effect Of Insecticides

4129. SHRIMATI PRAMILA
DANDAVYATE : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it is a fact that according
to OXFAM studies thousands of people
from third world are dying due to the
excessive use of imported insecticide; '
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_ (b) if so, whether Government have
tried to find out the effect of the
insecticides in our country; and

(¢) whether Government have advised
Commerce Ministry to restrict imports
of the insecticides ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) There
are no reports from India of large scale
deaths as a result of the use of insecti-
cides in public health or agriculture.

(b) The Government had set upa
Thacker Committee in 1964 and its report
titled “Harmful effects of pesticides’’
was published by the Indian Council of
Agricultural Rescarch. The Committee,
inter-alia, investigated the toxicity of
insecticides on human beings, domestic
animals, fish and wild life etc., residues
in human tissues in food and in the
environment and general survey of the
current methods for the control of
hazards from pesticides. The National
Institute of Occupation Health,
Ahmedabad, a permanent centre of
the Indian Council of Medical Research
is devoting its considerable efforts in
studies on the health implications of
pesticides in public health programmes.
Taking these into  consideration,
maximum residual levels of various
pesticides have been prescribed under
Prevention of Food Adulteration Rules.

(c) In view of (a) above, question
does not arise.

Shelter Homes For Women Harassed
For Dowry

4130. SHRIMATI PRAMILA

DANDAVATE : Will the Minister of
SOCIAL WELFARE be pleased to

state :

(a) whether Central Government have
decided to set up temporary shelter
homes for the abandoned women or the
women ‘harrassed for dowry as a protec-
tive measure; and

(b) if so, how many shelter homes
have been set up ?

SRAVANA 27, 1905 (SAKA)

THE DEPUTY ' MINISTER IN'THE
MINISTRIES OF EDUCATION- AND
CULTURE AND SOCIAL: WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) 14.

Imcidénee Of Leprosy In Various
Age Groups State-wise

4131. SHRI N. DENNIS : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(b) whether any investigation has
been undertaken into the incidence of
léprosy in various age groups in recent
times, State-wise;

(b) whether the State Governments
have undertaken such an investigation;
and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) No.

(b) and (c) The Government of India
do not have any information regarding
investigation by any State on the
incidence of leprosy among various age
groups. However the reports of following
State Leprosy Officers reveal that the
child cases in the total number of cases
detected in their States/UT during 1982
were as under :

———

State/UT No of Leprosy Percentage of

cases detected child patient
during 1982
Total Children

Madhya -
Pradesh 8619 887 10.299/,
Gujarat 4817 1153 23.93%
Goa, Daman

& Diu 269 54 20.079,

Admission In Central Schools' Of
Tamil Nadua

4132. SHRI N. DENNIS: Will
the Minister of EDUCATION AND

- CULTURE be pleased to state ;
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(a) whether Government are aware
.of rush for admissions in Central Schools
Jin Tamil Nadu; and

(b) if so, the details of steps taken
to meet the rush ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P.K. THUNGON) :
(a) and (b) It is truc that the demand
for admission to Kendriva Vidyalayas
generally far exceeds the seats available.
Although it is not possible to admit all
childern who apply for admission, new
schools are opened every year to meat
the demand as far as possible. New
sections ar2 also added in the existing
schools subject to availability of requisite
physical facilities.

In Tami| Nadu, four new Kendriya
Vidyalayas were opencd during the year
1981-82 and one has been opened this
year to provide for incieused facility of
Kendriya Vidyalayas.

Karur-Namakkal-Salem Line

4133, SHRI K. RAMAMURTHY
Will the Minister of RAILWAYS be
pleased to siate the present position of
the New linc: for Karur-Namakkal-Salem,
Southern Ruilway ?

THE MINISTER OF RAILWAYS
(SHRI1 A. B. A. GHANI KHAN
CHAUDHURI) : On account of difficult
financial re.ources, there is at present
no proposal for construction of a new
railway line over the Karur-Namakkal-
Salem route.

Electrification Of Bangalore-
Hosur Line

4134, SHRI K. RAMAMURTHY :
Will the Minister of RAILWAYS be
pleased to state the present position of
the electrification of Bangalore-Hosur
Line, Southern Railway ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) Due to low traffic
density on this section, electricfiation
‘of the line will have low viability and
it has not yet been feasible to include
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the same in Railway Electrification
Programme.

Survey Of Thiruppatur-Krishnagiri-
Hosur Line

4135, SHRI K. RAMAMURTHY :
Will the Minister of RAILWAYS be
pleased to state the present position of
the Survey work for Thiruppathur-
Krishnagiri-Hosur ling, Southern
Railway ?

THE MINISTER OF RAILWAYS
(SHRI A, B A GHANI KHAN
CHAUDHURI) : Due to constraints of
resources, there is no proposal to
undertake survey work of Thirupathur-
Krishnagiri-Hosur line at present.

Self Printing Vending Machines
Impiact On Employment

41, SHRI K. RAMAMURTHY :
Will Lo Minister of RAILWAYS be
pleasce 1 1o state :

(0 whether the Railways have gone
in for scIf-printing vending machines;

(by if so, in how many stations
this his been done; and

(¢) the conscquent loss of employ-
ment potential on account of this ?

TIHEL MINISTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN
CHAUDHURI) : (a) and (b) Railways
have introduced  self-printing ticket
Issulng machines at about 47 stations.

(c) these ticket issuing machines
arc opcrated by the Booking Clerks.
There s, therefore, no loss of employ-
ment potential on account of introduction
of these machines.

Mectings Of U.N. Special Committee
On Indian Ocean

4137. SHRI R.L. BHATIA :
SHRI MADHAVRAO
SCINDIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the U.N. special
committee on the Indian Ocean has
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ended its two-week third 1983 session
without agreeing on the date or arrange-
ments for a conference on that
subject;

(b) whether there has been an
escalation in great-power prescnce in
the Indian Ocean and bases like Diego
Garcia indicate that they are mcant to
be permanent ones:

(¢) the stand taken by the Indian
Delegation at this Meet; and

(d) when is the matter likelyv to be
taken up next ?

THE MINISTER OF STATE IN
THE - MINISTRY OF EXTERNAL
AFFAIRS (SHRI1 A.A. RAHIMN, : (a)
The Third Session of the United Nations
Ad-Hoc Commuttee on the Indian Oooan
was held from 11-22 July, 1953 in
which no agreement on the finali. (1on
of the dates of the Confercnce could
be reached.

(b) The Great powers have caiubli-
shed and steadily built up their mihitary
presence in the Indian Ocean. The |.cilis
ties at Dicgo Garcia have been exp.iided,
transforming  what was
communications station into a sophisti=
cated naval basc.

origiie ly a

(¢) At this Session, India aloir: with
other Non-aligned memibers of the Ad-
Hoc Committee presented a dralt io-olu-
tion to the Ad-Hoce Comnuttee o July
19, 1983. This draft INTER-ALIA, stated
that the Conference would be opencd in
Colombo on Junc 4, 1984 for a period of
three weeks. However, as a result of the
oppostion of some countries, the Scssion
concluded without agreement on  the
draft resolution for submisson to the
38th United Nations General
Assembly.

(d) The matter will be taken up next
during the 38th Session of the United
Nations General Assembly sucheduled
to start from 20th September, 1983.

Axgta afgeng aar sawt fae,
AT &Y gAata &
®TH A |7 §Eq1Q
4138, SNWAY FAT THT FIERT ¢
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YT FEWH F FIT w1 A3
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‘Talks Help With U.S. Secretary Of
State Regarding Arms Aid To Pakistan

4139, SHRI MADHAVRAO
SCINDIA : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether during the recent wisit
of the U.S. Secretary of State Mr.
George Shultz to New Delhi the U.S.
Government’s latest arms-aid policy in
the light of U.S, arms aid to Pakistan
was discussed;

(b) if so, what was the precise U.S.
aid policy as projected by him; and

(c) what was the outcome of the
discussion ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI1 A.A. RAHIM) : (a)
to{¢) The U.S. Secretary of State,
George Shultz, visited India from 29th
June to 2nd July, 1983. During the
discussions which Mr. Shulwiz had in
India, the subject of U.S. policy to-
wards arms sales was brought up. The
discussions were of a general nature and
did not specifically dwell on any selected
items. The purpose of the discussion
was to clarify those issue which have in
the past prevented the acquisition of
military supplies from the United State.
The Secretary of State took note of
Indian concerns in this regard.

Talks Held With U.S. Secretary
Qf State Regadirg U.S. Invest-
ment In Sub-Continent

4140. SHRI MADUAVRAO
SCINDIA :  Will the Minister . of
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EXTERNAL AFFAIRS be pleased to
state :

(a) whether U.S. investment and
marketing potential in this sub-continent
were discussed with the U.S. Secretary
of State Mr. George Shultz during his
recent visit to New Delhi; and

(b) if so, what was the outcome
thereof ?

THE MINITER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b)
During the visit to India of the U.S.
Secretary of State, the Fifth Meeting of
the India-United States Joint Commis-
sion was held on 30th June, 1983, The
Session was jointly chaired by the
Minister of External AflTairs of India and
the U.S. Secretary of State. The Joint
Commission characterized as promising
the results of the Overseas Private
Investment Corporation Mission to India
and hoped that this would be a useful
first step in exploeing opportunities for
joint business ventures in  promoting
exports and in entering into new tech-
nological collaborations.

Death and Growth Rate

4141. SHRI BALASAHEB VIKHE
PATIL ;
SHRI KRISHNA PRATAP
SINGH :

SHRI LAKSHMAN
MALLICK :

Wwill the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
state :

(a) what is death rate in the coun-
try during the last three years, year-
wise;

(b) what has been growth rate of
population during each of these years;

(¢) whether Government feel that
there is a growing awareness in the
country, particularly in the rural areas
about the urgency and need for popula-
tion control; and

(d) which are the States/areas where
the results have been unpsatisfactory and
stcps proposed to improve the situa-
tion ?
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THE DERUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) Latest
information on death rate in the country
as available from the  Registrar
General of India (R. G. 1.) for the years
1979-1980 and 1981 and is as under :

Yeur Death Per thousand

Rate population
1979 12.8 This information
1980 12.4 is based on Sample

Registration System
of R. G. |

(by The growth rate obtained as a
d.fTerence between death and birth rates
from the Sample Registration Sysiem
for the vears 1979, 1980 and 1981 1s as
follows :

SRAVANA, 27, 1905 (SAKA)

Year Growth Rate
1979 2.03%.
1980 2,099
19s 1 208V,
(¢) Yes.

(d) Among the major States with
population  above one crore, Assam,
Bihar, Madhya Pradesh, Rajasthan, U.P,
and West Bengal have couple protection
level below the All India average. Various
measures taken in regard 1o improvement
of Family Welfare progranmime are given
in the attached statement. Besides the
intensification of these general steps in
the above mentioned States, progress
under the programme is c¢los:ly monitor-
ed and effective follow-up s eps are
taken. In addition, frequent ficld visits
and meetings by senior officials of the
Government of India have been
initiated.

Statement

In order to [further accelerate the
pace of the programme, Government has
taken a number of 1mportant decisions.
The main thrust of these decisions is to
increase the community participation,
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provide incentive to individual acceptors
and State Governments, increase the
out-reach of services in urban slums and
congrested areas, intensify educational
efforts through mass media and inter-
personal communication and give greater
recognition to acceptors of terminal
methods of Family Planning with two
children, These are mainly :(—

(i) Monctary rewards in the form
of community assets will be
given io reorganised and identi-
fiable groups actively engaged
in the implementation of the
Family Welfare Programme.

(ii) Cash awards will be given to
the best performing States. The
prize money 1s to be utilised
for the promotion of the Family
Welfare Progranime and augmen-
tation of Primary Health Care

Sarvices,

(1i1) A more intensive implementa-
tion of the programme will be
taken up in the organised sector
by introducing a scheme of
incentives for industrial labour

2roups.

(iv) Innovative publicity in selected
areas on campaign basis will
be organised. This will be
suitably devetailed with services
and supplies.

(v With a view to revamping the
organisational and service deli-
very out-rcach system  for
Family Planning and M.C.H.,
health posts consisting of nurse
midwives and health workers
will be established in urban
slums and congested areas.

(vi) States have requested to intro-
Jditce a scheme of issue of
‘Green Cards® to individual
acceptors of terminal methods
after two children as a mark of
recognition and priority atten-
tion. This card will enable the
acceptors to be accorded pre-
ferential treatment in schemes
where such preferential treat-
ment is feasible.

{vii) States have been requested
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to give to acceptors of sterilisa-
tion, 5 State lottery tickets for
the next draw.

(viii) Compeusation money payable
to individual acceptors of
sterilisation has bcen increased
by Rs. 39 raising it from the
present level of Rs. 70 to
Rs. 100.

(ix) The amount payable to the
acceptors of IUDs has been

increased from Rs. 6 to Rs. 9.

P.M.’S Call To N.A.M. Countries
For Improving Economy

4142, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of EXTER-
NAL AFFAIRS be pleasee to state :

(a) whether itis a fact that Prime
Minister has called upon the non-
aligned nations to come together and
form a cartel to  improve their
economy;

(b) whether formal letters suggesting
the above have been issued: and

(c) if so, their reactions in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
No, Sir.

(b) No, Sir.

(c) Does not arise.
Assistance Sought by Iraq To End War

4143. SHRI BALASAHERB PATIL :
SHRI N.E. HORO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itis a fact that Iraq
has sought assistance [rom the Govern-
ment to end Iran-lrag war;

(b) if so, whether the proposal have
been considered;

(c) whether Government would

consider moving the non-aligned nations
as the Chairperson of the Non-Aligned
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Movement to bring peace in the Middle
East; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
Yes, Sir.

(b) These proposals have been
considered very seriously at all stages.

(a) and (d) India in its role as the
Chairaman of the Non-aligned Gove-
ment is observing the situation closely
and maintaining contact with the
concerned parties.

Opening Of Central Schools In Oriss

4144, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
EDUCATION AND CULTURE be
pleased to whether a regional office of
Kendriya Vidyalavas will be soon opened
Bhubansewar ?

THE DEPUTY MINISTER IN
THE MINISTER OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI P. K. THUNGON) :
No. Sir
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Introduction Of Suburaban Trains
Between Ahmedabad And Surat

4146. SHRI R.P. GAEKWAD : Will
the Minister of RAILWAYS pleased to
State :

(a) whether an engineering-cum-
traffic survey for development of line
capacity as well as terminal facilites
is in progress between Ahmedabad and
Surat on Wesstern Railway;

(h) the date on which the survey
has  been started  and  the authority
undertaking the survey work;

(¢) when is the survey work likely to
be completed and what will be the cos::

(d) whether Government propose to
provide suburban type traine services on
this sector;

(e) if not, reasons thercof: and

(f) the additional services to be
mtrobuced on this track to meet the
heavy passenger traffic ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI  KHAN
CHAUDHURI) : (a) to (f) An Engincer-

ing-cum-taftic survey lor running of

22 bogi Mail/Express trains on Bombay
Central-Surat-Vadodara-Ahmedabad sec-
tion has bxen carried out by the
Western Railway at a cost of Rs 17.29
lakhs and the report has recently been
submitted to the Railway  Board.
According to the report, the approxi-
mate cost of the work will be around
Rs. 854 lakhs. Due to physical
constraints in the section, it may not
be practicable to run the EM services
(suburban type trains). However, the
question of running additional or longer
conventional train services will be
considered after examination of the
project report, subject to availability
of resources.
LExcavation At Ballal Dhipi

4147. SHRI R.P. DAS : Will the
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Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the excavation receglly
undertaken by the Archaeological
Survey of India at Ballal Dhipi resulted
in the latest finds form the excavation

of the mound;

(b) what is the future progamme
of the ASI in opening of mound fully;

(c) whether excavation will be
resumed in the next field session;

(d) what conservation measure will
be taken 1o preserve the excavated re-
mains;

(¢) whether adequate for excavation
and conservation have been provided;

and

(fy if so, the mount earmarked fo
cach head ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) ; (a) The
¢xcavation recently condueted by the
Archaeological Survey of India has
brought to light a protion of an ancient
structure, cruciform on plan and pyrami-
dal in elevation and enclosed by a
massive wall, besides parts of some
stucco figurines® heads and decorative
moltifs.

(b) and (¢) the excavation at the
site is proposed to be resumed during
the next field season 1983-84,

(d) to (f) Adequate funds will be
allocated for ensuing excavation. A sum
of Rs. 50,000/- has alreay been provided
for the work. The nature of conserva-
tion measures in regard to the excavated
remains would be decided after the full

exposure of the complex.
Koraput-Rayagada Rail Link

4148. SHRI K. PRADHANL : Will
the Minister of RAILWAYS pleased to
state :

(a) whether it is a fact that Koraput-
Rayagada Rail Link was sanctioned by
the Goverment of India for the benefit
of the people of Orissa; and
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(b) if so, the details regarding the
progress made in this regard so far its
construction is concerned ?

® THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes. The Koraput-
Reyagada Rail link has been sanctioned.

(b) The construction of Phase-I of
Koraput-Rayagada new broad gauge
line was started in December, 1982, The
land aquisition proceedings are in pro-

gress. The construction of quarters, bridge

and earth work in formation have been
started in the areas where land has been
made available by the State Government.

Proposals For Expansion Of National
Highways

4149, SHR1I K. PRADHANI ; Will
the Minister of SHIPPING AND
TRANSPORT bz pleased to state :

(a) whether some proposals have
been received from diffzrent States
during the last year for the expansion
of the the National Highwayv system in
the country; and

(b) if so, the State-wise number of
such proposals that have bzen approved
by the Government of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT ; (SHRI Z R. ANSARI) :
(a) and (b) Yes, Sir. However, owing to
constraint of resources, the Government
of India are unable to mak: any new
additions to the existing National High-
ways System at present.

Work Load Of Gangmen

4150. SHRI A.K. ROY : Will the
Minister of RAILWAYS pleased to

state .

(a) what are the norms for determi-
pation of yard stick or schedule of
work-load of Gangment;

(b) how, by whom and under what
authority the yard stick or schedule of
works for Gangmen has been determined;

(c) whether there is a provision of
work study or job an analysis to fix up
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the yeard stick/schedule of work-load
due to rapid <changes by Electric
traction, increase of numbers of trains,
speed, and other factors; and

(c) if so, the deatails work study/
Job analysis last held in Eastern Railway
for determination of yard stick or work
load of Gangmen ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN
CHAUDHURI) : (a) to (d) Revised
norms for gange strength have been laid
down by the Ministry of Railways on
the recommendations of a Committee

appointed by the Railway Boards consisting

of senior Railway Engincers who took in-
to consideration the pro-existing norms,
various reports and studies in this
connection and their field experience.
The revised norms are 1.47 gangmen
per equated track kilometre in case of
Broad Gauge and 1.22 gangmen per
cquated track Kilometre for Metre Gauge.
Where track structure has been modernised
such as short-weded ruls or long-weld
rails and/or whrre mechanical maintei-
ance of track is being  resorted 1o,
subitable reduction factors have beeh
stipualted. The equated kilometre take
into censideratan the icegth of track, the
tratfic density and other factors affecting
the quantum of track maintenance work
such  curves, type of formation, and
ri o tull: ete

The above vyard stick applies to all
Indian  Railways including Eastern
Railway.

Connecting Siate Capitals With Delhi
By Superfast Trains

4152.  SHRI BRAJAMOHAN
MOHANTY :

SHRI NITYANADA MISRA :

Will the Minister of RAILWAYS
be Pleased to state :

(a) which of the State Capitals in
India have not been linked with Delhi
by Super fast Trains;

(b) is there any proposal to connect
them; and

(¢) il so, details thereof ?
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THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) State capitals of
Meghalaya, Manipur, Nagaland, Tripura
and Sikkim do not have rail links and
hence no superfast trains can be intro-

duced.
(b) No.

(c) Does not arise.

Study Of Drug Addiction Amongst
School And College Students

4153. DR. VASANT KUMAR
PANDIT : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether the Ministry have spon-
sored and funded an indepth study of
drug addiction amongst school” and
college going students;

(b) if so, the percentage of (i) drug
and (ii) Alcohol addiction during the
educational stage age-wise and sex-wise
as revealed by the studies done so far;

(c) whether on the reccommendation

SRAVANA 27, 1905 (SAKA)

- —

Written Answers

of the Central Prohibition Committee
the Government have set-up a Working
Group to suggest steps to contain the
growing addiction in the student world;
and

(d) if so, the action oriented pro-
gramme sugggsted in the matter 7 /

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) Based on the findings of the
research studies sponsored by this
Ministry in the selected Universities, the
percentage prevalence rate of different
drugs at various centres is given in the
Annexed Statement.

(¢c) A Working Group has been
~constituted for formulating strategies
against drinking & drug abuse which,
inter-alia, will also  suggest steps to
contain the problem of addiction among
the students.

(d) The

report of the Group is
awaited. '

Statements

Percentage Prevalence Rate of Different Drugs At Various Centres (1976)

Bombay Madras Delhi Jaipur Hydera. Vara- Sagar

234

Drug
bad nasi

Alesbel 15.1 9.5 122 9.8 11.8 104 9.3
Tobacco 8.1 15.2 10,5 9.2 8.1 15.1 10.9
Painkillers 12.6 e 209 23 5.2 13.8 15.2
Tranuillisers 1.0 1.0 29 1.2 1.6 2.5 1.2
Amphetamines 0.2 0.4 03 0.5 0.7 1.3 0.1
Barbiturates 0.6 1.4 0.6 04 0.5 1.8 0.5
Cannabis 0.4 1.5 1.3 09 1.0 109 8.4
LSD 0.07 0.4 0.2 0.2 0.1 0.9 0.2
Cocaine 0.05 — 0.03 0.09 0.1 0.06 0.1
Pethidine 0.05 0.08 0.2 0.2 0.1 0.9 0.1
Opituma 0.4 0.03 0.5 0.2 0.1 0.9 0.3
Total (N) 4151 3580 3991 4081 2097 3852 4415

L]
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Prizes To States For Girls Educatien

4154. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of EDUCA-
TION "AND CULTURE be pleased to
state :

(a) whether Government propose to
give prizes 1o States which do good
work regarding the education of the
girls; and

(b) if so, the value of the prizes
praposed ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
A proposal for rewards to States, based
on excellence of performance in the field
of girls’ enrolment is under considera-
tion of the Government of India.

Restructuring of Cadre/Upgradation
of Posts

4155. SHRT KRISHNA CHANDRA
HALDER : Will the Minister of
RAILWAYS be pleased to state :

(a) whether large-scale restructyring
of cadres/upgradation of posts on the
Railways has been carried out;

(b) if so, details thereof;

(c) whether similar restructuring of
cadres/upgradation has been carried out
in Railway Board Secretariat Service or
is contemplated in the near future:

(d) if so, details thereof; if not,
reasons therefor:

(c) total cadre strength of Railway
Board Secretariat ''Service in various
grades and the number of employees
stagnating at the maximum of scale of
pay and number who have put in a total
of more than 40 yecars service in the
grade;

(f) whether members of Railway
Board Secretariat Service are enjoying
parity with Railway Services in regard
to promotion to the higher administrative
posts;,
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(g) if so, details thereof; if not
reasons therefor; and

(h) measures taken/proposed to be
taken to remove stangatien and provide
more avenues of promotion for Secre-
tariat Services ?

THE MINISTER OF RAILWAYS
SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (h) Information
is being collected and will be laid on
the Table of the Sabha.

Setting Up Of A Medical Instityte
In North Eastern Region

4156. SHRI BISHNU PRASAD :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state .

(a) whether any decision has been
taken by the Government to set up a
Medical Institute in the North Eastern
Region; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTERY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) and (b)
The Government of India have decided
to set up an Institute of Medical
Sciences in North Easrern Region at
Shillong. The Institute will function as
a referral Centre providing super-
speciality care. In due coures it will
also provide training facilities to medical
personnal deputed by the Governments/
N.Ts in the region.

Commonwealth Conference

4157. SHRI BISHNU PRASAD :
SHRI CHITTA BASU :
SHRI A. NEELALOHITHA-
DASAN NADAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the details of the preparations
made for the Commonwealth Conference
to be held in Delhi;

(b) the subjects included in the
agenda of the Conference;

(c) outcome of the visit of the Sec.
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retaty Gemeral of the Commonwealth
organisation; and

(d) what is the expected amount to
be spent -on the meeting ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
The Commonwealth  Secretariat is
responsible for the general organisation,
conduct and servicing of the meeting.
As Bbost country, India has to provide
full logistic support which includes
provision of conference facilities and
media centre, making arramgements for
security, accommodation, transport
protocal, hospitality, telecommunica-
tions, media facilities, conference,
programme etc. Necessary arrangements
in all these fields including for the
Retreat of Heads of Delegations in Goa
are being made,

(b) In accordance with the establi-
shed practice, the <Common-wealth
Secretary-General in consultation with
the member countries circulates details of
a provisional agenda about 10 weeks in
advance of the meeting.

(c) The Secretary General of the
commonwealth visited Delhi from 11-15
July, 1983, He heid discussions with the
Prime Muinister, Minister of External
Affairs and other senior officials on
diffcrent aspects of the forthcoming
CHOGM Meeting. He was also briefed
on vurious arramgements being made for
the Conference.

(d) At this stage details of expendi-
ture being sought from the various
departments involved in making arrange-
ments for the CHOGM,

A.S.I. Excavation Projects During
1950-1983

4158. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) total number of excavation pro-
jects undertaken by Archacological
Survey of India since 1950 up to the
year 1982.83;
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(b) the amount involved and out-’
turn received in terms of publication of
excavation reports, so far,

(c) Whether there is some delay in
publishing the reports giving the findings
of excavation and detailed lists by the
persons engaged for the same though the
excavations are already completed; and

(d) if so, the names of excavation
sites and the reasons for delay for
publication by the persoms cencerned
therefor 7

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) The Ar.
chaeological Survey of India ‘has under-
taken about a hundred and fifty excava-
tions of major, minor and trial types bet-
ween the period from 1950 to 1982-83.

(b) The archaeological excavations
are tntended to shed hght on archaeo-
logical problems and as such the ex-
penditure incurred on ‘these highly
scientific operations have no relation to
the out-turn received in tcrms of publi-
cation of excavations reports, although
each excavation yields a good number
of valuable antiquities.

(c) and (d) The results of each
year’s excavations are published from
1953-54 in the Indian Archaeology—A
R:view (an annual dcpartmental publi-
cation) and other journals. The minor
and trial excavations do not warrant
further reports. There has been delay in
the publication of some of the detailed
report of major excavatrons for wvarious
reasons. No time limit has been -pres
cribed for the compilation and publi-
cauon of excavation report, as these
involves detailed analysis and compa-
rative study and minute documentation
of excavated material including pottery
and antiquities etc. which are time
consuming. Being a highly skilled job
demanding primary authentic research,
it requires a kind of team work. The
writing of report and making it press
ready itself take considerable time. Out
of major excavation reports seven &are

being made press ready, while eleven
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relating to Kalibangan, Purana Qila,
Rupar, Burzahom, Ujjain, Piprahwa,
Mathura, Diamabad, Besnagar, Karvan
and Antichak are being written and
compiled.

Fire in Control Cabin At Thane Station

4159. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that because
of a fire in the Control Cabin at Thane
Station (Central Railway Maharashtra)
a few months back, the signalling and
switching of lines systems were affected;

(b) whether as a result of the same
the loading unloading operations at
Thane Goods Shed were transferred to
New Mulund Goods Shed;

(c) whether the Ceniral Railway
Authorities assured a delegation led by
a Member of Parliament taat the Thane
Goods Shed [lunctioning  would be

restored as soon as the repair work of

the control cabin was completed and

(d) if so, when repair work is likely
to be completed, and when the function-
ing of Thane Goods Shed is likely to
begin ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI : (a) Yes

(b) Yes
(c) Yes

(d) The repair work is likely to be
completed by the end of September,
1983 and this Goods Shed would then
become operational thereafter,

Curricula Inclusive Of Protection
Against Leprosy And Blindness

4160. SHRI J.S. PATIL : Will the
Minister of EDUGATION AND CUL.
TURE : be pleased to refer to reply
given to unstarred question No. 868 on
7 October, 1982 regarding Curricula to
include protection against leprosy and
blindness and state stepts, taken to iIn-
¢lude in the School Curricula lessons
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for young student to educate them about
diseases like leprosy, blindness, etc. ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : The
model syllabi/textbooks developed by the
National Council of Educational Research
and Training include information on
blindness, leyrosp, etc. States/Union
Territorries are free to adopt/adapt the
syllabi and text books which NCERT
has developed.

New Station At Chikhaloli

4161. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be plcased to
state :

(a) whether the Genera! Manager,
Central Railway has received a repre-
sentantion demanding a ncw station at
‘Chikhaloli® between Ambernath and
Badalapur Stations on Kalyan-Karjat
Section;

(b) if so, the reasons advanced in
support of this demand in the said
representation: and

(¢) what are the vard-sticks normaly
adopted before a new railway station on
the suburban railway system is consider-
ed desirable and how the care of
‘Chikhaloli’ stands in the light of the
accepted norm ?

THE MINISTER FOR RAILWAYS
(SHRI A. B. A. GHANI KHAN CHA-
UDHURI) : (a) Yes.

(b) The reasons advanced in the
representation in support of this demand
are that the arca is industrially deve-
loping and the villagers find difliculties
in getting transport due to inadequate
State Transport Bus Services.

(c) The new stations in Suburban
areas are generally opened provided the
traffic expected is substential; the dis-
tance from adjacent stations is not less
than 1.5 Kms; the’gross earnings ex-
pected should jutgfy the expenditure;
the diversion of traffic should not make
the adjacent stations unremmunerative
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and the introduction of the additional
stations should not result in a reduction
in the number of trains that can be run
in the peak hours particularly the mor-
ning peak hours.

The proposal for opening of a new
station at Chikhloli between Amber
Nath and Badlapur station on Kalyan-
Karjat section has been examined but
has not been found financially justified
on account of heavy recurring less and
substantial capital expenditure involved.
Besides this, the proposed Chikhloli
station is expected to deal with all
diverted traffic from the adjacent stations
and the new passenger traffic is expected
to be very meagre.

Terminal Facilities Between Chatkopar
And Kalyan

4162. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Central Railway is
considering to provide terminal faci-
lities for long distance mail/express
trains between Ghatkoper and Kalyan
Stations so as to ease the burdon on the
Y.T. and Dadar Terminus;
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(b) If so, the various locations
that were suggested, or were uhder
evaluation;

(c) the various points in favour and
against each of these sites according to
the Railway authorities;

(d) whether any decision in this
regard has been taken; and

(e) if so. the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) A new terminal-
called 4th terminal—is contemplated to
be constructed near Vikhroli (on the
eastern side of the Express Highway)
to serve Bombay area. The proposed
4th terminal will serve long distance
passenger trains for Central and Wes-
tern Railways. The same is not supposed
to ease burden on the V.T. and Dadar
terminal but to serve additional trains.

(b) and (c¢) The various locations
which were considered during the survey
and the various points in favour and
against each of these sites are as
under :(—

Location

Points in Favour and Against

(i) Wadi Bunder Goods
Shed area.

Existing Goods shed is required to be retained
to handle long distance import/export rail

trafic to be dealt within the nearby Bombay

(i1) Byculla Goods Shed Area.

(iii) Sion Goods Shed.

(iv) Kurla area

(v) Carnac Bunder Goods
Shed.
(vi) Mahim Goods Depot.
(vii) Dadar Goods Depot

(viii) Andheri Goods Depot
(iv) Bendra Goods Depot.

(x) Grant Road
Parcel Shed.

——_—r

Docks.
Not considered suitable due to the area being

not sufficient enough for the new terminal.

Not considered suitable due to the area being
not sufficient enough for the new terminal.
This is reserved for providing Auxiliary terminal

at Victoria Terminal.

Area is not sufficient for providing any worth-
while terminal complex.

This will be unsuitable as it is too close to an
existing terminal at Bombay Central,
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(xi) Area released by shifting Due to increase diesel 1000 activities being
To6to sheds and loco handled in these shops, issue of shifting of the
shops at Barel (C. Rly.) same is considered in the past and closed.
and Lower (Parel)
(W. Rly.)

(xii) Bandra  Marshalling Land will not be sufficient, Two 6 ft, dia BMC
'yard area on W. Rly, main pipe Lines are passing through the area.

Part of land is encroached by Zopadpati, which
. _ cannot be ‘easily evicted. Part of land is

under diSpute.

Wiii) Dharavi This land can be available on reclamation, as
the same is marshy, affected by high tides. The
land has Agra road on East, 96’ water pipe
lines and W. Railway tracks on the West and
Mahim river on North and North West. The
proposal was also considered in 1972-73 4in
consultation with State Government with

following observations.

(a) The land is marshy will be only 280 acres on
reclamation, which was considered insufficient.

(b) BMC was not in favour of fully reclaiming this
land as the same was serving as a storage arca
for storn water.

¢c) The entry of trains between Sion and Kurla over
the already over loaded Dadar-Kurla seetion will
be critical point. The area serves as Bird's sanc-

tuary.

Txiv) ‘Wadala site The vacant plot of land at Wadala is not
suitable, for a full fledged terminal, and that

BMC have preposed a big truck terminal there.

(xv) Diva site Acquisition will not be a problem, but the site
will involve a number of fly-overs, Due to absence
of industries, or commercial complex, or infrast-
ructure facilities in the adjoining region, the
proposal is not expected to be attractive. It will
also not be convenient for large number of user-

passengers to avail of Diva site.

(xvi) ‘Bhiwandi 'The ‘site is insufficient for locating a fullfledged
‘terminal.
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This site is adjoining Kurla-Vidyavihar area. It
will not afferd direct entry inte Kusla-Randra
link, and Kurla-Mankhurd-New Boembay link.
Good approach roads are not available.

(xvii) Kurla

(xviii) Vikhroli The site is marshy and affected by tidal waters,
and lies to the East of Eastern Express
Highway. The site can be hewever, filled up
and is otherwise suitable. Direct link to €entral
Railway Main line is ppssible by giving two
separate lines up to Thane. Direct link to Kurla=

Mankurd New Bombay is also possible.

(d) and (e) A proposal for acquisi-
tiop of land at Vikhroli for devcloping
the 4th terminal in the Bombay arca has
been included "in the Budget for 1983-84.
A survey is also in progress for finalising
the plan of tne terminal. An intrim
report of the survey has been received
which is under examination.

Regfsl'Of The Ministry For Allotment
Money For Taking Up Of New
National Highways

4163. PROF. P.J. . KURIEN : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :—

(n) whether the Ministry of Shipp-
ing and Transport requested the Plann-
ing Commission for allotment of Rs. 25
crores ' for taking up of new National
Highways;

(b) whether the Planning Commis-
sion has turned down the request; and

(c) if so, the grounds on which the
request bas been rejected ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) to (c) Yes, Sir. The Planning
Commission have not communicated
their reaction so far.

Convyersion Of Lines In Gujarat State

4164. SHRI RAMJIBHAI MAVANI :

Will the Minister of RAILWAYS bc
pleased to state :

(a) whether the Government have
received Jetters, representations Memo-
randum etc. from various Chambers of
Commerce and Industries and other
organisations during the last three years
for the conversion of Narrow Gauge
lines to Metre Gauge lines and (2) frem
Metre Gauge to Broad Gauge lines in
many places in Gujarat on Westera
Railways :

(b) if so, the details thereaf ?
(c) the action taken thereon; and
(d) the outcome thereto,

(e) what are the plans projects and
estimates thereof;

(f) what are the reports and reco-
mmendations of various compmittees,
commission and various surveys coRm-
ducted thereon;

(g) what are the expected expensgs
if such lines are converted; and

(h) how much such lines are likely
to be converted during 1983, 1984 and
1985 ?

THE MINISTER QF RAILWAYS
(SHRI A.B. A, GHANI KHAN
CHAUDHURLI) : (a) and (b) Representa-
tions have been received for the follow-
ing conversion proposals in the last 3
years ;
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(1) Bhavnagar-Surendrangar —MG
to BG

(2) Veraval-Rajkot—MG to BG

(3) Bhavnagar-Palitana—MG to BG
(4) Khambalia-Salaya—MG to BG
(5) Wankaner-Morvi-Dahinsara.
Navlakhi—MG to BG

(6) Dahinsara.Maliya—MG to BG
(7) Bhavnagar-Mahuva—NG to BG
(8) Morvi-Ghantila—NG to BG

(9) Ankleshwar-Rajpiple—NG to BG
(10) Pratapnagar-Chote-Udepur-

Chuchupara-Tankhala—NG to BG

(c) to (g) No proposal is under
consideration for the above proposals,
nor any survey has been carried out in
the past except in respect of (9) and (10)
Surveys carried out for items (9) and
(10) at the cost of the State Government
revealed that the projects will not be
viable. The cost of these projects will
be approx. Rs. 27.00 crores and Rs.
40.00 crores respectively at 1981 price
level.

(h) Does not arise in view of reply
to (c) to (g) above.

Widening Of National Highway No. 15

4165. SHRI VIRDHI CHANDER
JAIN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether the width of Pathankot-
Kandla via Jaiselmer and Barmer
National Highway No. 15 does not con-
form to the width norms of a National
Highway;

(b) if so, the reasons therefor;

(c) the reasons for neglecting the
backward strategic defence area;

(d) whether Government will consi-
der and start widening work in accor-
dance with the standard laid down
therefor; and

(e) if so, when ?

AUGUST 18, 1983
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) ;
(a) to (e) Out of the total length of
1496 km of National Highway No. 15,
853 km are single lane, 598 km are two
lane and work of 2-laning in another
45 km 1is in progress. This National
Highway conforms to the norms laid
down for single-lane and two-lane roads
in the respective lcngths and is traffic-
worthy throughout.

For development of National High-
way No. 15 passing through backward
and strategic areas efforts are conti-
nuously being made to sanction works
of widening, strengthcning etc. depend-
ing upon the availability of funds and
inter se priority of projects. Works at
an estimated cost of Rs. 958 lakhs for
widening the National Highway have
been included in the Sixth Five Year
Plan.

Hostel For Barmer Government College

4166. SHRI VIRDHI CHANDER
JAIN : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether the Education Depart-
ment of Rajasthan Government had
recommended long ago the case of
opening of Government hostel for the
students of Government college in the
Barmer town, the headguarters of
Barmer, backward District, to the
University Grants Commission suggest-
ing that half of the expenditure thereof
would be borne by the State Govern-
ment and the rest should be met from
the U.G.C. grant; and

(b) if so, the reasons for which
sanction for the grants is being delayed
and the time by which it would be
given ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI MATI SHEILA KAUL) : (a) and
(b) The Government of Rajasthan had
sent a proposal for financial assistance to
the University Grants Commission to
gopstruct a8 Government hostel at



249 Written Answers

Barmer. As the Commission does not
sanction grants to State Governments,
the Government of Rajasthan was
advised that the proposal should be
submitted by the Government College,
Barmer in accordance with guidelines
laid down by the Commission for assi-
stance to colleges. No such proposal has
so far been received from the college.
submits such a proposal, the Commis-
sion will give due consideration to it.
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Removal Of Barriers In The Way Of
Small Family Norms

4169. SHRI B.V. DESAI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state :

(a) whether it is a fact that the

:
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community’s right to intervene on the
question of planned parenthood is among
the objectives set for the communica-
tions strategy for the current year,
particularly in the northern States;

(b) if so, whether efforts would be
made to remove what are considered
barriers in the way of adoption of the
small family norms;

(c) if so, what are the main hurdles
that are coming in the way of imple-
mentation of the family planning;

(d) whether any legislation in this
regard is likely to be jntroduced; and

(e) if so, the details of the same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HELTH AND FAMILY
WELFARE (KUMARI KUMUDRBEN
M. JOSHI) : (a) to (e) Communication
plays an important role in motivating
people to adopt the small family norm
both in the interest of the individuals
and the society as a whole. Efforts are
made to educate people about the bene-
fits of the small family norm and remove
whatever misconceptions they may have
about family planning, such as more
children means more income, prefer-
ence for the male child, socio-cultural
supertitions and doubts about certain
family planning methods like vasectomy.

Family Welfare Programme is being
promoted purely on a voluntary basis.
No legislation in this regard is contom-
plated.

U. G. C. Team To Visit Mangalore And
Gulbarga Univerlies

4170. SHRI B.V. DESAI : Will the
Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the
Education Minister of Karnataka has
asked the University Grants Commis-
sion to send a team to visit the new
universities of Mangalore and Gulbarga;

(b) if so, whether he has already
written to the Chairman, U.G.C. to
examine the eligibility of receiving
grants from the Commission;
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(c) if so, whether any such team
had visited the Universties;

(d) if so, whether they have submit-
ted their report to the Commission; and
(e) if so what are the findings ?

THE MINISTER OF STATE OF
THE MINSTRIES OF EDUCATION
AND CALTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) Yes, Sir. In a
letter addressed to the Chairman,
University  Grants Commission in
December 1981, the Karnataka Educa-
tion Minister had suggested that the
UGC might send a team for an on the
spot study of the two universities, as a
preliminary to extending them financial
assistance.

(¢c) No. Sir. Both these universities
arce still to be declared fit by the UGC

"lo receive assistance from the Commis-

sion under Section 12A of the UGC
Act. The question of sending any team
to assess the requiremerts of these
universities will arise only after such
declaration is made.

(d) and (e) Do not arise,

Additional Funds For Railways

4171. SHRI B.V. DESAI :
PROF. P.J. KURIEN :

Will the Minister of RAILWAYS
be pleased to state -

(a) whether it is a fact that the
Finance Ministry has raised doubis over
the railway neced for additional funds of
the order of Rs. 240 crores as recom-
mended by the Planning Commission:

(by) if so, whether the Finance
Ministry has agreed to provide funds to
the Railways, if so, to what extent: and

(c) what is the justification made by
the Railways ?

THE MINISTER OF RAILWAYS
(SHRI  A. B. A. GHANI KHAN

CHAUDHURI) : (a) to (c) Recently

the Planning Commission in consultation
with Finance 'Ministry has advised
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Railway Ministry of the approval of
Rs. 160 crores as additional allocation
for 1983-84. The Railway Ministry has
presented this in the Supplementary
Demands covering this allocation to
Parliament.

The additional funds will be used
mainly on Rolling Stock, track renewals
and traffic facility works etc. The
Supplementary Demands contain  the
relevant details.
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Talcher-Sambalpur Rail Line

4173. SHRI ARJUN SETHI : Will
the Minister of RAILWAYS be pleased
to slate ;

(a) whether the State Government
of Orissa have been insisting with the
Centre for early sanction of the Talcher-
Sambalpur rail link for having a direct
link with Western Orissa and the capital
of the State and the development of the
area;

(b) if so, whether 1t justified the
criteria set by the National Transport
Committee;

(v) whether the re-alignment survey
of this particular link is over now; and

() the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN
CHAUDHURI : (a) Yes.

(b) to (d) The survey report for the
rail link between Sambalpur and Talcher
is under examination. Fugther action
will  depend on the results of the
examination, subject to clearance by
Planning Commission and availability of
resources.

Declaration Of National Highways
In Andhra Pradesh
4174, SHR1I ANANTHA RAMULU

MALLU : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether any State Highways of

Andhra Pradesh have been declared as
National Highways;
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(b) whether Andhra Pradesh Govern-
ment have approached the Central
Government for declaration of State
roads as National Highways;

(c) if so, the details regarding the
State Government’s proposal received
by Union Government: and

(d) the decision, if any, taken by
Central Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTERY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI :
(a) No, Sir,

(b) and (c) Yes, Sir. A statement is
attached.

(d) Owing to financial constraints,
and other priority considerations, it has
not been possible to accede to the State
Governmet's proposals so fur.

Stetaments

S. No. Name of the voute proposcd

AUGUST 18,

1. Hyderabad-Chanda vie Karim-

nagar-Peddapalli, Ramagundam
and Mancherial,

Machilipatnam-Vijayawada.
Hyderabad-Nanded-Akola.
Nellore-Gooty-Bellary-Bombay.

-

hoA W R

Rajahmundry-Bhadrachalam-

Venktapuram-Ichampalli-Chanda.

6. Hyderabad-Nizams:igar-Karim-
nagar.

A Visakhapatnam-Jagadalpur-
Bhopalpatnam-Jalna-Nasik.

8. Naidupeta-Tirupathi-Puthalpot-
Chittor.

Cases Filed in High and Supreme Courts

4175. SHRI BASUDER ACHARIA :
Will the Minister of RAILWAYS be
pleased to state :

(a) total number of cases filed,
disposed-off and pending in different
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High Courts and Supreme Court against
the orders of inter Division and inter-
Zonal transfer, removal/dismissal and
reversion of Railwaymen on Indian
Railways with Zone and Division-wise
break-up from July, 1982 to June, 1983;

(b) total number of cases in which
aforesaid orders have been quashed or
upheld by Honourable High Courts; and

(¢) total amount of expenses so far
incurred in above cases and amount
likelv to be spent in these cases till
finalisation ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A, GHANI KHAN
CHAUDHURI) : (a) to (¢) Information
i1s being collected and will be laid on
the Table of the Sabha.

Decentraiisation Of Adra Division

4170, SHRI BASUDEB ACHARIA :
Will the Mimster of RAILWAYS be

Pleased to siate

(a) whether it is a fact that some
posts ol personnel branch of Adra
Divisional Manager’s office have been
transferred lo Ranchi, Muri and Bokaro;

(b) whether it is also a fact that
this decentralisation of Administration
has been effected at Adra Division only;
and

(¢) if so, reasons thercof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes. A few posts
have been transferred to Ranchi and
Bokaro.

(b) No.
(c) Does not arisce.

Cases Pending Against Railway
Employeces

4177. SHRI BASUDEB ACHARIA
Will the Minister of RAILWAYS be
pleased to state the number of cases
pending against the railway employees
for their involvement in corruplion,
malpractices, irregularities and misapp-
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ropriation of railway money during the
last 3 years; officers and group ‘C’ and
‘D* separately ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHAUDHURI) : The dctails are as
under :

——— = e - ——

Gazetted Non-gazetted
(Group A.B.) (Group C.D.

As on 31.3.81 191 1473
As on 31.12.81 148 1263
As on 31.12.82 127 1427

Note :(—1. From 1981 onwards
statistics are being maintained calendar
year-wise. Figures pertaining to the
earlier period are for financial years.

2. Figures of cases are maintained
separitely for Gazetted and Non-gazel-
ted Raillway servants and not groupwise.

Withdrawal of reservation quota in
Silchar-Gauhati Express from Dharma
Nagar

4178. SHRI BASUDEB ACHARIA :
Will the minister of RAILWAYS be
pleascd to state :

(1) whether that North  Frontier
Railways have withdrawn reservation
quota in Silchar-Gauhati Express from
Dharma Nagar; and

(b) if so, reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) With the
opening of Tripura Town Out Agency
which is served by Dharmanagar station,
some berths/seats have been transferred
from Dharmanagar station to the Tripura
Out Agency. Prior to opening of Tripura
Town Out Agnecy, the quotas of reserved
accommodation available at Dharma
nagar by 202 Dn Silchar-Gauhati
Cachar Express (there is no train with
a name of Ghauthi-Silchar Express) and
12 Dn Silchar-Gauhati Barak Valley
Express trains were as under :

SRAVANA 27, 1908 (SAKA)
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Train No. Quotas allotted

I II

Berths  Seats
202 Dn Cachar — 15 —
Express

12 Dn Barak Valler 2 23 6
Express

After opening of Tripura out agency,
the existing distribution of quotas is as
follows :

Train No, Quotas for Quotas for

Dharma Tripura Qut
nagar Agency
station
I 11 I 11
Berths Seats Berths Seats
202 Dn 6 — 2 9 —_
Cachar Exp.
12 Dn 12 6 2 14 —
Barak Valley

Express

It will be seen from the above that
the total quotas for Dharmanagar station
and Tripura Out Agency taken toge-
ther have been increased by two berths
in  First Class and three berths in
Second class with effect from 20.1.83.

Students With Science Subjects Admitted
In B. SC. (Home Science) In Lady
Irwin College

4179. SHRI RAGHUNATH SINGH
VERMA : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether it is a fact that hundreds
of girls haveing Home Science as one
of the subjects in the Senior Secondary
(plus 2) of the CBSE examination have
not been considered for admission in
B.Sc. Home Science (Pass Course) by
the lady Irwin College and the Institute
of Home Economics, New Delhi even
though having a very high percentage of
marks ;
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(b) whether it is also a fact that
candidates not having Home Science as
one of the subjects at the Senior Secon-
dary stage but having Science subjects,
have been given admission in the above
Institutions : and

(c) if so, what is the rationale be-
hind this critcria for admission to B.Sc.
Home Scicnce (Pass Course) which ren-
ders all condidates with Home Science
background incligibie as against those
having not studied the subject at all ?

THE MINISTER OF STATE OF
THE MINISTERLES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) to (¢) According to the Delhi Uni-
versity, the Academic Council had aprov-
ed that 40% muarks in  the ageregate
in English and any three of cight sub-
jects, namely. Home Science, Physics,
Chemistry, Biology, Economics, Psycho-
logy, Sociology and English core/ Elec-
tive should be the minimum requirement
for admission to the l1st Yecar of the
B.Sc. (Home Science) Course. Home
Science is one of these eight subjects and
therefore those who have taken Home
Science at the School stage are ehligible
for admission, though it is not a Com-
pulsory requircment for admission to the
Course. Accordingly, students who had
not taken Home Science as a subject at
the School siage are also eligible for
admission to the B.Sc. (Home Science)
Course on mefrit.

Working Of Sucheta Kriplani Hospital
New Delhi

4180. SHRI RAJNATH SONKAR
SHASTRI : Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether attention of Govern-
ment has been drawn to the Press report
appearing in Patriot dated 4 August,
1983 regarding the working of Sucheta
Kripldni Hospi:al in New Delhi ; and

(b) if so, what measures are con-
templated by the Government to improve
the situation ?

AUGUST 18, 1983
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THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KUMUD
BEN M. JOSHI) : (a) and (b) "The
Press report appearing in the Patriot
of 4th August, 1983 is not based on facts.
[t is not correct, for example, Lo say
that first Aid is not provided to male
patients in Sucheta Kriplani Hospital.
The Hospital 1s exclusively meant for
female patients and as such cannot ad-
mit male patients. All serious male
patients are sent to Dr. Ram Manohar
Lohia Hospital which is hardly one Km.
away after providing First Aid. Simi-
larly it is not correct that laboratory
investigations are not carried out after
2 p.m. or Lile saving drugs have been
out of stock, As regards overcrowding,
this is manly because of the fact that
the hosp rul does not send away any
serious palient and renders all necessary
medical id despite canstraint of  space
and rescoress,

The wworking of the hospual is kept
under corsiant roview and efforts are
made to umprove its functioning keeping
in view the constraint of both financial
and technical researces.

Touching Menser Issue In Sino-1ndia
Talks

4181. SHRI P. NAMGYAL : Will
the Minicier of EXTERNAL AFFAIRS
be pleascd (o state ;

(2) whether i1t 1s a fact that MEN-
SER (M.unsrover) village of Ladakh
which is now under Chinese occupation
since China assumed the Administration
of Tibet in carly 1950°s lies deep inside
Tibetan territory near the holly Kailash;

() whether it is also a fact that
J & K State administration had been
collecting revenue for centuries till
China assumed admimstration of Tibet ;

(c) f replies (a) and (b) above are
in the afliimative, when the last revenue
was colle:icd and the amount of annual
revenue hereof

(dy what was the population of
MENSER village according to 1931,
1941 and 1951 Census ; and
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(¢) whether the Government of
India had touched the MENSER issue
when three rounds of official level talks
with China was held and if so, what was
the reaction of the Chinese Government?

THE MINISTER OF STATE IN
THE MINISTERY OF EXTERNAL
AFFAIRS (SHRI A. A. RAIIIM) : (a)
The exact location of the village under
reference needs verification.

(b) and (¢) Once the exact location
of this village has been determined, the
position in this regard will have to be
verified.

(dy The relevant data is not readily
available.

(¢) The Hon'ble Member of Parlia-
ment has suggested that Menser village
lies deep inside Tibotan terrplory near
the holy Kailash. If true, then this
would not be an areca thatis disputed
between India and China.  India has
recognised the sovercignty of Ching over
Tibet.  For these reasons, the guestion
of taking up this matter at the official
level talks with China does nor arise as
it would not be within the scope of
these talks.

HEA & I3 § URATTT FTTIANAT F
frarz

4182. =t @1 qIATIF
siiwar fEm<l fasgn .
IT. GARIAOAT TITHT
#q1 fadm WAt a5 ama o FAU
Fr fa
(F) #A7 IFTT FT 979 OHA-
T FETAGAT FIAT AAT 7 HIAUT
&1 71T grwfgg fwar qar 2 v 2re
giH W o mgw ¥ & g9 9y
AT &1 |HIT 19T 79T 5 ;I
(@) afg gi, a1 awrael g
T & 7
fadw w=wea & wwg W (o1
T. Q. @A) (F) "I (@) @A AR
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¥ vrgedr guzvAmaa’ ¥ w15 afy-
&ifes gaqan srdr 7gY fwar

Vadodara-Ratlam, Godhra-Anand Seetion
Electrification Work

4183. SHRI SOMJIBHAT DAMOR :
Will the Minister of RAILWAYS be
plcased to state :

(a) when the electrification work
on Vadodara-Ratlam, (Godhra-Anand
section was started ; and

(by when it is likely 1o be comp-
leted and reasons for non-completion of
the project on the due date ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI ,KHAN
CHAUDHURI) : (a) and (b) The
clectrification work on the Vadodara-
Ratlam and Godhra-Anand sections was
started in  the year 1979-80 and the
Abstract  Estimate for the” work was
sanctioned on 11.10.79. The work on
the Vadodara-Godhra and Anand-
Godhra sections is likely to be comple-
ted by 31.3.84 which was the due date.
Waork on the Godhra-Ratlum  section is
however,  likely to be completed by
31.3.85 duc to non-availability of ade-
quate funds.

Admission To B.SC. (Home Science) In
Lady Irwin College With 40 Per
cent Narks

4181, SHRI RAJESH KUMAR
SINGH :

SHRI RASHEED MASOOD : Will
the Minister of EDUCATION AND

CULTURE be pleased to state :

(1) whetner Government are aware
that in prospectus (1983-84) for admis-
sion to B.S¢c. Home Science (Pass
Course) issued by Lady Irwin and Insti-
tute of Home Economics had preseribed
40 per cent (including English), besides
three combinations from subjects of
Home Science, Physics, Chemistry,
Biology, Economics, Psychology, Socio-
logy and English Core/Elective as the

minimum aligibility requirements ;

(b) whether after the last date of
filing of applications the Management
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of the Colleges changed criteria from
combination of three subjects to four
subjects (including English) rendering
most of condidates particularly those
having ‘Home Science’ at their Plus 2
stage ineligible for admission ;

(c) if so, what prompted the
change ;

(d) how many of condidates having
‘Home Science’ as one of subjects at
their school stage have been able to
secure admission with the changed
criteria ; and

(e) steps taken to avoid hardship
to the legitimate condidates ?

THE MINISTER OF STATE OF
THE MINISTERIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) According to the Dclhi
University, the Academic Council had
approved 40% marks in the aggregate in
English and threc of these cight subjects
as the minimum eligibility condition for
admission to the first year B.Sc. (Home
Science) Course. The Colleges had
notified these requirements and no
changes have been made in them.
Candidates who had taken Home Science
as one of the subjects at the School
level are eligible for admission to the
Home Science Course.

(c) Does not arise.

(d) and (e) The actual number of
students who have been admitted to the
Home Science Courses, and who had
Home Science as one of the subjects at
the Plus 2 stage will be known only
after the admissions are completed.

Shortage Of Doctors In Delhi Hospitals

4185. SHRI P. M. SAYEED :

SHRI BHIKU RAM JAIN : Will
the Minister of HEALTH AND FAMILY
WELFAE be pleased to state :

(a) whether there is a great short-
age of Doctors in Governments Hospi-
tals in Delhi for the last two or three
months ;
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(b) if so, what were the main
reasons therefor & steps taken to check
such shortage : and

(c) if so, whether Government pro-
posed to increase the seats in the medi-

cal colleges in the country to meet the
shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) No,
there is no major shortage of Doctors in
Government hospitals in Delhi. Out
of a sanctioned strength of 1905 doctors
in major hospitals, only 164 posts are
lying vacant,

(by Efforts are being made to fill
up the vacant posts as per prescribed

procedure.
(¢) Proposals for increasing  the
number of seats i any medical college

is processed by the Medical Council of
India according to the prescribed rules
and regulatsons of the Council,

Alleged Theft And Misuse Of Railway
Property By Official OF Moradabad Loco
Department

4186. SHRI ANANDA PATHAK :
SHRI AJIT BAG : Will the Minister
of RAILWAYS be pleased to state :

(a) whether attention of the Govern-
ment has been drawn by the general
Secrctary, Indian Railway Loco Mecha-
nical Staff Association Moradabad,
regarding theft and misuse of railway
property by certain officials of Morada-
bad Loco Decpartment : and

(b) if so, what steps have been
taken in this regard ?

THE MINISTER OF RAILWAYS

SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) The allegations were investi-
gated into by Railway Vigilance Organi-
sation. Only one of the allegations
could be substantiated and defaulting
stafl of loco shed, Moradabad has al-
ready been punished. The allegations



265 Written Answers

contained in another representatiqﬂ
received in July, 1983 are under investi-
gation by the Railway Vigilance.

MBBS Course Of Banaras Hindu
University

4187. SHRIMATI MADHURI
SINGH : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether it is a fact that the
Banaras Hindu University does not
discriminate among the external and
International candidates for admission
to 50 seats of MBBS course ;

(b) whether it is also a fact that
the academic council of Aligarh Muslim
University had resolved on 28 July, 1982
to reserve 50 percent of 50 seats of
MBBS for International condidates and
50 percent to Internal and External
both ;

whether the above resolution of
Academic Council of Aligarh Muslim
University is discriminatory and is in
violation of rules of the Medical Council
of India : and

(d)y what steps Government pro-
pose to take to remedy the situation ?

THE MINISTER OF STATE OF THE
MINISTERIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) In
Banaras Hindu University 50 seats are
filled through open competition. How-
ever, five supernumerary seats have been
provided for internal condidates.

(b) The resolution of the academic
council of the Aligarh Muslim Univer-
sity dated August 3, 1982 reads as
follows : *“50% condidates will be select-
ed from the combined merit list of all
condidates appearing in the M.B.B.S.
Admission Test and 50% condidates will
be selected from the Internal merit list
only.”’

(c) and (d) The Medical Council
of India in its recommendations on
Undergraduate Medical Education has
prescribed the following ;—~
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“The selection of students to a
medical college should be based solely
on merit of the candidate and for deter-
mination of merit the following criteria
be adopted uniformally throughout the
country :—

(a) In States, having only one
medical college and one university/
board/examining body conducting the
qualifying  examination, the marks
obtained at such qualifying examination
be taken into consideration.

(b) In States, having more than
one university/board/cxamining  body
conducting the qualifying examination
(or where there are more than one medi-
cal college under the administrative
authority), a competilive entrance exa-
mination should be held so as to achieve
a uniform eva uation due to the varia-
tion on the standard of qualifying
examipation conducted by different
agencices.

(¢) wherce there are more than one
college in a State and only one univer-
sity/board conducting the qualifying
examination than a joint selection board
be constituted for all the colleges.

(d) A competitive and entrance
examination is absolutely necessary in
the case of Institutions of All India
character.

(e) To be cligible for competive
entrance examination, condidate must
have passed any of the qualifying exami-
nations as enumerated under the head-
note “*Admission to Medical Course.’’

Provided that a condidate who has
appeared in a qualifying examination
the result of which has not been declar-
ed, may be provisionally allowed to take
up the competitive entrance examination
and in case of his selection of admission
to a medical college, he shall not be
admitted thereto unless in the mean-

while he has passed the qualifying
examination,

Provided also that a condidate for
admission to the medical course must

have obtained not less than 350% of the
total marks in English and Science sub-
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jects taken together (i) at the qualifying
examination (or at a higher examination
in the case of medical colleges where
admissions are made on the basis of
marks obtained at these examination or
(ii) 50% of the total marks in English
and Science subjects taken together at
the competitive examination where such
examinations are held for selection.”

It is for the Medical Council of India
to take a view on the status of the reso-
lution of the Academic Council of the
Aligarh Muslim University.

Re-Introduction Of Janta Khana In Trains

4188. SHRI ANANTHA RAMULU
MALLU : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that Rail-
ways have re-introduced *Janta Khana'
on the menu of Catering Scrvices in
trains to provide cheap and good quality
of food to satisfy the passenger ; and

(b) if so, the details reearding the
arrangements made by Government
keeping in view the question of long
distance trains are concerred ?

THE MINISTER OF RAILWAYS
(SHRT A. B. A. GHANI KHAN
CHAUDHURI) : (a) and (b) Janta
Khana in packets containing North-
Indian and South-Indian style vegeterian
meals was introduced on 1.4 78 and
since then t hese are available un-inter.
ruptedly in all trains provided with
pantry car services, cxcepling the two
Rajdhani Express viz. 151 Dn/152Up
New Delhi-Bombay Central and 101Up/
102Dn  New Declhi-Howrah,  These
packets are also available at all impor-
tant stations.

Opening Of Medical College in Mizoram

4189. DR. R. ROTHUAMA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the number of Medical Colleges
so far opened in the States of Arunachal
Pradesh, Nagaland, Mizoram, Manipur,
Meghalaya and Tripura ;

(b) reasons for not starting u
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single medical college in Mazoram till
date ; and

(¢) whether the Central Govern-
menti propose to start such college in
Mizoram in view of its high percentage
of literacy and peculiar communicalion
problems with the rest of the country
because of its geographical location ?

THE DEPUTY MINISTER:.IN THE
MINISTERY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M-+ JOSHI) : (a) to (c)
There are four Mcdical Colleges in the
North-Eastern Region-three in Assam and
one in Manipur. At present there is no
proposal to open any new medical
college cither in any State or Union
Territory. The existing number of
medical colleges are considered adequate
to meet the medical manpower, require-
ments of the country.

Rceservation For Tribal Students In
Muedical Colleges

4190. DR. R. ROTHUAMA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(1) name of the various Medical
Colleees in the country where seats are
reserved for the Tribal students belong-
ing to Mizoram/Arunachal Pradesh/
Nagaland/Meghalaya ;

(by the total number of such reserv-
ed seats in those colleges or institutes
per year for such Tribal students State-
wise |

(c) concrete proposals by such
North Eastern Tribal States, if any, to
increase their reserved quota, so as to
check increasing inflow of non tribal
Technicians from other States into these
states ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) to (c)
The Government of India have no in-
formation regarding the reservation of
scals for the tribal students belonging to
Mizoram/Arunachal Pradesh/Nagaland/
Meghalaya in the various medical



269  Written Answers

colleges in the country. Depending on
the over-all availability of MBBS seats
in the Central Pool, certain number of
secats are allocated to these 4 State/
U.T. Govts. each year for nomination
of their candidates.

Representation from Dakshin Railway
Employee Union Nagarcoil
4191. SHRI. E. BALANANDAN :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether the Government have
received representations dated 13 June
and 14 June, 1983 from Dakshin Rail-
way Employees” Union Nagarcoil,
Tamil Nadu ;

(b) if so, the salient points raised
in the representations ; and

(¢) steps taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A GHANI KHAN
CHAUDHURI) : (a) to (¢) Representa-
tions dated 13th  June, 1983 and
14th  June, 1983 were  received
from the unrecognised Dakshin Railway
Employees Union, Nagarcoil.

The representation dated 13th June,
1983 refers 1o .

(1) Absorption of casual labour in
the Nagarcoil-Tirunalveli line

(iiy Continuous Night Duty of
Electrical Branch Workers at

Nagarcoil Jn.

(iii) Provision of Quarters for Elec-
trical Department Workers at
Cape.

(ivy Playing ol Madras Mail and
Vivekananda  Express  from
Kanyakumari

(v) Replacing old engines on the
Trivandrum-Kanyakumari-Tiru-
nalveli line.

The representation dated 14th June,
1983 refers to fresh recruitment in the
Karur-Dindugal-Tuticorin  Project at
Palayamcottai.

These are all local issues and are
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being dealt with suitably by Southern
Railway Administration on merits and
within the administrative and financial

constraints.

Alleged Coment Scandal In Group 43
Railway Electrification Project

4192. SHRI SOMIJIBHAL DAMOR :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether any specific complaint
appcaring in the News papers on 7 and
8 June, 1983 were brought to his notice
regarding c¢ement scandal, i.e. less
quantity of cement supplied for casting
of foundation in Group 43 Railway
Elcctrification Project ;

(b) if so, what aciion has been
initiated ; 2

(¢) whcther engincering material
tratn being used in Group 43 Railway
LElectrification is properly utilised, if so,
the details thercof [ and

(d) whether  this material train
runs with [full load and if so, the
details thercot ?

THE MINISTER OF RAILWAYS
(SHRI' A. B. A. GHANI KHAN
CHAUDHURI) : (2a) A news item alleg-
ing irregularities in supply and utilisa-
tion of cement was published in Gujrati
papers viz. Sandesh of 7.6.83, Sandesh
of 8.6.83 and Guyrat Sani.char of 8.6.83,

(by The allcgitions are under
investigation,

(¢) and (d) Enginecring material
train 1s being properly utilised in Group
43. However, this aspect is also under
investigation by the Vigilance Depart.
ment of Western Railway.

Staff Quarters Of Railway Electrification
Group 43,

4193, SHRI SOMJIBHAI DAMOR :
Will the Minister of RAILWAYS be

pleased to state :

(a) how many staff quarters of
Railway Electrification Group 43 are
constructed for staff at Dahod ;
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(b) whether necessary amenities
have been provided in there ;

(c) if so, the details thereof ; and

(d) when these quarters will be
allotted to staff at Dahod 7

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) 28 units staff
quarters are to be constructed against
this project at Dahod. Out of these,
4 quarters have been completed, and the
remaining are still under construction.

(b) and (¢) Yes. The four quar-
ters complcted are provided with all
necessary amenities like water supply,
electricity and bathroom/lavotory etc.
as per standard typc plans of the Rail-
way for the relevant type of quarters.

(d)y The rcmaining 24 'quurh:rs are
likely to take approximately 8 to 9
months more for completion, and there-
after, these shall be allotied (o staff.

Levy On Suburban Tickets

4194. SHRI GEORGE FERNAN-
DES : Will be Minister of RAILWAYS
be pleased to state :

(a) whether the writ petition has
been filed against the Government of
India and the Ministry of Railways in
the Bombay High Court by P.B. Samant,
Mrinal Gore and five others sceking
relief against the levy of fixed charges
of 50 p. on suburban tickets and other
related matters ; and

(b) ifgo, the facts thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Yes.

(b) The writ petition is being
contested by the Government.  Hearing
of the petition has been fixed on 13th
September, 1983 in the Bombay High
Court.

Funds Provided For Improvement of
National Highways And Loan Assistance
For Roads And Bridges Of Inter-State
And Economic Importance

4195. SHRI GIRIDHAR GOMANGO
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) the funds “provided by his
Ministry to the Government of Orissa
during annual plans of the Sixth Five
Year Plan for improvement of National
Highways and loan assistance for Roads
& bridges of Inter-State and Economie
Importance along with roads and bridges
in tribal areas year-wise up to the
financial ycar 1983-84 : and

(b) what are the reasons for non-
inclusion of roads and bridges particu-
larly in tribal district namecly Koraput
to provide all weather communication
to cannect the block Headquarters after
completion of successive five year plans
by the Government of Orissa ?

THE MINISTER OF STATE IN
THE MINISTRY of SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) The following funds have been
allocated during the Current Plan Period
so far ;

Year Allocation Expenditure

(Rs. lakhs) (Rs. lakhs)

1 2 3
NATIONAL HIGHWAYS
1980-81 370.00 374.13
1981-82 380.00 383.11
1982-83 450.00 436.54
1983-84 440.00 73.5
(Budget (April and May 1983)
provision)

CENTRALLY AIDED  STATE
ROADS OF INTER-STATE OR

ECONOMIC IMPORTANCE :

(1) (2) 3)

1980-81 2R8.77 28.77
1981-82 NIL NIL
1982.83 9.21 9.2]
1983-84 15.00 (No Ex-
(Budget penditure reported by the

State Government so far.
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These allocations take care of tribal
areas also in so far as these schemes
serve these areas.

(b) The State Government are
primarily concerned as these form part
of State Projects.

Artificial Fruit Ripener

4196. SHRI J. S, PATIL : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government are aware
that fruit dealers in Delhi use some
chemical powder whereby fruits like
mangoes, banana are made to ripe
artificially ;

(b) whether it is a fact that consu-
mption of fruits of this type by unsus-
pecting members of the public constitute
a health hazard as it leads to severe
stomach disorders ;

(¢) what i1s the chemical analysis
of this powder and in what way it
adversely affects the health of a person ;
and

(d) what steps Government are
taking to prevent this practice on the
part of the traders and inform the
consumeres the ill effects of consuming
such fruits, through the mass media
like T.V. etc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI) : (a) Yes.

(b) and f(c) Calcium carbide In
contact with water (moisture) generates
acetylene gas which is used for artifical
ripening. During the process small
quantities of contaminated gases like
hydrogen sulphide and phosphine are
produced. These contaminated gases
may cause gastro-inte stinal side effects
like nausea, vomitting and headache.
But it is very difficult to correlate the
gastric and skin disorders to the extent
to which acetylene and the contamina-
ting gases are produced.

(d) Rule 44-AA of the prevention
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of Food Adulteration Rules prohibits
use of such artificial ripening.

st W famre qeam (FrsgR) ¢
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SHRI SUNIL MAITRA (Calcutta
North-East) : If there is any difference
of opinion between them and their re-
presentatives in the B.A.C. they should
have sorted this out in their own parties.
Why should they raise it now on the
floor of the House ?

MR. SPEAKER : You are right.

§ uF a&lq@ E FT QAT
wWEar § | AT WL WITHI IHZ
gIFT OF §r9 BAAT FT qFd A1 A195
gH ST #1 4gi 9T WA FT A€
AEY qedt | s faA1 qag 37 w8
AgY Tgdt 1 afws 70 #08 um EAIT
THIST AZY g1 AFq 3 (90 g
544 Mt A1 787 9% 99 faar 2w
544 WY UF {14 43 FT XA AL T
gFy zafdqo o 921 g 9T 2
fe gz Fa«1 T T | I H 2L qE &
sfafafa g1 & | =9 g% F797 99
fagr | g7 g Fga-fafa a&ar izar
f& siq @zF F1 FFrA0 0 # maw
AT IT FHA[ & JIAT A AATE | HU
HlaT &1 937 § | (@A)

Weqw WEiad : ATFAT AT GIF T8
fegwa ar 2 a1 a1 g gfafafy
®1 gaa rfsia, faa 9z miqar fazam
agt & 1 g @1% uAUS AgF @ 1 F a1
foa®l sirg 20 IFFT 71T G AT
#t faq @1 sigr aan S 29, 387 47
JOF A | AT AT AT A, F I 1
wia gar 1 § =7 i F1 g faw
1 FIT /A & Faar ¢ | F Fgar 3
f& grea wiow 19T § | THT AITHT
g5g1 g1, @1 iAfEd g, agl #%
oIfSIq | AT9F  qIAA 1 FT FATE |
qIq agf qrad §, gIT Wr 9IgAr g,
HIT §H1g ¥ AT | F7 grI@ §
NIEIT A¥ax faog § 1 9gw W OF
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WEqe NI : 7T ST ATTET q1q
W gFAT I W AT FT 47 FT A
ffqe 1 (sgag)

&t SeEWld TR (ATTAHAZ )
weETE #EA, UF ATFA  F, ITH
g1 AifSw 1 oF gqraET FAT 5 A9
1 qeIU F fza7 21

Tomorrow after Question Hour, we
take up discussion on Mandal Commi-
ssion’s Report and if the Government
want to pass other Bills™ we can take
those up in the evening and pdos those

Bills also. But after Question Hour, we
should take up this discussion.

WEqAR WEYIW © HIT AT4-57 0 A
g9 ¥ qIvr #7947 77 7

o} FEEA qrIy ; ZF AL T34
foqz & &7 77 |

Weas | ;1L A9 A3
qrq | qIT XIS BITT FE I, 0 oA
CRINECRICH

WEQer MR A7 A 10T I,
& gFar &8 §% a1 (qq919 )

The Minister of State ol the  Minis-
try of Information and Broadcasting and

Minister of State in the Departinient of

Parliamentary  Alfuirs (Shrr L K. L.
Bhagut) : 1 would like to subnit that
we are also very keen that the Mundal
Commission’s Report should be discuss-
ed. Sir, you have made a sugeestion
it has happened in the past also and |
feel that instcad of three hours, Muandal
Commissions report will take more time:
we would not be able to finish.,  All the
Members would like to speak. | think,
my hon, friends should accept the sug-
gestion. We can forgo the Private
Members’ Business tomorrow and conti-
nue with the discussion. It is not
going to lapse. We can discuss Mandal
Commission’s Rerort and  forgo the
Private Mcmbers® Business and continue
the discussion, so that enough time can
be given and the Members can speak. |
have no objection to that,

SRAVANA 27, 1905 (SAKA)

Written Answers 278

MR. SPEAKER : If the whole House
agrees, I have no objection.

SHRI SAMAR MUKHERIJEE
(Howrah) : You have already made a
reference to the earlierre-arrangement.
But I am apprchensive, that if we accept
that the Private Members® Business
should be transferred, it will set up
another example and very frequently in
future, this type of proposal will go on
coming.

SHRI H. K. L. BHAGAT : Not
without the consent of the House ; It is
only if you agree ; that is what I have
said.

SHRI SAMAR MUKHIERIJEE : My
point is that in no way, the Private
Muembers® Business should b2 disturbed.

MR. SPEAKER : Then I cannot.

SHRI INDRAJIT GUPTA (Basir-
hat) : Why can't the discussion on the
Mandal  commission’s  Report begin
after Question Hour, continue upto 3.30
p.m. and then again begin from 6.00
p.m. The Private Mecmbers® Business
should not be disturbed, .. (Interruptions)

st AFATIR IS TZ 3TH
TIFT g AT1E FIT E | (0AYMA)
AT TEST AT A 3F F21 , I8 WY
AT 2 79 F 919 Fq41 =ifgdy )

SHRI H. K. L. BHAGAT ; Sir, we
are already far behind in Government
(InterruPtions)

MR. SPEAKER :° One minute
pleasc.  There is one suggestion for
your consideration. The condition will
be that if by 3.30 p.m. everything is to
be over tor Mandal Commission and
after 6 p.m. whatever your business is
there for tomorrow that will be finished.
If that is the undertaking what do you
say ? :

SHRI H. K. L. BHAGAT : I would
agree to that, provided that it is finished
in three hours.

MR. SPEAKER : That is the
condition. o
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SHRI H. K. L. BHAGAT : But, Sir,
a number of Members on this side also
will like to speak.

MR. SPEAKER : I shall put the
time limit. No Member is going to be
on record beyond that time limit and by
3.30 everything is to be finished.

SHRI H. K. L. BHAGAT : Sir, it
is not that Members 'on that side only
are going to speak on the Mandal
Commission Report. At least an equal
number of Members on this side also
will have to speak.

MR. SPEAKER Everything is
going to be done accordingly, And there
will be no lunch-hous tomorrow.

PROF. K. K. TEWARY (Buxar) :
You will kindly recall that you assured
me that you will decide a day for a
Calling Attention on illegal and fraudu-
lent import of beef tallow to the tunc of
crores of rupees by the manufacture of
Vanaspati.

MR. SPEAKER : We did it.

PROF. K. K. TEWARY : There is
a difference. That day you discussed
mixing of tallow with Vanaspati Ghee.

MR. SPEAKER : You give me ano-
ther note. I will get more information
and talk to you. Now pleased sit
down.

(Interruptions)

MR. SPEAKER : Mr. Tewary |
have allowed you. Now pleased sit
down. If I get more information, I
will consider it.

PROF. K. K. TEWARY : But, sir,
it should be debated. There is an
agitation going on.

MR. SPEAKER : Leave it to me.

ot g Feg QiR (@A) ¢
qradT 9eqe ST, &4 ag fagg eq O
IETAT 9T HIX AeAfew AT W
fear 3 & sa gz aweafs & o)
fasrgr 1 w@r §, a5 TrA & =467 3,
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ar ww & 94F § arqET FY 94§F § 7
¥ & fgrg g9 F oAve FT W@
59 ¥ 9% fa_et gamey feaid 3
gr & 1 59 ox fewwaa gar =ifed,
Az FyzT 17 g 91fgy )
gea & @ & fav zigw fasraar
172y, 9g g9 WgeaTW WHAT § 9
gy &Y Igd grar arfgy

MR. SPEAKER : Now, pleasec sit
down.

SHRI RAJESH PILOT (Bharatpur) :
If you recollect, the Defence Minister
had very readily agree to a half-an-hour
discussion to discuss the ex-servicemcn’s
problems.

MR. SPEAKER : 1 have alrcady
admitted a half-an-hour discussion on
that.

SHRI RAJESH PILOT : It has not
been admitted.

MR. SPEAKER : It has been
admitted.

DR. SUBRAMANIAM SWAMY
(Bombay North-East) A number of
times in this House you have said that
you will allow a discussion on the seri=-
ous charges made by Seymour Hersh
against Shri Morarji Desai. There was
a question on that today, but it could
not be reached.

MR. SPEAKER : We shall allow a
half-an-hour discussion on that. Do
not worry.

A WA et (9247
qeqer WElad, WIS 97 3T ¥ AT
FAATLT geaid 9T § .z fay &
I fw GIHIT EH I OF 9419 R q47
9% g9 95 IT FAAYAT Frat aend

MR. SPEAKER : You give it under
rule 377.

SHRI INDRAJIT GUPTA : The
Finance Minister is present here. |
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have sent you a notice allready on the
strike today by 45,000 LIC employee.

Government have informed them that.

they will hold negotiations, but they
will not discuss any of their monetary
and financial demands.

Then what is left to discuss ? As a
result of that...

(Interruptions)
weqw WA : 57 F1 fTEHE &¥
st
SHRI INDRAJIT GUPTA : Mr.

Pranab Mukherjee is tempted to do
somethingelse.

MR. SPEAKER : Heis very much
prone Lo your persuasion,

SHRI INDRAIJIT GUPTA : You
don't want even a discussion on their
monetary demands.

st gegAarvgn wfear (I597) ¢
fagar fzai waifeazr I3 2779 9%
gouel #Y  gafg gt § 710 F 98
aarar sigar g fe o 2, gsmga o
faga fzar-

Weqe WERY ;. AT 377 &l )

st gegarvigw  Srfear @ geEgs
wgtay, =Y <Ay A1 AT AT A
yamw & fag @1 @ ¥ {5 qevarfas
qeal A IF F1 AT T FIA & qg@T
&Y 1T 39 &1 g 9T Fa7 FT faqar o
weag wgay : AT 377 ® Sifgv faw
HT | (auaqra)

DR. SUBRAMANIAM SWAMY :
He wants to say that they all came from
the Gwalior Place.

st gy W (WAAIT) : HEAN

wgtew, fgegeara zrzvq ¥ 49 7 9T
fagwar & f oY fagTa@r F 5 AT
fgeg®l 1 Fed FIX F1 AT FE T |
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weay WgAd : gifsd @ aral &)
7 JIat &1 g TEY | FTTIALT

SHRI K. MAYATHEVAR (Dindi-
gul) : My point is about the function-
ing of telephones in this country. My, .
telephone is not working for six months.

MR. SPEAKER Are not you

spared ?

'SHRI K. MAYATHEVAR : I have
written to the hon. Minister, that my
telephone is under repair. It is not

working. But we are getting regular
bills.

MR. SPEAKER : I will listen to
you ; don’t worry.

SHRI K. MAYATHEVAR : Kindly
allow a discussion on it.

MR. SPEAKER : Please sit down.

ot T AYT (WEIIAYY) : "19
A3 98 a1g g4 Aifqg #9ifs oa
1T AXAT | IHF &7 91 7GAT 47, I
§ Ig HINAT IZT 97 |

Sl gt Ll ! U/"
- - - J"‘—' Vr'u- P
WL L s 9 jd/“"

Lrs/'l[_‘, LV,)))-K L’,,

qeqw WEYIW o mEard A q)
fraiz fag=dy &, & 99 9€ adi aaar

2!

| WM wgE : fAdsd anar g3
997 fag &1 gear ** 3 37 ot ag
gfestm a1 Afpa gaar ** Jg7 qqy
fzar)

, . - ))"/As./ P
f/‘”:)fdi-"' LHJA'[/L/M?LLU{:;:
[«)L-/_.n !U'J’uﬁ(.b’

** Not recorded.
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gegw  WEEw : F fEEr F1 oA
FF 1 A AT A FATAT € |

=Y et wga : W A giar
g Y AN H gg FHaq AT 2 fF
ag &1 Fg W g1 @1 8, (F@ANIA)

= e o >~ i
Crfe-c,_y,;;- o .__’ AT
vl ‘-—A:'L-{\.’ﬂ

( u—*’) } f'f’{é"}

PROF. K. K. TEWARY :
be expunged.

It should
This should not go.

MR. SPEAKER : 1 will not allow
it,
(Interruptions)
sit ¥E \ygE : § 77 g @17,
darr F#g 77 2 (smawd) 3 WA?
aqmar g wifslzasa 7z g

A i
--,-Jf,rr“"\.-'TC_ r C! )

P

- -

-

'..'.:"'/z'd:f
-.4-{ | .

4o i - ~‘~’|'L,FW—.'_ e

“~ e = ' : -t e
[/’:{,":'*"f»‘.t—._{-_‘.{_:._ Ca s -

weay AgRg ;I F17 F AN
AT | AN A IT H1oFA0I7 §

These are not things to be done like
this,

ot YT AgE : T Fz7 2 ¥ F79-
FH FI TAT IE 1 IAH AT T
Frfag |

) k-
NI I P NI AT

s - ]
ir=r ' -
1

S_ vl s
e -

!

geagy w@qy - & £ F€® | AT
g% fam $13 &fem ) (saaam)

I cannot.

** Not rccordcd
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st srare fag (2fa) @ g8 9@
I frfgasa &1 g 7 fasar, aY 8
FTH THAT |

MR. SPEAKER : I do not know if
he is a criminal ; I have to find out. I
cannot say ; I do not know his personal
history. He might be; or might not be.
Anyway, I have to determine first.

gaard § 1 fa|r ar g, 9€
F1E (T F1HT ALY ZNAT 2

g A9 71T 29 F AT A IA
7 qfga |

I o
SA v A 4"/

- —
Ao A .

T L - r ..:,'L,"-l
qraer REgayg - § quoar |

I will find oul.
disturbed as you are.

1 will be as much

SHRI MANI RAM BAGRI : rosc

DR. SUBRAMANIAM SWAMY :
To which party does Mr. Bagri belong
now ?

off Y19 AT WOT FT AT
afeTare & 7z qgv 1 ?

MR. SPEAKER : He is a party in
himself. Yes, Mr. Bagri.

St RAITTH AL TETL WEIAT
¥ gry &1 =qr4 QA J1d1 & d7F
fearar |rzar £

q:Tey WEET : UF g q1d a1 2l
T |

st mAlTR qmEt gk AT AT
Fizd Sfam i ow gaar ag § 5
TzTF ¥ o7 fasay &7 % & AY9 2,
9 8 FH 4 FUT §IT T JHAT
A &1 g0 g | fEATA A wEA
aqarg g1 T g o gzt qI At A 7
HZ qrET g
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wege WANRY 09T § qUAE S
# &= W AwT garfzar sHow gia
FT GATHFE $7 & faq 737 91 AT
waEard # W 3g wrard o A g
ey 3 fr agi 97 aga awigf &
I passed by this whole area.
qgr 9T AT "1FF § HIT L TE
qrat @ Qi AWT W I@T a1 wWiT
TiET & HTE QAT AT 1 AT GH G GP AL
¥ ar7 T4 1 We will sce. 1 will look
into it I 1M &1 HAFL THATT gAT
g1 & ¥ ggd oY agi 9T uF fzT z@
a7 g7 feewaa siamar a1 afeq @2
SETA T2V, A1 FIATCA | FHEY ATE
g2 % fAg1T & W Fg AN J77 =q1A
2 f mzruez & ot g3 A0 " T
ffr wr=ra qF), a1 9 &1 & I AT |

B} QAT AL - GaA9 Al
FIRqImT § 1 A1 23 aq E, 39F
are 7 AT & g3 FgAT A8AT £ 1 4
gAY

st TIHaaT SEAt ;o wrfAT 2 g
&1 Artfea ) faar &

qeqel WEIEW  H G AT |

We will consider it. 1 will see.

SHRI SUNIL MAITRA : On 9th
August, | gave notice of a motion
under Rule 184 which was a censure
motion against the Railway Minister...

MR. SPEAKER : 1 have got the
facts.

SHRI SUNIL MAITRA : **

(Interruption)
MR. SPEAKER : Not allowed you

can come and meet me. 1 have got the

facts. I will discuss it with you. When
you gave a notice I had asked for facts.

I have got the facts now.

(Interruptions)**
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ot qqre fag : weqe o,
oTT qrA-qrAT &7 foaw FT W A
fio® o @ & QU TF qIA g T

g |

qeay Agiaq : fFHar & quAr agl
fasaar arfge, arsl a3 g gt S0 |
&7 z@ faar § |

=t wnare fag . fag™ oF e &
AT 0377, 4139 QTG A FIT qTHL
gl famar g 1

wsas wgred : 43 foaq fzar 4.
I have already taken action.

Y wqra fag : wra fEd, gw
qHT AT 2167 F4 717 7

qeaet AgEd  UA fawm SToEr
A wrar 2 1 I have already written
to them.

(saawa)

st gfedar agrge : a=9s AT,
¥ 3gd #gwdqul g% g | § qEAr
qrzar g f& sagsra araag gEaqre
q fgsdr @ 733 & &rew ot £ Ay
#I 9eg g 7% 3

weAW WEITT AL O wrfe
ZId AT TAT § |

| have alrcady asked for facts. If
they arc correct, I will see.

SHRI SUNIL MAITRA : Whatever
I had stated it was with your permission .
Has it gone on record ? (Interruptions)

MR. SPEAKER No Don't get
angry. Whatever allegations have you got
against that, you can say when the
substantive motions is admitted, not
before that. Then you are free to do

** Not recorded.
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it. Then you can say it under Rule
353; under this rule, you will be allowed
to do it.

ot Jare fag w3a@ (WigEr) o
gxel gfaa @tz oF, ©. =, & T 3
it & we wigaral % a9 aAEFR
frar § (sa=ea)

MR. SPEAKER : 1t i1s a State
subject....

DR. VASANT KUMAR PANDIT
(Rajgarh) : Since the beginning of the
session, we have been giving notices and
other motions for a discussion on the
purchase of shares by Swraj .,

(Interruptions)

MR. SPEAKER That is already
done. If you ask your representative
in the Business Advisory Committee, he
will tell you. If you ask vour leader,
he will tell you about it.

(Interruptions,

SHRIMATI PRAMILA DANDA-
VATE (Bombay Noth-Central) ; Under
rule 222 1 gave a privilege notice against
Mr. Yoginder Makwana, the Minister of
State in the Ministry of Agriculture,
for deliberately giving fales information

MR. SPEAKER : 1t has come ; we
shall see.

ot QUA WA (JEATAT) @ HeqeT
qgigg, garqd  faiwrfg) & ada &7
Y IFIA HIIF 1 AT &) ATA a7 |

weqe WEIIT : WIT T T AT g,

¥ ot 98 1 &1 1 was just a
mouthpiece of the House.

St gIF WA I ZTIF &
g q1A &1, afwT IaF g 9y
|ATATT IAF JIgHT AT AT I &
FIT HT T T AT &g |
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QETH AEAY 1 I TR § | A
HIT AT &7 A 91 §

st TrdmgAie fag (fwderars)

gl¥w ot ¥ 9 ara sSard @, gfEw

ETIT &I, agi % I=q 9T AY §

UH ATYH & AT ANTAT AT IEF
(z@agra)

wead WEET : g 3| A7 Afo
qar &T A7 &7 1 1 am concerned
about it. I will find out the facts.

=t TRATY WrAw et (§397) ¢
UETT HEITT AT TF I JATHA IS
T4 3. 399 Ag HA F qeiT g &
FETETE 1 37 97 AT 579 7 |

weue  AgEd g Tar g fw
ATEAT ST &g AFAT RIAAT &1
IBIET

A UKL @AFT AR G-
gfaa snifa 2Y¥ fagsa sifa =1 Fmaan
o FT IS AAE  § Gz FAT G AN
HAAT FI 1@ | ITF AT THIX
g1

MR. SPEAKER : This is not impor-
tant. Not allowed.

(Interruptions)

12.30 hors.

PAPERS LAID ON THE TABLE

Notification under University Grants
Commission Act and Annual Accounts
of and Audit Report on Sangeet
Natak Akademi, New Delhi
for 1981-82

The Minister of state of the Ministries
of Education and Culture and Social
Welfare (SHRIMATI SHEILA KAUL) :
1 beg to lay on the Table :

** Not recorded.
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(1) A copy each of the' following
Notifications (Hindi and English’ ver-
sions) under sub-section (3) of séction
25 of the ‘University Grants “‘Commfission
Act, 1956 :(—

(i)' The Uhiversity Grants Com-
mission (Terms and Condi-
tions of Service of Employees)
Rules, 1983 ‘'published in
Notification No. G.S.R. 433
(E) in Gazetté¢ of India
dated the 19th May, 1983.

(i)' The University Grants Com-
missiofi (Récruitment) Rules,
1983 Published in Notifica-
tion No. GG. S. R. 434 (E) in
Gazette of “India dated the
19th May, 1983.

(Placed in Liberary. sece No. LT-6889/83)

(2) A copy of the Annual Acconts
(Hindi and English versions) of
the Sangeet Natak Akademi,
New Delhi, for the year 1981-
82 together with Audit Report
thhreon.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above.

(Placed in Liberary. see No. LT-6890/43)

"PROF.  MADHU DANDAVATE
(Rajapur) : What “about” the” pending
point of order ?

MR. SPEAKER : Which is the pend-
ing poirt of orders ?

PROF. MADHU DANDAVATE :
You are supposed to give the ruling.
Yesterday, Mr. Deputy “Speaker “had
hold over our point of order.

MR. SPEAKER : I have already
given my ruling.

PROF. MADHU DANDAVATE :
You have not given your ruling asyet.
Yesterday, he had annouced that it was
referred to you.

Do’ Fref i e
& qror @ w7 fear 1 83 @
ezdr frar & 1 (waae)

SRAVANA 27, 1908 (§4K4)

o kuj?a*!a@ha 256

“"PROF." MADHU  DANDAVATE :
I shall hand ™ over  the *matérial to'you.
I will discuss it with-you in the chamber.
You don’'t give the ruling.

' et AERA ¢ ‘
I will try to wuphold the Dbest tra=

ditions of this House.

PROF. MADHU DANDAVATE :
We shall discuss this matter with you in
your Chamber.

MR. SPEAKER : No. It is all right.
I have already done it.

12.34 hrs.
YISVA BHARATI' CAMENDMENT - BILL
(i) Report OF Joint Committee
SHRIMATI KRISHNA  'SAHI

* (Begusarai): I bes to lay om the Table a
~copy of the Report  (Hindt and English)

of the Joint Committee of' the 'Houses
on the Bill further to amend ' thé Visva-

‘Bharati Act, 1951.

' (ii) Evidence Before Joint Committee

SHRIMATI KRISHNA "SAHI = I
beg to lay on the * Table a copy of the
record of evidence (Volumes 1'and II)
tendered before the Joint Committee of
the Housés on the Bill furthér toamend
the Visva-Bharati Act, 1951.

+ 12.36 hrs.

MESSAGE FROM RAJAYA SABHA

SECRETARY : Sir, I have to report
the following message - received from the

“Secretary-General of Rajay Sabha :

“In accordance with the provisions
of rule 127 of the Rules of Proccdure
and Conduct of Business in “the
Rajya Sabha, I am directed to in«
form the Lok Sabha that tHe Rajya
Sabha, at its sitting  hetd on the
17th August, 1983, agreed without
any amendment to the Arms (Amend-
ment) Bill, 1983, which was passed
by the Lok Sabha at its sittting' held
on the 10th August, 1983.”"
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MR. SPEAKER : Yes, Mr. Minister.
SHRI PRANAB MUKHERIJEE.

(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East) : What about the
discussion ?

weaw AEEW : W7 TR FfI
39

DR. SUBRAMANIAM SWAMY :
That means you are not ruling it out.

MR. SPEAKER : Why should ? Or
do you invite me to do it ?

12.26 hrs.

STATEMENT ON PRICE SITUATTON

THE MINISTER OF FINANCE (SHRI
PRAUAB MUKHERIEE) : Mr. Spcaker
Sir,from time (o time, Hon ble Mcmbers
have expresscd concern about the be-
haviour of prices in recent months.,
The Government has kept the House
fully informed about developments on
the price front in replies to Parliament
Questions as well as during discussions
on related aspects of the e¢conomic
situation. In the light of wvaluable
observations made by several Hon'ble
Members in the past few weeks on this
issue, I would like to take this oppor-
tunity to review the latest trend iIn
prices and the measures taken by the
Government to contain inflation.

The weekly index of wholesule prices
is available upto 30th July, 1983. An
analysis of recent trends in the behavi-
our of this index shows that, since the
middle of May, 1983, there has becn a
noticeable moderation in the rate of
increase in prices. In the 11 week
period from 14th May to 30th July, 1953,
wholesale prices increased by 2.5 per-
cent which is significantly lower than the
increased of 5.4 per cent during the
same period in 1982-83, 3.7 per cent in
1981-82, 8.2 per cent in 1980-81 and 7.9
per cent in 1979.80. As the Hon’ble
Members are aware, because of seasonal
factors, during this period wholesale
prices particularly of primary products,
tend to show an increase. Fortunately,
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the rate of increase this year has been

" much more moderate than in any of the
previous four years. The moderation
in the rate of price increase since mid-
May is to be welcomed as the price in-
crease in the first 7 weeks of the current
financial ycar was nearly 3.9 per cent
which was causing concern.

Taking the financial year as a whole,
the increase in prices upto 30th July,
1983, has becn 6.5 per cent as against
5.8 per cent last year, 6.7 per cent in
1981-82. 12.2 per cent in 1980-81 and
12.8 per cent in 1979-80.  The annual
rate of inflation on a point-to-point
basis on 30th July, 1983 was 6.9 per
cent as compared with 9.9 per cent on
14th Muay 1983 and 6.5 per cent at the
beginnin: on the financial year.

Howovor, the prices of certain speci-
fic items. particularly rice, pulses, edible
oils. kI undsari, gur, fruits and vegeta-
bics and ca during this period have in-

creased 1+ ther sharply, which is a matter
of conce 1. These 1tems also  figure
prominci av in the consumer price index,

which du ing the period April-June 1983
(which is the latest available figure has
shown ar increase of about 6.2 per cent,
As the Hon'ble Members are aware, the
idcrease tn prices of rice, pulses and
edible oils reflects the after-effects of
the severe drought experienced in the
previous kharif.,  The Government has
responded by making  arrangements Lo
import some rice and to step up releases
of foodgriains and edible oils from the
public distribution system. It is to be
hoped that with improved crop prospects
in the current khanf, there would be a
downward movement in these prices.
The increase in khandsari and gur prices
reflects scasonal pressures as well as
recovery {rom unusually low levels of
prices in the early part of the year.
Sugar reloases bave been stepped up in
the recent months, which should exercise
a moderoting influence on  prices of
sweetening agents as a group.

As the House is aware, the Govern-
ment has been keeping a close watch on
price movements from week to week,
and as was the case last year, this year
also timely corrective measures have
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been taken to contain the gencral price
rise as well as prices of specific com-
modities. 1 have already referred to
the measures taken for import of some
rice in addition to the decision taken
last year for import of wheat for aug-
menting stocks. I have also referred
to the step-up in releases of foodgrains
and cdible oils through the public distri-
bution system, and higher relcases of
free sale sugar. Recently, the Govern-
ment took the decision to reduce prices
of fertilizers by 7.5 per cent in order to
encourage greater use of fertihizers in
the current kharif. The dccisions to
increase the procurement prices of rice
and other kharif crops should further
provide incentives for maximising pro-
duction. Fortunately, after  an iitial
setback, there has been a revival of
monsoon activity and the curient outa-
look in this respect is favourihle. A
good Kharif crop would helps us imm:n-
sely to keep price pressures und.r check.
The House will agree with me that
higher production and adequate availa-
bility of commoditics arc (e most
effective  answers (o the problem of
inflation.

In addition to measurcs to cugment
availability and production, the Govarn-
ment has been closely monitorine trends
in money supply, aggrepate demand and
liquidity in the c¢conomy. In order to
mop up excess liguidity with the canking
system the Reseive Bank annoioced an
increase in the cash reserve rut o from
7 per cent to 8 per cent in two  phases
during May and July 1983. After a
further review and after taking into
account the overall credit requircinents of
the economy. a further increascs of 0.5
per cent in this ratio was announced to
be effective from 27th August, 1983,
It may be emphasised that these mea-
sures were introduchd in order to absorb
excess liquidity with the banking system,
and will remain effective until conditions
emerge for the suitable deployment of
funds as productive credit. These
measures will ensure there is no exces-
sive build-up of credit for inventories or
speculative purpopes.

I have reviewed the price situation
in some detail because I feel that the
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need for vigilance on the price front is
as great as ever. We have been able to
moderate the increase in. prices through
timely action but the continuation of
this trend cannot be taken for granted.
I seek the cooperation of this House in
our  continued efforts to contain
inflation.

12.34 hours.
STATEMENT RE GOVFRNMENT'S

Decision On Puri Committee Report On
Gold Auctions Held in 1978.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : Sir, as the
House is aware, the Government had on
17.5.1980 apointed Shri K. R. Puri,
former Governer of the Roserve Bank
of India, to examine the various policy
and procedural aspects relating to the
sale by auction in 1978 of gold held on
Government account and to advise the
Government as (o the further course of
action to be taken in the light of his
findings. Shri Puri’s Report was receiv-
ed on 3.2.1981. Copics ol the Report
were placed in the Parliament Library
on 11.3.1981 and on the Table of both
the Houses on 26.3.1971.

On a preliminary examination of the
Report, it was seen that it covered a
wide area and there were a few  aspects
on which clarification had to be sought
from the persons concerncd. A Group
of Cabicnt Ministers was constituted to
go into the matter and indicate the
course of action to be taken on the
Report.

The Group of Cabinet Ministers has
completcd its work and the Government
has come to the following conclusions :

(1) Matters relatiing to Policy

The stated objectives ‘of the gold
sale policy were to curb smuggling and
reduce the expansionary effects of bud-
getary transactions. Shri Puri has held
that both the objectives for sale of gold,
as indicated by the then Finance Minister
Shri H. M. Patel, did not stand scrutiny
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and the policy was thus neither based on
sound . economic considerations nor was
it in the public interest.

The Government, after due consi-
deration, agree with this finding of
Shri Puri. Neither of the two objectives
was achieved by the gold auctions.
Smuggling remained unabated and the
budgetary gap was bridged to the
extent of only Rs. 86.5 crores
as compared to the actual budgetary gap
of Rs. 2300 crores, i.e. under 4% only.
The scheme of gold sale was announced
as a part of the Budget of 1978.79. The
proposals of the gold sales was referred
to in the summary circulated to the
Cabinet before precentation of the Bud-
get but neither the policy nor the pro-
cedure of gold sales was put up to the
Cabinet or any of its Committees such
as the Committeec on Political Affairs
even though suggestions to that effect
had been made during internal consulta-
tions and discussions. The manner of
taking the decision by the then Finance
Minister was neither politically proper
nor well-considercd® The full implica-
tions.of this decision were not consider-
ed in the Cabinet or in the appropriate
Committee, such as, the Political Affairs
Committee. There is clear indication
of the then Government’s intention to
sell all ,non-monetary gold from the

avalable stock and the only quantity to be

excluded from sale was 13 tonnes which
was earmarked towards the Narional
defence Gold Bonds, 1980. However,
actually, 12.956 tonnes of gold were
sold in the auctions. This sale did not
contain smuggling. Prices continued to
increase. The mothly average domestic
prices rose from Rr. 564 per 10 gram-
mes.in January 1977 to Rs, 691 in Feb-
ruary 1978 and as much as Rs. 1694 in
December 1980. Had the 13 tonnes of
gold not.been sold at Rs. 86.5 crores in
1978 it would have been worth Rs. 220
[ crores in December 1980. On account
of the. wrong decisions taken, benefits
passed. on to the purchasers of gold
who .made . profits for themselves by
selling .the gold. obtained in the auctions
at a higher price. Even if the scheme
was.10 be treated. as an expzrimental
one, it has proved to be a very costly
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experiment. To say the least, there
has been a gross error of judgment on
the part of the then Government in
having. embarked upon this prodigal
venture.

SHRI SUBRAMANIAM SWAMY :
Why not procecute them ?

(2) Matters relating to procedure in terms
of formulation and implementations

SHRI PRANAB MUKHERIJEE :

Shri- Puri has concluded that the
adoption of the method of auction as
the only mode of sales, the fixation of
high limits of minium and maximum
quantities for bids by individual deca-
lers, and receipt of bids as also delsvery
of auctioned gold only in Bombay direc-
tly helped the Bombay based bullion
dealers to manipulate the entire opera=
tion by forming syndicates, financing
the marginal dealers and cornering gold.

The Government fecl that the mani=
pulation of the operation and forming
of syndicates by the gold dealers as con=
cluded by Shri Puri could not be attri-
buted to the procedure followed, but
was the direct result of the wrong policy
pursued by the then Government.

(3) Matters relating to the conduct of
auctions

Shri Puri has held that the Reserve
Bank of India conducted the auctions
without being appointed as an agent of
the Central Government. On this, the
Government hold the view that having
regard to the close inter linkage in the
working of the Central Government and
the Reserve Bank of India and the need
for secrecy and speed, entry into a
formal contract for the purpose was not
necessary.

Shri Puri has also held that there
were deviations made from the specific
norms for the fixation of the minimum
accepted price and that as a result of
these deviations over 4 tonnes of gold
valued at Rs. 27.38 crores were sold.

The Government consider that Shri

Puri has based his observations on a
rigid concept of reserve price. The
Government  would - observe that consi-
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derable discretion was called for on the
part of the officers concerned with the
conduct of the auctions and that the
discretion vested in them had been exer-
cised bona fide and with due care.

As follow=up action on the Report,
investigations were initiated in respect
of many of the purchasers of gold. In
all 134 premises have been searched by
the Income-tax Department and prima
facie unaccounted assets worth about
Rs. 1.7 crores have seized. Incriminat-
ing documents were also seized and are
under scrutiny.

Similarly, the directorate of Revenue
Intelligence and various Central Excise
Collectorares conducted investigations
in respect of transactions of guld'[ea}ers
and certified goldsmiths concerned with
the dealings with the gold acquired in
the auctions. A total number of 55
gold dealers and 30 goldsmiths were
arrested and 74 prosccution complaints
have so far been field.

Further investigations by the Income
tax and Gold Control authorities are in
progress.

The Government would also like to
observe that apart from tracing viola-
tions of law, identification of motivat-
ing factors etc', for appropriate action,
one of the major purposes of the enquiry
was to draw iessions for the future,
The Government consider that such an
exercise should not be repeated.

12.40 hours.
[Mr. Deputy-speaker in the chairl

MR. DEPUTY-SPEAKER : Now,
Mr. M. S. Sanjeevi Rao to make a
statement on Measures to further acce-
lerate the rapid development of
Electronics.

(Interruptions)

MR. DEPUTY-SPEAKER : Hon.

Members, it is a Sau Motu statement by
the Government.

(Interruptions)
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MR. DEPUTY-SPEAKER : You
must hear me. No clarifications can be
asked on this and I would request the
hon. Members to give notice if they
want.

DR. SUBRAMANIAM SWAMY :
[ gave notice this morning.

MR.DEPUTY-SPEAKER : You are
doing it according to the rules, very
good. I thank you. Please sit down.

(Interruptions)**

MR. DEPUTY.SPEAKER : I am
not permitting you. Don’t record any
thing of what Mr. Vyas says.

Now Mr. Sanjeevi Rao.

12.45 hrs.

STATEMENT RE MEASURES TO FURTHER
ACCELERATE THE RAPID DEVELOPMENT
OF ELECTRONICS

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICE
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI ROI : T wish to place before
the House information on a package of
measures intended to facilitate the growth
of the electronics industry in our
country.

The emphasis of this package is on
promotion rather than regulation, We
propose to c¢ncourage enterprise, to
reduce input costs and to quickly attain
economies of scale.

The package of promotional mea-
sures will consist of a set of rationalised
and liberalised policies with regard to
licensing and creation of capacities;
reduction in input cost to the industry
through a rationalised duty structure,
investments by Government units in
critical and strategic areas such as
Silicon, Microwave Tubes, Large Scale
and Very Large Scale Integrated (LSI/
VLSI) Circuits, R & D for Electronic
Switching” Systems (ESS), etc. It is

**Not recorded.
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also planned to use public sector units
under the Department of Electronics and
others to serve the Industry in a major
way.

I am presenting before you a brief
outline of some of the elements of this
package. 1t may be noted that such
a package has to react to the dynamism
of the social and industrial scene in the
country s well as that obtaining inter.-
nationally. THerefore, these schemes
may undergo changes in the course of
their implemenation.

Electronic Switching Systems-Development
and Engineering Programme

Th country is embraking on a major
programme for manufacture of electronic
exchanges or switching systems, We
cannot remain with this technology for
ever. Therefore, a proposal has been
evolved to develop and productionise an
advanced design of ESS, which is expect-
ed to be the base technology for future
production. This project aims at deve-
lopmént and prototype production of an
Eleécttonic Switching System of advanced
design’ within a period of 3 years from
the start,

LSI/VLSI Programme

The Semiconductor Complex Limit.
ed, an undertaking of the Department
os Electronics, is lunching this year, its
production of LSI/VLSI Semiconductors
chips’ using contemporary technology.
Further investments would be needed to
mcrease the production and keep techno-
logy levels at the state-of-the-art. Vari-
ous programmes, including setting up a
centre of excellence to provide a major
thrust in R&D on process technologies
for such semiconductors, Computter-
Aided Design (CAD) centres for LSI/
VLSI design, microprocessor application
development centres ctc., have been

proposed to ensure that we are self-
reliant in this critical areas.

Materials

We have been paying speci;l atten-
tion to the area of materials particularly
silicon. Government have decided 10
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set up a National Silicon Racility to
undertake stock-piling, produsction: and
R&B on all forms of sifiven. Variv
ous fechnology: development projesots.in-
the areas of gallium arsenide and related.
compounds copper-beryllium, silicon: ete.
have been funded.

Computers

Application of computation techni.
ques are varied, The equipment, al-
though shrinking in. physical dimensions,
is becoming. more and more complex in
terms of both. hardware and software.
While the mini-micro range are being
produced in the country, we are giving
special attention to microprocessor
systems, specially adapted for education-
al use to bring in awareness among our
students.g The midi-maxi range of com-
puters wilfch can be economically pro-
duced only at one or two facilities, also
is being given due attention and pro-
duction of midi computers and peri-
pherals is planned in tne country. The
Government is also setting up ‘INDO.
NET'—a network of computters systems—
the first of its kind in India, to enable
easy and meaningful use of computers
by various organisations,

Social Electronics

Considerable attention. would be
paid to developing applications in agri-
culture,. medicine and. education, which
are of direet. relevance and particular
importance to our country. The mar-
ket for such applications is immense and
this should lead to massive growth of
the electronics industry.

The House is aware already of the
Special Plan for expansion of TV cover-
age Satellite technology, V.C. Rs, micro-
processor-based computeraided instruc-
tion systems and other electronic egip-
ment offer use a unique opportudity to

change the literacy and educational
profile of the country.

Industrial Licensing.Policies

In addition to the various projects
to enhance technological levels, some of
which T have mentioned,. the Depart-
ment has also been looking at various
policy measures to provide rapid growth
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of the industry. A policy decision
has been taken that capacities in electro-
nics shauld .be governed by techno.eco-
nomic considerations. Volume produc-
tion at the most economic level, with
contemporary technology, should be
allowed in all sectors, except where
specific reservations are made on special
considerations. This principle has been
appplied .in +the industrigl pelicy for
Colour TV sets where it is stated that
there shall be no upper 'limit on capa-
cities; thus' permitting 'and encofiraging
large scale production, so as to secure
the benefits of economics Of scale and
-also'being -able to provide a*high quality
product of an economic price, together
with' servicing and-support facilities. In
:the Colour BV policy we have also dis-
carded restrictions which are based on

sectoral considerations; thus the large scale

small scale, privage sector, public sector,
joint sector can all co-exist. This will
-also 'give 'an ¥ntouragement for ‘rapid
production of electronic items.

The comsumer interest is being pro-
tected by ensuring that the TV sets pro-
duced are meeting a minium gpecifica-
tion and this will be tested by agencies
of the Department of*Electronics. ‘Thus
the consumer should be assured of a
good quality set at the right price.
“Such - policies “will - be ' introduced for
other items.consumer and professional-
s$0 that large scale production with
maximum participation by all sectors of

~industry, as appropriate, can grow,
Easy availability of imported compo-
~menls, ~materials etc. is aiso of prime
-impertance, and the Department is tak-
ing steps to ensure that these are made
avaiable from “ocal sources where
applicable.

"Fiscal Measures

In'order that ‘these ‘“plans can bear
fruit and can generate adequate response
"from investors, Government have decid-
“ed torationalise fiscal -policies relating
to the electronic industry. This policy
aims'at reducing the input cost to the
miximum and also ;to jnfase a controlled
amount of competition to the industry,
80 that the benefits are passed on to the
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yltimate consumer and the price of elec-
tronic _equipment to the end.user is
reduced considerably.

The policy has been designed to pros
vide raw material and manufacturing
equipment at the lowest cost. The
component industry, which is vital to
the growth of electronics, will ‘benefit
immensely from these measures. ‘Thcse
components are used by the equjpment
manufacturers who thus will be provided
with inputs at considerably lower costs.
At the same time, assemblirs and_sub-
assemblies will be avanlab,le at a, nqnm-
ally higher cost. Imporss of computer
systems and other finjshed equipment
are being permitted selectively. The
duty elements for such items have also
been rationalised to achieve a two-fold
objective of Jower input costs to the end-
User and to infuse healthy competition
for the manufacturers. Some benefits
have been given already in previous bud-
gets and duties reduced. Marginal up-
ward adjustments in duties and taxes
have been made in the interest of higher
resource mobillisation in recent times.
Thereby, the effective rates have increa-
sed from those originally intended to
be ‘applicable. Taking these' into
account and to give a major thrust, the
Government has worked out a pew
package of customs duties and excise
duties and depreciation rates, which
means a significant reduction in the duty
rates in keeping with the rationalised
structure mentioned earlier.

Details of the revised duty rates-
customs and excise are being notlﬁed by
the Minisrry of Finance.

The above incentives and program-
mcs should lead to arapid and nealthy
growth of the electronics industry in
our country in a self-reliant viable
manner, so that it can add to our GNP,
employment, technogical capability and
play a meaningful and appropriate role
in the development of the country.

SHRI KRISHNA CHANDFR HAL.
DER (Durgapur) : Sir, the House would
like to..,
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MR. DEPUTY-SPEAKER : No, Mr.
Halder. 1 have gone to the next itsm.

(Interruptions)**

MR. DEPUTY.SPEAKER : Don’t
~ record whatever Mr. Halder says,
(Interruptions)

MR. DEPUTY-SPEAKER : I may
"~ request the Minister to use his electro-
nic methods to shorten his statement.

CALLING ATTENTION TO MATTER
~ OF URGENT PUBLIC IMPORTANCE

Reported Large-Scale 1nfiltration Of
. Pakistani Nationals Into Kutch In
North Gujarat And In Other Parts
Of The Country.

ol waara fag w3aq (ziEan) o
TqTERE WZ1ZA, H HIYF[ WIAT A
farafafaa atd wzeg & fago %71 "1
Yg WeHAT FT eATA (ZIT g BT 140

CFTar g fF qzm @I d aEasm 3
“IFT AT & dHTEAl F#5g foer A
gar 27 & fafwea wim & orfwearay
wfezai #1 a8 917 97 wfaqa gads
¥ 3o fewla it zo megey ®
LRI GIT &1 T F1a71811"

THE MINISTER OF HOME AFFIRS
(SHRI P.C. SETHI) : Sir, Gujarat-Pakis-
tan broder covers a length of 512 Kms in
which there are 21 border out-posts of
the Border Security Force for checking
illegal entry into India. There is a
proposal to further strengthen vigilance
by establishing a few more border out-
~ posts of the B.S.F. During 1983 (upto

" June), the B.S.F. apprchended 14 Pak
nationals on Kultch-Pakistan border
who were found crossing the border
illegally. Action is being taken against
them by local authorities under the law;
In addition, local civil and armed police
is also deployed.

Government have no information

SRAVANA 27, 1908 (S4KA)

nationals into 504
Kutch etc. (CA)

about any recernt large scale infiltration

" by Pakistani nationals into any part of

the country along the Indo-Pakistan
border including the border district of
Kutch (Gujarat). However, constant
vigilance all along the international
border is being maintained.

Wl waqre fag w599 wEAAg
grege S1, wradlg g A@Ar St
A &1 faavw fzar &, wigw @ar g
fo 2o &1 gean s afas gfez & o
agd &1 AgeAT Wi g g, AT
F1 AT 3@ q94 3T FT 1 gHEam
g 3! eara # @A gy, faadr
aedrar & g faavg A ifga
g1 IFAT TRATar § zaFr faar ag
Tar g agl 9T @it gaafar ma g,
T ga7 T § fsax gagfsn
THED GIFIT F1 215 F1AFIT 927 2
AT 4Z 93q  I3AT @, GLFIT &1
HIT q W Fgr qaT € WL gHIHIL-
qxl F AT mr g fx ImF aga @
ATt # arfsEeqid F gaafsq o @ &
M g ogl feafs gar #7 w & @
T 3 &1 FI&T WIT AT UIE HWIEX
T 37 & gregifas qgamE & fao
q1d&% ¢ | 98 dF IAF FqFag A
AIFIT K1 QI AFAEIT T Y aq %
q d1 IFT UFT AT FFar & MT A
gg I & w1 sfaa sgarar a7 &t
asdl § | fgrgeam aifseqia & argz
Fvg o 7, gl & gaqfsu =g §, agi
T AT T § 1 guIt 3w ¥ aga
§1 HI999E FEqQC 99 o, N geqrfz
T & IYT IAT A1GT & | 59% ®Werar
g gadfse S £) diag ¥ 9 913
g, ¥ gt agt @ Al F @aF<
o S g, 9 & GIEA o A

**Not recorded.
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gad AfaF @IEF T 7 gadfeu §
FifF qeqadr #39 F fag g 2@
¥ g3y F3Q § | ST 5 gFang faeh
g oY garAr 9 g g @, fuma
F fag 1. woeq, 1983 & «fgegeara
Zrgrg’’ A AMENFIT ¥ Aga 4t A19-
FIT & g 397 gg Arf@d gar g
fe ag aga avfig Araar g AR
sl aeizar § faar A wufgo)
TH THEAI 9T GIFTT F1 agq qafFxq
HIT FSIT F39 ISAT AW 1 AGA
g v faswifeat w1 T §
qigd 1At g 6w g Srasd
Agr ¥z qo § fF feaa o 2T W
YT FT A0 E | ITAFT HAAT 3 9§
FIE§ JAtZ A1 § | IAF) gH gL AL
¥ gfagdza, arzdg gz "M gad
gfaaio’ 41 =ifgn | #ar @A S
Faqud fF gwwre gy gag § &1
fagra gwraareEr #a9 I31 W g 7
gIFIT TG QO @ 917 &1 FH
s, o g3 gadfsal & i #
STAFIN @ AT aF ? FAT AIFTTHRE
IeHEGLT g gAa 9T fagry %
@I g, 91 g9 ari 1 weqgqd F] &
faga =re-gis aral § feaa gaqfen
T M0 g WX IT§  gETU fEqdr
qeard gar g ! wiata # ga®Y /@
VFT IT GFar g !

a1 & gurgrean § § s
F1 gag ¢ f& g waw aar feafy
ggi 981 T g 10 agi gaqfay W
wo ;T agt fadst arafoet &1 gaegn
TaT g1 | FE AIVT F FoF AW
AT AT A AT AT WX NEH F4T
gwear gar T & | 991 fF @a fadr
g fF qal-srae T TAFT wET WY
g9 &7 & A &y geafa @daar @

{
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g1 I9% awm § wgIg § S
g7 3 @ & wWiT I gRA[EeEEr
g2 T T &1 TF NFIT - W
%Y g sgaeql, grar A dfaw—
AT frase grk fag aga aedie
AIIT G&T FT A | AU I A1 GoAT
g, a1 41 9% fau g oY g=qeq g
= &0 7 fF fegy M X 39
g7 # gryfg gdear § M fagal &
gEFA FATIT F AT fHaal § qua
SAT-g+g IT A AT N agr far g ?
41 3 g9 T F Amafs § o4
qrfseqray § 7

TED AAGT § A ST FT oqIAq
Graaty @ 39 19 q¥ faars o e
AU IFIT A g fqear saaq F7
g mie g1 2 fw a5 #7 geqr A
gaqf5q w1 1w # | FeAT GIFIT F)
TH A1q & AITFILAEF 31 FA7 AU
FIHTT A HITRT GIFIT K1 AT FI18
gaqr @) g ar farar sasq &1 § "
Fgl g f5 g9 wzz wrfgy ? afe g,
at IAF |wIA FAT Ggrgarar g 7 &
g 9gTr =rgar g fF aar wiasy §
u1q arF  ATafewl #1 3 F @Y 91
AFY & fag 1§ yerq $39 I3 ?
gfz & I31a®, QY AIAFT AgT g AALQ
FIH ISAT 2111, arfe Ao ZT &
T g% | HIHIT A A FA-FHT TGy
weafeai gidr § ( ag W *gr AT
fo aga & awarfas 3 go, san
g3 § @ifweaET gadfso swrg
T+IT ATATA qar fwar 71 aivarfas
fag ®arar | sgr wrar & 5 59

- gaqfse arffeqra &7 ats & o1 @

gt oY & A1 wdaT b §
o) qZEAr IGF1 qrfeeard &Y M7
¥ faway =ifgk, ag agraar feel
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WEY vz vy oW Eww
WA EY awiEr Y @y guen
SR TGEIT F gagraey ¥ qrfwcary
e fatm wwz fear g ?
U ET & 3T grae Hq00 ST
¥ & W Far qriFearT & gIETA
s s faar g ?

AT & GOty A wEAITH
ega & us § oF garar fAwar
—

qifEear T { WA & 941 A1
®1 ;T 718 fgar | faar qeEEg
& wAsw qgral & fag wrAi
AU IETH | FHIMYI T79 @THT
DR = qifeearr & afegrd
HEH AW §-Hreiq g w1 Iqw )
aYerAT & Frafeqaq # (gerg |

T iz &7 Frgarfgar 39 aiw
¥ A @ & 31 gwa arfseam
GIFIT Y 37 gravg ¥ F1§ gEOd
wraq fwar g agr I3 #41 wIFIEA
fear g 7

fagar aia @ral & arfeearT &
foay strge AT FIF IFT TY a9
FHIT GIHIT &I 427 9¢ #IT fwaq
wgEl & 17 FT qRE g !

§-GLHTT &1 Y79 |G I 59
mew-feear Tgar g —aq Awma A
MRy WD AT, T WAWT QAT

gy o8- foswsd g, wq gatfsh aa
| Wy T S &A1 A1 WEISET &)
dfeRgry M Ay aqigr ag ot @
N gad fod wa aF 9%g 14 §IAh
fasz qar -waaE) ® 9L g 7 Wew
o HETT T §ag 953 @98,
S I EET § 14-9T 99 A1, REAT

g
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qaag R fe oewre @ owad H

et W'y, faad wmes? a@

wifgd & gadowe wf o B Ry

“wTH 378 faeg 9 oA wifgh 9,

g HTH GIRIT IST AET R )

-

V wil i weg XS : ag ara @)
AgT g % aWFR 3@ a1 ¥ F JqraFQ
@J1 g AT T g8 ay ¥ fafeaa gy
WG AT YAUT GIFIT &1 ATeIF &
EHA AU IFIT § AAFIA A7 F
9z 919 21 ag a1 f2q1 § | I 5%

g89 F oat 1 fraiqas feafa

wifgT 7Y &1 & 91T I7E & "AaT 9%
ag aaarar g1 5§ asi-eaa
gfewas @7 A gar 2 |

2T a% FIET FI AIEIF § 98
IrET F7 QAU AN F35 aF wifag
A 8, @ gATHT § AT qgT ;wy
FIET 2 | TIFHTATAT & ATT THATU ATER
wEgTA ¥ AT g, qww w7 awg.
FIHIT H AT § 1 UFEqTT T 1980 ¥
205 1T "1, 1981 & 13 &1 AW |
1982 ® 32 &I HAMX | qFTd W
1980 @ 20 =¥, 1981 & 130 w7,
1982 ® 115 '®I1¥ | SFG-FIRHTT
# 1980 W83, 1981 & 67, 1982 & 71
oY | TT IFIT § N AFATLIUEST
AN [T TS § IARD FAqT AT F

Aad H1T FIEIE FY FOGV.E, FA)-

A FY AT HIE F 4T I § A

AT A gL AGr g AfFT 3§ Graey

¥ AT FIGATE BT TG 2 | A G
WA G W AfAz-aar w3

FfFeaTT & 913 &, IAW T AW-9i9

&N U¥ ferm-mlad § s xg Qg §
faad qaw 1T A 79 WE,  AA

AT 19T A 1Y g

1Y
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g a® EHATAN FT ATegH T—
enfiai & T T g ¥ Jfg
g WA o g § Al g9 avaey
¥ qeug qaqAc w1 qF #ATeE ¥
wrzacg  fafaedy &1 sard wiwlng
frgr § | 3+@1A exfigy Q%3 & fag
aafrg sgr Izy &, faas s
eafignr &1 1 feqfg 8 9@d wazg
FHY FIATY

Far # F3r a—ag IET IFA
T2 AT §, UFAIT T A1ET KT
1035 fRaYaz &1 &, I91F &1 547
freYaTET ®1F, ACL-FrEAT FT1 781
fearitze &1 & w7 98 franfa
). O, OF. ®1g UFTHT H F, 151
Iy AIIT 97 F | 368 T FIAIT F
qrET qr g1 za gwre fasnferr &7
qI grasw  fEgr war 4 A4t o=,
oF. W FF.I0EZ WX IAET T2 FT
qraerd fFar v W@ |

12.05 hrs.

MR. DEPUTY-SpEAKER : The
Housé stands adjourned to meet again at
at 2.06 p.m.

The Lok Sabha then adjourncd for
lunch till five minntes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at twelve minutes past Fourteen of the
Clock.

MR. DEPUTY-SPEAKER: in the Chair
CALLING ATTENTION TO MATTER
OF PUBLIC IMPORTANCE—CONTD.

REPORTED LARGE-SCALE INFITRATION

OF PAXISTANI NATIONALS INTO KUTCH

IN NORTH' GUIJARAT AND IN OTHER
PARTS OF THE COUNTRY

& Wiz W . (WPITAR)
Aigatw fesd TFT qiga, A1

qGAT IR TGN & TG ATI( fgH T5g -

nationals inte ~ 310
Kutch ere. (CA)

IT IV ¥ gaifeaw ag § afew

gHEAe a1 o0 fgrgeara & garfeaw
g fergeare & aT ¥ geafoe
st @ o A fergearw Fowdg)

Tz feat dratag & 9@ 2, on aw

gl & g A1 A wrag H Awar”
g9 3 AT Y GIAHT B ) o
G B gH FEl a% frArd § ag
| ¥ fag, ar 50 ¥ fo wre Ay

1T JgT ISE AL § |

MR qATAA AETH FT GqAT § )
7g WEHAT AIAS T ofeqmT T
WIE ) ArEaw § ggw W gET aAE
q AT Wy @ WL-F 2w qrfegrie
§ Ot mifaaive ¥ argy g @
IZIT-TQT f& TAFT wTHT & AH0
1T | & g { Fgr 5 Ff @
aaFE Y A TN A W@ 2| Wi wEr
ff g9FY THTAT W@ &1 T AEY
geafas WY a¢ geafaw agT feg
Tq |

e gg faafgar gar qaI@y
gal ¥ gE gy aar g wEard § W
I qrd W W@ & wfwears § @
ot @ § 1 aifsears & ar fedr W)
ged F AT AT AT FIFAT ITH
gark ggi WA § @ IAF)! AT W
QFAT AT FH § | FF ATE gal
¥ Y gg wgFT gla wfeqary a w1
¥ fg®T QIAAT HIF SIGH H §@A]

qg T@T 2| HEIA F A F W w90
a® 18 g g fAwar § | AT 5L
& freY gor &1 g ag feand W@
2 ) g FEA WY W wrEE & e
qIGA! ATHAT FAFHT ¥H I TG
7§ wTT F1fgd | WA T T H
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[sf waitx wgz]

faar § fe et M1 gfaer agi g %
€ qHA 9T JIgL-A 7 AT @ 8T
afew gaard § o@Y gfaar vt €,
gal gl & f& @@ quE qrAr @
g1 A wige f& waard w7
a4 TAT & qT g | AfFT TH AW
%! gfaar 919 1947 & 12 ¥ €I IF
uqgH & qTAS ¥ W6Y 2 A1 @ § A<
geatad Ayei 9T wray T g fF 4
gAY 9% G § AT G187 F AEY AT
W& A AT W AR FIFTT E
wqIq 29T @Y fF gart me #9139
awg #1 faar agdf & fF a3 9| 97
Or @ & | WIS S gIa 971 gy 1% @
agt IAF! GIFIT 1 A FT a1 @
& qrme #fgd a1 wmA T FIT AN
awg ¥ g1 999 ¥ THFA & A
AT §AFAT H AR T T FLUAT g,
gAY weAMIH &1 &1 naaer gfaar
¥ gur, gATU TAY §UT gHI, AT
& A A ZARX geF H AF AR
qeF ®T GFAIT q9g T19 F1 Kifaw 77,
TH %1 AFT FHIX GoF  FI WAl
agfgaa gafaa ¥ sz § =z &
SATAT 921 ag gAIT A8 g | &9 I8
gEard & 9t 19w @ § s
ATIHRT TAAT WATAT & 217 FF) 4T
Fifgd | gUT W9 T A 7 AT F
IEM ® o1 F A AFT AT FH A
g HAT ¢ f5 aiy a1y 37 #1 fox
®§ AR ge& 1 agfaag gafan &
gfaar & ama @z A QA1 gy Sy
o< gw fzed ¥ Wt gg wiv 7 QF &n
9TY fH gAY 79T F, gAR ang A
®1, FATY AT FY @A 937 §Y W4T
& q1gT F AAY FY Tg ¥ 1 Tw qrEy

wEaAdY A1 q1d A g1 gy

AUGUST 18, 1983

nationals into 312 :
Kutch etc. (CA)

avg ¥ AAr ¥ FIrq 7 fzar g,
TgA AT GAHEY, aga Ry &

qre, Igq dif@ast @ 999 1 &%
g f&ar s |

gy Ja1T ¥ Fgr @ fF 21 "rIe-
TIEZH § A qIF aTAT F A F HET
§ | A raar g §257 wrgg Tga wey
wizdr § i gfawms & 51 gAi
fafavec@gas adgr § ¥ o agq
v WITHI § | 9 HIT 9I@Ad Uq
g1 &g am § f99% Q¥ § gszr v
TgT § 1 AfFT 97 M Hwsagr wm
¢ | 953w wamg ag gfow 44
& f& gy avm & o Mg gy @ 2
gq IFI 157 HIIZ A4 FT H9A
frar 8 f& 21 mrzzarsza & o
zAfEez 19 &1 9% AT ) oF 9%
qrezdfged  24.385 fasrarz &r
®IEAT 43aT ¢ 0w 512 fEaArras
HATAT F95 FT ST & | UF & 9182 T
9 25 AYarT 13 § | 3% fgara @,
@Al uF wizHT & fgew & oF fFA1-
HIET &1 gATHT "iqr g | f99%F Fa%
ag fanudr Taar §,,24 52, faq A1
UF @MAT g\ g T AYwaArAl &l
T1g1q & ag fagraa #9 & | uF wrIAT
% faa wra-feq ggur A1 #wlv u&
festarzT  g=1% 9T 9gwr 241 agA
gt &1 a gaifa & fa 9%
qEZH K JIGT K @FTAT AT
Fifga ) w7 @ $79 grw fwar s
=arfgd | wrw fEaYERiTET ®1 g
qF ATGHT & 977 QAT FA ¥ foqg
éﬁr arfgy grarifes & wawar g fw
ag # sy @ Afsa g gATd #Y
| gn & wuwar g f& i fwal
HreT &1 AT § Iq® feq gQAr

Tanfed | gew & fgwIT B U@ ¥
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1 W1 gfers A a1 gH  SaEw
gETAT 1T | GoF #) fgHmaq s F
form a1 [Sat gfeaara  gd Iz
gz, fagdr &t wrgAfwas  feFsq
g1 GIAA W10, IAF! gH T FIAT
gir ;T FT FAT GEF F1 fgwea
& waer wx A g o wlEgea
THE WATAT FAIC AHA A AT
wrfgd & gew &1 fgwrara gz wraa
q¥ g1 | fafadt &1 7wz adr g f%
gHIT goF &1 dral, g33 1 fgwra
gl | gHTU 9¥aT Wl 3gr g % gwW
ges &1 fgwraa & fag, a warfas
a1, drwl &1 fgwiwa g, a1 uee
WIET F1 AT g1, g9 H9 [AaFT 0F
gaY %7 #aT FT fawd gmwr goF
ALFFT FI | TET AU BH &

A 21 |F e FA1E & HIT 25
HITHT FMT § | UF WITHT F 909 |
fEarrtze &1 zam#T miar g faa+1 39
farY 34Y 211 §, ag e-gAifaa
g 1258 |aT 12, 12 9% &1 &I
12 =zl #IX 8 weE  ®) wFE
amg ar 8, dmraHr F33 F wifq 3
fHaAIHYZY FT TAIHI UF Hraqgl &1
fAaaaT g mar g1 & a8 aawar
f+ ®1¢ zragr 3 faenaze 71 f/Raruat
FT AT g WX gA-fwed 2w &1 79
Ok aFar g & gawTr § fx
W9 9 &R F §ISA1 AF AT
fr@2 s ot wr @Y § e waw §
uWY a% W Avwar @ § w9 @
g1 WIT gt APrET HIX  FTAAT
vzr8q 5 wrzdr g7 a0 ¥ fawraa
FT 9% MTEE W I § 797 g3 |
' & saar =g e feaar 9%-
TIez W19 W qJEAN AT FAT §F 9%
o TR &I ff wsfig WA Aqgro

SRAVANA 27, 1905 (SAKA)

nationals into 314
Kutch ete. (C 1)

wTe T FT AN AT s f ow
grgAt & fae gt fEade @
fanuAt & o 9T I 8 5T ¥ SgIay
T T A 98 ¢

194 gg <t adrar fr fagw
Fg @i #A1T fazsae Fa au afeq
TIY 9FA  GIAT FT WGA A 9T
fr geaafa® <=1 & a1$T 9T AUFH
grard § feaa v aFE TU ST qrET
T &F AT 72 9 7 I gar aragr
g fFaz At az @1 ? gW A%
gH eqrA [T +ifgmy @rsv &
fewrard & araa & faaT foeq &1 AT
FITFT ATE q K181 A1 grar qrfgo,
afex gmy a1sT ywfema dv 92
diF g1 g, % fau g9 41 F7
wBE?
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v ot wwTw A7r A3 § mwraAl
T FT FEAATIE fF g aqm &
®OTH ¥ TH HEA &I ISMAT § | I*giA
qIffEdqra & ST FT FHITAT HIH
& greT & fwar &\ & sawr sa17 39

W7 wFfed 30 g fe waw d
feafa iz & 1 waw & 1971 as

T AT AT G AT § 98 GHIX UF
ga} W & @19 gy fafgs s &
qgF A1y & | 39% gArar  agt
feqfa atx agi &) fvafa & &5 3
g s Ta ;T U AFIFT & qA1(aS
ggi &1 AMIIFAT &1 ATAAT HF TH
aa fear st g1 § 1 39A 9gA | 1@
arn Frfaw ¥F 91 9% § 1§79 97 9ft-
feqfaat #1 2@d go @IeT 9T 9%-
Net KT G477 3, 4. fFAIAET T
fear war &) star agr 9T &, IIAT
waAT agi A &, afwq ag qgy ag
R fr =@ avw & 91 1 wid §  Far
qd-IFT ¥ FA14T TGT §, T HEAT
®IET F7 & AT @F UFA & fq0 7
Faa qr=T fasnfedy #1d geqma )
wrdt 3, afes Tiwa wsy #1 gfag =
gEAqIT &1 qIAT & | g9 THH! AT
FHIA 9T 1A AAT TAIA AL FAA W
guay sifgw &I fF @1 qidh
ggq ararg ¥ zAfwez a9 AT @ &,
A f1e | AfwT gurar arET uar g ;M
gaq1 431 g f& a1 73 g &
qrq THI-IHT WA @I & | 97 F1§
faar feeaY arfsa geqrds & a7 gran
g, 39% f@ars &g F1FAET A
wray & | & grAqle gIew A 9gq
®) WIFEq FAT T1gar g v g7 arsx
AR FFIA FT gaeT HIA, AfFT

fegat agr arg ¥ oy & ad =z

qg%ar

SRAVANA 27, 1905 (SAKA)

nationals into 3 18
Kutch etc. (CA)

a7t TIHATY WAHT ArEAt §2YT) ¢
qreAaT AT g9 OF a7 TN faan
a< faaiy #3 @ & foasr angs
ZHIR 2T ) FTAT AT ATAE F G
eAreyAar & 919 g ¥ BT AL 3T
qifseara & fawras gar | Qa7 A
¥ ga+aa faTs 10, FIH AT IJTqEA
gAT M A1 AW F' qarfFeqia & @iy
T g7 HI ATA 9% —1948 *T Ig,
1965 #1 3Z #1T 1971 137 | 1971
#1 g Al 341 931 gwr fe 9
aftaracasy qifseara & 7m § J2
TAT WIT 0F AT IA-FATIA-FT J7H
ZAT |

T® g7 # arg qifwzars &1 HAr
BT g1 g, IAFT 7 A% qfaq
At | AfFT SaT F grar 19 9T |
giffeqrd &1 dfas wfag & &6
SATHRT ZAT 3¢ A1 a1 farqr &1 fagg
garaifsemia &1 6,000 fEmHIET
IR-AIA( FY AT K AT IIAT §, AAfE
gaIR 2w &1 15,200 frararz yfa-
FIHT FT T FIA4T 984T & 1 qrfpeam
31 gy a1 900 frararzT g, qafs
gEIr a2 "€rAT1 6,000 fFAIAET §

afg gg ngars ¥ 39, at @) away
FrE1FT 60 F faq adyT qf4F, @rqr.
¥ ;T 1T AfFai aga 7 § )
a8 at wgFAar g 5 w7 ARy 7
519 3§ AT | I A1 /10§
qava-arfweqra €\r, gaa-qrfeqm
AT TEG-FITAIT TAT DT TG
grar, 3793 fadiy agafeaf & | wwl-
qAY T FATT AT A5 fawrq &
gt g7 qar 941 § f& 6 garg 1983
#1 us  arfsearAy famm & @y
g AT @ F 9T IFA A7 WL
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[sft Twarg @aFT qeA)

¥g w9 9% UF WiErg @nr A
FIH! §T gF I2TT HIAT 12T | 9 FATE
Y §FU TfA FH, A1 wredrg GE7 &
&g foeigey g g, TIfFear3 q oF
afasrar =i wmifeg  fear 2
gard qiffeqis gt 9 aga ng-
afeqi § |

drargi a7 gradl, @ F fafwsa
qZN—FFAFA, IFIE, HEHAFIT AT
¥z arfz—H aua-aaq 97 arfeear
afein oxg T3 &

g3 017 T 177 79 AGIT
oIE F9 A1 0F FlEw # q 9337
gATAT AEAT £ AZ TT FEEYE
g § | & WAl 92139 § F0 %
gg &9 [T 97 AT 419 § |

CqriETd |1E 9T 9IF AT U
FEAT | FIAT @IFT HUF FT G147
Fratel Fragqis gz A faswar
AT @z fama wredAtg A A
ga1 FIH(T HIAT 97 q1F d 0F
featsr aarazr g1 1"

qg 41 §&a @7 § "X gEH A9
WY fa@r § agaga & avdiT §;

cqrfEeaTdT G973 TUGAT FFRI §
oF "geaqW wieIrg qfas AvEr a¢
FHEAT F (471 gaF qI9 g Grarg
gAF uF HIT A0 {FEATT A CH
fedraT a1 M1 w5 &1 agr gad
WIT UF SAT GSIF  fAHE 9wy
WT g% WILAT AT A A H AT
TeA=<r #11 WA qANAT F fAgq
g7 WiIkdra §fas afasfal & as

AUGUST 18, 1983

nationals into 330

Kitch etc. (CA)

dfas wfasifea) & gredrm a1
qreY £ ¥ fag w€ o0 wifz

¥ 9% 9I% @91 {7 #@ET 9wt

|IHAT FLF T T#H1T FT a1 &)
ury faas § -

«oF wwid faw ¥ 31 gar @
ATLATT A1 HIRI K1 IsAAT (547 |
IF fawiy agr@ & wavgT s
® 397 AT9T 20 faqz a® g
AIAT @1

foz ot ny ardt I & arz
faaa & :

vZHT 419 qreAa wfaer =wfg-
FIT qifseiqr §fq41 & #3681
9T & FIUAT 9F2T ¥ FAFH 19
g g1 ¥ mfandia w1 af amfs
HNET G191 %7319 & 999 7 @
g | ifsarat afaF) gra 59 Ny
9% F3A71 fFo T F71 941 a7 F7)
9 a% faga7 7 27 A% g A1|
& FILW F1g Wiedrg gfavar gwid
Mtaqd a3 ¥ fac agi arfya
mg”

17 faay & :

‘ggi g1ta fqzIed  gEdAIel &
AFHIT qIfdEaT § Feg-H3IHITC &
grgEaf el § sawa fogd 44
aqt § FiT oF feqraq gar gaa
T &1 § | 37219 T & Al | weal-
gfasd vz 4 am fag 1 uw
3= wiFg arar LI giaw gr A
FiedT ¥ rarfaa faar war

A& @Y F A4 TH (A9 &
TEHTIAT FT AZATH g1 @I § | TN #08
a:3g g g f% @rw ag qa¥ sa=ea
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FWET W AN § O § wE]
@ T 9T A I8N W ug § fF gmae
@ &7 W7 ga% A @fes W
qig | B AT ¥ q9gd wa s W@
HEIT ¥ VI (HAT 41 1 IFGA WEH
QIT FUATIA FT FT F21 G AT =50
ST A s 91 f& 39 gl &
gied fura g1 afpa Hag aar g fw
agt 9T F1 | grard g Afw T awedw
JOgg A AL FIT AT W@ A AR
UFA & fao 3@ dAr 9T @I A1IA
a1 AT FAAFT ANTH AT qAT
a7 fsra®T Famas F vezafa A fady
far | & sraar =igar g & ag @it
|JI71-qia) GTHIG &, USEGE T GHT
9 q & HIWI, GIUAT F1 AW, J¥G-
FIHIT &1 GIHT-37 SRR 9T AT #4947
F1% FITT AI1ZT I I ANA &I
fa=iz 2 ar agf 7 afe-@ M Iary
Tt a7 & qrfpears & waafy ¥ A
ga® fatrg fwar a1 3w feafa 5 @i
§a7 FId 7 IHA AT F1% geag AL &,
sq1 fd v | aFaral 7 AT FETE
;Y7 qeAT S F wEIFIT W fEar g
fd gwiaT @M a9 #9132 § 99 & H
T T2 & M qriFeaa § @ A1 | 8,
Tq @aH § # qraa qrgar § fw oS
gadfag gm gl Hr 1@ § 9§t ayg
AT gmR AW A W Fg AT ag
iy § WX AT FHI W oA |
qiffeqid x®IL T gAIN @I
1€ fawraa &1 § % feegara & e
wr qifseqra &1 w17 w3 &, wagax
FI MT & a1 &g &1 M ¥-gfz AT
fasiag o § @ feqd Fa9 arm
gty § AT fead gmid a1 agi JIwx
%2 wg § 7

Fg faq quga gwrd 3w & FqTA¥ ¥

SRAVANA.27, 1905 (SAKA)

mima‘inté 3@:
Kutch etc. (CA)~
W Fgr o, & FIf ATOY-NEATEIT ®Y
KT A HGT FifE Ig ] H1 gAA
¢, & gofadt & @ra ggar g $g wwl
A oW Fgr 9T WT JET AN
aidy o grzw fafaeer & W sy
g7 | FEL-FIHIT * 3979 A fom gae?
qIffEa1q & & @I & | TEVET Gl
a §g Tafaat § | 39 g w1 @A
Ma 7T aOF § Fgl 911 AT AY
A HI9-a12 g7 & Fgr 91 f& gar agt
S gg AT FT ATAAT 99 G &
@A Al Fg IYL F AT FT 9
gara g1ar 81 us @ig & mfgsrd
T4 § | FAAAT AIEAT, AR 3T §1
§% sa9+q aweag g, faqad ag gaa
Wi U @ fafaa § w1z faa & 1§
Al S FT HY § SATIT GHT G@F @
wTar @, ¥4 §F gHEATHI H A gH-
gfzat &1 g9 & ar 981 & 7 T gTd
4 # gF A19 qg AT A(AAT AIGAT §
fe arfeeara g ar gaar & ar 9 Q0
IR § A7 mImdl W F geas
W §, F4T THA! fAFAT qYFT UG
aa & frwgsr fefis qrfadaa |
®1 @ 7 ¥47 IAD GHA AF HIAAT A
ATaT TG 7 FAT W FAS! el
oA # fqo dae § #IK aqr 9%

I Y FIE AT q1q qFFT A A5 § 7

IqIeqN WG : T faAe @eq g
T g

s UAATY Qe qEAl ;g
agT g & (% gra vy fgedr & ater
&1 & Y qTT FT AT FEAT
ag aga ageaqy arwar §, gafag &
g1-a qA1F WX FEAT  ATEAT
fearawor, fagiz, & & oo ¥ g €
wazrar gur &1 fAadww wswar a
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[# THATY FAFT ATEAT]

Igd ST FIATT AF FIT qrE A, A
gaqfsn § w17 arge & AT agh ATFHT
qrrfes @4 Qg § 1 9z 9T AT HIAW
S gHEar 937 g4 &1 §HAT |
I #% g=9 wfaF1xa) 1 axde fFa1
Tar & gaAr g AEl afmar # arE A
A AFAWIA AW HIE § 1 AR IT T
aF wrfgardr Jar, SqAr W, 7
g gar & | agi ¥ v wfawfal A
faqid & &, sa g+t gaafzal &1 g
grg Fuar § | ggi 97 | =74y gg 9
& grqF wiEw ¥ HEASAG HAT S
qraAr g fw ag aga & AR
qIAAT &, 9EH HEAT 2, AT HITHT
eIrd T W A ar Jg g 7 =AW
AFT & |07 347 ITA FL 72 & ! A
qr9d gz Wi FAqAr grgar § w54
gadfeal 1 19 9vg a9 § SAT
arfag @A F fau, 9 3§ 994 &
ferq, #a1 sTET F1E T & TLHITH
wiasna g & ? & &t mIT &
a2y ooy & W @i g@Er & M
S uadtfas Jr oy &, Far 3T Q@
WY g9 1T H gragrg AT 2! # gg
Sr9AT F1gar g faga dra-wiT a9t §
fead gaafzal # g9y 9%sr 6K
fiegaY &1 arfag 9% A § ¥ fgar

g7

wifad) arq, I agd & wgaEqq
g | qrfseard & gara gx faveaz
o aTd gI9d §, 9q.F agr fwfady
& &, ag1 9 @A 4 qracdl g, agt
gF-Uh GATHI 8T g1 § 1 g
qGI g1 ABATH & GG FAT IAT g
f& qifsearm & oF gwi=re ax “aar-
T-9%7 § ZHIR T & wu= g

AUGUST 18, 1983

national into 454
Kutch etc. (CA)

FT QF &1z 7 (A&m@r qar g faad
fearar war § f& gar7 94 W@ 2w
® QAU & Tg G § A GG
ENE AT 99T HAT & @gq AR
fax a1 f& $3 g7 #1 arg g &)
g9 99 WET F1 JAT qT AMAT A8
WIEd | IAXT FUT F AT ATFH @Y
8 W ATAIT & T ZTF TFT &, AIAA
qrfseaidr T @3 § |

& wrada g4t &Y #1 oeara oF
g FIZ A &1 avh W feamar sgar
g- ¥ 4 uF Wi arfseaiq & gaeram
g WIT a3 7T fgegeara & fgegeaAt
N E A9 H OWEIeT wiEr @®d g
WEITHT AT & g9 H UF FgF g
forg ag gaswEt &1 717, qrfseardr
FAAT AT AT A go &1 F@ Oy
7feq FFIZT T AZ® HIT FIGIT
92 @2 gl 4T HIFU ¥F g1 AN
faar zur g-gw #;fgmrarsr & 1 ag
fgaar agr wawra &, fwgdr orfwag
a2 | & SATAAT FEAT E-F4AT GAWIL
AYEIC A 78 & fady ¥ arfseqra )
1% favig a3 A1 ? agi & mwaard
¥ A0 F1g Al 1 F1Er g4t gl og,
gATX 9t IAET Ffaw wigr §
vag fergrara’’ afas &Y gax g1 afk
faxta o= 9ar w1 & ar agi &
GIFETT A a1 9719 fagr @ ? afz fsqr
FITMAA T JIE ATT FT 419 7 q47
gl Al WIS 91 997 Frar W@ e
qrffEd F 4 5@ aNg F #1797 W@
g, THT @a< gIar a1 W@ F-731 gy
Ay qifeeard & g A Al &
ar # {309 yFz F3a7 ?

qgeAT aie fwew agi qT aqT,
gAY GIFIT A W 9T 6 FUF &qq[
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|q fEar | afsearT aIF1T 7 38 Fg1
fe qgiear widY foew § =1deT wrag-
FT #1 Ag fgmarar qar g gw

ggrAe fa=ar & grasg ¥ oY aifszar

g¥gfiag & grara & oF fweq aAr
we 3w ¥ femarg® | ag fsaar
TEATT ATAAT § | g AT gHI< T3l
gt f& <oy’ feew # =raEd
qrAZFHT &1 Ag1 fzgaEr qarg ar §
I aATA ) GHW AT g7 | AfHiA qgT
fe@er FT g0 GIg  ANTI F1 ALH(AT
gg agd arHT HAAI g | § F1gAr g
f& 7T o 77 qraeg H 9979 7 |

STEAY HA1EA, FET F1 Al 4T
w16 a1, #fFa FHF wg 7 qgHT
are gy fgemr 8 fem B, z9 far

Y

(T FT HIFT T T0AT F7 % a8 AT4T
g

sy w1 F7F FS' : {IAAIT §3T7
A ggg @ ArEAl 9T "I faEe
sgFq f&a g 1 qifFeara & =rA a1
gramfaat £1 91 IF JIEGF g, FIE
grmdt qifFeaT & wivaay " g9
fgat & gl grar g1 gglA &9 &1
fax frar & 3 gaafzd &, saiggq
arr &, ot faar fedr mfuga sagae=
® fergeam a1 G ¥ w9 93 E
I9 F1 GFST AT & a3 IT &1 HET
q3 19 grg fzar srar 239 ®
qrfezarT & &g¥ &1 &15 qI17 A2 2
YT YT HA GFATAT 971, 37 &1 GEAT
TIAT F9 g—aT HY 1980, 1981,
1982 # qd1E, UNEIT [T FFY-
®IFHIT & gFaeg § gag aqiArar 91-
TY 9T FAAMET FEAT N ATET
feaaqifcet wid AT agi &1 o1 qIFd
gfa § Q191 & fad wavwa g1 T9®

SRANANA 27, 1905 (SAKA)
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AT g0 grefasa s |iX AT
gfag & fefasa & g@ gramg § QA
FFFIN @S T & A9 9 THIT &
FTAIEl g1 AT da foa & fgegeam
F1 GIU EI

Sgt a% FIAUGAT F TF FVHT 9T
F5S FT TIT 8-78 939 AT HATAT
grafrag agf & 1 & AraAra @ 9
ST FT SATT T M WIFTT FUS AT
A1 A FE A fAFN § 3T ¥ @vacy
u fa2ar gaiea & qrfeear &1 GIET
F qiad faig 97 ¥ gFqr g | wrAAg
A3Eg § T AIAAT 9Fd A1 g, dAG
fazw #9795 wazg 9gar AT

1 geasg A1q fqg (FIMAR)
zrgia fagie ¥ a1 7 ux wfafes
F9394 QI 4T |

WY 9F1w =F+E A3t ;o fagre &
qiar @1y fF74 geg I & 9@ Fway
g afxa gz arqa /g1 & fx fagre ®
Fg AN A & JfF 9AT FII@
g, 37 F UFA FT F37 g+ fFHar ar

AR

st snqiw fag (gfvere) & A
AT F ar § qar 91 ?

sfY ST A7 {SY : STAIX T AT
F1aT G &1 9gF aF gara §, gqw
1T FuaEy F1 faaar @1 arE} @,
39 9T AT F1 G9AT gAT § AfFEA
gfz=#) &rar 9T #4ifF s st #+
qi1a1z Zaqr 9 & fF gordr s ¥Eg-
Y wi1g @, 37 9F-0rE) F AT
T 9IS 1 V& AT gFar g, g@afag
ggi q¥ ®faT T FIT &I F1§ ATaO=GAl

g 8
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ot SrTe ware (wrsirge) ¢ grem
&, AT A St w1 N FFAIW
orar g, I9Q o4y ydg gar § W
WTHET TAAT W7 A § FA7 fF Iy
FErAIe-aut & gFifaa fegr mar g
oI AEHIT g3 AT A g T &7
HTEAET FI0AT ¢ fF AT 9T g3 a1
qT SY&ET & JIAT oM wAfaza
#IT gAGS FI F T G AT AT |
q%T &Y A ot gaqey fzar 2 WYL IH
¥ ot feafq aqrg af &, 97 97 wgawg
N &I TATEN AIT AGI HAIAT §
afFT & uwd T &1 A7F Hradg
qeAT ST &T BT HIFT  FKAT
graza® quwAar g g1z faa &1 fax
g} g4 -FFar Al o1 A A1 frar g
gark arsT &1 frgls aga Fm
qrfeeara &1 wsal feafs av fAaz
FIAT § 1 qifFeara ¥ A7 & faars
TAIJeeT gE g TAT § AT HIF
fare w0 qifgeara &1 aTwIT IO
OTAI0 §iF 1 J1d AT g1 gF4ar 2
T &1 ge7 #1701 92 g f5 arfgeam
¥ g3 1 saaifas wlamar &, oizgr
g, I FET & ®'ST araxl F faars
ST 71 dgrl & fag dgq gE Fv
fear & | arfaeara @ o1 faq1a o <g)
g, swirfgx & fo 7 7a2 foqiz gray ok
QT WIE-HF fenid  qifgeqig &
R A AT A1 g geir afew @
fiE faa W@ & 39 & 32 wears
qarar § & agt @it geaiug w7 @7 §
wAFT & AGEr & fH0, qg @60
WA 9T g W agl 9 @y wea
¥ GiT AT T FAZ A8 &9 AT §
WL BITadt Sra Gig ¥ o ag g

g amr § \ fagar agar 2 #1 ag
qqqar § & q9-99 qifeeam &

AUGUST 18, 1983
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fafadt wras ot ¥ afsqat faz
2t ¥, Sa-9q IgE AATT & AGIAY
FT G99 ZraT &, Tq-q T KIS AIHF
TAAT FT Sq17 ATI@ & AL FT aF
F oy § T wx§ @ wr afafafa
wel & § forg & gary FITAX
aarg # feqfy qar g wret &1 1971
FrATTEA KT AT 21 TET FIg A
AATE 93T ZUT 9T | AFY T LA H
feg avg & ga9s g€ ol ®T &%
I FAT 3T g¥HA &1 41, T A

oY W F1 HIGH § WY TN WL g

AT ST HYT UE WATIA T TH KT g
gEiT 1 AT § 38 @AY &1 aE WEAIG
gAr ST A7 e A diar «9rgar g f«
qifseata ¥ wq ag feqfa gar g1 ag
2 qq1 fF wava wwa & faaw g
o arfemr & faqis gégr ol ag
feafa o sra<a foaar & faars qar
g1 w5 ¥ oy graxar & f5 arfEeam
EWTY F1ET 97 1% UAT 23%d T4
fama aatg 71 feafa g7 g1 sio o ar
TH g g "G A F OHIT @MHET
EHTIT FYFTE &1 189 A1 Arfeo |
fsrar g A GTET 97 HIFH[ FT FIW BT
771 §, 9 ave %1 feafa 31 @F go
gRILT S&HET W AT gra7 F/ifgo A7
aulza g arfem stz o feafs qar
7 fF fer 7 gaafsa far azg
gATY wET W1 ®E WA MW EF
garETe 9Al ¥ AFr g % 15 #eq
F1 FIHIT A Qa1 %2 Fgg 0
T F91 BZTA 77 W 57 T Hgwy ?
q /AT oft & st wrgar g fa o
FYX Al * f@aavs st wraaET A
LEl

waifs 1971 & W qrfeca &
gadien i F w41 &5 Qv
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ar 7@t & fF feT guifsy s &
oI gE AT g /I I FIHIX
¥ grr weHTA & far giv e ¥
58 $77 & v ag gvwq &1 &1 fr
agi arfsear &1 W=T FEI0AT T
Wq HIAATT AT F979 2 a1 ST 15
quET &1 FIHIT H AT g2AT g §
IGF JIT F AT KT FAT F

qrfFeara & qar 21 727 feafy g1
gaTR a1 &1 feafy fege #7aT @)
wa1 f& &3 gamr & arfsEsam |
TAFT K[ qZTAT &1 HqF&IAT AF 2T
Tar & AT I Fgt & fHfEdr amEs
qz 9 &4 fF agi K1 STTar &
SqTA FAGF FI FETAT ®TATEH AT
FT WL & FT2 K AVE AT |

ITIsTLT AT, § FITF AT § TH
Fra WY &gAr Fgar g & arfewam
¥ ATq { FHINT ATET AT AT
g% Y FT w7 agArafy a gaafan
wr @ & a1 37 AT Arfgm, afEa
9% A9 OF Fs91% 42 Ay & % e
& A9l GTF EA A1 AN T9E H
fredmie &, 3ea § AT aga ¥ Al oF
drareE & § | oF & @FAA F §Y
AN qrET F g 67 @y § FilE 78
ar gwit 2 &7 oAr feafa @7 fF S
&1 F2ATIT 21 TGT A(FA FIAIX G
|TeaTH I gA a1 981 g2 a1d, f2a
ay AgY AIAT FHIA | A SAAAT ATFAT
g f QAT graam gwir 41 3 &
dre ¥ § foaay fe g & 397-3493
TgX arer @ uF-gaR § faea & fon
WA WO 9T T AT gHA Bl 7
T qre g vy gEafFa ergHe ar
gearas gy J1fgy fora® g F agT
AI'WT % | FIX IA%] GagE) ¥

SRAVANRA 27, 1905 (SAKA)
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ST @ gge W gfemg aw grar
TZAT | FITHT FIAT 9T AT DAY F
areT AT §, AIIRT BG §, I A I
IHFIT & gHFwazaq FedT @gar §
HIT 1T 3T FIATIT FIIST FITHT
FITFITE | FT TT TIZ FT 18
THWIAT GrfFEaE & Tiq T&7 § ar &,
7 7Y sar | wfew o T8 § @
¥ awwar g fs wradia st 9z @
IHTT &1 TEWRIGT ZAT FIfF0 F Frax
F 9T aXF AT AT WA § ¥ FraT
q w9 fedard, aaardd ¥ faay &
faa a1 &1 |79 )

g% gar & fF oz gwEe
qifsTaT & A1 AMMT 4T W
feaged faar w37 & a8 & e}
& 19 T97-39T AT AT AF | G AT
AT gt @ fm orfeeara & o frasedy
feend & @iz zATLr UF T TATEE
qrfEarT Tar 41 | gL AW § aga
g1 Hrs oEy & o7 wifsew #§ gqueR
w1 orar g M aifsmm § oaga @
SIS OHT & ST 327 9973 T ATAT § |
AT IAFT WIATF-H313 T ) aga
oG ZEI7 | F21 1 AT TA7 O
QAT HIT TAFAT FIT |

g% aqr Far1 g f&  grfseas
¥ qrg gt faw w@r g1 aga &
qifsesardlr T T fA9% #7 awg ¥
asT gfewer & &1 FTIRA H 909 garv
g ®IT 98 Azt & qrF qifweTrg @
STAT A7 | AT a7 qgT A A AT @0
gl

MR. DEPUTY-SPEAKER : 'Pan’ is
being smuggled from India to Pakistan.
Yau can be liberal. Youcan alow.-
Whenever anybody comes to South India,
we offer ‘Pan’ as a mark of respect; Jf
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nationals into Kitch etc. (CA)
[ Mr. Deputy Speaker )

‘Pan’ goes to Pakistan from India, we
should not object.

SARI GAULAM NABI AZAD
(Washim) : Housing Department may
not appreciate it.

st AW TN : FHIX TET ¥ FET
qr &Y ERATAT 21 AHAT & 1 FAIR AET
WYX ) Fga- I S qrfear
¥ qgeg &7 qrAT &1 gWIX AR wI
aareET arfzat qifeeaa &1 wfgeno
qgT 98T FITAT § WX 7 g TEAAI
QIEAT R I¥ JIE Y oA A F
SIITTT ®T TIF gHITT AILFHIT F1 €qTH
gr wrfgw arfes 7 s 799 adF @
-39 7 J1¢ afed @ gr aqF A
TYT-IYT WU FIT | HEr gUF |
SAKT UIAT AT F& AT ATEq
aifear 1 arar feafs #1333 g0
o fege agzal #1 393 gn a3EE)
w3 ®YF @Y FTIAET FIE AT E E
wfFwai & ar} & gamar 2 f&8 SifFai
agr @ &, fFa Ta8 w19 9 F99IT )
OI¥ a1 @AL F1 I|@T g AT FNA
@ &Iy &3 o1 @ § fawd
qrfeearT & =18 & Fraga vH! feafg
ZeTFT T BT |

et N®IW  WE &S ST
agiza, faa ifsar &1 fas fear aar
g 3 gagfeal &1 UFx & fao &
qifeeara st seed! feafqa &1 Fegs
3, Ig¥ Iege fedr w1 fegfq &1
qFIaAr 637 & fau Faw Iifea;
qafea agf § afes garwr 4fas duza
AT ITFT FAT 2 F fao Farz
AR A afaga s @ a1 Ty AN

AT g qaT gFq &, Af®T AT FIAFIL

Matter under rule 317 332

% g 9 & gg wg aFar g fw gw
+1€ @ig gu AgY § f& arfeear &€
qURIY FTaargT fgrgearT ¥ faars
FITT AT gH THAT ¥ 9FT A0
WYT GHIT &Y€ JHATT ZY ATTAT |

FET A% FIMT F 15 €IET FY
A A qrfeearay woer sgom a3
FT §aTd ¢, qg gaafea) 1 17 TE
gr &It A & g od gem § .
WIAay & f@ars F17978 $W@ §
I & & FF A U TZ FIAATEY
F 7€ | g% fow gad sy gL
g AAFIQ A & AT T Fgr g fw
TH IFT & A e7 § 9% faars
g3 FTAATE F ATAT ATfEo | IAH
faare F1gAt FgarEd 1 A

arfay |

qIET T AT AT EA &, wAy §18
g% g fr ¥ g% gal & ez §a
rafau  gfgas swan g &
ITHT 1Y o187 § | IAFT WAHTA A
arar w1 fear s g #fsa =@
gIg FI gT ATIT 9T G qrAl & fAq
ar S fF 29T IUT QT IUT A
T AT AT &, AZ AT GI&T &1
cfez & maw@mF T Wl gvwaa:

qfFEITA IF AT gEEY AT ALY
FIAT |

14.58 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER : Now, we
go to next item-Matters under Rule 377.

(i) Decline In Procurement Of Iron

ore From Non-Captive Mines Of
Orissa,

SHRI ARJUN SETHI (Bhadrak) :

Sir, the steel plants used to procure 1.72
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lakh tonnes of iron ore from the non-
captive mines of Orissa every ;month.
The procurement has come down to
0.60 lakh tonnes per month during April-
June, 1983. As a result, a large number
of workers face retrenchment, This
situation has been further aggravated
with a progressive reduction in export
by the M.M.T.C. of India Ltd. From a
total quantity of about 2 million tonnes
procured by them from different non-
captive mines in the State for export,
procurement has come down to about
8 lakh tonnes during 1982-83.

A large number of poor Adivasi
workers earn their livelihood by work-
ing in these mines. The Government is
committed to improve the lot of the
poor people and to create additional
employment opportunities for them.

The Ministry of Steel and Mines
should take the following action imme-
diately and instruct the steel plants to
implement it forthwith :—

(a) increase procurement from the
non-captive mines to 1980-81
level i.e. 1.72 lakh tonnes per
month.

(b) indicate the procurement pro-
gramme to each individual mine
owner so that they are able to
plan their production programme
in advance.

(c) considering the overall require-
meni of the steel plants over a
period of time and considering
the fluctuations in demandd and
supply, a reasonable procure-
ment quantity may be decided
upon.

(d) investm:nt for development of
new iron ore mines should not
be takcn up in view of the capa-
cities already available in the
existing mines.

15 hrs.

(ii) Need For Payment Of Proper Com-

pensation For Land Acquired And
Need For Passing Land Acquisition

Amendment Bill
SHRI UTTAM RATHOD (Hingoli):

Mr. Deputy-Speaker, Sir, during the last

SRAVANA 27, 1908 (S4KA) rule 377 334

session, the Minister of Parliamentary
Affairs had withdrawn the land Acquisi-
tion (Amendment) Bill saying that it
would be brought in the ensuing session
with amendments beneficial to the land
holders. Presently, though two weeks
have passed, this Bill is not shown éven
on the Agenda. Cultivators throughout
the country are very much worried be«
cause it is against the interest of culti«
vators. This Act was enacted 90 years
back. The Central and State Govern-
ments are acquiring land for public pur-
poses in thousands of acres every years,
The cultivators are dispossessed of their
land, but they do not get-proper com-
pensation for it. The cultivators are
agitated on this issue and as such this
Bill be passed during this session.

(ili) Need For Legislation To Regulate
VYides Shows.

st TR A (FrAE) ¢ AW
F FI-q3 TAZU G A FL G-I Heql
aF & g i7 FgAr dfeal adey
M eyl F3Jz FFEA F71 97 I
AT T qF 7T & 1 I EIAT I AT
& ual feent & Aifegl 9zg99 gE @
70 F St gfagg w0 8 fuer agy ge
31 agr A% g7 feeni § dav faga)
F1 A AW =ea9d & Q¥ gadl
F1 4 frarar srar § fa-§ dav a9
feratarst &1 fasrad F1 9137 3 97
BT & 1 |IW a1T 9T difsdl qEw®
fesew famra &1 3341 &7 981 & W&
fsraar fw faqar a1 wfq s @@
g1 afFa Jifedt gegsl &1 1% &1
Rl QAT 98T | HAGHT WIT 239 W
S5R® HT AT X FT Y AP AGAT
gL AT 188 g var W § | fadw
Q7 F ATH 9T T AT = frewl qa
fazat feemi &1 Mt gama s §
fwa ¥ gagFa a1 g3af &7 wLwR
21T g1 AT gredl A W fga &
eng faafag @ifeqt foem ot &
famga R g& sTRO 1
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Fifea) wawra & arg-mg & fea
®ITF fLar H9AF 941 F1 GEgr §
o g € A wred frai &1 |t w4
qIaF geeqar qeF & ®7 ¥ Il
9T q3g woa wfafeq ) a7 § difzal
#dz agr €z 9 w1y wlafzaq 1 3%
¥ Frfeqr £z frwrec fdog g 34T
£ | 59 waa Fifsar =3I F F1LQ
B T. N, GYHIL F F7 37 FUL 7,
grias #1 @fy gzt 9z @1 & foeqg
gArEa £ favm oo fzar # 33
WA FTIET 1 FIT FIFILH
gguE g f5 uEr fesn 3@ gz
fa=id arsl agqr =H 9F1T F HIiY
ugl § & @ & faars geed F3
a&l-‘ff qAT FI FAATE &1 ATT |

(iv) Need Vor Setting Up Industries In
Gorakhpur (Uttar Pradesh) To
Remove Poverts From That Area.

st wETHR QA1 (FAAT) 0 HIT
® qregy § FEG AVHIT FT AT H
guarg faated & 7 aigaia, T7agT
# fag3oq ug adET F#1 FT FIA&F
fau fasiy =q & HrenaFwn &1 aF
arEfad FIAT 12T F1 327 9GF
Y "9, FATAL, aLA1, T, UCFT
aF MF afzat @ sz grar FwEr 2
WYX T9 WEFT 417 T @@l N 497
g SIE & ®IX 9T 0E7 & fag 2T 8w
AT @A § UF AT W1 wAFT ®7 G
gatfad #£3dr Wwar g | waeaET sfg
BT AT 1 EE FET & I
wrardr &1 W7 #fg 97 afuw 21 s
¥ ufgsig @ yaad & fagi 2
STy § | g6 ¥ wwurfad 21 T gy
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auwie 7 AR faatea &7 &1 fagen
gar e ¥ aifge fear @1 @fws
HI9WT & qIT W UST GIFIT 7 I/
fagg 97 oot aF smT agf  frar § 4
g4 g3 # 79 a7 Y FEIT q@ER
¥ 9 fAaza fearar 5 3@ fager
& 7 qifeq #3F IgT qag | Jfeq
THT % FEIT GIFIT T /T TH 9
eq19 A7) fzar | Aiwrgag @A T
UAF Y7 & F59 AIA I9AEH § |

dfgT gvraan g AT § T AN
grafafas 3 @, 7 fAsr a7 ¥,
A HZFIU &% H W1 9 §3F
g A ¥ FIE ITIT AA047 AT ) WA
HI9F qIe08 § F7217 ALEIT g faeq
{aqza #7ar srzan ¢ f5 79 frat=q
g7 31 f9331 gar a7 gifya faar
ST qqr IFAN ATIANA & drA H
gar faa, wsa 1 e, qizgw § FAT
fga, |idr-=171 9 99T &7 &TL@ATAT
amar s, f99d 39 o 7 F1 (983 1-
97 g7 21 §%F )

(v) Need To Give More Time For Telugu
Programmes Over The TV And AIR

*SHRI P. PENCHALAIAH (Tirupathi) :
Telugu is the largest spoken language in
the country after Hindi. In addition to
6 crores of people living in Andhra
Pradesh, there are a large number of
Telugu people living in other parts of
the country. But, unfortunately, this
language is being neglected both on AIR
and TY. Teclugu programmes telecast
on hook up during 15-8-82 to 31-3-83
were only of 30 minutes duration out of
365 kours. It is barely 0.1% whereas
other regional languages got a majer
share. Telugu is a sweet language and
known as the Italian of the East, Even
the non-Telugu people do not find it
difficult to understand. Morcover,

Telugu happens to be the language in

*The original speech was delivered in Telugu.
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which the largest number of feature
films were produced this year. Unlike
the movies produced in other languages,
Telugu movies are readily welcomed by
family viewers throughout the country.
There 1s no dearth in variety of pro-
grammes produced and presented in
Telugu. Hence, it should not be diffi-
cult for Delhi and other Doordarshan
Kendras and AIR to feature or broad-
cast them.,

Hence 1 request the Hon. Minister of
Information and Broadcasting to raise
the time duration of Telugu programmcs
of National hookup on TV and to broad-
cast more Telugu programmes over AIR.
Also I request for the allotment of more
time for Telugu programmes over Delhi
Doordarshan and other prominent
Kendras.

(vi) Deterioration in the Working of
Telephones in Patna (Bihar)

SHRI RAMAVATAR SHASTRI
(Patna) : There are 6 Telephone ex-
changes in Patna but the largest number
of tclephones i.e., 6,000 are in the tele-
phone exchange which is situated in the
premises of the General Post Office.
The entire exchange was submerged in
the devastating flood of 1975. It was
required to change the entire exchange
but it was partly repaired. The life of
that exchange has expired. Therefore,
it needs to be replaced at the earliest.

Out of 14,500 connections, 3,000
have already been declared as useless but
no new lines have been provided in their
place. 2,500 people are in the waiting
list for a long time,

Today, most of the telephones in
Patna remain out of order. When the
telephones of V.I.Ps and Government
officials remain out of order, then the
situation regarding other people can
only be imagined. The situation has
deteriorated so much that even 197, 198,
199 and 180 etc are also not available.

About two years back, it was decid-
ed to instal an Electronic Exchange
having a capacity of 8,000 telephones in
Patna.

SRAVANA27, 190 (SAKA)

ruied? 43

I urge the-Communications Ministef
to bring about improvement in teléphone
system in Patna. He should madke
arrangements for installation of a new
exchange in place of the present exchanife
which was installed in 1952-53, increase
the capacity of telephones, make arrange-
ments to provide connections to the
persons in the waiting list, commission
an electronic exchange having the capa-
city of 8,000 lines and instal new
exchanges.

(vii) Admission of S.C. and S.T. Stu-
dents in Jawaharlal Nehru Uni-
versity and Need for a Visitorial
Enquing into its Working.

. wfsra FAX [gar (qAea-
93 ) : SYrEAN HEITT, TATZIATH AGE
fazafaarag & eqiqar wrex faee-
fazrar F =7 & gf ot zaar
fafaczar & araqz fazafagrag
yax difg § g M=Faifas  q@ @,
faa® &rear fage aaf M7 a5 &
gral F1 A1 zrf@ar zod §9a g qrar
a1, St T 11 F1 ga@w 91 | faea-
fagea wgzra grarr £ ggaar &
AT 9T 27 & FA J1T gH A
¥ wagfaa srfaal aar sa-emfagy o
gear 20 gfqaa arat 600 T =rfgg
ul, fFeg & a7 316/350 sreaTee
¥ #aq =91 &1 ggfaa sfa s §
faaraT 1982 § fazafamrem wyema
wigr & fawrfer @ F@ &
wfaxtfal & grearga & araqe o
HATAT 1982 H ATSATAHI &1 AL B
fastraa & sy &1 srgE™ AgY
far qar |

TqT §79 fEr & €@a% *FLW'{R‘

TNiHT F any fogw @w & frgy
g sxaTfaal F1 & o1 Frer w12
qrazd &1 gfaar §1 ai9g fagr AT
d%T FITT ¢ (% ITWI 7007 GHGT H)
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[s. srorfer T Agan]
ot A @rfag &1 rsq7 1 AR
¥ urar & mfusrd-ad s3ardt
fagyl &Y &1 qw arAr @rd ghawn
HIST HTA &1 Araq & 937 &7 q0
difa & afvafaa &3 a1 w1 &

fasafemiss & wezrEe AR
gfagfagar #1 ==t fogz fza) z9
qzn ¥ ge 8, foad fag 150 & =wfas
gigsl A fafgdifgs gaanad &t
win & 4t afz gz g s ar faza
fagrag afiwz 1 a1 are 77 waifs
¥ W &1 T97 94T 90 ITHFT
aurara fasaar

aq: § awre g fazafaaag &
sax fagw q9a@ @A HT Al @7
faseraa arag & &1 fafszifaaa
QAFATAY FUF £ AT FIAT E |

(viii) Need for re-classifiration of
Gorakhpur to Upgrade it From a
‘C’? class City for ‘B2’ Class City.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, Gorakhpur is an
important city of eastern U.P. which is
a backward area. The population of
that city has already gone above five
lakhs, but it has been classified as a ‘C’
¢lass city. Recently this city has been
reconstituted as Nagar Mahapalika and
its population is also such that it can be
upgraded and classified as a ‘B2’ class

-¢ity for payment of house rent allow-

ance, etc., to the government employees.
Therefore, 1 urge upon the Finance
Minister to declare Gorakhpur as ‘B2’
class city as soon as possible. This is
the demand of the people which must be
given adequate preference.,

(ix) Need for a Statemens on Import
of Beef Tallow and Its Control and
Distrlbution to Industries and
Surveiliance on its Utilisation.

~ DR. VASANT KUMAR PANDIT
(Rajgarh) : - There was a sense of satis~
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faction in the public mind when on 9th
August, in reply to a Calling Attention
Notice on the import of beef tallow and
its adulteration with vanaspati ghee, the
Government announced its decision not
to permit import of beef-tallow for
vanaspati industry. About 15,000 tonnes
of beef-tallow have been imported by
vanaspati manufacturers and are lying
in Bombay Docks for clearance. 1t is
understood that the major part of it is
said to have been imported by the same
party, namely, Jain Shudh Vanaspati and
other v.anaspati manufacturers.

The House was told that beef-tallow
import would be canalised through the
S.T.C. ind would be imported only for
small scale and cottage soap industries..,

| FOO T QIR (AAATET)
I 7192 HI® HISTE 1 T gqAT
a7 agar g (& gz f[Raw 377 &
HqeATq 4370 g4 § ITd AgT ZIIT 0
T 97 (zaFaa & fav aga fasmEar
qifgo © ag qX I FT HEAT 1 @
SFI & gFasq § TAFT THITIT TG0
gl g% qragar Ay @
faga 97 qur {zasaq g, FFR
feafa 31 q1% &3 M A safaqal
& fawz Fgar  FEIET FL

(caaema)

MR. DEPUTY-SPEAKER : Mr.

Pandey, please sit down. Keep some-

thing for 377. You can come tomorrow.
Dr. Pandit, you can continue.

(Interruption)

SHRI SATISH AGARWAL (Jaipur):
Sir, every body is very much agitated.

MR. DEPUTY-SPEAKER This
has been discussed under the Calling

Attention.  (Interruptions) Government
knows this. Let him complete. Shri

Pandey, please sit down.

51 GEO AT QiR T T TRAIT
qaar g fzgig uq @al § gz qar g |
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ag ezt wrow) @ fF w19 =q a9
fecagma &0 1 a7 fagg aFazafy
& grar feeg ad & fag @awr dar fawa
AT IET | EW TAFT FITeA FIAF
foo faegs qarz adf & (emawd)

MR. DEPUTY-SPEAKER : Dr.
Pandit, you may continue. We have
already discussed this.

DR. VASANT KUMAR PANDIT :
It is now understood that the manufac-
turers are trying through their tricks and
corrupt practices to get the goods clear-
ed from Bombay docks. It is also
understood that some of them have
agreed {to the clearance of the goods
against a token or small penalty.

1 appeal to the government to im-
mediately institute an enquiry into the
import of beef-tallow and not allow the
Vanaspati Manufacturers to clear the
goods at any cost. It would be wise
to ban import of beef-tallow by Vanas-
pati industries, who have captive soap
plants in the same compound or same
places.

Once again, it seems very esscntial
that the Ministry of Commeree should
finally and clearly spellout their policy
for import of beef-tallow, its control,
its distribution to the industries and sur-
veillance on its utilisation. May 1
request the Government to make state-
ment in this matter?

MR. DEPUTY-SPEAKER : SHRI
Halder.

(x) Measures To Check The Tilting Of
The Bodh Gaya Dome

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : Mr. Deputy-Specaker,
Sir, I would like to draw the attention
of the House to the following matter of

urgent public importance under Rule
377.

The topmost ‘Gumbaj (dome), the
world famous Bodh Gaya temple weigh-
ing about 100 maunds has developed a
tilt. It is learnt that Registering Officer
of the Archaelogical Department station-
ed in Gaya has confirmed this. The

temple visited by lakhs of Buddhists -

(Regulation) Bill

of the world, every year. The Archae-
logical Department of the Union Govern-
ment should take proper steps and should
depute experts to study the tilting dome.
An early investigation of the tilting
dome should be done before any damage
is caused to the ancient monument. It
is said that the Budh Gaya temple is
managed by trust on which the Union
Government is also represented.

Every year, lakhs of domestic and
foreign tourists visit the temple and
through which our country is getting a
large amount of valuable foreign
exchange.

In the circumstances, I would urge
upon even the Government and Minister
concerned to make a statement in the
House and take proper steps to save the
ancient monument from damage.

15.18 hrs.

DANGEROUS MACHINES (REGULATION)
BILL

MR. DUPTY-SPEAKER : We now
go to the next business. Hon. Members,
it has been already announced by the
hon. Speaker this morning thet we would
complete our legislative business. We
have to take up the Shri Lanka discus-
sion at 5§ O’Clock.

Therefore, I would request all the
hon. Members to complete this Bill—the
conderation and passing of the Bill after
the clausse-:by-clause consideration. I
wouled, therefore, request all hon.
Members who participate in the discuss-
ion to be as brief rs possible.

Now, the hon. Minister.

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVELOP-

MENT (RAO BIRENDRA SINGH)
Sir, I beg to move.

““That the Bill to provide for the
regulation of trade and commerce in,
and production, supply, distribution’
and use of, the product of any industry
producing dangerous machines with a
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" view to securing the welfare of labour
operating any such machine and for
payment of compensation for the
death or bodily injury suffered by
any labourer while operating any such
machine, and for matters connected
therewith or incidental there to, be
taken into consideration.’’

~ Sir, I won't take much of the time
of the Houie since it is alrcady short
of it. Feeling deeply concerned at the
large number of accidents from thre-
shers, The Prime Minister wanted that
we should regulate the use of these
dangerous machines, on 16th October.
1981 a notification was issucd by the
Goveanment of this was called Power
Threshers Regulation Order. This was (o
restrict the manufacture, storge and
sale of threshers which were not suafe in
opration but this was not found to be
adequate. Now. through this compre-
hensive Bill we want to regulate the use
of these machines and we want to provide
for a machinery to administer the Act to
provide for insurance to bc taken on
use of dangerous machines and for pay-
ment of compensation. I hope the House
will welcome this measure and give its
clearance.

MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill to provid: for the
regulation of trade and commerce in,
and production, supply, distribution
and use of the product of any industry
producing dangerous machines with a
view to securing the welfare of labour
operation any such machine and for
payment of compensation for the
death or bodily injury suffcred by any
labourer: whele operating any such
machine, and for matters connected
therewith or incidental there to, be
taken into consideration.”

st snaw feg (gfeame)
Sqrener wg1ey, fagieaa: & T qrga

& fam &1 awda 2ar § | wifE gara

AW ot & o dgT fie W o A Fargr
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g e greter faar @, dfEa gar T8
fear & ar agf faar § 1 afg fear &,

qg ooyl qd § |

g ke fog @ @ aa ad
W@ gI

sit anaqre fag: gz ag g
AT & §ra-93 F2 A1F § | UT A
w1 gfearmr g1z g5 & ark # qar
grrr ;T fezd g, . T fage &
AN AT gT AT A AT FT IT A3
FT ATT & M fav &T 77 F1F F
fra®r feara oiraz o1 F qrg T8Y
g g3 1T gfraimr § |ga o
fam azz & w1a wT w9g3d0 &1 FI9
qv FargT 1At g, 77 frar  fagar
gur gt 8 ) (assA1 71 frafg ag 8 f%
g7l &1 qar agY grar @ fw faway
IOAT 1 7437 QIOAr HIT Fyoar a1
FAqF 7201 | I@ AT ANGIFFIW
3T & {77 ardr w1 A0TAr 9%AT 2
I FIT  AUA 5§ F27 @I ¢
&% 2|7 2 5 T fFeT Ao F aiA)
g1 AT 1T 7T &T F1F & | SAFT
grar & fao qrg fg= &g &, 3g
HI9Y az7 g wegr #10 {531
THEI @01 &3 & fau w7 #1 aga
FAFAT GXAAT q2IAT | VT HIgT AT
FIAF A1 G947 3q §, 967 I FA &
TEIATHZA ¥ TR T g9 Ian
g foa®t asig & ada wrzay & qu
qrg gy (A qar § ' sgt as [
¥ WITA FAT7 FT A1 2, T I AW
®1 gaHar FXGAT 98T | § @rg A
¥ 57 A1 F1 FgAr Tgar g H A @
®TH H Skl #ifww | gT g wraw
X Ay aeEr §&1 g § o WA
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g Wigew F1 9% aF fesw
agf fear & omw A-dW da%
frem ®x &tfar WX 9 W &
faw o xar  wfew fau, sa A9
9 BW & fam ow  Figa @ar w €
gA# BT w1 @i &1 ge ag fas=t
arfgu f& 5= azg &1 F1g! giEw &7
fear AT sTRCT & 91§ WHFI IF
wala & &YAT &) OF FI faaT | €@
fag & qrgar g f& 93 [ d uw &
aIg & qige Y T FL |

uF arq § FEqaFT F e H
FEAT FTAT § | FFTATT UFT qT 98
¥ Fgd grs & | TAA) A1 T0T WIGH]
Ay AW GFAT R FI1T AT A0E
QIEHY THITHALHY. & F1T § AFT 2,
qr. T FI1Z IF & AFTHZ § JrarT Tg
| %3 §, A1z ghoarar 7w g9
# w737 48-I€ FHrZ77 Y &AL 9 gl
I AT WIET 7 g€ FIE AT F39-
¥ QFT & A1 GHIAT AAT I¥AT
| FETRIT FT T GIATAT AT FI
., =T 919 A7EY £ F1GIT GEATAT
q718d & a1 d97 geaFeT ¥ faq wv-
a=<r 1A wifgyr f& go aig &1 guar

fra® 97 ag gvea 92ar @99 9T qg3
WX ag guAr  qgFE &1 fawE

aHTaIT &Y av fEeET S grAr wifgd

fag & agi wwgx &7 @1
FIGUAA  F FET AV GG AAAL
FATYA | AIH FTHIZIT FTIT FT E1AL
331 T ag qrfaq sxw Agar § &
g wr_dr gt AW g 41, Aew
39 &7 fgedare ar | g fF ag fgeaams
qr, gF Y EAEA &7 ATNRIT
FEY BT wrfgd | Ww HEAAT &
frd wwz ¥ wrats $fay fog & 918

73 fgzyoe &y, -3 @, 97 1A
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g). BAT-IAT 9T Y, SHIEIT A GEAT
faa € g7 feqrddee ar ®)1E v
TEqFIT 1T qgf orw, 7YF g7 a4
fgat &, Ja% ag F12 fedroa t T
AT FT A1Z €F T H  AAEAFE
FIAT 93, AfFT g0 qLg T sqaeqr
#T g & f&aT adta wieA w) gré-
FIE a% FEINT 7 AGAT I8 | §F %1
AT fefezaz  #1 F @ @Y orAr
Tifgu % fFaar a7 Fuar vy
7%, {37 #9777 UF arq w2 97
AT [FTA1 FTT7T7 ¥ g F2F q3
fagr srar & M g7 AT F) ;) wIFA
4 fewrea fear srar aifgay | gq &
Pt ot azg &1 gz $1 a19197 T8
giAT =fga

QUL I FHFHAT F HIT ®
fsqase & FHIT IT WAL FIE 7
fesraig ar 3q & faars  feferaasr
UFTT FT FIAFIET ®T 1§ wqq HY
QAT T GIAT JAAAT ATGAT § FA
fraT &1 aT9] & 17 a1 I KT TATH
Wt gt FUT & AT wegATT F Ay
frdy gal & 19 § FAT FUX §
337 A4 9T FZ qd & fw AT agi
AYFT FEF a1, AT AR T AFT ghar
Tt & weqarswr # vefwr swar | &
Tigar g f& siq7 & sa% fan geq @
geq gragra  grar Jrfgd | wrT s
OIZTHT FFT & FITATET AGT H@T § AT
3§ ATEHT &7 ATHY F GITH FFHT
FAT § a1 39 & faars o= HrOATE
giAT =Ifga )

u1q ¢ faq &Y JwT agt Wy §,
gad DY 71T F1 N FHAr § Igoar &
gUEAT HTar § | ez g §. -
g1, ggi a% f& a5 w9 ¥ & qa
faem & fag wiarg &1 e FT TG
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[5 swrarer fag)

mT gfaarar & &9 FX ¥ fad oy
g | FIMFTAAT § [T ITFT | UF 1Y
FT T Al 99T &1 F, Fwardy A
wqA g3 &1 @rzd § ;ifF T F2
aTa & foeT g7 &1 gIg< A} fwady
BT @1 & §TA9  g@r 93 & qHqrar
®IT g TEGT ALY T q1AT € |

& argar ¢ fF  aTFIT ITF F99
qua & a7 oF wvz FAE T gL
uIT gz AE AT FFF § ¥ ¥ q4AA-
vezg #) fegzraa 7 f5 & 799 o8 oF
FHAATT FOT 1T FI AT AT FH-
geara fggr qrar & 7z W@y foew fEan
STy, Y QF qIY F2A 9T 5 T E.
&A1Y FTA 9T 10 gL w9 fey 17
TS Fa7 giar & f& 33 ada #y grd
FIE JF GHEAT A JAT 7277 8§,
IFF I TAAT q9r A @ F ag
gHeqT ag a%, fagrsr ag Q-9 ay
Y A @ KAT FT  WAT 2| TR
faarar ga& am F1€ gEIT WEAT A
agar | ga fao &3 gwg fam @ f&
S¥ FT GHIAT AT F w37 97 g1 faaz
srar Fifgd, fefezaz F1E & & aar
g AT arfgd, |as! AT Kz ar
fecdt g wfuzazr aw 7 J1a1 9T )
AT FHAT g § IT ANAT § A7 WG
FY IR AT F7g &7 GIFTIT IAF!
gATIST 37 FT ATEGTH | 5 A H
o far & qifcae & zq-9v9 g A
e 1Y &) zafoe & @i ¥ ag
faaga & wr fe gorasr 3y F fag
UF %E w19 3ad @y famy sq
A F TG qraT AT 1 g | IT
F gFA faar awq & AT G-
g HY THT E | ATT KT A& A 20
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LA FAwT 99 AT &0 F at ag
AT 1507 f&  gast maEr 2 #3¢
IY §§ qOF FT FT IT § §IU g5
g WY 37 grwY & gq Nurg # Aq
Mifex f& feq a1t & gre otz g%
aiAl & sz 1Yy § oOlx Fw
HIHIT AT AUST GIFKIT ITHT gorfasn
21 ast & gawar g s g7 a3t o
®I g7 WA g'  SIowr | zay fag
IFHTT F1 §UT &7 FT &Y @F I30A7

931 7YX IAY FATIT AT oAlw A
SSTAT TEAT |

# o a1d gz Y FEAT "rgAr g
f& w3 w17 #Arga Ifaa aws, 4 gq
fasr Y 33T #7227 F) 3199 957 gFF
¢ #uif® F7 gA=TT gIeq a3 a3
FHAY H A9 & g7 ¥ § Afwd g
gI7 TEH! IgT A FAAT qIgd §, O
foz w=g afts @ zas1 &= HNfan
arf® gqq @ #1 wraEr sgrEr
SAIET ) WYX SEXT 39 &I gHEFT ATH
fad

UF QIAAIT  {IEW : UF AYF a1
oI A1gT § fF 59 &7 groAIHmA
Feal §Y A1 GEI aTE W[T TR
gNIe THST A ATY FTI19 T @

gl

SHRI JAGPAL SIGH : I am not in
fabour of sending this Bill to a Select
Comitte, thoug some members want
it

(Interruptions).

MR. DEPUTY-SPEAKER : Nobody
has givin any amendment.

ot wnqre fag : & «wgar fa&

SOFT SFOAIHSTA Seal gl | A1T A7
(@ ¥ @@ & fqq AaaQ F971C 1 O
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FNITERAE, 3 frgagdag gl
€1 g "1 @) AL & Nifgwa § 51T
c. L. qu. () @AW FT +ar d
AfwT F1E Fg Q7 987 & 97 TT A
TIZETT FIF TRAMT M AITI A FIF
FHYTIT SHFT FFATSTE 7 &I AF &1 |
gafae au Fgar gg g i 7g T19-
srqrgefad gt =ifgy | 9T Z|%
grg g wig gg aF-sradsfad o
QY1 Ffgy AT 57 g & 4T ¥ F9
OF & 913 § wgh 97 F999T A FT
FT F) FEOIIY FI foaqr avar § M
qIasy A1 wIAG §, I GHWAI-
Fqrar ®m omoAiEr g o zEfae AT
sifasta =9 # grar Fifge % ag ae-
wrqrgeefaa g1

Ty atvez fag : faar gwaar FaQ
QAT gg  FFIE g orm, At fE6
¥T T § |

ot Qe fag : ¥ Q€ oFI-
frarg ag g f& gwwar a# &3 §
wa f& ST &1 5g gar grar g f& F1
§FG A A1 9|5 gAT ®IAT XA
qgi | 3qfA@T 5 EAT TIAT X &
FEWIAT 77 33 ¢ | § ge2ifgT @gra
T QT a0 g A H sAar g fw
F1§ o gHaar Qar 81 @, 9@ 9%
gHIT  FT 47 FI-FIgEdT X T &
gRWIdl A fFarsar g 1 59 9g J@r
QYA |AUAT §, a9 GRWGT HU &Y
qradr g £ fgar swtar g | ga@fag
& T gWwA & FI9 HOAT AT §H
%A g f& oo oF v g@ & fog
FATC #AIX Iwle H@r g fo wMA
IIAT wET § g g7 FI1§ QT wFAE
¥ & fag aa@, faq § =wgT S H
qIH TEIAT |

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Deputy Speaker, Sir, I
am very glad that the hon. Minister for
Agriculture has brought forward this
Bill before this house. Till now, com-
pensation was being given only to the
factory labours, who lost their limbs or
died while operating the machines. It is
now a historic event that he is extending
the sam: to the agricultural sector also
and I have to congratulte the hon.
Minister. Agricultural Labources will
also be covered now.

First, I would like to mention that
in the defination, some flexibility is
there; it is viry good thing. Insted of
saying only a power thresher, it has
been said that by notification in the
official Gazette, the Central Government
can specily as dangerous machine any
such machine intended to be used in the
agricultural or rural sector. However, I
would like to tell one thing to the
Agricultural Minister. In the Statement
of objects and Rcasons, apart from the
power threshers, it has been said that
sugarcanz crusher are also dangerous
machines. And when the saicty devices
were devised by the ICAR. Agricultural
Engineering Section, 1 had writien to
the Minister to see that they are disigned
even for sugar-cane crusheis. On my
request oo safety devic.s nave already
been devised. Therefore, there 1s no
defficulty in notifying sugar-cane crushers
with this.  Tnere  are  shali-cutting
machines, there are cotion ginning
machines, wood-cutling machines,
tractors and so many others things.
therefore, I want an assurance from the
Hon. Minister that it will be notified
immed iately in the case of sugar-cane
crushers. Threshers are in the wheat
belt only. But Sugar-cane crushers are
there th vughout the country and they
are mor: in number and the number of
accidents with them are also more,
Therefore, it a better if sugar-cane
crutsher is notified as a dangerous
machines as soon as possible. I hope
that it will be done.

When I was touring Punjab,
Haryana,, and UP, 1 left very glad
because of the progress taking place there,
These accidents also happen there and



AR 4 e

351  Dangerous Machines

[Shri P. Rajagopal Naidu]

labourers and others are very much
affected: When Shri Anjaia was the
Labour Minister, I brought a Bill to
give compensation not only for the
agriculture labour, but also for the
marginal and small farmers, when they
are involved in such accidents. A definite
assurance was given on the floor of the
House that a Bill will be brought here.
Sir,this Bill has been formulated on the
basis of the Compensation Act. The
Compensation Act says that the
Employer should pay the whole Compen-
sation. But, Sir, in industry, the
industrialist is a millionnaire and he
can pay the compensation very easily.
But here many of the farmers will not
be able to pay compensation as much as
is required. Therefore, what we say is that
the Government also should come to the
need of the farmer and that Government
should share the compensation so that
it may be a less burden on the farmer
also.

The other thing 1s that this Act does
not cover the marginal farmers or the
small farmers, who are doing cultivaton
and who are using thier own crusher
and their own thereshers. There by
suppose they are involved in an
accident with their own crusher and lose
their limb or they die, then there is no
compensation paid to them. Who 1s to
pay compensalion then ? As a walfare
measure the Government should pay.
Tterefore, that also must be covered in
this. There must be two catagorics of
the Act—compensation to be paid to the
worker by the employer and shared by
the government; the other is of a
marginal farmer or a small farmer is
involved in an accident and loses his
limp or dies, then the Government should
pay compensation to him. If an official
dies then Rs. 10,000 are paid to him.
Just like that. I am telling this only to
strengthen the hands of the Minister so
that these people are also coverd.

Snppose a person is having three or

four acres in our arca or in the Madras
State.

MR. DEPUTY-SPEAKER : Now, the
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State’s name has béen changed to Tamil
Nadu.

SHRI P. RAJGOPAL NAIDU : Yes,
in Tamil Nadu even a pcrson who s
owing two or three acres, he is having
a sugar-canc crusher. And he himself is
cultivating, and he himself is driving
the crusher. And if he losses his limb,
there 1s no one to help him. Therefore,
this category of pcople must also be
coverd. There was an assurance by Mr.

Sanjivayya, the then Labonr Minister that

he would bring a Bill. Therefore, I
say that if it is not possible to bring in
those people also, under this Bill.
the Minister may kindly bring an ameand-
ment to this Bill, so that they may also
be covered.

The facility of insuring the crushers
for accidents also, is there in this Bill.
But I want to know which agency is go-
ing to insure them. There is the General
Insurance Corporation. Is it going to
insure them ? 1t is not mentioned here.
Supposc I want insure my sugarcane
crusher for these accidents, then the
Generl Insaurance Carporation may not
agree. So, it must be definitely said
that the General Insurance Corporation
must take the initiative. If not, it may
not be possible for the farmers to insure.

With regartd to the registration of these
things, he can apply. After applying, it
is know when it is going to be registered.
Unless it is registerd within one month
or by any targetted date, what will the
farmers do ? They will be penelized if
they are not registered. Suppose he
applies in January; and it is not going
to be done even in March, how is he
going to crush his cane, or run his thre-
sher ? How can he do it? So, there
must be a targetted date i.e. within I or
2 months it must be registered. If it is
not going to be registerd by then, it
must be deemed that it has been regis-
tered.

ot vmfamie qiEar (groge) -
IIreaH wgiad, AAT wgiey A o faw
agt G fFaT &, SOFT F gAY HEAT
g i TH &Y 2-3 wifaai wg 7§ §, 97
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#Y aIF 7 wgred & sqry fewrdr
w1267 § 1| fawr #Y ag¥ Y awar g fs
fasr gard ard faswr & gar #1 Al
AW § |

gard a A sgraar g I s
gz fram & fao @ 9% fag gaat
®IFfadtsr v@ &Y 0 § & 1% a7
ardr ziz-fagar v ofsqs Fsag F71
I 21 |

faer & g 1 & =737 23 (1) &
faar —

‘“rgt FRET gFTAIE FT 9eg AT 39
F fFar 7 &1 A7 g1 IAF) F1F
g aidifer afs 3ad fAnsa &
AUA g1 § AT uEl qeg, -
Wi a1 erfa &Y gAAT gH qeg A
w7 a1 gfa g 1 1@ & |l
fza & wrax fAaras &1 < sy

Tg ara gHIL 79w & T yrar g
f& foo frama & ggl AAET FTH HAT
gl @y oy afefeafa & ag d fe=
as feas) g1 2 w9l faar §

“THY gIAAT qIAAF AU AfT TG
sirfaq § a1 9% Fgra ¥ frar
gzeq qr 399 fgasg fwar weg
safeq grar & sraarr 1’

vzg giafqaan & goara 27 afa-
FT NTCT A & gF & afgg ag)
HXIT I

I 12 9T 39 | A FET § |

g wY fadters &1 IquT (1)
& we fafase gamr 1 srfeg aTan
wege1 fmet qeg ar afa & TAFrd
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T §aw g FevewE e 99
afeaz § w¥w F27 faadh ug ea4<
1% Rl feqa § foaR gIn Qe
WY, WA AT e e afy
Fifea gd § AT ag oar «wAE
fog a7 &1 qd@w som fF
waita v wiafqas gro ar @
vl afasfag a@AFT F 9389 §
a1 Ag) WX IFA @) fafge grar
gfeaat § a1 A& W g W
TR F IETT IR AFUE §
fe waira ggzfaa §, a8 sRTERT
QHY TRATT AT ST GA I6® f§U
ufafyg T 3717 7 a5 5 9g 99
& grr gifua wwifga 78 1 &
STt g1’

qIOFY Araa 516 & afEd e
et & o1 gas7 qare fear §, s89
q9F qd F1 U 17 Sl a8 €
& | ") AEIT T9g TgT WY W 4
fegrm §1 ag sy E f5 w9
foara & qra &1 9IIHT W FIaAT
R, AT FTH FILAT §, IHFT ATARIL
wEar &, sgF Mmaa gar g HEm
qIEHT #47 ¢« IqF A0 g HAgTIN
g ag ¥4 | A ggan § 5 wa
#1 &8 Fga g1 wifas g qF g
& [ ag HIM, IF HIT &H 9 K7
w7 SreYa § 1 T fre & waan § 1%
FTqHT A1qd A6 § TET IuR TR
ot formate & SUS! S99 TR a7
HrF 7@ 1 ZFAT HIZT SAET TATNEY

T&IT AZT 97 | &1 99 A AT qAM4T
ST AT 97 WX TgH aﬁwm“r%%r
TAIGT AT THET GT

S WY HIFT TATAT 14T, § ﬂrq&

.
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[t Tmfasa argara]
fireea ¥ gefegafaer gz g, g
wi§ 7 F1E vear Gy fTar srar g
qTgsd gaAl savaT fe3wy #T TET §,
awATFT gFAT sgrer feATq FI W@ &,
FT & AL qT I F12A TAT [T T4
$T & AET gAq1§ 0 qFar g fF gqu
gra &8 g1 7, faaH 1A FEA #7133
g d g Y% AT 9T HF F g
sq19 &9 &1 F®d 97 | f&am & azi
I ANGL FTH FLAT & IEFI A
gify giar @Y &1 A gwra § (| gEAr
at ag ¢ fs feama o1 #w9igz T@an g
g+ fau g9 g5 1 fagra w@q &
al £g BT GIFIX &1 AT H94 09
Tgar arfgd,  #3z waddz gr §za
wadfE & qF ag ga1 9z fag 7
¥ giasn faar &1 9% 1 AT 4A3E
fsog |<rgr a2 IFHT W17 39°
qH7 A | WGT AF  AIGIH T qEFey
g 98 fog & faq s @ § ? Awg<
& fag &1 a1 #3 g § ar & a1 W@
g 7 SUFT AT WG &1 YKL §
qr 981 g, 9g FIAT @HaAT g AT AN
%31 FAT § WIT F1T ag Ta7 397 7

T Wi fag o gEF fag gaw
HIIQAT, TFEATAT KT |

sit v fasE qraaE @ faq
¥ wY yAgH g1 AE 21 Al TAT HEIEg
HT Y q¢Y § | ITET Y §779 § 98
a1 & | g a1 fewizdz & gF gwir
qHT 3% w3 fagr sAr wnfgy |

S EIT FAN o7 w1 3@ faa o
gAaT fHar 1q. g AT faT &1 #§3
WITHT 93 F AA1 g, T AT quF &
Tg WiE § WI9FT Seqed AUgU &
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sfa gvgt &, s9R FAFaT ) = &

wsgl fad masr arar [fgy 91 A
TAFI Grer g1ar srar Jifgd |

feara szt W 2rar g | I9® qar
AY qSIgT FTH FIAT § | 98 HAA[94-

AT qagr 4 7 98 | fAfzag sv g

A9z § 9aF Izal 1 v 2y arfg
Szl AEAA FAATr g F21 gear #2 4 I
T 9 g4, uqr T a9 It grfawies
gl fq & &1 &1 J1A 17 &7 FIA
gl, ST SATH 21 gHE J1Ed 4g AU
g AT waA  F2i amT grar § Fgt
UF ATE FT10 | I FIZ TeEEEA
fafaezl & a3 &7 F1 F&€7T 21 A7
fag fa«r falazzv a1 gzraar a9 &1
S&LA 21 @1 AIAT arfag 1 g8 a1
gz 2 f& fos oA e & agh #13%
AT HH AT 21, IAFT qF dr9q
g6z ¥ 92 1 giE@IT aEF § 42 FIGA
FT GZITN o 9% HIFAT § ITFT 979
QgIAT 1 AT T EGFZ F TIF TEAAT 2
a1 9g'9 7% #1T q1@30 919 A1 gAan
qr4r & |7 21 97 9z a9z g f& g
gEQar 7417 (99 AL Jeg A, q|T
STATYT AT &7 |

5 g0 vEd (weAten) : Ivisqy
9g1gq, RIAAIT AT AT AT faa a0
g, TUY WG 9F H KW HIF I
wfage awgl &1 aga 419 I, ag;
FIA 8 {6 9 avs § gAF1 &@d
gl Y21 8 | 519 § U 91T H3Y a4 &
z2id fearA & fga & 7ga a1t #m=
feg g1 a4 faqia g9 gea 4 My §,
g9 7 g & QU7 g |

zg fadras & wf@ s & sweam
FI A1T GIST L § A AT ATHIQ €T
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¥ fag 98 ) 19 o7 o5 wEAd
gt fag®d Ffed g7 @1y A &
THIFIW AT AT FF77, T faar-
W 937 g ! & oar 7 g1 fF faq
at gad gar faar gar o1 awge faq
H Y FIQ § IAFT THIFAT FGWT
g ST T uF ar AHr waEad aifgd
T qaT aOF § mrgfzodiwd §7
g% T AFI &I, UHT 73TqT FIAT
Tifgd 1 afs wsg gTwidl w5 ag
sqFEYT FIAT § a1 39% fA97 F F318
g wrawra fear  srar |rfzr o gEay
F1 2feq @ &1 F19 AA-ZFAFT
AT 7 E 9T AW F afme B
ot aifsa sxgeqr giaT Frfay

AT A1 qUHATT S T A FET R,
wigh ag |AAAL FIAT &, ITF AY-
fasrezor & fagg § a1 17 917
g1 a1 AT AT F A1 T gafa-
Fz WA SA1RT 747 &, {935 =g
g1 gz = qfvam g &1 sarEr
FWIFAT 8 |

agt A & waF w71, fFa qv-
g2 aF TeAd g5 & AT IqF g A
fegar sroaga fzar 9@, za&n
FITHT AL & | FFEHAT UFZ &
AT TF ATA TAT T TIHAT ATAT
gar agt gg g fasa  grar
FIEIWT qAgT Y 5,10 7% U &
qagLY FT QI §, IqF 919 ZqAT g4l
@ @xar & & ag F1gAY s § ® Y
w3 7T Agd & fF suaT arw fas
a FIqFAEA uaz  # ATEIE Al
wfgd | g7 WHIT & enagEdT gAY
qifgd arfe gfefaad  #1 qam #1§
wellagfza  A@@Ad,  OEEgd
nfered = g@ ATAN FT KIAT FL |
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st Qaar warg WAl (F1@ET) ¢
Sqreaey wgied, i A7 ¥ @ fqa &
T XAl § AfFT g gwral ¥
arq | 5gT AT qed vg W@ &, wAr
ngrzg frara §, sifay sfy graet
@IATF I91 § IIIAHT F1 a4 &
faa za faor & gegiv wraarT faar §
ag APl 1T § | ATA AW F @IAETF,
TIA qgd #1961 § asr ggd gwAw
AgT g1

a1 ar qF§r F1Z3 @i [ g,
19T #7773, qr-faer &, @ 721 § wlx
%% aIg &I 799 § f59% 97 ¥ gaw
931 A1 &, IAFT TAH FF GEIAG
A€ & 1 A19 g arg T & A feai
AN

g fas garasi & fga & fad &
F=a1 M AfgaHt &1 &6 fAatwa
FIF &, =TI &1 I1A49719 TAH § Afwq
ufgaral &1 ggd fox 7Y &

ug a1 fag - g3 arfae §

ot VAt warg aaf: g9
a=at 1 g8 fa% fwar &, afgamay
&1 917 781 & 1 wifzarET gfiaT g
fazizr & g3 & Y% gL, 99T
ATfg Fgd § 91N § 2910 7 qeqr §
THT FIW T (@ g | §9 s A 5§
FIT gg gAar & 1§ & fF U 6k
qrarg & wifearfagl #1 aqrg AR
gframmr & agt g&a1 § g¥qarg fEar
srar 1 59 fasw sraru 23 ¥ F@
war @ & gaEar 91 9’ WO 4v geg
Fr gaar A9 fea & zeaw fanas &
&Y AT | JAR U F fEREr g9
% gig qarg a1 gfargr § gEEn
AidY 2, a1 gua qfeare ®1 &% feAl
q% @q< Agl (A | 39 IHIT qF
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[ Qaerer garz Tl

syfa gifn qlo & dfsa g asar §
AT s @ §  fFag afag
T8, feT = aw a8y 2

- & qrfadr WY gES O
s & fagg & W 9T A%E FW F
SeRd B!

sigi a% ASedga &7 TFEH g,
GIETT F1 37 AFAT KT HIE ATAR,
2T, aF FATEI, AIfEd A T
FX A F A FHEAT T g A
Ty QEgE " F1 FATT, ITY AT
IAWT g7 & & Iaw faafeaa
fear swomr, S@ aw f&  waE #
arfewrE 7 fwar ato ) XX ST A
HE AW AW &1 HE=F f&@ s

F1fgT |

M ART ITATF A7 JAT &7
ufa®s qqT FAA &1 997 FF §, ITH
fazg s@aE & Jwd, v ghe-
F 1y & Ag faad wwa+17 ¥, QAT g7
fou f§ faw & wagd &1 @
oY gaw foos 35 &1 ggw fear
Tar g | @few zar am g fw
Fg w@Wa-gfd 3 F amw faaws
gam&! &1 fase 37 &, Ia&7 9=y
qEA T FTURA & AT IR FFAT
wEl ALY &1 AT R, A A g D
st @, foaHr H1€ nger aff @ar 3.

s wfaftsq gazames an &
o8 & H1ET AT g7 F1E g Har &
afe 91§ aafeq grfeqea & wal g
&g, I IgF €4Eq g 93 gy 59
ART gIEd 3, Y ITF WA #) a9
AT AT | w3 Tmy A Hard,
A fore wsg WA ¥ qg fas v
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AT, IHFT ATY A0 HAZU FY
SEARAIE
WH g A ® &% AT 0K

gHIT ®qT & AT &7 Jraqa fFwar
Tar ®, 9% wi-wa ag7 & amg
FI AT THAT § | FI OH FAT IAX
gy @93 §, ¥ feedT &1 gra w7 fea
FT 9T FZAd WEN W ATAT w7
AT TENX 1 TH foro A7 F1 AT FET
FATH 9T fgare &7 1 IEQ@ 2|

16 hrs.

ate gzwe =z fag #1 &1
FAET F@AT 9T, at IA fFaral, gagd
iy grafega safas guzal a1 @ 9
aqar =ifgr of ) afsa 0 faq 9z-33
wfasrfear ¥ gar fzar, sasr g4
wEET A gEi wEgd 7 fzar g9
AT F1 AF-T1E &1 wgwa av Ar
T8 § Tafen ag) @n ¥ agfaa sia-
CIGIECARARE N SR (- EACE R
qaar w& 07 fv wfasy ¥ gaga 1
® ALY QIIEAE AT #7 AR TEA &
cqIEqT HAA |

Y freardene sma (fraarer) ¢
garafa wgzy, & zv feq &1 a9dq
WIAT§ | FEE & Z[IH 9T A 4 AT
Iy § ST W7 TAdAr W yar g ¥
IAFT 24 §€ 19 FIAT gLAT 1 39
fao geft ST &1 s T F1§  guy
fafsga wzar arfgo fr &€ @Y awgz
TqA 9 ¥ gfas s J@ w300
YIZT GG IF FIH $IF IET £ Jog
¥ & gwRe @ € aaify gasr Az
HT ATEY § AIT ZEL AT FT 17 grar
Fremfamd zq aa & fau s
gragr T8 & & ox gagz & fead
ThY IF w19 fagr s Wi afe
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1€ sgfaq gas fasareast sar ab
gga! g1 e | A faw § 9g
gragra agi g ar  faam & & ag
gtagrq f&ar arar Fifge 5 fFa3
% ¥ SOIIT FIH UF FAGI  F9
AgY ferar @ @&

ATFFT agd qrer Feafaai AT §
A ST ATHY ¥ g AT FATAT § | FHIL
HATITS & A F7 TF ANT § AT FFIAT
FTATH FEU § A ATX g AT §
grfear feen & o< § a7 § faag
UFHIREH 1 F1 HiaF qEA1397 @A
2T RO ® OFA # fao o
Fg T Fg Jragrd gAar arfgn faay
fE gra1dz Hiz wf w27 4 ang o
q% 917 AT F15 TATHT T ITF!
qES § TR/T AT T AT | 6 AT &7
AT AT UF FHAIT FIFT FAIAT @A
¥ IT AW 9T 7 A 99T G qTAT
Agf & | 9% fau geg ¥ @eq AT
& ST TGAT fAqrea q1aeaF § |

gearst § fa7 S & gra.aid
FZ AT & a1 A AL A1 & 78 wiaH-
az faar gz-faq qugz & o & o
fe #1971 ara-99 faega adf Saq
grafe 3 gex  FeEaa F fao
FEIel & 9Tg JAT A IAY FH!
qgr Wt @0 wT ggH I A agA
gt | gafa Tar sragrT grar [ifgg
fr vadreez 219 &Y faaar @Y garfaar
FI4T 2 Iq¥1 grafeug sufaqd, faga)
#t gro afywr fagad T, ITF
wY¢ & s &30 3 | afe var ad ar
gar S ® FRTT faw T
QAT | qgF F AIGHT - 97, F HIEH
qars § F17 FIT & fAg 9@ &, IT
® ¥oy FWAAmT & fag g
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FT & faq fHFIAT AEHAT FIIT I
9T @19 953 § Wfaq uwaig g
g FTA-JIA KT §QT FHT FIAT WTFAT
FT G 97 4T FA1fZU |

=9 faa ¥ groa o gifassa @
& 378 A g Ffwai § 1 & 35 SgT@
QAT ITZAT £

(IT1) et gazare amT & g gt
garar g a1 a1 fafqwia ag)
Far1 § fweg oY safaqal gru
gt a1 fafafag fFo am qF
gufss @ g wk  wfaw
3Tz & fam ag arar swarg
f& ag aarfeafa sq safsq gru
139 &7 ar fgg wiawsa
FZrq g1 aqra7 741 91 fafafaa
fwar war 317 8,

(1v) fFaY m=q safsg grer qqrg a0
ar fafewa & 7 fadt quf maz-
A% g3 T 9T "9qAT faeg awrar
& a7 ATAIAT & 91T AY Ieqraq &
fao ag arar s3ar @ fs 2g 99
safeq grar ar 93a w9 ar fgeg
gfawss gzra grar garar qar
ar fafafaa fFar ar s @
Y wAT FAATET FII &, GAT
fag ama 3, ¥ MR a8
Tax ¥ =3 vt & fasare w19-
qIg HIA HT @ W HF AT
qTaYTT A fHar & 1 S AT
T Y &, T FTH GAWF A
&1 zat fag g% grarg § £1%
7 %1€ sgaeyr =g faqa & growt
FT qifgy |

A9} faer & 917-9 § w71 § €@
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[t Fom ¥+ qiR]

g1 ¥ S wegar Iqfacag &, Igs)
gleF T H1% sufaq frat @aAms qsna
1 ag a5 fafanfo adf w30 ar
fafagtar ar saizgrr & &7 § 3ITH
feat sream &1 gzem gl wvar ar
FIRATT qEY IATIAT 97 a5 for Iq&
o fagxs gier ga fafgs ard /)
7§ a9 wawfa 7 g 1 afsT ood @
¥AT F qeeg’’ @ar fzar @1 aveg
fedt a7 #1 foa) @A gara #1
fafqaiar ar satgrdr & =a & o7 37 F1
AT "IIA F gvag H fqga fzq
q BYFqF FrIaT & g7 F15 e1faq
odr Ay &1 AT gfz 3 UF g9 7
%7 wafy & Waw z@ a1y & AN
oY mawfea ¥ faw #15 #@3A
AT g ar ag fraxs & Q¥ WmIzA
& fagerr &IF T #qIw F IN
gafeq feu qv aF fafanta ar dar
FIIFR I¥ qT0Q § uF 919 71 gafy
& fao mawfea & faar swar @
g AT ATT X FEr g fF 1931 A
UF AIST @7 @7 £ "IT IgH 4z
gragrT g f& N &t waaidr F#30,
faad wftg w7 faa wadizza 17 §,
A% faais s1aargdy a7 Arasfr | IgF
qET TF aF F1% A1 AfgFErd gAFT
qFST ¥ gHG AL I AFT | TR
99 & # fafzga a€F § #1§ sageqr
T =g |

AITY GF0q-12 ¥ Fg1 & 6 1%
AT q1gHY qiZadfwe 1 q9F gwar @
TOH gg TagrT $3A7 Fifgw fF gag
qg TFEISET AT g, a¥ g wrr ardy
¥ qftadd agt T qQAT | W Avg
ol ST WA o faw § T8 fFay

AUYGUST 18, 1983

(Regulation) Bill 364

229 ¥ far W ofk-
JFT FI AT | T SHAEGT B WE
WIIET THT KT FTTLAHAT § |

da7a-13 (1) ¥ =sgrd fag@
FaTArs wala &1 g fafaniar ag
gfalzaa 31 {5 o= Aeha otz 9w
&7 g &@F AT, AEHT  wAF Feqt
g I9% fou afgsfgy ey graE
¥ GIET 2, AT FFEG GIFT I
fafga &g o7 ) g9 999 § grax
AT S77€T 1) § A1 9 IATH ¥ T2WE
g5 g}, 3y feat 1 @fs gy i &
I & FIE STTEYT JITH) HIAT
Frfgw of fagd  oF & gF F1g A
qAT a1 |

TRl & d19-q19 §497-13 (3) A
W9A F31 § [FHT GALAIS  qIANT FI
s fafamiar ag W gfafesa s
fa. QT T ¥ Tse WYX GHST A
faqae sa 7o § i1 ag 949 ®Q
g fo get7 @ ®w FA a1 fHET g
garad & (@0 37 gFar § A fw T
T FT A AT AMQAT | TG AT
ar afzar &, afE g 71T aF aon
7 ggara 9§ fwar g+ § #4199 4y
sIrAAT F1gar g f& @it owEeE o qg
F1 fgmas a8t @aear saFr feaw
SFIX F qAqTES fHar  qrgar ;¥
IqFT AT F47T g T HMIGN HT §
fs ga®r gar N, AfFa &7 THI
£ A7 37 7 gET A WG WA 14
F () # @ A17 FEJ §-

() fafaatar &1 @a W qg)
gar, Iad fafmafem 139 HR
fafratan 1 agwia ¥ adE,
gea% Ay -4 fafafezar |
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wre F1§ gredt waq-qFae v
TR R AT, A fEArs F41 H14-
Ty &7 o7 FEEr § 7 3Ad €@ Fcg
®I 1% qacgT gl §, AT 7G! TG
¥ 39 faw &1 3@ NfIY, AL =qror W
TN Ug AT (g AT HIX T
AT ® I JHAIT ISTAT GIAT |

! ag § g3m9 15 %7 EA-

“geaF fafawtar geds @awars
wEie & |1 UH! j9H, & g
grasel FIIL g7 Al gleasw
T W ITA UG FArafami W
giat, it fafga & [y

UMY 7 gz AT @ & fRar,
AfFT S AHFT FTH FIT AFEX
fear-az-fa@ 17 § 7z Frara agi
AT T, AfHT gad wEr af Al &
qQred &4 & graeg & F4T qIET

§?

Ta AT 9§ ¢ 917 gwIa
grfed

ot freardl e surE - gRrT ag

dfE ooy gfaT Fw@EEd 1 ST &
garwTed fiF 39 SF1T q AT CE FY
T A &1 FAT AT AraGFAT § |

T qF FEFF IT W RTAAT §,
FEIRYTT F qW 9 AEgi-wgi X A4
2, fagdr a&y gueedla § IA A @
qodT § 1 g ety @ gie 12 9%
%> S g fog &7 a9g & 149 4957
# Zrgw 9T dg1 A fasar 23w
¥ gy wrawra Fifoy fog § gw wdT
wrdY F1, @ TGT FLEIA AT F
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agi ATat 3, TrEWAT  FEeqqA s
AT 1 T q9Y &9 faw § oAy W
FIE ITANTT Ag) § | UGS g &r
qrferss &1 FFQAT TqT FY AW
T1fza, s 917 afy 99 1 F1g F14-
FET FIAT § AW, ¥fFT TAT gT
AT AT ATFEY |

sgi drar qrfert F1 gEE §,
IZT q AW FH FUFT § L W
T FUF &, AT F177 &1 fEaArmasff
F &, 39 %1 #a1 91 ANy g@SE
IR A FT gragE g 7 ar-qrfaar
AT AT I ¥ mwAg F A g4y
fasar stz gaet &1 A1 faer ) afg
A Zrar § ar wrfa® g atg ¥ I9v
1 Fifaw FITT ¢ arfed ITFT FH-
AT AT T3 | 37 foq drAr FUAT
wfaaid giar arfzd |

AT A IH FTGT § 6 AR FI
ST HIT TF FATT €47 FATAT @I
g, a7 9T &FWE, T  F FETAT
EY\FH G FH T T KT GHAT
gt = fer it w1gT &1 faarwasit
FI HIT 97T AT ®IA FATAT AT
wifzd, aq sageqr 1% & 99 AT |

g7 weal & @rg ¥ g faa &
qagT FIAT g |

SHRI K. A. RAJAN (Trichur) : Mr.
Chairman, Sir, I stand to welcome this
Bill. Specially during the harvest season,
we hear about various poor people who
operate threshers meeting with serious
accidents and they are left at the mercy
of employer or whoever is concerned
with that type of threshing work. There
is one pecular feature which has to be
taken into account in the administration
as well as in the implementation of this
piece of legislation. This has to ‘be
administered in an area where labour i§
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quite unorganised. It is not an organ-
ised sector. In the organised sector, as
we know, there are certain advantages in
regard to certain provisions like this in
the factories and industrial establish-
ments. But in the case of this Bill, there
is that peculiar featare.

Another thing is that the pzople who
are engaged in this type of wo-k are not
$o organised that they can just demand
compensation, put in their c¢laim and
fight for it as in other areas ol orgnised
sector. So merely by passing this type
of a legislation, it will not bring the
desired result in its administration and
implementation. The threshers are
generally operated in rural ar:as where
uneducated workers are involved. If
they are to be protected, the procedures
and rules have to be laid down in regard
to the administration and implementation
of this piece of legislation. Otherwise, it
would be very difficult for the benefits to
reach the workers, You know {rom
experience that there is lot of evasion in
the implementation of these legislations
which have been enacted even in respect
of organised industries and the workers
are put to serious difficulties.

I do not like to go into this Bill
clause by clause in view of the limited
time at my disposal.

I find that the Bill is puite compare-
hensive because it covers not only the
principal employer as well as the agent
but also the contractor and all other
people, There is a comprehensive defini-
tion of ‘Operator,,

The controller or the Assistant
Controller, if appointed in the area, has
to take adequate care of the aspects
regarding the machine, whether the
manufacture of the machine is according
to the rules or not, and whether all
safety me sures have been taken and all

safety devices have been installed in the
machine,

Regarding the implementation part
of it, it has to be seen whether the
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particular operator was in service when
the accident took place and what is the
compensation to be given and whether
he is disabled. All these provisions have
to be administered by the Inspectors
appointed under the provisons of this
Act.

I would like to know which Depart-
ment would be entrusted with the
responsibility to administer and imple-
ment the Act because there are a number
of labour enactments and labour legisla-
tions under the Ministry of Labour in
the respective States as well as at the
Centre. If a single officer is entrusted
with the task of implementation of the
various Acts, it would not be possible
for him to sec to the adequate imple-
mentation of this Act. A single officer
with umteen jobs would not be able to
attend to all these things. A particular
Authority has to be appointed for the
implementation of this Act. whatever
‘enactments we have got whether in the
organised or in the unorganised sector,
failure takes place in the actual imple-
mentation. 1n the organised sector, the
workers are organised so that they can
fight and it is being done. In the rural
areas, all sorts of malpractices and un-
fair practices going on. The imple-
mentation of the whole legislation
in the rural areas is very important
if we are to give those people the
full benefit of this legislation. First of

~all, there should be sufficient number

of Inspectors and every one of them
should be demarcated with specific
duties. They shuld be allotted a certain
area of operation especially in the harvest
season. Otherwise, it will be very
difficult to find out what is going on and
what are the state of affairs in this
particular field. That is why I say that
the administration and implementation
of  this Act  has to be very
scrupulously taken up from the very
beginning if the benefits are to accrue to
the people for whom this Bill is inten-
ded. This is one point which I would
like to streets.

The compensation provided is exacly on
par with that provided in the Workmen's
Compensation Act. The procedure laid
down in the existing rules of the Work-
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men’s Compensation Act is not easy. Itis
cumbersome. How far the illiterate
workers who work in the villages would
be able to follow the rules and
procedures lide down in the Act
and get their claims protected is
dubtful. This is very important aspect
which has to be looked into. Certain
provisions of the Workmen’s Compensa-
tion Act are out of date now. The
workers are also demanding for a revi-
sion of these scheduled rates because the
compensation is being determined accord-
ing to the earnings of the workers. It has
some bearing on the earning of the
worker. The earning is very much relevent
for the compensation. In the organised
sector, there are certain stipulated rate
of wages arrived at by agreements. But
in the unorganised sector, there is no way
of knowing and identifying the earnings
of an operator. These are the problems
which have to be faced in the actual
implementation of the Act.

I welcome this Bill. But the benefits
of this Act would accure if only the
Government machinery moves sincesrely
and honestly and in such a way that it
would benifit the common people. The
administration and implementation of
this Act should be followed up. It has
to be administered by officers who are
committed to protect and safeguard the
interests of workers.

ol T AAE (1939 ¢
wradlg qqiafa sy, aEdAg #fg 49
ST A S faga® za d wEga fear
g 3% fag § IT%! gIT ¥ 99912
a1 F1gar g Mk #ife Fife gz
AT AT g W Aqv Ay wfear
aret F1 fgasr @ & gg favas
Tg e A A1a1 MAr 2 | 39 fagaw
® FIFT &7 A7 9 F gawar g {5 g4
_F & FUS-HULT IT qATGU H1 ATH
fgaar i &at ¥ 19 FW@ g | Faife
FIR W a¥1 fHary &9 wqd o /g
W9 a1 gw A 9nar &, qrn
A AT T FH UL FRA 1
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53 # A8 FW §, Fi% AT

- yfggr avgT g § T 97 v

@ § a1 fet G- e wow
A A F17 FW &1 T g AT 4@
ST & ararfeaa g AT ITHT FATY
Madar gfegqr aidt #1 M GBI
fasrart |

HAq @9 1980 §# w7 @A 4
uF ae@ fwar 911 I9F yafas

gHIR AT H HUT FE A1 AAZX
g aY |ALATFE [IAAT § AT HIR

qqrfgst Y913 § 1 ¥ a1 ArE AWg
g faa® =7 77 21 9% §, F9-9 @
T, wig g af § 1 qTaT 6 )
HIEHT 59 qTE & AATAT & gQ gaFdl-
T A AU FIA §, WYAT §0A AT 2
g1 A 5| qA197 F wiwe § 1 ag faq
arg Iz Ffw ¥ grafga gawE
wxital & geafrga g 1 g@ faq & 9g
g f% 3@ 3@ & @Fars AMAT § N
T H/T g 13 &, "arfgst g1 91q §
T fFART T FAT AT § ITH) (5@
avg q s99A8e fFar s, 5 avg
§ srwifeaa fear SIQ 1 F ga 919 &4
fag & ST § | AU 9% FAY, IF
FAT AT T azT & f9q9 5 fegal
T UA-f3q F1 qGFawy g, T @IC®
wA § 1 5% qI § FL aga & afaq)
Faig fagar & gr a1 o F
Segia 797 u9q fawx sgaq fFy §
M Wt T uFHg ¥ 3@ fau9qas #r
aagq fear g1 gafag F qut aarg
$ 917 g |

ATT 1T, M, §F, qargfea, X
% 99 T FATY &7 1389 23 &
& ®gar wrgar g 5 20-25 g qgw
foaIT §a a1 9 § g Saqr a7 AfeT

"
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[ dferdrar’ et

HA-IY fama & gnfa & o< ¥ F
®H H "3 v} wxA) w1 st g
@ feETAr X WY 9AEr g@W  FIET
ge frar ) fegm & fqo oy §
WAL, AF T, F FAT | HIqA I
TRl & d@T g gt f A Gar gran
b wuTwRE, fage,  weawid,
SRy, 9wrd, gfamn wifs §
IR wEax 2@ fim w5 osHR gl
B wea § ST # A ¥y
we gq &1 AT wrww g fF oew are
Jataw #r arfer g o fed s
¥ fFama &1 ot ggar g® gur w1
IE& e ¥ w0 gedl gE gt | ag
e &Y faar g5 1 fear arw grar
¥gaq T R 99 daT@ F AAA A
Gaw g AT § a9 ag @rdl-surg agr
qT HIH FIJT 81 9T T INgH 91
g @ gie-gir feaEi A oW
fedt atz & gav g0 | 71 waf
5T 41 Jgx foedt <@wx 9Ed ag
g T A€ AT | TgAT 987 qrarg §
G GATC T I & 9% TAF IR
AN & qrg FE qragd 98 g4 U
g9y & f& @& fag aadg s
T fear srg o g & festrga
g1 fadrast grer qra swrar srEr
aifze arl# gqd gdeaTg 7 & |

aF M gIFRIQ wsfaay gy
fagdt gz fogma &1 gidr g saan
frat ex ¥ gru A8 @ty fwEA
qag § M &ar g gafag @ gz 71
ggq F1 g | weq g afg fwar #7
sy fxar sar & &t ag woA) ggg &
fiw @iz ¥ fagedy 8 dfea
wg fRard HQ Aa1 § ) SqHT ALY
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fearstrar @ fir a8 eotr@aca @
QIqTT @O | a8 FH AT FWEAT
g1 gt 9T IFW TEHEA A gAY
FIHT 9T (AT FUAIAT 3T 8 1 &
oI sqT7 2 &I AEAFAT @ |

¥ 7241 8 f5 frara gq 2w &t
gaY FY IUEH & | FGT §F A H
sgaear &1 famiar § | 977 fHq19 F7
fear 21T @1 g S=ar =T qR 3T FT
fea &ror 1 zaar 23 gu ¥ 39 fadas
FT @G HIT TIET FIQT § |

Wt qrguw fagt (A1)
guiafq &1, 9z $199 39 924 § arar
Tar @, gEET & aga gAnkaqu feafa
WEAAT g 9AT Wglgm q gWEA
ST &0 ATA BT I@FI S fFaAT |

(saEar)

TG AAA FAT H HIH AIEAT
37 gHeEATT #I gy § ;3 faa &
TV AT AMAT  IAFT  GATIAT A FT
ara g | afsT g@ wiga F afkq ag
ZTIET 1 UF I g1 TF0 | S q1a%
q 99 qUeT g §, A7 qigt ¥ v
F &0 ATAT &, IAF gAY FIAT KT
ATEdg Fqr 2 AT fmy 9Y IaH)
IS FIA a7 §, IAFT AT ATZEY AT
T IS FLF IAFI &19 & A1
TF% "1 9z IF FrEa arfe e -
W@ ag ga«r arar =g qEad .
Iqd TET g, T @I g, FIT H&
Farzy fr zo 2w A feay faam aqdr
FIE A S, 37§ 7 fRga qude g4
AFTAT FT FATT FIJ § A ITF U
THFT JAIT I & g9z § feaw
QFISE qTe & g § 1 AT HIGA AT
FATAT T AT HIAIAT AN753 6 ey
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ARHIE, 1T AN FY ¢4 a97F A L AT
gg WY G & & & w19 WA Fre
qala 3w & 9g av qadr g 47 M
99 FAda Y€ gL &, AT W@
93,397 ¥E gT § FT IT qA
ge gr & @1 ¥ @y fwsr @
oY "X AU add arEl #
e Agl gy At &fa A qarans
HY FIAT | FAAFEA I & fqQ 717
FED FEHT F Al IO 9T I ATTH!
TeaRar @ fagr &@r g faa
qag A fAH1ER F1 737 2147 2, 7 AqY

g ar g9 q &9 fagr srar g O G497
qT 39H 7 fa% a1 10 A1 g @uq

QY Frar & frad gwat s FT 72 &
TgF! A AT G | MY A7 ATAAFZE
¥ ZF2T F1 AN TAE FAX ATAEN
3N ! Fae WA g o, fawer
FT 9Tq WY ST g1 q471 fFa19 ¥ AT
¥ &\ A qrer ard giad SqIT
g wf #ix g7 F fag azgE A
gizere FW@Im HWT 37 97 F fqQ
HIqHT fHaaT Fr3e qrast ST GIETA
F AFEIA F 27 JT @ 2, TGHT 91
wegTAT AGY N7 FFHFA @ | fEFAT
qUE@HE EIIT AL &1 THET AT GIATA
A a7 G5 &1 & 32 E9E, Ay
®7 989 SHIH, 7 42T § AAA ATHAT
(el § FATH ATAT FAL AL F1A-81
qFia WO FET & 1 FALH! A
I FT =TT JUA & fAg am
g | AIOFT ST & fzara @ ¥ g9
I3 & 78 | wrdEEg ¥ aAaT T
2T 21 T YE AT FIQ § A
4 FRAC FY 9T g9 H T fea

g |

Ffw o ¥ qga agud q #fw
¥ waneTyg T3 fFE frar &« I8
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Fg1 g % df7 S« g¢_andem
ST % W § AEY ST AT qF W WT
Ffy gamaa faar sgrAT =nfgh ad
% gHaAr g, fSaAT FH AR aGIAT
Frfgd 7@ Fgr AT | gy € 2T A
97 F fAg, @ ardT arex AR @
arg fawre fau oY draer o feer
qI9T AFFT 9T HIIA AT HT AT G
wIg Ate far &, AgHIAR FT A qnE
fear & g1 qF 791 TTATAT WSSTAIR
F1 9197 @i fgar d | 3w & fog oo
FAT FIT AT 7 §, 795! AT 3 | I
guhy & ara g fF oo gl ag
FTHT a9 2T & 37 S F ey faw
F or7 guae g fagsr & F@d A
TFEIEZ g WY §, ARG IA § Ay
gl 913 g ®k AT iy & fag
qMg e Agl g, 1A G AWAd
TG ALY &1 F¥9ET WA fFAE &
§g feamar g av faar 3 afeq
TETARFTAT FTA qHIT ¥ FAT qIAT
g, @ &1 gwfed | e AT
feara & Y fesrar g1 @) fesr g o)k
IHTT HT AT AT @Y aY 2 4 fad
vFgrez #rfax gl & ? i @k

arg #1 fpqed Y ..,
3

st A AR afasr (vEdEa) ¢
uF W1 gFEIEE gIar g al Far A
AEY g1 =rfgy ?

off qrgua fgwt ;w9 AQ I
gaw gt W &) feEa ¥ A
38 Fwwa  femrar § at fm‘r
&, g§ &a A% ¥ HWKE § |
afFd g1 7aa F) eqE@ FUL LA,
g fedl &1 S § @wg <) fag v
N wea Ag § WIS FEA W
gut § sa¥ fag o =k ¥ - fog
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[st argzra fasi]

Y oTER T W@ w17 fwgra fegar sar
aTe, AER F1 g Afa g g
FAT SATT a3} &7 FAT FIIT 7 ATIH
qUE AT FTATH ¥ FT &g faar g
f& soara 9o ST g FA) § AR W
FE IFQ & 5 qurg @AY A F
AT &I § UAT FIAA WA FATA | TG
F13A eIty Ffw A F A F
wAIATHW &7 F fagra & facga
fagdrq § =X A19% 9 TFIX & HET
M Ffg 7T I F FTI@IA AG
€ SgH gaI Frfsd | g9F AT
g&g § fead ? a1 wEA wrg 947
g, fwa+r airg ®§ st € 7

78 ®197 a1 &1 Fiq &1 w77 &Y
FT | OFHTSeH § F¥=gaa fZamq
F ara @ @ Fg g1 fFawr gy
®2aT g, IAF1 FyeAwa faaon, #
sl faqdt adi g FfFa 7=y &
%9 qIg qTaFEl YA 7 Mg F (FHTR)
F WX AFGA FT WA@W O,
WEITATT ZIT, JFATA  giT | gafay
AT VT F T FEAT T A9 979 7
FY, TAFT ATIT T & AIT FCEOQGT F7
17 FSFI @I | FFAT & FAA
"Tq 415, 92 9 f7Fz7 &

ot grav fag (fweaix) @ gt
qgiad, g 9ga gl ar fag a1 uix
g TIed FAAT g@ FL WE . H
T ur % sgr@ S F91 q@Ar S@gw
Y § ! BIETH AT FT IFT AEAT
F g |

# T grgrd w1 gILFIE AT
wrgar g fF ol aga oman fam
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aa fogr g @aETEd A &7 TOH
faxrg fapar &

ot e § feer &1 &g |
gl ST, ar gaa fEamy & oFar
fargar § ? #¥ gg Fraswq 0§
a7 AT JZT Sarar AsF 9 ) AT at
TEAt ¥ weer aar famr g =W 70
FUT &1 AAET g, HA-UFIATGAS
T g HIT W9 WAl AT a3 a9
BU & | 98 g EUAT FT AT |

TETEHT et foe2ia 2o %1 grarg
FLAT, IFZIA F@T 47 :

“Dead machinery must not be pitted
against the millions of living machines
represented by the villagers scattered in
the seven hundred thousand villages of
India® Machinery to be well used has
to hely and case human effort. The
present use of machinery tends more
and more to concentrate wealth in the
hands of a few in total disregard of
millions of men and women whose
bread is snatched by it out of their
mouths,”’

gz T Fga g f& wEa &
iy | FEIIGFET GET Y& FF |
eI UFE FHHA q FEIHE
gy fasa fay, w3 & "wge
g A IFIX @ § | HF wyeAl &
faeger azfasrs &1 ey ol &t
AFAIE G qFAT §, FgT § AN &1
w1 TgY faqar g fad & #1€ @
&1 @R FIUTMLT ¥ W 919 |/
A AT, WX FZA g1 HAT FT TG §,
§T Ag ¥T WAT § | WIq HUA ST
IH A7 @ § AF fowd fgrgeam
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G FIUAT Iq6 "WIET #1  aAIF
sq17 727 ]F |

St guTad &1 faw AT @, qga
wsgT & | gufaw g qzy &7 afaw
gL AredT qgr Fgar 2 f& & feam
W1 TAFIX FT IIT @IEATE § | AT
fag arz &3 & fag Fgar =@ §,
IFET agadr & faw gy, g &
AT F g @ § 9 SAFT F
qgr faaar |

g7 grat & T & T qrga F7
gFAAIg FIAT § qg @A faw g
qITT AZT FHTAAT I AT A1f7T |
SHATH &T ATT FT AT FAIT FL | g

fad w=gr g Wi A9 39 T37 § T
g1

ol gEge TWIT FIGAT (&) ¢
QEIFT JGIAT {IZF, 9 aFd Al
fam g gma &, s9F 91y S
feqfve §, g agd gr asar g AL H

gawar ¢ f@ gd sy fgwaa st

ifgn | afsa & g 3l F7 AE

grakas fafqeae &1 e f31AT

FATEAr 2 |

STt aYq WG T AAIAT 9T FIA
FW@ &, 19 FWQ@ g faaswr g9 #=
STar & ar faawy A aqd® g Ardn
g g1 Y AIFI Z AT §, AIFHT A
ITF HIT FLN &7 IOF T fwar
2. gz @ a€r gs A1 g | I qTRH
A AERI WX FaFgAC & §, a1 IEA

ga § g9 & ey A7 Far feq g 1
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g @y § fF- ogmt gewm A
argfeega, (9ATad W1 TwATae
T agT T 9T FIH FQ §, AfFA
SAET 91 & fAq @A qar AgY gar
FAF FFEAT A A1 TLT WG qMA
T AFT FI-FrEr AEFIA 9T FIH
FLA &, ITET FA AHAT ST4T § IT
3% g1 7T FZ A § |

wa oFT Fwar g 5 gna g
U7 AAT qagH W FHT A &
ST &1 FI9T AZT AR & | AW qH
g9 ag faraardr gga 4@ T @ §
f &Y 779 gFATA TA WAL 9T FTH
F7q 2, 3AFT o7 &7 fewmsa # fan
#1  FAAATT AT {AT FT | Tqq
argizez &1 fgwiaT 1 a9 g awar
g, @ F1f awg T fFgw g
At waget & fam WY z@ feew
F[ Fe21d€T 7 FI | AT HICAEI
g a1 @A wIA fasaar §,
gZf 9¢ TAFT FASTH A g, AR
gyt faw & @w1q Fr @ g F
gawar g (& 24 gfaardt sg 9T &
TAFT TATH AT &IAT FIIT | S
[T &1 TAAT AT AT ATPRY
f& 3 fodT & faq w17 &1 ®)aw A
g9 | 2% ¥ FZ FI9 AN AT ATfRQ
f& ¥ gaiA F17 A §, 91 f& a0 &F
ffq @al &1 ag19 a7 |

szl gua g faafas ¥ gedwy
FTE &1 AqeT 199 fHar §, F@i g
FUTAT FIT 39 q1d 9T AT F1fg &
YEt @ATATF HIAA 7 a4 | AT Ig
gufea a g1, ar agax g f& gw ams
FT GXF AT | HITHY T § FH FT,
AfFT IFFT 19 7 AT A A7, TH
HIXT AEHT T AATAT T q9g § AW
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[st wege T FTgHT]

ATAT §, ITF 1Y SAFT I FIALA
Jarg @ @I AW AT 97 TE
wreH wafewss a5 gar &, 98 am
Y qrera AgY &, F1S FaI-aE LT 8,
%1 @gr Agy &1 98 WOAT 19 9%
AT FT KH A7 2 | 98 JrAar 2 fs
qg WA IAFT ST T gFAl g,
wfEq guAT 4z g7 & fao 7z ag
WTH &I GT /AT AT 2 |

# orqq ag W Fgar wgarg #
€ faor & @wama (7) w12 (9) ¥
"Tqd ATEHT FT aIF g fawar @
f& 500 ®90 FFT fHeT HITHT F71 AT
afeaqiz 37 f& g wwT I 91T
e &Y HIT AT & FFd W9
200 ¥9Q ATZHE EF 13 @I 20 H
ARAT £ 42 1F AL g1 g9 Ald
9T WY AIT T FeeI1d FTATT 9 | 4
ardqga F sq1eT @grg sAr qifs =
GWALATH HAAT &1 A77 AT qZ1 419
93 FATF |

aFAq  (22) W IO &1 1A
F2I 75 g | foq w3z ax L L
FTH & T ¢ 99%1 wifas g 9%
fag faedarr g w1 9= &1 9dz
FIAT AT | wFae giar oar g fF
AT 3F ALY & WIT WAl F wFHYT
AT 98T € | I9 HAZT &1 a1 foeadqy
SFIT G TG g gAMAT ggFHr o
ST W § ITET T 2T EAUE
A WAT ¢ & A 9T q3q
gt =tlge 9y 5 wzia a¥ | waig

FASI ATHz F wrC a1 I9%F Qg F
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gg giaardy wa @) fF greaivm &<
ATSTHT g FTAT qI7 W WAX
UFqATIY HeE AN HLAT ATEAT A
gfega @ 9@ =W A
femtwsatsr qar ghr | sgfan g
cFIgE 9T AT FIFIT & O FIAT
=1fgU |

a7 g9 wix &9y & fqg Q)
ZFERTH FALE AAIA ¢ IGH WY IR
FTT AT F3 @1T 2 § 9y e
¢ fF 5 ®vam &1 faafaar 1 g=
gl sro | gafau zeciged &) o7 faadt
qrag It arfgr-ga arg g ot groRy
T FITT T |

97 7 §g gy W § I zE
ZT3q & @A § oy FIAT ATRATE |
U7 qIT K1 § AT g T TIHAT
Arar AT WY fET gH faa &
918 ' W9FT 999 & FE QU
A8 grar | st fe #zgrag g-afeew
femzzs wifezm femrzs 1+ (Justice
delayed is justice denied) u7r
ganT gz g f& 39 w19 F fao #1g
fegam  admr s ggf o¥ FAw
F1 &A91 fH&ar S oF e
AT AT & | TF giAg AT g1 A%dr 2
fo aziz W1 gy 1 =WiT TrawgT ot
Fgr g1 | WA &ifan us mrEEr g &
qET H FF FTH FIAT ATEAT §, Tg
{7 UF [T UG AqT § A SqHT
AAAT § | SEF @I FIE FIIAT I
Jrat g dl 393 fau ga faq & 18
fors agY @ \ & Sraar [gar oo FAS
W HIT AT FA TR & 7

ggr A3 9T gumeg ¥ S § X
U195 ey qa f5u |
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PROF. N. C. RANGA (Guntur) :
Mr. Chairman, Sir, I welcome this Bill,

- I am glad it has long lost come to be
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introduced. Three years ago this trouble
came to the surface. People came to
know that there are these machines
which had been used there more or less
widely in Punjab and Haryana and quite
a largee number of our agricultural
workers as well as peasants were being
hurt and then damaged seriously too.

Our is not a dcctatorship, but only
a democracy and we have to find time
also in parliament. So, it has taken
three years for this Bill to come.

My friend from Kashmir wants us to
think in terms of the earlier Government.
When the British Government was here.
I used to take that kind of line also—
why do you introduce so many officers ?
Those people are corrupt and they may
exploit the pcasants as well as the
workers :

““why do you want to give so much
power to the courts? There would be pend-
ing cases in the courts, and noting would
be decided.’ All kinds of objections we
used to raise, as he is raising. But in the
present circumstances, whether he likes
or not, we need officers and courts; and
this kind of protection for our agricul-
tusral workers and self-employed persons
when they are obliged to use these
machines—and get hurt as a result—is
necessary. That is why this Bill is here.

I am glad this Bill has been brought
under the auspices of the Ministry of
Agriculture, insted of the labour Ministry.
The kind of machines used in agriculture
is entirely different from the machines
used in the various industries, That is why
this is not brought within the purview
of the Workmen's Compensation Act, but
under an independent administration,

I have 2 or 3 suggestions, and would
request the Minister to consider them.
In the case of those people who are
themselves very poor, not rich any how,
and who are small people, 5, 10 or 15
of them may get together and purchase
a machine and hire it out. In order to
purchage these machines, they are also

pbliged to borrow money, i, e, about Rs.
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5,000/-, Rs. 10,000/- ot Rs. 20,000/-.
after that, if there is going to be any
accident, compensation has to be paid.
Would it be within their means to pay
the full comp=nsation that has got to
be paid ?

We wanted to be as liberal as
possible. as far as the quantum of com-
pensation is concerned; but would it be
within their means ? What is the more,
has the State or Central Government not
gol any responsibility in the matter?
In the case of industries, it is a different
matter. Industrialist have plenty of money.
I would like Government to consider the
possibility of the State or the Central
government going to share this with the
so-called employers or owners of these
machines and agreeing to pay 50% of
the compensation.  That would be some
consolation to them,

Secondly, when these machins are
being purchased, and licence is being
given, they weuld have to take care to
see that the drivers or the so-called
operators are¢ properly trained and
equipped with the necessary mechanical
skills. Unless they take care about this,
there is the danger that our workers will
suffer.

Thirdly I am glad they have made a
provision here to give power Government
to extend the scope of this Bill, and
then bring in several other machines also
which would come to be utilized in
agriculture. Tractors are being utilized
now. Harvesters would soon be comming
in. For sowing and reaping., more and
more machinery is likely to be brought
in-smaller and bigger machines. For this
purpose. we need not have to come to
the House with another Bill. Govern-
met has taken for itself the power and
I am glad that they are going to take
that power so that they can extend the
scope of that power.

Lastly, I am not quite sure whcther

this Bill would be enough. Steps have got
to be taken by Government in order to

extend this kind of protection i. c. of

LI
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compensation to all kinds of accidents
which take place in agriculture, while the
workers are in their place of activity,
and while they are engaged in agricul-
tural activities. So many people fall
from these carts on which hay is being
piled up while it is being tied; and
even when it is being transported.
several times, when they dig earth and
use sovels ete, they get themselves hurt.
There is no mcopensation now paid to
them. Agricultural workers are also
lutely not protected in any way.

I would like Government to give
some thought to the suggestions and see
it that agricultural workers are protected
in all their oprations while they are at
work, if by any chance they lose their
lives or any part of their body or get
themselves hurt in a serious manner.

g dideg fag . FuAT @@
g+ goi & fF gre & mrA At gz adl
gufsssr wravra F a0 faq &r @
{@ar § | TaEITTET &1 qQUEIT GAT S
fzai # fzq-3-za szar ar @r ar |
SOT-¥91 (®TIT SAAT AT GEAHT
F7H A7, AH qIATH aAAT GE Y TE 9@
faa 1 15 2vss wWigfeEsas )
g, 37 A JFHIT KT €q1F AFT AT SATAT
qr | TH I3 A 0y qI-FIT amEn
wifgz 1 af, wadwez F1 6w g,
SUT 7AT S A §T 79 AN § fq -
Teqt A gy wmigfaal & gy @<
ST &, f&sT v arar, (€ F7 oF0ar
feaY &1 9T # S1a71 §, T@ H1 THA

#1 #ifga w1 9rfzgd

saT &4 agr 41 HAgAY, 198, &
gHA UET  AIIAT & qAH 9 FF
qrafeqar amg | vdfeama saifedts
UsT & dgd UF SIST i fFar,
afFa gafadl  &<ld & fq g
ATHTRY 91, F41H T3 917 §YT 9T
B-gi? gigEaTE A § W
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gaafas fFen & T 91§77 6T
fearal &1 a7 § ) a3t a5 f& Fg=&h
FTZA § AMA FT TAWA  MAF
fasrer & fad femr @t @r,
feg #1 za1 (drummy) ®3& &t
¥ AW g fFew & gav &
TEAwI fHara 3 $ar gE § fxani
gaR fAaf <t 3 w31 fF g@ &I Y
g9 fwgral &1 @@lad ¥ QAT A
UFd o1 77 &, tHy aq  faags A
R, BHIN UFAT qAAI & IEANH &)
VFAT 981 §, AT A543 fa® @an
g f& 1 a=ia feraEY &1 g9wsy g
¥ 4F gl, 39 § UFHITTY ®1 @AW
7 § F9 1 | 391 fA¥ 93 g9y ag
Fifem &Y 5 fad Aqnasfor ) g
q3 qra=ay qug, afeq qar 4 @
ag FTRT AG1 9T, THY T ANE AT WF
gratsa Fifzd ar fe o1 fEwrwe
FIAT § AT HI1E gAEAT 1T § AT IAH
FEFRTT AT #Ix awrEaAdl e
i &1 ga e fager gw qw
gral & fad zo fag & qrdlaw FW@
1 wrfara €1 a5 &

zq faw & atfwar gw 7 39 a0 Y
s AT fds wa N Al FT A
13, 9. Wi Wiafeiad & garfas
aq | Wi, U, "w1g. &1 eafafedad
1979 & §41X g gFT 91, AfFq @
gFg W7 AN FEANTT & G A T
F1H ¥ AT AT, ITd FR-N1T FHA
frargdst A1 &1 TOWT & | T IIA
Iga & oEY maA § foT § 97w
®7 qAT SIS & dY 99 & JE qEA I
gfaa d gragar siar § o9&
w et FE ST § a1 A9 ¥ gy qAT
a1 & W a1 A fagw avar §
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ga AmAl ¥ g@r aaF ¥ 4w
feargdsr @t f2d wig a1 g9 ¥ T99
¥ gFarT a8 g & gw | WK
xIAT T AT UFHIeFEE A § A
fas «x9 & & 7§ &3 &
fegra & a3 & Avrgg W1 JEAl
g & qar F@rmEr @ 60 qvde
UHERFZH gTas a3 & A1 40 9G+E
fegra & o9, a==l & 217 & 139
fad s1ga § z=mR@ &1 1 AHITT
wrgIgad qfas grag T F
w1agr g, afes fwaa & gag F o
T QA &1 TTIATT FId & A !
{T BITAT ZIIT |

u® grafas wrqe 3 27 {7 39
& graT FEgegara 24 &1 wlEg
Q1 1 g fad A1 gmwa arfasr &1
ArasT fE&ar qar @, 9T §IF A I8
IFH ERIRE  FILNIRTAT F1 aIF |
farar 1« IFEIA Tz W FIT WAT F1E
gmne qifqet g war g ar Far
SQacg ¥ ? 3@ XA H Wl AT ALY
AT, IT F FGAA T qq7 HIAT
YT g AT qLAI |
16.59 hrs.

[Mr. SPEAKER : in the Chaf'r]

Sl WA &PAT : TH &I
e\ AraHr g1 AT, a7 5P F

cta M7 Tag : A1y aqmar g
wue fxaY 1 famz § a9 s 91 7
s faaAr Trfed |

1980 ¥ g911g ¥ oF €I FUd
at = | IgrET WA W Ty IS
gfearar vz g, 1. & mege gedwia

o &1 faal wiga ag wgm s
wigd ¥ fr fead oaleeeq ACE-A
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& 37 % gz garar Tgar g {5 %A
F A & a9 g H 7Y 13 wFHsey
qSTd § g0 g, UHT  WETAT  «IT4T
TATE 1 GATT & 19804 2 1@ &
FIT A AT AT g1 @ A, foqa #
TFHIEFZE FI A131F 0.13 IWWE 41
TAT FI14 300 UFH1E28 agi 97 U
AT TIT AT § 4, 1950 & AT
F (9 vrdisza g &, faa ¥ § 92
FIFE AL nF[EEH § HILITA A |
62 sfaza armi &1 arfgar zra &z Tan
M F1% 40 wiFE1 F  q1ai g F2
AT AT 38 wraEr oA &, faq & 9
1z A1 2

17. hrs.

MR. SPEAKER : May 1 interrupt
you, Rao-Sahib ? If you are to take
four or tive minutes only we can do it
now. Il nol, we will take it up later
on.

g qiviE fag - & A= faqz
¥ @ w7 291 g aifs ag w3 &
gl 9 ) g3 faqq cargezw gw #
gEgIl A I20 3, K IA FT aged!
FOAT =gy f& 39 7 1 wAE
TEIATA g1, A1 SAF! TEAWIA &N
AHAT | GHIU GEAT AFGE a1 HegGl
wI{IF aaT9 FT 111 HIT IZHAT qraar
A1 g9 \EIT FATT FIAT 9T 00
9 "G A7 FAIC HIT AL qrasay
wIld EAATA FIA AT 9¢ T
fo 3 9dr au® & w9 @iz &%
TEAATA F | AT 91 927 F Al
a3 4 ¥ g WATF meaw
quel fearga awar & waAr fewrsg &
fam #iz agq *1 fgwmaa & fag | ag
&€ @ WIT Tq ¥ g9 F g7 Y <&@y
geT Al & Mg St @ &1 A
AT | 37 R A Fgr & fR g
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T | 6 AHA K AT FA F gral
g dfea wrr w1 gEd AT AEA
UM AW AL A A W@ E %3
qEA T A1 A®T E WA FIT F
Ffgaa grar g |

sit freardiere sara (HiaaTeT) ¢
ga{r %I 6 WEIA & a1 0F &1
F g7 "y T

Ua {7 g A7 97 oF FAS
¥ GG 27 12, 1 I FH ARl FY
FEa | § I9%F faw qare agr &

ot @1 9. fag (F997) : A3
g2ee® Al # fam wrg F37 I

e #iex fag @ S oA g
FATTT IT F) A1 fForir 917 F 9%
IO | ArEFiET FOr g OF waAlA
FAN AT FT AT HAA FAR 14T
fEara #1 5T 1T & ATeAT  HIET
FRET Y A1 AT AFAT q fE o
T a4 TEAATA F07, g erarfmFaa
F garas g W A% AT g1 ara
qrdy A1 ggF FeAT 7@ ¢ F oz
¥ dradz zrgdaz< @fas 7% g FFar
g H T 1T § THIL A FT FFAT
afFd 9 wd  FT IETHATHRSAA
aif@IdTx 2T FT HIRT g0
AN w@IF WYY TEF FAC AT A
JrzT AT ®eH AFAIOAT | IAH FW
mrzed W N AR ersifazg A %
g%y & | wifgw gz T fF FE
gvque fHgr Fra groar @ A
farqar gu £T g% §, 92 ATTHY GATG
A FIA 1 wrgear A1 arfeardz g qF
FT @A KT qFar g | fag Ml

& {9 ag ® gar, Ag W IT AT -
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QY X TeTzq § AT TW WY JWATH
g1 | agh 3 g = 1 d@WTe H |
rafag & greared s3ar § fe gw
gg faa &1 q@ F

MR. SPEAKER : The questions is :

“That the Bill to provide for the
regulation of trade and commerce in,
and production, supply, distribution
and use of, the product of any
industry producing dagnerous machines
with a view to securing the welfare
of labour operating any such machine
and for payment of compensation for
the death or bodily injury suffered by
any labourer while operating any such
machine, and for matters connected
therewith or incidental there to, be
taken into consideration.’’

The motion was adopted.

MR. SPEAKER : We shall take up
the Clause by Clause consideration later
on.

RAO BIRENDRA SINGH : Plea;e,

take it now,

MR. SPEAKER : No. Tomorrow.

AN HON. MEMBER : Tomorrow.
after 6 P.M.

RAO BIRENDRA SINGH : To-
morrow, after 6 P.M. ?

MR. SPEAKER : The House has to
take up a discussion on the statement
maid by the Prime Minister in the House
on 12 August, 1983 on the situation in
Shri Lanka.

17.05 hrs.

DISCUSSION ON THE STATEMENTS
MADE By PRIME MINISTER ON
AUGUST 12, 1983 ON SITUATION

IN SrR1 LANKA.

MR. SPEAKER : The House will
now take up a discussion on the state-
ment made by the Prime Minister in the
House on 12 August, 1983 on the situa-
tion in Shri Lanka, 5
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Bofore Prof. Madhu Dandavate
starts the discussion. I request the hon.
Members to be very brief and precise
Jbecause we have already discussed this
situation in Shri Lanka. twice. If any-
thing new has come up or if any new
points are to be made then these only
may be disucssed. Some friends from the
same Party have asked me to give them
time separetly for each member of that
Party. 1 will request the Members to
make some adjustments with their leaders
or the Members who speaks first, to see
that the time allotted to each party is
not exceeded to. It is already 5 O‘clock.
The Ministir will reply at

(Interruptions)

MR. SPEAKER : At what time
would you like him to reply ? At 7
P.M.?

AN HON. MEMBER : Mid-night.

DR. SUBRAMANIAM SWAMI
(Bombay North-East) : Tomorrow mor-
ning.

MR. SPEAKER Everything has
already been discussed. Seven O’ clock
should be all right. So. at 7 O clock. |
will call the Minister to reply.

PROF. MADHU DANDVATE
(Rajapur) : Mr Spcaker. Sir, 1 rise io
raise the discussion on the statement that
was placed before the House by the
Prime Minister on 12th August, 1983
regarding the situation in Sri Lanka.
While we are debating the situation in
Sri Lanka I am remainded about the
international moralists, who always advise
us and give their unwarranted and
unwanted advice to us that any discus-
sion and debate in Indian parliament on
the situation in Sri Lanka would amount
to interference in the internal proble ms
of Sri Lanka. Those who have recently
accepted Gandhi and that too with
retrospective effect, feel that they must
invoke the name of Gandhiji to defend
their soft attitude on this problem. I am
one among those who greatly respect
the sovercignty of the States. But at the

_,8ame time, I am ome among those in
this land of Gandhiji who feel that
severeignty of human rights and human
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values has to be wecighed higher than the
sovereignty of the States. That is the
reason why we should not feel embarra-
ssed at all in debating the serious situa-
tion in Sri Lanka.

MR. SPEAKER : Have we ?

PROF. MADHU DANDAVATE :
Not at all. 1 am addressing not you but
the critics through you. I must also say
that our responsible attitude has to be
an attitude of firmness blended with an
attitude of restraint. If that is done, I
think, it will be possible to contribute to
the solution of the problem.

I would like to quotc in the very
beginning the traditions of this House
led by eminent leaders like Pandit
Jawaharlal Nchru. In March, 1960
while referring to the firing that had
taken place in South Africa as a result
of racial policies, in this ‘very House
Pandit Jawaharlal Nehru, as the peader
of the House at that time, moved a
resolution and made certain relevant
observations. I feel that these observa-
tions 'E""d that reselution are as relevant
toda as it was at that time. The
res .ution that was moved by Pandit
Jawaharlal Nehru I am sure, Prof.
Ranga must be aware of that reads like
this;

““That this House depieres and
records its deep sorrow at the tragic
incidents which occurred at Sharpevitllo
and in Langa township ncar Capetown
in South Africa on March 21,
1960, resulting in the death of a large
number of Africans from police firing,
It sends its deep sympathy ‘in the
Africans who have suffered from this
firing and from the policy of racial
discrimination and the suppression of
the African people in their own
homeland.”’

In defence of this particular resolu-
tion the observations which were made
by Pandit Nchru are very significant and
very relevant. While defending the
moving of this resolution in the House
about the events that had taken place
in South Africa Pandit Nehru has
observed;
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“Jt is not the custom of this House
normally to consider such matters
which are supposed to be in the inter-
nal jurisdiction of anothcr country
nor indeed would we like the other
countries to consider matters in the
internal jurisdiction of this country.
That is the normal practice, and it is
the right practice. However, sometimes
things happen and occurrences tak:
place which are not ncrmal at all but
are exceedingly abnormal, and then it
becomes rather difficult if some
convention comes in the way of the
expression of a feeling which is deep-
scated and powerful. After all, this
House is and ought to be in some
measure a mirror of our peoples’
feelings. Therefore, although this is
not a normal procedure, we felt that
this House should be given an opport-
unity to express the strong feelings
which it has in 1egard to this tragic
incident.”

Sir your decision to admit this m -
tion under rule 193 is  perfectly justf d
by an eminent personality of thre lat:
Jawaharlal Nchru® s stature, and this is
the background in which the discussion
should take place.

I must also add that thzre was a man
in this country, called Mahatma Gandhi,
who was an Indian, born in this country,
but his laboratory for the experiment of
Satyagraha was South Africa, where he
fought racial discrimination. He did not
think that he interfered in the internal
affairs of South Africa. He said”” I am a
citizen of the world; wherever 1 find in-
justice, I shall be prepared to fight against
injustice’’ So, he mad: South Africa an
experimental laboratory of the world,
and from that Percolated the message of
Satyigraha. It began outside and it
percolated down to India. That is the
history and Philosophy of Saryagraha.
And we would like firmly to follow
Mahatma Gandhi and these are the
traditions left behind by him.

Then what about Jawaharlal Nehru ?
I would like to draw the attention of
the House to the Spanish Civil War.
When we were involved in our struggle for
freedom, the voice of Jawaharlal Nehru
was the voice of the people. He said
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that the Spanish Civil War might be be-
yond our frontier, but there can be no
frontier to peace, no frontier to freedom;
thecrefore, the people who are struggling
for independence in India must stand
for the Civil War for freedom of span
and must express its sympathy. He
went further and said that the Congress
should send a volunteer brigade to parti
cipate in the civil war to express its
moral sympathy and support. This was
the thinking of Pandit Jawaharlal Nehru

and these are the additions to be emulated.

As far as the situation in Sri Lanka
is concerned, the different dimensions of
the violence are very important. The
violence that has taken Place at present
is not an exception ; it isa partofa
calculated design. It is not the first
time that violence has occurred in
Sri Lanka. In 1956, 1958, 1966, 1977,
1981, and 1983 we had violence, ethnic
violences. in Sri Lanka. But, qualita-
tively, the nature of violence has
changed, compared to the previous
ones, in the violence of 1977, 1981 and
1983, and the qualitative change in the
violence was the involement on the
circumstances lending a queer anglc to
the perspective of the entire violence,
leading to blood, shed, even violence
inside the jail, violence inside thc fami-
lies, violence in the streets, violence in
the public institutions; that was a new
dimension added to it.

PROF. N. G. RANGA (Guntur) :
In jails also.

PROF. MADHU DANDAVATE : 1
said. The involvement of the security
forces, like the Armed forces gives a new
dimension to the violence that is
committed therc.

There is one more spect to which I
would like to draw the attention of the
House. Very few people know that
two-thirds of the population of Sri Lanka
consists of persons of less than 25
Years of age. Young persons _are full
of emotion; they are emotionally surch-
arged; whether they are Tamil.speaking
people or Sinhalese-speaking., two
thirds of them are all below 25 ears of
age. That Iends a mew dhenam to
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the entire violence that is committed
and, as a result of that, an emotional
crisis has taken place there.

There is one more aspect to Which
the Government must draw its attenticn
and that is the pluralistic structure of
Sri Lanka. It is very importantto
remember in the present context, in the
Present crisis that has overtaken Sri
Lanka that it is a country with an area
of 25,000 sq. miles and a population
of 15 million and that it presents a
picture of diversity in racial, religious,
regional and linguistic terms. This
adds to the complexity of the problem,
there. Unfortunately, the relations
have not been harmonious ever since the
violence which crupted in 1956, You will
find the racial and communal dimension
added to that. According to the 1946
census, amongst the Sinhalese 92 Per cent
were Buddhists and 8 per cent Christians;
amongst the Tamils, 81 per cent were
Hindus, 16 per cent Christians and 3 per
cent Buddhists; amongst Indian Tamils
it is 89 per cent Hindus, 8 per cent
Christians and rest Budhists; amongst
Ceylon Moors it is 99 per cent Muslims

and the rest Buddhists, Hindus and
Christians.

That is the reason why the tension
that is created here in this country
has altogether different dimensions. The
minority problem becomes a very impor-
tant problem. The test of democracies
is how secure are their minorities. In
our case also itis the same, in the
conutry it is the same, in the Lok Sabha
it is the same-how securc are the mino-
rities. That is the most important
aspect. 1 am very happy that we are
secure here, though we belong to the
political minorities. I can assure you
that, we have no fear ! And that being
the position, the tensions c¢reate certain
dangers, whether they 'are political
mlnorities or linguistic “minorities or
-religious and communal minorities.
The entire structure of the population
and the entire complexity of the popul-

“iation has added to the dimension of the
- problem, ‘

Again, there is one ,more aspect,
that is, the regional digtribution of these
communities. As far as Ceylon Tamili-

AUSUST 18, 1983

Sri Lanka (Dis.) 396

ans are concerned,they are predominant
in the north and east and the rest of
them in other areas, and this has created
certain pockets of discontent, pockets of
violence and pockets of security.
This problem is also dangcrous. Added
to that, the foreign policy aspzct is extre-
mely important. And I would like to
draw the attention of the Government to
keep in mina the dimensions of the for-
eign policy involed in the entire episode
of the crisis in Sri Lanka

As far as Ceylon is concerned, they
always proclaim that they are non-
aligned. When I put a question to one
of the leaders of Ceoylon: Do you
believe in non-alignment™, he scrip-
tically replied to me: **We, the Ceylonese,
are more non-aligned than India™.
That is the reply he gave. As far as
non-alignmet is concerned, it is a matter
of fact that in the non-aligned world
itself there is a spectrum, there are cer-
tain countries leaning to the left while
others are Ieaninqg to the right, and it is
an accepted fact that as far as Sri Lanka
is concerned, thoneh thov are committed
to the non-alignm- pvlicy and the
concept, they are inclined towards the
West. They have preferred sympathies
for the United States, the U. K. and
others: There is not the lerast doubt
about it.

As far as economics are concerned,
they believe in the economy of free
enterprise and they are seeking help from
the multinations. They have more reli-
ance on the World Bank an IMF and
you see how IMP is functioning at present
how the World Bank is functioning
at present, how they are imposing certain
conditions on the developing world, and
as a result of that” how sometimes our
freedom in the economic ficld is comp
letely re duced.

President Jayewardene is reported
to have admitted yesterday that at the

height of violence in Sri Lanka they
have sought military assistance from U.

S., U. K., Pakistan, Bangladesh, Aus-
tralia, and they say, We do not mind get-

tting assistance from India also’.

SHRI CHITTA BASU "(Barasat) :
India also ?
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PROF. MADHU DANDAVATE :
Yes. ‘India also’, he has said it. About
India they have said, ‘If necessary, even
““‘India’’-they have put India in inverted
commas.

That is how they have been thinking.
Bassically they are relying on that.
And to mind this is the most dangerous
dimenssion of the problem. We are
committed to non-alignmcnt., That is
the national goal,

And especially for the develop-
ing countries non-alignment is a ‘must’.
We have to defend that policy for our
development, for the preservation of
pcace and for the preservation or the
progress that we are trying to seek.
But in the circumstances we are surroun-
ded by certain neighbours, where
stability is of grcat importance not only
for those countries, but the stability of
our neighbours is also important from the
point of view of our peace the frcm the
point of view of our development, and
therefore, we must try to seck certain
solutions in which there will be no
interventions of the foreign counteries.
The super powers are interested
in this problem and I mince no words,
the United States is deeply interested in
inversening in this situation and today
the economic policy of Sri Lanka also
puts a certain amount of reliance on the
West and in addition to that, in a politi-
cal crisis when they find that there is
destabilisation, if the super power like the
United States jumps into the piclure,
even the other super powers will not
keep quiet. Even they will be forced
to intervene because scme super powcrs
feels that their historical role is the
liberation of others and prevention of
further cemplication if the other super
power intervenes and therefore, this is
the dangerous dimension and thcrefore,
that has to be avoided. Zone of peace,
if it is disturbed there 1s a danger for
the entire sub-continent. There is a
danger for the entire region of the Indian
ocean and that will destroy all the policies
for which we have sicoed for.

I will briefly rcfer to one more
aspect i.e. separatism.
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MR. SPEAKER : I may mention-as
an opener I have given you the latitude.
If Mr. Swamy wants to share the time

with you---

DR. SUBRAMANIAM SWAMY :
No. Let him have all the time.

MR. SPEAKER : You can have
five minutes more.

PROF. MADHU DANDAVATE :
The moment you ring the bell I wlill sit
down in fifteen minutes.

MR. SPEAKER : I should have done
it long ago or I schould do it with
retrospective effect.

PROF. MADHU DANDAVATE :
As far as separatism is concerped, i
has become a very importent issue in
the Tamil speaking areas there. The
slogan of separatism had been - raised by
TULF as a reaction to violence and
discrimination. So, 1 would like to take
up a very balanced and restrained attitude
and here I woul like to draw a parallel

When the question of S:khrstan came
in and khalistan came in, some people
were very sensitive. Some- people like
us belicve that slogan of khalistan is nQt
a discase but a symptor-¥d disease.
Let us go to the basic diSease dnd,if
there are certain gnwamﬁ - 1egl sor
probably imaginary, we tra tg:  Seitle
them, in that case a “fewSextronigs
talking language of separatrsrnwlheyﬁgn
be completly eliminated. "' " this icase
1 would like to make speciaf” reference
of Annadurai. He was (he unqglestfoned
leader of the DMK and' Tamil*Nadu.
There was an election manifésto in Which
DMK talked about’ soccssion fiom the
Indian Union, But we did ot rub the
DMK . the wrong way. We tried our
best including lbq, ruling party in ‘the
country fb’kccp them in the mainstream
of euy Indian pchmal life. We did’not
bseak cur bridges with Annadurai and he

dﬁmh a saintly pcmonahty ?
“and .hlg'h s(a.}.mc that the day he anhou-
nch "lhat a have given up slogan' of
SLces;on t\hnl was the glorry all of its own
-and I tkink that vas the best hcor: ‘¢f his ~

. pelitical life and the test of our rjat.or.al

R “r-:'

'n
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stream. That is how, by taking the per-
suasive attitudé and not rubbing them
the wrong way, even'those who talk of
secession, they were brought into the
mainstream. I am sure it will be
possible as far as TULF is concerned. I
think our emissary who will be going
there, should use his good officrs. Mrs.
Gandhi should pursue this path, pursue
the path of persuasion and try to see
that securities are made available to
them.

Even the slogan of separatism has
‘come because they feel there is no
security for minorities. The federal
structure does not exist. There is no auto-
nomy to thc lower echelon of Ceylon-
" ese political life and thereby we will be
""able to ensure in any new set up the
" federal policy of Sri Lanka. It will be
possible for us to see that TULF ulti-

mately gives up that particular path.

As far as the prime Minister’s state-
ment is concerned she had referred to
. the talk she had with the brother of the
president of Sri Lanka and in the state-
ment which she made in this House she
. 'gave the assessment not of our diplomats
but assessment of Mr.Jayewardene. she
ought to have ascertained through our
diplomatic channels in Colombo whether
Mr. Jayewardene has told is the
correct picture. She only rcpeated in a
parrotlike manner the version given by
shri Jayewardene and tried to project it
through the statement. She ought to
have confirmed it through our dlplomatic
channels. Jayewardenes actions you heve
no evidencc that he is working for
restoration of normalcy and seeurity to
Tamilians. But if he does that we will
be extremely happy. I do not want to
break the bridges with him. 1 do not
want to break the bridges with
Ceylon and, therefore, those efforts
should continue, We must tell Jayewar-
dene in the and that as far as their
country is concerned neither the Sixth
Amandment nor emergency will ever
bring stabilisation of the system and
situation in Sri Lanka. We have learnt
that bitter lesson with our own experi-
ence of emergency. Emergeney does
not lead to the stabilisation of the
regime. Emergency leads to destabilisa-
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tion of the regime. This particular
peoint must be brought home. I hope
every effort will be made to use our good
offices to ensure pzace b:cause interna-
tional contacts need security and safety.

Since you have waved your hand, I
wtll conclude with an appzal, use your
good offices to the bzst of your ability to
see that p:ace in this region is establi-
shed and no sup:zr-powers are allowed to
intercept or intervens to create complica-
tions for India and Sri Lanka.

SHRI EDUARDO FALEIRO
(Mormugao) : Mr Speak:r, Sir, sinc:
last tim: this House haa th: opportunity
to discuss th2 tragic events in Sri Lanka.
Now, one is glad to know that thzre
have been improvements in the situation.
It has been torn out. The impasse has
bzen broken. The two warring groups,
the Government and the Tamil United
Libzration Front particularly are now
at least prepared to sit down and discuss
the whole issue. That is the situation
which was not prevailing when we last
discussed in Lok Sabha becuse at that
time Mr. Amirthalingam and the lae-
ders of the TULF were adamant and they
were not aggreable to having any bilate-
ral talks or negotiations with the
Government.

Yesterday, Mr. Amirthalingam
addressed the Press Conference in Delhi
and said which I quote from the state-
ment

“The TULF leader told reporters
today after two meetings with Mrs.
Gandhi since his arrival here on
Sunday that his party had given up
its stand that it would not hold any
further negotiations with - the Sri
Lanka Government. The change was
due to the efforts made by Mirs.
Gandhi.”

Well, I suppose all sections of the
House will congratulate the Government
and the prime Minister for the very
matured statesmanship displayed in this
moment of crisis. There is no point in
giving vent to emotional outburst. There
is no point in passing here high-sounding -
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rasolutions. There is no point even in

resigning from Assembly. What is nece-
ssary is to bring peace in the region
What is necessary is that the Tamilian
population which has been oppressed
and suppressed and humiliated tn every
walk of life since 1948 should at least
now have the sense of security.

Now, the emissary of the Prime
Minister is going to Sri Lanka and I
would like the emissary to pass on this
message. I would like and [ am sure all
of us would like the emissage to pass
on this mezasage loud and clear to the
Government of Sri Lanka. One, we are
all intrerested and in fact we have a
vested interest in the unity and integrity
of Sri Lanka. We want, that country to
be strong because a weak country in this
region will invite super-power interfere-
nce, We do not want any country in
this region to give cause to intervention
on the East-West context and to be
made a party to the East-West confror-
tation. Secing what is happening in the
Indian Occan, sceing the way the Ameri-
cans, in particuler aer building up bases
after bases in this region, we went Sri
Lanke to be strong. We have a vested
interest thit our neighbouring country
should be strong and should be united.

The second point which is not less
important is this. We are on: with our
brothers and sisters of Tamil Nadu. We
arc one with our brothers and sisters
from the Southern States who have blood
rclations, who have strong cultural
affinity with  the Tamil population in
Sri Lanka who is now sufferingand
has been subjected to all those
atrocities committed upon them recently.
These are not an isolated event
cut which are part of the chain of events
which have been going on for decades.
All of us are concerned with what is
happening with the Tamilians in Sri
Lanka and we would like that at least
now at this heavy cost of life and
property, 'a permanent solution and a
political solution should be how made
availablé to redress the' long standing
grievances and bring justice to the
suffering part of the Tamilians of thz

S Ldnka pobuldtidh

SRAVANA 27, 1905 (SAKA)

Sri Lanka (Dis.). 402

10a
Sri, What is happening in Sri Lanka
now and the events that had taken place
now not the result of some situsition that
has developed recntly. This is. Just a
chain of events which are going. on, for a
long time. The grievances which qre l3h re
are the grievences and the hu:mlga\uons
that the Tamil population has begn suffer-

ing throughout in all spheres of'li_f}:_. :

Coming to education until recently
a Tamilian just because of his race: in
engincering coliege for instance could not
get admission with less than 250 marks
out of 400 while a Sinhalese could get
admission with 228 maiks. This was a
gross discrimination and, because there
was a revolt against this policy, 2 new
pclicy has been adopted in education
which is now prevailing in Sri Lanka
and whicn is not prevailing anywhere
else in the world and that is the policy
which is known as the policy of standar-
disation under which only 15 per cent
of the-seats are on merit and 85 per
cent of the seats are given on the
basis of population in districts and
the result is that because Tamilians are
reduced to a coup'e of districts, é€éven
Tamilian students who get higher marks
will rot get admission whereas Sinhalese
students will get admission. It s 4 sort
of discrimination which is being pérpe-
tuated. Nowhere else in the world ‘this
policy exists. It exists for the protection
of backward classes or for the protection
of depressed classes.

In Sri Lanka, Sinhalese have - been
ruling since 1948. There is no scnslbl.e
difference in standards of education
between the two populations and yet
this discriminatory policy which bars the
admission of. Tamilian students is
prevailing in Sri Lanka. '

Similarly, comig to employment,
Tamilians have been traditionally in the
Government service, in the profession.
They are not land-owning c¢lasses.
During the British days, they were.in the
Government service throughout. But
now their-quota has been reduced and a
typical example is that of what is
happening in the armed forces and in the
police forces. In the arwed = forces,



403 Situation in

{Shri Eduardo Faleiro]

hardly 2 per cent of them are. Tamili-

an officers and Tamilian soldiers.

In the police, hardly 5 per cent of police

ranks are filled by Tamilians. This is

“the reason why the police and the army

" have joined hands in terrorising in com-

miting the worst type of atrocities against.
Tamilians. We speak about Tamil Tigers

and their terrorism, The most heinous
form of terrorism that is being practised

in Sri Lanka has been practised by the

armed forces themselves and by the policy
forces themsclves. These are the very arms
of the law, the very arms of the State,
which are commiting this type of terro-

rism and which are destroying killing
Tamilian population. It is an absolute
example a gross cxample, of what can be
called the State terrorism. What 1s
happing is that terrorims is state

terrorism by the armed forccs themselves,

serrotism by the State itself against a

(part of its own population.

Another form in which Tamilians are
$aid to be destroyedo is the colonisation
“that is going on there. A large number
“of Sinhalese people from the south are
“being scnt and settled in the northern
and eastern parts of Sri Lanka which
“are predomincntly Tamilian  areas.
“This is going on. They are mostly bad
‘elements, the elements which find no
place in their- original homestead. They
are being sent there. And that is one of
the major causes of ethnic violance and
«iots in the northern and eastern parts

‘of Sri Lanka.

I& dJﬁ'erent forms, these humiliations are
_takmg place. Ont. of the grossest forms
is the prevention of Terrorism ‘Act.
There is no such legislation, the Preven-
tion of Terrorism Act, anywhere else in
the world except in South Africa. The
definition of ‘‘terrorism’" is itself taken
from the South African legislation and
‘the very way in which the Act is being
implemented in Sri Lanka is the way in
whieh it is implemented in South Africa,
and in the same way all the situations are
occurring there, all the injustices are

- being heaped on the Tamilian population
. there.

It is, therefore, incumbent that it be
conveyed to the Goverrment of Sri Lanka
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that a permanent solution, a political
solution, has to be found out for this.
As 1 have said, we want that Sri Lanka.
should continue to be a united, strorg
and independent country but we also want
that at Jeast-now a permanent solution
is to be found out for the injustices that
are being committed there against a
large section of the populaticn.

We made attempts inthe past to
solve this problem. We had is the 50s,
the Bandararike pact which was not
fulfilled. Subsequently in 1965, we had
the Senanayake pact which was again
not fulfilled.

Now I hope that a solution would
be found with the good offices of the
Government of India to solve this long
pending problem.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, Once
again we are discussing Sri
Lanka and from the statement
of the Prime Minister it appears that
the situation is fast returning to normal.
That is what the Prime Minister has
stated. 1t is true that the physical
wounds that have been caused would
heal. But the psychological chasm that
has been created will take a long time
to end and towards that, sericus attem-
pts will have to be made by the Sri
Lankan Government because it was due
to the policy of that Government and
particularly because of the role of the
armed forces that the Tamils in certain
places were lynched. I was going through
the reports of foreign correspondents.
They have descfibed how, when the
Tamils were being Iynchcd, the army
was looking at the whole affair as silent
spectators  and conlockcrs.  Basically,
the whole sitvation involves the guestion
of human Tights and I belicve in Sri
Larnka, (her’é"‘lhas been a flagrant violation
of human, tights-right to life, right to
frecdom, right to cqual treatment of the
minorili,gs_;? AsT have already mentio-
ned earlier, it was the Sri Lankan
Government which had instigated viole-
nce. It was to great extent, Govern-
ment-instigated violence and CGovern-

‘ment did rot try to control it. You

will find tk: t in many parts of the world
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this ethnic problem is there. But ins-
tead of trying to find out a democratic
solution to the problem, the Sri Lankan
Government has tried to deny the right
to the minorites and actually created
Sinhala chauvinism and that is also due
to the fact that Sri Lanka is one of ths
poorcst countries of the world, where
there is mass unzmployment, mass
illiteracy and poverty. By their failur
to solve the problems by initiating radi-
cal measures, the ruling circles of that
country have whippzd up ethnic chauvi-
nism and actually they have tried to
whip up Sinhalese chauvinism and som:
sort of slogan ““sons of the soil’'. They
told the Sinholese unemployed youngmen
“if you can drive out the Tamils, you
will have jobs and you will have bread’".
Not to find a democratic Solution to this
problem is a deliberate attempt on the
part of the Sri Lanka Government.
Instead of granting equal rights to the
Tamils, they instigated the unemployed
Sinhalese youth. They created this pro-
blem, just to have the support from the
majority party.

1 have with me the photographs also
of a newspaper which is very close to
Mr. Jayawcrdane which would clearly
show that they have whippesd up anti-
India propaganda and sentiments and
actually for some days, anti-India propa-
ganda was there along with anti-Tamil
propaganda, Not only that. They were
attacking some socialist countries also.
And we have to think about it how is it
that in a land where the Sinhalese and
thz Tamils-12.5 per cent of the Tamils
have been therefor more than 2,000 years-

had been living together for 2000 years ,
they have today started regarding each
What is the réason,

other as enemies.
behind it ? There must be some reasor
behind it. Number one is, as I-‘hawvp
told you, this has been propagatfed:fyy
the ruling circles, the successives §ri
Lankan  Governmsnts. secondly,.. I
would like to draw the attention of .our
External Affairs Minister throt)gh -¥0u,
Sir, to the policy of the United <States
of America, Give up that bogus+ thair
of super power rivalry and all that.
you have seen what has happepged when
the Soviet Union was not there. There
was no super power rivalry; there was

e
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:Whén they were fighting

_ ation these people understand,.,n o

Sri Lan"
only one pewer,
America, and what happened to Leba.
non ? You talk of supgr power rivalry.
Since the Soviet Union was not there,
what has happend ? A non-aligned
country has lost its independece. Non
alignment is gone and foreign forces are
there.  You talk of super power rivalry.
It is the United States of America which

has helpzd Israel, and Israel has done
it. It is known that the American
foreign policy has at least one thing.

Sometimes they openly say what they
want to do. What they are going to do
in Nicaragua, they are saying. They
are trying to attack Nicaragua, and you
Know how they are using Honduras as
their platform. They want to destabilise
for their own forcign policy reasons.
Do not forget about Reagan’s strategic
consznsus. Do not forget about Reagan’s
foreign policy of ¢creating destabilisation.
And in Sri Lanka that is exacty the policy
of the U.S.A. You Know, they want to
have Trinconomalee as the base for the
recreation of American soldiers and for
their refuelling. And you Know what
«Amrican recreation’ means. In Japan
they almost created 70 lakhs of bastards
(Interruptions) during their occupation
peried in Japan. You Know it. De
not forget that. Even they were fighting
in Vietnam-*- (Interruptions)

SHRI H,N. BAHUGUNA (Garhwal) :
Hea was thinking of the Rajasthan bas-
tard.

SHRI SATYASADHAN CHAKRA-
BORTY : No. Bastards.

MR. SPEAKER : Did You want to
emphasize ?

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir.

SHRI H.N. BAHUGUNA : Dr.
Subramaniam  Swamy  was dc.gply
worried.

SHRI SATYASADHAN CHAKRA-
BORTY : I should get five minutes more.
in Vxetnam
Amecrican cine actresses used to be sent
there to invigerate them. That, xs ghe

type of people, that is the type ofreg'r
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the United States of
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.-chosen to remain silent on it.
- that this silence sould be broken

. #he must be eloquent about it that she

‘BORTY : I am not jealous.
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Don’s be jealous.

SHRI SATYASADHAN CHAKRA-
1 hate
these things. 1 cherish good values of
life. It is the Americans. as you Know,
who torpedoed the Colombe Conference
of the Indian ocean being the zone of
peace.

Today 1 would like to draw the
attention of our Government through
you, Sir, to the American foreign

policy of creating around India, and
surround India wiih, hostile regines.
In spite of our limitations, in spite of
our vacillations, the Government of
India has been .following a policy of
peace and anti-colonialism and develop-
ment of the third world. That is why.
after the second Summit, they have said
that lhe{_,wam to destroy non-alignment;
they do not like non-alignment because
the Americans do not want friends.

Theyi:-{wam ag ' nts. Anyone who
refuses to.bg, an agent of the United
States ofe_&&n]crica is an eneny of the
United Sgates, of America. Non-align-
ment, they are afraid of, because, they
do not want friends; they want ¢nly the
agents. 'l‘hd’!'--’i's"why they want to :urrcund
with unfr¥®#dly regrme; that is why they
are. arming Pakistan to the teeth.
That is why, they are following this
policy also.” If we want to understand
the' Sri Lankan ‘s happenings, we are to
understand the Am:rican policy.

Sir, 1 would like to draw your
attention to the speech of Prof. Danda-

. vate about his referring to the invitation

- ;. It spells danger for India.

of the foreign power. Did the prime
Minister talk about it ? Did she tell the

- Emissary that this is an unfriendly act.
After all, Sri

Lanka is not far away
from India. After all the American
Imperialist forces are there in Sri Lanka.
It is against
the security of the whole rgion. The
Prime Minister, in her statement, has
I want
and

warns Sri Lankan Government’s inviting
a foreign power is not their own internal
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problem, It involves the whole region and
that is why we are concerned about it.
That should be explained. There are some
people even in Sri Lanka very close to
Government. They say that India is
interfering. 1 am happy that the Prime
Minister has made it amply clear that
we do not want to interfere. We do
not want to interfere and we must
respect the integrity and sovereignty of
8ri Lanka, we must try to have good
relations with Sri Lanka. But the point
we are concerncd with is that where
human rights are violaled, since Tamils
have close culrural links with us, the
question of interfering and the irres-pon-
sible 1alk of Dr. Subramaniam Swamy in
sending army and all that is useless.
(Interruptionsy Sir, it is dangerous, We
do not want to interfere. But, we are
concerned deeply on t(wo counts-1 the
imperialist involvement towards the
Jand is known; Jayawardene Government
is internally authoritarian but externally
is shifting towards Americans. Secondly
we are deeply concrned because the
people who have suffered are still suff-
ering. They have cultural links with us
Our  hearts are with them. So,
we should send all our cooperation and
also helso help them as much as we can.

can appeal
that

[ would appeal that we
to the International Red Cross so
they can go there and help them. After
all if we send our materials to that
Government, the condition is such that
it is doubtful wkether they will reach the
afflicted people. We should appeal to
the International Red Cross so that they
can go there and help them. Sir, the
situation is very grave. 1 would ask
our Government to be evervigilant, parti
cularly, about the machinations of the
United States imperialist policy.

MR. SPEAKER : Shri Era Anbarasu
Before he is allowed to speak, I have an
announcement to make, As decided in
the House earlier today the discussion on
the recommendations of the Mandal Com-
mission will now be taken up on Friday
19 August, 1983, after the Question
Hour and the formal business is over.
The discussion will continue upte 3.30
p- m. without a lunch break, Thijs
would give about 3 hours of time 10 ¢pe
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Hon, ble Members to participate in' the
discussion. AS agreed to in-the House,
the parti¢ipating Members should - and
have to See that'they stick to the allotted
time so that the discussion is completed
by 3.30 p. m. when the private Members
Rusiness will be taken up. On the conclu-
sion of the Private Members Business
at 6 p. m., the listed Government busin-
ess would be taken up and completed.

Now, Shri Poojary.

17.50 hrs.
PAPERS LAID ON THE TABLE

Notification Under Customs Act
And Central Excise Rules

MR _SPEAKER : Now, Papers to b2
laid on the Table. Shri Janardhana
Poojary.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir |l beg
to lay on the Table :—

(1) A copy cach of the following
Notifications (Hindi and English)
under section 159 of the Customs
Aclt. 1962:—

(i) Notification Nos. 229/83-Customs
to 237/83-Customs, 239/83-Cust-
oms and 240/83-Customs publi-
sucd in Gazette of India dated
the 18th August, 1983 together
with an explanatory memorandum
regarding concessions of Customs
Duties to the Electronic Industry.

(i) Notification Nos. 238/83-Customs
and 241,/83-Customs publishad
in Gazette of India dated the 18th
August, 1983 together with an
explanatory memorandum regar-
ding concessions/changes of Cus-
toms Duties to the Electronic
Industry and oil-extended styrene
butaliene rubber.

[ Placed in Library. See No.
LT-6896/53]

(2) A copy each of Notification Nos.

221/83-CE to 226/83-CE (Hindi
and English Versions) published
in Gazette of India dated the 18th
August, 1983 togpther w1th ‘an
explanatory memoranqufn ‘modi-
fying the Central Excise duty rafes
applicable to various electronic
goods issued under the Centt‘al
Exeise Rules, 1944, '

{ Placed in - Library. See No.
LT—6897/83j

MR. SPEAKER : Shri Era Anbarasu
Not here. Shri R. S. Sparrow,

17.52 hrs.

DI1SCcUSSION ON THE STATEMENT MADE
By PRIME MINISTER ON AUGUSL 12,

1983 ON SITUATION IN SRI
LANKA—CONTD-

SHRI R. S. SPARROW (Jullundur) :
Hon. Mr. Speaker, Sic, the question of
facts concerning the situation in Sri
Lanka is now well know to all of us. It
is a well thrashed out problem and the
question to study now is as to how the
moves and attitudes of the concerned
countries are working. In so far as the
mood and attitude of Sri Lanka govern-
ment is concerned well one can say that
il is was terribly hostile from functional
point of new viomestime ago and now it
has come somewhere near a nautral angle
and that I must say is on aecount of
the stand that is taken by the Govern-
ment under the leadership of our hon.
Prime Minister and the working of thé
Minisiry of Foreign Affairs. There is no
doubt about it. I have talked to various
people internationally connected and
otherwise, They all seem to agree that
the quick take up that was adopted by
our Government this and at the very
start of this nasty incident and nastry
situation in Sri Lanka has gone a long
way in creating and diffusing the situation
as it could very easily have been a very

rotten onc.

Sir, it isa pity as to what one
heard about what happened there and
the most unfortunate part of it was
that the armed forces personal of “Sri
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[Shri R. S. Sparrow]

Lanka played the dirtiest most and
wrong type of play which was never
expected from the trained up soldiers. In
Colombo they just bashed their vehicles
into jewellery and other shops as a first
measure and then looted out everything
that there was. And, then seeing that
the people are hung by the nearest pole
they don’t move a hair. Here is some-
thing which is barbaric and leading on
to genocide, half-way home. This is the
very type of thing that happened and
one feels very-very sad about that.

As chance has it the other aspect of
it is this, that, still the Tamilians are
not being settled properly. And I am
very glad that one of our emissaries and
a traind hand has today gone or is going
to settle things to the best advantage of
the people. They arc not teing scttled
properly. They are being herded about
homeless and hamletless and nothing
with them is left. So that part of it is,
where we have to focus our attention,
that is how to help them from this
distance. Their supplies are inadeguate-
medical, household and anything for
that matter—and you cannot expect
much from the Gov -rnment of Sri Lanka
at the moment because they them-
selves are dithering. They are nou sure
of their own standing as to where tiey
stand in relat.on on this opisode.

The other point. which has been
raised is as to their leanings to wards any
kind of super-powers. Ycs, it secems to be
quite clearly; understandable that the
leaning is there. To what extent it may
mature is not easy to predict. But one
thing I feel certain, geo-strategically
speaking, that this particular Island is of
great importance and when one notices
that, already there is so much of move-
ment forward creating a sphere of
influence into the Indian Occan and
around by a Super Power knowing
especially. What Trincomalce is 1 know
Trincomalee as being one of the finest
bases in South Asian seas, onc of the
naval best and it is very attractive, attra-
ctive strategically to anybody for hat
matter., And when that type of move
forward, <creeping move forward,
by certain super powers is noticed with
other intentions which we do
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not have to discuss now, one .feels
a little bit upset. Anyway, we have to
watch that thing very carefully as India
and I am very glade to notice that the
vein of thinking all around the House is
just one, that, we stand for the Sri
Lanka Tamils. At their back. as one
pnation, we do stand.l come from the
North, but 1 want to assure you, Sir, I
have got the feelings of my friends, of
my own area. They‘i'ccl as one with
every Tamilian down South and we will
stand for you through thick and thin,
come what may. So, this is the mood
of the House and it is a pleasure to
notice that. Ultimately what it mayv
form in the way of situations is very
difticult to predict. All 1 can say is
that the way, the adroit manner in
which  our Government and High
Command is handling this issue s indecd
very steady and  very commandable and
incidently forceful, although it may not
look that way, but forceful, geo-strategi-
cally and geo-polictically it is. And 1
think the best mark that I can give 10
our High Command and our Govern-
ment 1s that it has handled the issue
very adroitly, yet with force enough
which s felt in the air. With these
words, T thank you very much for giving
me an gpportunity to speak.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHIi) : Mr. Spcaker, Sir,
last week 1 informed the House about
the outcome of my talks with president

“Jayewardzne’s Special Eovey. Immedia-

tely afterwards. Mr. G. Amirthalingam
the Lcader of the Opposition in the Sri
Lanka parliament and Secretary-General
of the TULF the main party representing
the Sri Lanka Tamils, lcft Jailna for
Delhi. Since his arrival on August 14,
he has had taks with me in additon to
mecungs with cur Foreign Minister and
other members of our Cabinet and parli-
ament members of various parties. Yes-
terday, I once again telephoned to presi-
dent Jayewaidzne.

I should like to inform the House
of the rcsult of the latest develop-
ments. On behalf of the TULF,
Mr. Amirthalingam bhas also welcomed
cur offer of good offices, which, he
sa‘d has introduced a basic change in
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regard to negotiations between his party
and the Government of Sri Lanka. For
many years, he and his party has sought
fulfilment of the legitimate rights and
aspirations of the Tamil people of the
island within a united Sri Lanka, but
had failed to get any helpful response.
On the contrary, the Tamils have been
increasingly harassed, and the latest
outrages against them have left them
totally without confidence in negotiations
Mr. Amirthalingam and his colleagues
did not find it possible to come to the
negotiating table on the basis of past
offers. However. he feels that as a result
of India’s efforts, the piciure has chan-
ged and, although differencens between
the 1two sides remain deep, there might
now be some possibility ol a solution.

The basic ncad of the hour is to
bring a scnse of security among the
paople of Sri Lanka. This in turn can
restore confidence in  their  living
together and in working out permanent
solutions which are satisfactory to the
Tamil minority as well as to the Sinhala
majority. The scareh for that permanent
solution also needs to be undertaken as
quickly as possiblz.

This can hest bz attempted at the
conference table. As 1 have previously
said, it is for the Sri Lankan Government
to decide how and when a conference with
the Tamul leaders can be brought. But
because of our profound corcery, we
have effered to help in whatever way we
can. To arrive at any scttlement, it is
necessary for both sides te talk to each
other. To facilitate this process of
dialogue and to give cffect 1o our good
offices, 1 have offered tosend a special
envoy to meet President Jayewardene
and others. During my telephone call
last evening, President Jayewardene
agreed to my suggestion, Accordingly, |
have asked one of our distinguished and
experienced diplomats SHRI G. Parthas-
arathi to undertake this deligate and
important task. Ho wiil visit Colombo
next week.

I asked Presdent Jayewardene about
the latest conditions generally regarding
security and specially in the refugee
camps. He told m: that they were
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steadily returning to normal and that
only a few thousands now remained
in the camps. In reply to my question
about relief supplies, he said they had
enough food and clothing but would get
in touch with our High Commissioner
should anything more be needed.

President Jayewardene and I argeed
to remain in regular contact. He also
agrecd that his brother, with whom we
had useful talks, would continue as his
special Envoy.

During the repeated discussions in
this House, hon. viembers have express-
c¢d their strength of feelings at the cour-
s¢ of events. All sections of the people
all over our country share these feelings,
which franscend party and other differ-
ences. I am particularly aware of the
deep cmotions of our brothers and
sisters in Tamilnadu over these tragic
happenings, As I said in the otherHouse,
ihe agony of the Tamils in India and else~
where is that of our entire nation. The
brutality and insensate violence to which
the Tamils of Sii Lanka have been
subjected were vividly described by Mr.
Amirthalingam in his talks here. My
Government and I personally been con-
veying our own anguish and concern to
the Government of Sri Lanka.

Al the same time, we must always
beur in mind the effect of anything we
say or do. Nearly all hon. Members
have recognised the delicacy and
difficulty of the situation with which we
have to deal. [ am grateful 10 them
for this undcrstanding, and for the
suppot they have given to Government's
approach.

In the circumstances, restraint com-
bined with firmness is called for.  These
must continue to dzicrmine our policy.
Above all, we wish to assist in bringing
about an atmosphere which is free of
communal tension ard conducive to the
efforts of the Sri Lankan leaders of all
communities to achieve a lasting political
settlement. We¢ hope both sides will take
soncrete steps towards that end. This
is what T want my envoy (O pursue
with pres d:nt Jayewardene and others
concerned. . .
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st g Wy (WIEIAYYL) ¢
MgaTH TNFHT AT, ST THT & ATAT
q3 g &NT AIA-HIA  FATATH AT
FIT TG | TA-AIT ZH r3q ¥ g4
%7 Aaad g8 ¢ (F EAIR AT I9F
qregFId@ Ggd U4l § | gAIR IAH
SIEATAT ATegFTT § | FHI g9 UF &I
god &1 fgear gar 33 ¥ fgegeqrm
d F15 J1d I QT IFHT AT ST
QT 9T BT | IHAT TIG A AT TEIHT
I ¥ T FIE 19 grdar g al ITI
T GHIX FIT HY q8ar g |

1919 & S« [ETEAT W] HITHT
Jza § mifad gm, SHF GIIF A1g
uF Ffad weq ¥ 0T § HIATET F
astg & fau «dreig &iwa’ #
- gfaarg e1et ) 99 weTE A W HiEA
F wrATEr & (wq gf wgt fHeeAw ¥
it ag F7 fzear faar agt gar
afaer w1g o Feq AT Y A @
afpq AT F 9rrg A F a1z FiT
#r fagrga 9 9 goF T U A1
#1 gafgg a8t wga fzar faF &
T grorEr & @grg d fgeavr faar ar
qafeend & 39 ame ¥ fgegaa 1
aridrE T @EE F1 a3y
geaifa® § | $g i F gH F1

g W@

ot GAXIOAH TATHT : HITHT THIF
FqT§ !

st 7T AL AGHT AT(SHAT
gaAT AE} FAFAT |

sl gaAgOAH AT FET «rEAr
aifgd zmR wwrd ¥ ;ST AT AT
Al

oft 75T wgE : ghEarn
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gl & ®IRA Qg {[glesmfag
T3z ¥ 9gi ¥ uR Ira qfHa T &1
gfad & gg® ¥ wgew & fIar A<
agl & 37 %! gagra - F1 ghaarz ag
w7 g fF agi wY gafeet agi &
argAfEtsr §1 7 gag agl a1 Jigat
A1 ArgAlRaS F1 geafasw geai d
faor go &1 #wradt & fagra @ &
aa%AT § f6 68 978 F F(q g
o7 @ 92, §aXg Hig HANE 9IIHE
fgeg &, @ra qzaz & %707 340§ &
AT 1T qTEZ & FUT FIAAT I
arey M § 1 39 fAgr s ¥ & 9w
T g A T & fagrsy § afwes #v
JIqZ 8, 17-18 9782 & F4q 2 | AT
AT SIFAT qIZT A 191 1948 § T
1983 a% geifas Aldr 9T geafaw
frer & gaifaw 39 9T @F g 0«
SA% GHAT F1 ZA ®LT 7 FI07 AT
FIAT TET | 3T WFATT F1 T FL §
fgegemia a &t gaar fgear gar fear
Sq gamr A g fE FIwaty & @7
SIEAl S F 19 q9Fz gUT AT A A3
A ATE & FUF ATIAT F1 gHA A9
T GIT FIT AT B ;I qrA
q® & FwUT /AT HI I
ARIRATF gFF a4 &I 1T FEI 97
AT IF qT HAW gl Far at agg
arsr ag st faafaer garfan w1 ge
gHI 97 ag Y& q AT @IAT | IFgF
912 SF FAIT FT GIA  ATAT I
ama & 61 faega agl adsr geanra
fogr war | AT WA ST F wed fwar
Tar a9 AN [Gge IS & @19 qiq afwa
F1 1 agl gHw T fear srar ar g
9g g4 91 ag @ o1 IEFI gTA §
gz faa a&dr 411 & ag g9 zafao

Fg <g1 g {7 gfawrs & gmz gram
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§ o AT & graa & Igw qaqr-
faga & | 97 gramg &1 g¥ Y A9
T@ar Fifzy wix 3 fagrar & qrear
Trfzd

gt dtT arg & faq &1 a9g ¥ aga
qET @ 9T 1% qEAT & 1 FEY AT
at g @ fF waarva § @1 geafaw
ST A @I AGT § I SATAT ET &
gfazgg  zax 1 ggafewr smgw
fafFezx @ifgar =it 7zt F |3
augy FW &1 gwrQ gfaaAr oz @
i d gowar g fF ag@ @rg &
fafgz7r gt gax &Mt grar &
gedfers go 2 Afqas 9T g9%71 A3%
& T ¥ mawr faga fzar qram
FIFIT ¥ arEadid gL 4§ SFAn
Tigarg fF S @wE w7 gAEE 8
¥T @ & A A alF ¥ IAF!
9z 7 A1 3aF geFigw &, zA
fgafaa & miqa 41 arasra &1 2 7

DR. SUBRAMANIAM SWAMY :
He keeps referring to ethnic diﬁ'crcr_lcc:..
Sinhalese are also Indians.(/nterruptions)

by origin. (Interruptions)

PROF. MADHU DANDAVATE

Dr. Swamy does not know Urdu.

st TolE Agy : A JAT FTOGF
FATIT B, ATT F HF AT g1 AT
qF9% 9g 971 fF 39 337 FOF-F9
@13 4 fafeaq @eards wax Fr
qFAA ZAT g IA AW & AT
Fwara &1 qfF &7 Sy, FrgedgA

fear sdar gewr oY gz aw A
gar g & foa afgm o fear ama

wil ag W "W g g R A
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ifed+ @em F1 GIHR ¥ 1@ I
frgr & fs ot sgTre ge STAN g
gIHT &7 agdta & & & o,
afe feg I @ Feg@ma faar
sryar ? fgad 99 drage # FHa
aefr, Far gEr Wamr & gEema
FrqeaTT fegr A ar ey @Y faar
SATAM AT HEGAAT g A wifg
g @A ATFAT F ! maT sy frew
&1 FEqITT fear Fraar at & gmwar
¢ f& g as1® g7 gArd XEIR
F1 I9F 1T I1TATT FT & FI 247
Fifgr 5 51 Fa8aa fear @md qg
g&feaa faar a7 o

HHT 19T aF @ F19 AT @7 91
g Iz WA f5 fFEr gy grax
F1 AFE GFA B, F1E Fg @ U f®
EGAL agq?:vqra? TEXHIAT FIAT1 gH
agua g f& gd f&g &1 gwE @,
gHY9 RaAq A0 g afaq gd I@ar ag
8 f# 39 y#17 ¥ fog 23 9% Fam
a1 HIFAT &7 aFar g |

Al § si1gz 7 zfozaq oras T
ze2eq f2at g, 399 4 GIAATF 9199
I A1 2, TAT qIAH g1aT1 g « 3G
JIET &Y qIIF F1 grda &l g, g
T fear g + 9 1@ &1 § AWGW
asr Aiga & ggAr =[Em fE oaar
HqYaFT AW 27 qOF AT qigd A TE °¥
T & aE o ay fFg qIg A1 gHIIR
OTT ¥ qAT FT A5 °F 7 1 HOA gHAT
awg #7 0f FF s§ frem &1 gmane
st gmfan & A q9d F1 4% 97 a1

ATTFY gARIT ¥ geatas 9 7
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DR. SUBRAMANIAM SWAMY :
He keeps referring to ethnic differences.
Sinhalese are also Indians.(Inrerruptions)
by origin,

(Interruptions)

PROF. MADHU DANDAVATE :
Dr. Swamy does not know Urdu.
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SHRI ERA ANBARASU (Chengal-
pattu) : Mr. Speuaker, Sir; Before going
into the problem of Sri Lankan Tamils,
1 would like to express my hearit-felt
thanks to the Prime Minister of her
achievements in solving the problem. .,
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY Has the problem been
solved ?

SHRI ERA ANBARASU :., specially
the internal problem of Sri Lanka.
History will definitely record the
remarkable achivement of our Prime
Minister. Has any country accepted the™
good offices of the Prime Minister of
another country in finding out a
permanent solution to its own internal
problem ? It is really a new achievement.
"It is an added feather in our Primc
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Minister's cap.

Only by the constant

persuasion of our Prime Minister has

the President of Sri. Lanka agreed to
repeal the recent Act which the
Government of Sri Lanka has passed to

curb the activities of secessionists. Is,

it not an achievement that an emissary
has been sent from our country to study
the problems in Sri Lanka of Tamils ?
Is it not an another achievement that
an cmiessary from Sri Lanka came to
India to discuss the same pro-
blems ? Therelore, I really thank hér on
behalf of the people of Tamilnadu for
the achievement and the able act’of our
Prime Minister in tactfully handling the
situation. /

In Tamilnadu, I hear that 'so many
regional parties have started accusing
the Central Govenment rather than
accusing the Government of Sri Lanka.
In fact, the President of Sri Lanka
stands as a common enemy. Instead of
accusing the President of Sri Lanka,
urloriunately, some of the regional
parties in Tamilnadu have started
accusing the Central Government; in
tact, they went to the extent of asking
the Government of India to send our
army to Sri Lanka to solve the problem,
whereas the same political parties who
advocate for sending the army to Sri
Lanka never spoke here anything in this
House, especialy my DMK friends.
Those who vehemently speak something
in a diffcrent tone in Tamilnadu accusing
the Government of India, that the
Central Government has rot sent any
army to Sri Lanka, they never spoke
about sending our army to Sri Lanka to
solve the problem. The hon. Members
Shri Dhandapani and Shri Mayathevar
never spoke about sending our army to
Sri Lauka to solve the problem, when
they took pert in the discussion here.

SHRI K. MAYATHEVAR (Dindigul) :

I demand it now. (Interruptions)

SHRI ERA ENBARASU : Sending
the army wili not solve the problem; in
fact, it will create a further problem.
Thercfore, there are some of the regio-
nal parties in Tamilnadu who in order
1o rcjuvanate their political life and to
make political capital out of it, are
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demanding to send the army to Sri
Lanka to solve this problem.
(Interruptions)

MR. SPEAKER : He did not men-

tion your name. (Inierruptions)

SHRI ERA ENBARASU : Let me
express my views. When you get a
chance to speak, you can also express
your views. After all, it is my view.
I'want to expose the double game played
by D.M.K. When they go to Tamil-
nadu, they speak in a different tone;
when they come here, they speak in a
different tone. So, is it not my duty
to expose them ? They want to make
political capital out of it. In fact,
such regional parties are not interested
in solving the Sri Lanka problem.

SHRI ERA MOHAN : Your party
colleague, the e¢x-Minister, Shri R. V.
Swaminathan, also said that the army
must be sent to Sri Lanka to protect the
Tamils there.

SHRI ERA ENBARASU : No. no,
it is not correct. He had not said that.

SHRI ERA MOHAN (coimbatore) -

He had said that. I can prove it.

SHRI ERA ENBARASY : The
sacrificial march done by another poli-
tical leader is nothing but a game of
Don Quixote. (Interruptions) So, the
Government has come out with a very
concerte proposal to handle the situa-
tion. I understand that even a parlia-
mentary delegation may go there. These
are all diplomatic and tactful achieve-
ments of the Government of India to
solve the problems of Sri Lanka Tamils.
Therefore, I, once again, request the
‘Government of India that, they sheuld
properly supervise the distribution of
medicines and other essential commodi-
ties through their High Commuission.
Otherwise, I am afraid, those medicines
and essential commodities will not be
distributed properly to the victims of
.Sri Lanka Thank you.

MR. SPEAKER : Shri Mayathevar.
1 will give you five minutes.
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SHRI K. MAYATHEVAR : Mr. '
Speaker, the genocide committed against
the Tamils in Sri Lanka is unprecedented
and unparalleled in the history of any
country. It is the duty of our Government
to save the Tamils, not only the Sri
Lanka Tamils but all the Tamils who
are spread all over the world, as also
the Indians all over the world. 1t is the
duty of the Government. Therefore,
we are having the double duty to save
them, these inside and outside the
country.

Sir, the inhuman acts and activities
of the Sri Lanka Government have
buried the human rights of Tamils there.
As we have heard reliably, property
worth more than one thousand crores
of rupees has been destroyed by the Sri
LLanka people, their Army and Police:
more than 25,000 Tamilians have been
butchered and massacred. More than ten
lakhs of people are there in the refugee
camps either here or there. You can
find out the exact number. We have
to find a solution and protect their
rights. 1t is the duty of the Govern-
ment.

What are the reasons for this situa-
tion 7 Tamils have been there for a
long time. They had not gone there as
beggars. In the tenth century the Chola
King, Rajaraja Chola went there and
he ruled over that country. So, thev
are not beggars there. The [irst Chola
King ruled over Ceylon. The Tamilians
went there and inhabited there. Even
Buddhism reached there later. Even
before the Sinhalese .came there, my
people, Tamilians were there.

AN HON.
people ?

MEMBER : Your

SHRI K. MAYATHEVAB ; My
people means, Tamilians. In 1971 our
Hon. Prime Minister who was also the
then Prime Minister, she herself brought
a resolution before this Hon’ble House
to condemn the unparalleled and unpre-
cedented genocide in, Bangla Desh.
Even now, she would have moved the
resolution. It does not matter, whether
it is moved by this side or that side. [
am thankful to Prof. Dandavate and
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Dr. Subramaniam Swamy for moving
it.

What is the reason for all this geno-
cide? Up to 1948 till they got their
independece they were moving closely
as our brothers and sisters. Immediately
after indepedence the Sri Lanka people
started the butchering of Indian people
and other things. For instance, in 1948
the first Act of the¢ Parliament of Sri
Lanka or the Government of Sri Lanka
was to take away the citizenship rights
of Tamils. Sinhalese was made the
official language and Tamil has becn
given a secndary place in Parliament
and the country. Now we demand that
Tamil may be treated as the second
official language by the Government of
Sri Lanka.

Then, in 1971 there was insurgency
in Sri Lanka. Shrimati Bandarnaike
invited our aid in various aspects inclu-
ding helicopters and our Prime Minister
happily supplied them helicopters to res-
tore peace and amity among the paople
there. Now, as a peaceful ncighbour
we want to send our army not to fight,
not to annex, them, only to bring peace
and protect their rights.  Only for that
we are going to help them.

Now, while thanking the hon. Prime
Minister, for agreeing to convence a
round table conference we want to
welcome such a round table conference.
But what are we going to achieve ?
They have passed a legislatien on the
back of Tamilians. The Sixth Amend-
ment has taken away all the rights of
the Tamilians there. This should be
revoked or taken back by another Act of
the same Parliament.. Without that there
is no meaning at all.

The property destoryed by the Sri
Lankan people is going to be vested in
the Sri Lanka Government. The Tami-
lians there have lost all rights including
the right to property, civil, human,
poltical and libaration movement- right.
Therefore, without -“bringing back all

those rights-as they enjoyed  previous to -

this Amendment by the: Srii Lanka

Parliament, no meaningful . purpose will

be served by having a round table con-
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ference. Therefore, before sitting inm
th: round table conference or at the
time of sitting in the round  table con-
ference, the rights of the Tamilians must
be restored back to them. :

DR. SUBRAMANIAM SWAMY :
Can we not amend the Sr_i Lanka Con-
stitution in this Parliament ?

MR. SPEAKER The world is

shrinking.
SHRI C. T. DHANDAPANI
(Pollachi) : We are discussing the state-

ment of the Prime Minister, which has -
stated the happenings in Sri Lanka as
narrated to her by the emissary of the -
President or Sri Lanka. The ‘statement
contained many facts . which were
explained to our hon. Prime Minister.

The Indian Parliament expressed its
concern on 27th of July. One of the
provinces of the United States, Massa~
chusetts, condemned the genocide which
took place in Sri Lanka, on i3th June.
The Austrslian Government issued a
statement on 28 July condemning - the
atrocities. The acting Foreign Minister
of Australia, Mr. Lionel Bowen said
that he was seriously concerned about
the reports of recent outbreaks of
communal violence in Sri Lanka. He
further said that acts of terrorism any-
where in the world gould not be con-
doned and, in the case of Sri Lanka,
had seriously exacerbated the existing
problems.

As far as our nation is concerned,
we were a little bit late in expressing
our concern. Rather were a little bit late
in condemning the atrocities which took
place in Sri Lanka. Even bafore that,
the ten-nation European Community had -
expressed its anguish about the happe-
nings in Sri Lanka.

The present situation is this. Our'
Government, particalarly the "Prime '’
Minister, offzred our good ‘offices to

negotiate with both the Govcrnments

AN, HON. MEMBER : Both the

Parties.

SHRI C. T. DHANDAPANI : My
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slip of tongue may become truc one day.

The President of Sri Lanka stated
today that the pre-condition for the
conciliation process to take off the
ground was that the TULF should

give up the demand for Eelam, a separate
state.

Mr. Jayewardene said this is the
pro-condition wheras the TULF leader,
Mr. Amrithalingam, states that there
should not be any pre-condion, it should
be an uncoditional one. 1 do not know
what the Government is going to do as
mediator in this case. If they are not
able to convince both the parties, what
would be the role of the Indian Govern-
ment 7 I would like to get clarifications
on these points from the hon. Minister.

In the statement the hon. Prime
Minister mentioned that this issue is
highly complex. As faras I am concer-
ned, it is very simple. Firstly, we have
to condemn genocide. Secondly, a team
of diplomats should be sent immediately
to Sri Lanka. Since Lanka is a friendly
country, it can accept our tzam or diplo-
mats, as we wanted, so that the killings
can be stopped. Of course, these emis-
saries are going for dialogue only after
the lives of many Tamils have been taken
away by the Sinhalese.

Coming to the refugees, it has been
stated on 12.8.83 that the number of
refugees is 80,000. Now it has been re-
duced to 30,000. The shifting of the
refugees started on the Sth. Within a
week’s time they were able to take 50,000
refugees to one place and now only
30,000 people remain. Although they
have taken them to Jaffna area, where
will they go ? Their house have been
cither destroyed or oecupied by the
Sinhalese, which they are not vacating,
and the police and the army are helping
the Sinhalese. There is no shelter for
them to stay. The Sri Lanka Govern-
ment have imported 130 tents from
America. Are they going to put all the
80,000 refugees in 130 tents ? How will
they alleviate the miseries of these
people ? Who will look into this
matter ?

Coming to property, the emissary of
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Mr. Jayewardene told our Prime Minis-
ter that they have taken possession of
all the property in order to prevent the
anti-social elements from taking posses-
sion of those properties and selling them
away. He has further added that they
will distribute them or give them back
to the original owners. When the origi-
nal owners do not want to go and stay
there, how can they distribute or give
possession to the original owners ? A
relation of the former Minister. Shri
R. V. Swaminathan, brought a letter to
him, which I happzned to see, where he
says ““I have lost all property : I have
only a small property left behind, which
I am going to sell, because T want (0
go back to India and stay there pecace-
fully; I do not want to stay here’.
When this the position, how are they
going to return the property to the
ownars ?

Regarding the previous Round Table
Conference, the Prime Minister said
that it could not be held. It wns con-
vened for a different purpnse; it was not
to discuss about the D itrict Develop-
ment Council or other demands; the
Conference was convened by Mr. Jave-
wardene to consider how to eliminate
the so-called terrorists.

MR. SPEAKER : please conclude.

SHRI C.T. DHANDAPANI : I
will take five minutes. Sri, normally I
will not ask you more time. But now
I need only five minutes more, and 1 will
conclude.

This arrangement s part of the
tactics of President Jayewardene. What
has he done now ? He has split Jaffna
area into two. One area is going to be
colonised by Sinhalese. Again this is
going to happen. I do not know whe-
ther the hon. Minister has received the
news that posters are appearing in
Colombo, the posters pasted by Sinha-
lese. They say that ‘Jaffna Tamilians
are going to attack Sinhalese after the
20th. Therefore, be all ready and
retaliate.” This is what the posters say.
1 would like to bring this to the notice
of the Government and I hope they will
also spcak to them about this.
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Sir, there is another important
matter. Much is said about the terrorists
problem. As I have already stated,
when all reasonable and constitutional
methods are exhausted, naturally one
becomes a terrorist. The rights of a
citizen are most important. [ have come
across the book entitled, “LIBERTY
AND REVOLTS, written by Robert K.
Woetzed, Professor of International
Law, New York University, in which he
F gsstated :

““The rights of citizens may however
be considered residual. Decisions
should be left to the individual
unless he needs the services of
Government on any level. When
Government violates the end for
which it is instituted by violating
human rights of individuals, the
citizens are free to alter or -abolish
it.

The right to revolt is thus clearly
stipulated. People have the right to
rcbel, if the Government violates
basic human rights. They have right
to contravene Government authority
and to disobey laws which do not
represent a legitimate exercise of
power.”’

This is the position. I have to say
much, but I am very sorry that 1 could
not say anything more now. They have
lost all the legitimate rights.

Sir, before I conclude I want to
make one point.

MR. SPEAKER :1 bave given you
1ime.

SHRI <C.T. DHANDAPANI : Sir,
I want to make only one point, Our
friend, Mr. Anbarasu said something
zbout it, and I do not want to go into
details. What I want to know is. Why
our Government is not taking much
interest in this matter ? Inthe U. N.
World Conference to combat racism held
in Geneva, which «nded on 12th
August and in which our country also
participated, racism in South Africa
and lsraelis’ misdeeds were condcmned.
But we have not raised even a single
voice condemning the genocide of
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Tamilians in Sri Lanka. I do not know
why we are very much unconcerned
about it.

About the programme of action
up in that Conference, THE STATES-
MAN dated 14.8.83 reported as
follows :—

“In a series of separate ballots,
one paragraph justifying black
African fight against apartheid <by
all available means, including armed
struggle.” drew the largest number
of dissenting votes from Western
and neutral delegations.”

So, the apartheid policy of South
Africa was supported. They may go in
for armed struggle. This is the position
that we supported. I only appeal you
in those circumstances to use your good
offices and see that something comes
out.

&t wq® @R (AER) - @
wEEw, Wi gw dmd S e
F aRH FEH FIIF &1 TEY US
sifer DT E 5 WA F & el
AT FY g9 AFH A g1 @ weeAvs’
¥y feasn fafma &1 aner wurA ==Y
S A gm AW Y OF qeSr @aT gArg
2 f& o3 Y@y ATIE QT N AT §,
frad she®1 # g afae faarfaat
& gfafafgal & aaa T A
FiAE w5 1§ T g fawen
sra, fag® ssagd sNdwT ¥ @A
gr o Wl R TR FT AfEHIT
faar & sifc @t N7 uF TG & A\l
wWas R fEaT & gra A1 Jea 9
sTiefl T g1 ag dagd  HASB gaT
Tyt A4 S F gArg g S & geewar
g fw 7g Wi ¥ gaa a9 feemfnes
fasa g1 -

gt gRIy vy s guEgrfor oft
Iy FT W@ ¥ 1A gwwar g e ag
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Iasr & faear adi @ afex R 2w
' faear 813 I@ @7 & UwAfaw
Jar §, zafav @z y ¥ AF W<
WHIH agiaow qrar f5 3 Ty
74T § 7 Fa1 7 37 Argy § F wrea A
AEwT & @19 7 A gF &A1 g §,
ag 1 gwiea 2 Sy ag AT §
f& sz *Y gar agg T FF AEF
#q I« o HR T gger AT
FTZWIT 1 IaF Q1T § T 47 GH% &,
adl %8 asar FfFa fam=g & qu=
WAl ¥ e W ag us AzA 4=l
fecentafes fawa & & wiwa 3 s
g F@EAa F7 N TEr aEsET F
faasr uF ass1 atav gard 1720
a&ar ¢ f& gasr F1€ =7 o AFa
s, foa® agi 9 ag § wifE
eaifad g1 a7 |

18.43 hrs

(SHRI R. S. SPARROW in the chair)

gwrafa s, TaF a9 & arg «ae
qY €ATT TF ST A1 A1 ST w47
g1 dg gAIAT agi &  uszdf
A JaIga 1 9AFA F gd Aai
grafeaa § 1 99 agi & wegafq 9 ag
Faq fwar g f5 I smbar @,
quisEaT §, daaTaT 9 qiAF agigan
qiMy 9 ) IFIA WIEd FT AT TH
faafasr & arm fqar g1 98w 97 ag
g FEard §  fAagwwr gr, @
AR 1 TE ¥ FH fFar war ar
fs ga qwEar#1% a1q agi § afea
A7 wafs wegafa wwag’a 7 @y
qrar & saifs gurae gefaa gan @

fg s=ir afas  wgmar @ o)
A sNdwr # o feafa §, SasdEqd

gu # uF Jaaar w1 =gar § 4w
8 @A {F o ave Q@ arasia
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T WG Faar AT WO AN
CGRUNEECTE CETE e G
3 ¥ gATG w7 I FI 1 AWK T
feafa g1 w2, &y feafs aga & aqzars
St asar g 1 gg feafs sigwe & 9z
FTAIE A ATAT Y WX TFTF TE
F1 qF 7 feafa & wray § o g
AT ST 7 oo A€ ) ay @A AR
¥ gq A1 A1 QI weAqq FIA1 A0
AT TAFT H=B! AT 7 HAIFAT MT
agdAT gy e & @A g A
gETH HIFIT U Avg § 39 HINA H
qAFT E HIT J A I FEN, g AT F
fz7 & &t

SHRI K. P. UNNIKRISHNAN
(Badagara) : Mr. Chairman, it is good
that we have got an opportunity to con-
sider the statement made by the Prime
Minister on the 12th August. But |
must not conceal certain amount of
disappointment in the statement.

I share the concernd expressed by
my good friend Shri Satyasadhan
Chakraborty. It is all the more clear
from President Jayewardene’s interview
which has appeared this morning in the
INDIAN EXPRESS where he has ad-
mitted and confirmed that he has appro-
ached the United States and the United
Kingdom not to mention Pakistan or
Bangladesh. It is now time for us to
take note. That thing he has publicly
said so. It is a matter on deep concern
for us. It is a matter of consequence
to the entire strategic environment in
this country. It is not only a question
of dealing with the situation which has
developed internally which is of great
consequences to us for other reasons but
it is of great consequnces as the
President Jayewardene has come out and
openly admitted the fact that he is
trying to conver this issue, basically
domestic dispute of some consequences
to the region, is trying to internalise
and trying to introduce extraneous
elements into the situation. It is
a matter of concern and I should
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have thought that the Government of
India would have reacted more sharply
to this aspect of the problem. -T did not
mean. ‘‘Navy blockade”. I do not
approve that. It is time for us to take
note of this. Thatis why, I wanted to
emphasise this point.

Similary, Mr. Dhandapani raised the
question of human rights. Well, 1 do
not want (o go into the qustion
whether it can be des cribed  as
a form of racism just as the United
Nations General Assembly passeal a
resolution condemning the Zionism as a
.I‘urm of racism. Whether the situation
can be equated, I do not want to go
into the question. But the plain and
simple fact is that their has been a
grave violation of human rights. The
Tamils are not allowed even to enter
the hospitals. Have you ever heard of
the situation in any other country with
a common nationhood and common
citizenship which they claim ? Sri Lanka
proudly claim that they arc signatory
to the International Govenant on Human
Rights. So, it is time for us to ask,
““If you are really so, when did you sign
and what are you doing now ?** This is
important for the Indian public opinion
to assert the concern on this point and
tell the world what is going on in Sri
Lanka.

Now, two or three important points
have been raised according to the Prime
Minister’s statement. One is the revival
of the idea of the round table confe-
rence. Then is the implementation
regarding the district development
council and use of Tamil language as
provided under the Constitution. Sir,
I Am afraid that this is a post-dated
check. I cannot accept the fact there
has been a change of hecart and that
there is a realisation on the part of
President Jayewardene or any of his
people or the Sinhalese leader in Sri
Lanka that the really want to pursue
the path of conciliation. First thing
he says is that he is prepared to give
Amnesty but always with a rider. He
says yes'' and there can be
a dialogue provided violence is given up.
You have to presume that not somebody
else but the Tamilians are responsible
for the violence in the island. This is
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the proposition which we cannot a:gﬁt
and it will be a sad day if we accept
this proposition.

Second is, he admits that an*.active-
role has been played by th: armed for‘cr
in Jaffna area.

But again, b2 says, it is bccause of
secessionist trend and, *“If you w®ive up
secessionist idea and if a separate State
id=a is abandoned, we can have -a dia-
loguz and also rcp..a! the Prevehhon of
Terrorism Act.’ :

Now, the question is to bz p:sed as
1o who is responsible for the violence.
Th2y cannot be allowed to run with am
idea and tell the world that Tamilians
in Sri Lanka are responsible for violence.
On the contary, it is very clear that it
is the Sinhalese chauvinists who are
aiding and abztting President Jayawar-
dene, who arz responsible for this
violence and its counter-effects. It is
an old technique which is knownm It is
exactly a technique adopted by imperie-
lists everywhere, whzther in this country
before freedom or elsewhere. 1t is
important for us to understand before
we get into a situation like that. While
I walcome thz restraint excrcised by the
Government of India, 1 cannot say that
we can be passive spectators to' the
situation.

Again, he talks of terrorism .after
an army has been let loose, ruaniq;
amuck and killing their’ own e¢iti
All this talk of terrorism by Tam_lham'
is of no meaning and significance, I
cannot imagine some the provisions, ql
the Prevention of Terrorism Act in
Ceylon—it is unheard of in any civilised
society—Ilike a rule that they jave made
that dead bodies will not be returned to
the relatives and will be disposed of
straight way. I cannot imagine a situa-
tion like that in any civilised society.

What could be the Indian approch
to the problem? That is a major
question. While I understarffd and appre-
ciate emotional overtones of this problem
and I understand the great concern and
anxiety that is spelt out deeply in the
south and, particularly, in Tamil Nadu,
I must say that the Government of India
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will have to look at it from a wider
angle and context. Its dimension and
its approach will have to be different.
They will have to think of the consequen-
ces and repeicussions at the rogional,
pational nad international levels. It
also involves a major question of
India’s policy towards its neighbours,

All this irresponsible talk that has
come from many sources, not exculuding
from my good friend, Mr. Subramaniam
Swamy, of naval blockade or sending
forces in nothing but something which
has to be abjured because no responsibie
section can call this country as an inter-
ventionist power in this region. But at
the same time I have no doubt that they
will take into consideration the tremen-
dous amount of passions that have been
roused in Tamil Nadu. I admire and
respect them. I want to go on record
to say what my good friend there has
done. While you may not agree with
the approach, I have no doubt about the
sincerity and it is a fact to be taken
into consideration. The question before
us is whether we seriously believe about
the sincerity of approach of Sri Lanka
rulers. If we do so—I have no quarrel;
we can always try—that is different. But
1 have no doubt in my mind that seeds
have been sown, that a new nation has
been born within a nation.

SHRI TNDRAJIT GUPTA (Basirhat) :
Mr' airman, Sir, You will not like
me to repeat many of the things my
colleagiues have spoken on this side.
When*the Prime Minister made her
statement in the House on the 12th
August and informed us of many things
which President Jayawardene’s emissary,
his brother, had told her about the
situation there, I had endeavoured to
suggest that we might profitably check
up from our High Commissioner in
Colombo as to whether all these facts
given to us, the version of Sri Lankan
Government can be corroborated or
not.

This quest’on has arisen in my mind
after rcading some of the statements
made in the last few days by Mr,
Amritalingam here in Delhi. For
example, it vas stated by the Prime
Minister that she was told that the
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number of people in the refugee camps
had come down from 80,000 to 30,000.
Mr. Amritalingam gives a figure
of 135,000. But there is no possible
way for us to check or confirm these
figures. But we have somebody there.
We have a diplomatic representative
in Colombo and we should bein a
position to know whcther these figures
or which of them are cleser to truth.
I am still in the dark about this.

It was also stated that Mr. Jaya-
werdane said that most pepole are
returning to their house. I do not know
if this is really credible or not. What
is meant by returning to their houses ?
I do not understand. I do not know
whether their house aixe still standing,
even if they are in a position to return
home. Would they be really bold enough
to return home so soon ? It is a question
of security. It should also be checked up
whether people are really returning
home freely and voluntarily. Tam not
able to follow on whom the security
arrangements depend. Since the army
and police have behaved in a particular
way, which are those security forces
on which the Tamil community can
depend now to look after their interests ?
Are the interests of the Tamils really
protected ? So many questions arise.

Anyway, T do not want to go into
further details about this matter. I
would like to say that there has been
a shift, somewhat welcome shift
in the situation in the last few days
and it 1s due partly to certain objective
factors which President Jayawerdane
may not have bargained for. Thete
was an attempt to disrupt, I should say
the traditional good neighbourly relations
between Sri Lanka and India. There
was an attcmpt to involve certain foreign
powers in this situation. There was an
attempt to demonstrate that one Member
of the non-aligned camp was in conflict
with another Member of the non-aligned
camp. But all these things have failed
for the time being at lcast. They have
failed for various reasons including
the fact that our Goverrment did take
a very correct and very firm, principled
stand. For the time being, this game
has failed and President Jayawerdane
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has shifted his stand towards a position
which we are now understanding here
that he is even prepared to invite a
parliamentary d:legation from  our
country. He is prepared to welcome
the emissary of the Prime Minister to
Sri Lanka in order to try to help in
bringing adout a setidement. It is
to the good. But it will not be
an easy job. That we also know. I
have no time to go into all that has
happened in Sri Lanka. That history
does not give us much confidence that
these problemes can be solved very
easily. Ido not think anybody expects
that there is going to be an easy
solution.

19 hrs.

There are only two choices, either
a negotiated political settlement or a
repressive military solution. There is
no third alternative. And those people
who are trying for a repressive military
solution—and they may try in future,
I do not know-—th2y are th:re very
much inside the UNP, thc ruling Party
of Sri Lanka. We are intzrested and
I am sure that all common people there
are interested that there should be a
negotiated political soiution. Somebody
asked us ‘“Now, what is the kind of
suggestion or formula that our emissary
on behalf of our Government was going
to make ?°° I do not think our jobis to
give formulas and to suggest solutions.
We should help to see that negotiations
are started with the parties coming to
the table. Then naturally it is not our
concern. It is their internal concern.
They will have to work out some
solution. But at the moment. I think,
our Governmint should consider this
question. whether either side would be
prepared to sit at the table at all if
the other side puts forward any pre-
condition. At the moment there are
pre-conditions. President Jayewardene’s
pre-condition, as I wunderstand it, is
that they must give up their demand
for Eelam, for a separate State, they
must accept the concept of one united
State; them only he is prepared to. open
negotiations. On the other hand, the
TULF seems to be equally adamant;
they are prepared to sit at the negotia-
tion table, but their pre-condition is that
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they are not going to give up this
demand though, I must say, the TULF,
before it called itself TULF, was known
as the Federal party at one time and
their stand was for federal solution;
anyhow, they have changed their stand .
because many things have happened in
between; friends have referred to all
these things, how continuous deprivation
of rights leads to tcrrorism, leads to
extremism, leads to all kinds of despera-
tion and these demands come up. We
can understand and we sympathize.
You can also uaderstand, Sir, being
nearer home,

Mr. Amrithalingam has made a
reference in a statement to what has
happened in Malaysia. He has said,
““‘If Malaysia and Singapore can divorce
each other, why can’t we have a divorce
here 7’7 With all respect to our Temil
friends, I do not think this was a very
apt example. Undzr the British, this
was known as <‘Malaya’. Singapeore,
for many years, was a crown coleny
of th: British; it was a very important
military and naval base for them. Bien
after independence, except for a—wry
short time -when thes fedcral State ‘of
Malaysia was formed, inciuding SimgR=-'
pore, Singapore was kept s:parate. JBuit-
what I want to say is that, in both-thase
places, the ethnic composition of .the
population is extremely mixed. " In
Malaysia, the Chinese, th: Malays ‘snd
the Indians are in an alliance;
have separate organizations, but ey
have formed an alliance which is the
ruling party there now—Malays, Indlans
and Chinese. In Singapore, of coufse,
the Chinese are predominant, numeri-
cally speaking, but there are otHer
communities there also. But we do not
read very much, we have not heard
very much, of ethnic clashes and
conflicts or riots in Malyasia. Perhaps,
they are more sagacious than people in
some other countries : I do not know.
But I think this was nota very apt
example to say, ‘‘Since Singapore and
Malaysia could agree to divorce each
other, why not we try it here also ?”’
I do not think itis our job to suggest
one or the other solution except that
there must be an agreement, there must
be a long term political solution, in
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which the minority, that is, the Tamils
in'S¥i' Lanka, must feel that they
have got equal right and that they are
not treated as second class citizens
Suppose they were able to get Ealam
thén  what would be the fate of the
Tamils in the rest of that island, I
would like to know. Are they not to
havé the right of citizenship, the right
to move about freely in any part of the
island to work, to take jobs, to settle
down, to start business ? Are thcy to be
eopnfined, permanently isolated, within
only one part of the island ? Surcly
pot: Anyway, the main thing is that
the. negotiations should begin and our
ﬁitod offices should be used to that end.
i relief is going to be sent more from

~#fis country in futurc—bacause the Prime

‘Nlimister has

done a Commendable

tldng in announcing 2 Relitr Fund all

- thmt=--how that
»&igliributed at that end,

r

handled and
at least that

relief is

mart -which goes from this country. 1

~thmk,-our High Commissioner should

- #erginly have a say and should
“#wune hand in that.
Mgoeurity, 1
sYBovernment  is

ﬂ-pm\'lde them with

have
On the question of
really do not know, what our
thinking; who is to
the guarantee of

wyeeugity - of considering the traumatic
‘Teikperience through which they have
T passed.

' g_b.:

But I would say that, at the
ol X

k: m’hcnt the fear of foregin involvement

has’fn:ccded for the time being though I
fulfy share the apprehension expressed
here that certain powers are not going
to gjve up so easily, who are vitally
interested in the Indian Ocean and in
having ‘bases there and who would not
like to have any further talk about the
Indian Ocean as a Zone of Peace
etc. ?

Therefore, I would conclude by
saying this. Of course, the Government
I think, have been moving
correct. lines. But, they should also not
give the impression at any stage that we
are for or againts a particular type of
solution. The main thing is this. [
personally think that only a Federal
Solution will solve the problem; there
must be some autonomy for the Tamil
majority are a without which there can
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never be a solution. President Jayawardane .

would be well advised to think along
these lines and to think only of
oppressing  terrorism  which is the
product of his own rule. 1t has actually
spread. But, the point is that so long
as these conditions of  security, of
proper relief and of rehabilitation and
of cempensation for those who have
suffered and the longterm = political
solution are achilved, there can be no
lasting peace or solution to this
problem. Perhaps, we will have to
remain involved with it for quite a long
time in the way in which we have
chosen, without wanting to interfere
or intervene in their internal affairs.
Bit, still, we are concerned very much
with what is happening over there.
So, 1 hope, the Minister will be able to
tell us a little more about the brief to
our Emissary, Shri Parthasarathi, who
has been sent there as to how he is
expected to move:

MR. CHAIRMAN : Hon. House
may kindly make a note that we are
running out of time. So, try to be very
brief. It will be very convenient because
the ground has also been well cevered
by many speakers. Only salient points
may be made. Shri Mohanty.

SHRI BRAJAMOHAN MOHANTY
(Puri) : Respected Chairman, Sir, at the
outset,, . (Interruptions)

MR. CHAIRMAN : Just a minute.

SHRI SATISH AGARWAL
(Jaipur) : Let the Congress Members
not speak.

SHRI BRAJAMOHAN MOHANTY :
Are we not the representatives of the
people 2 We have the rights to speak.

MR. CHAIRMAN : 1 won’t say
that, Shri Mohanty you plaese carry
on.

SHRI BARAJAMOHAN MOH-
ANTY : Mr. Chairman, Sir, at the outs
set, I congratulate. Government, /parti-
cularly, the Prime Minister for. the
manner in which they have handled - this,
delicate issue. I also, congratulate. the
people of this country who have exhibi-
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ted a maximum restraint in this hour of
Crisis.

Mr. Chairman, 1 would also invite
the attention of this House on how the
forces are working inside the country to
disrupt the efforts to reach a solution
and the efforts to reduce the tension in
this area. Sir, in this House itsclf when
the debate was going on, categorical
suggestions were made that India should
have the armed intervention there.

SHRI1 CHANDRAIJIT YADAV
(Azamgarh) : Who said this ?

SHRI BRAJAMOHAN MOHA-
NTY : Dr. Swamy should refresh his
memory because he knows who said it.
We have been advised here (Jnterrnptions)
Please listen to me. We have been
advised to snop all diplomatic relations
with Sri Lanka. We have been persua-
ded to raise in the International Orga-
nisation, particularly, in the United
Nations Organisation. I think the
Government have not been persuaded by
these suggestions that came from the
Members of left side. In this context
diplomacy of Super Power was discussed,
I am grateful to Shii Chakraborty, the
distinguished Member of the C.P.M.
Party. 1 would like to know whether
the intricacy of the super-power diplo-
macy was discussed at China in the
Chinese Capital when the top leaders of
the C.P.M. Party had a party to party
discussion jn the Chinese Capital.
Unterruptions) My submission would
be whether they have advised the Chinese
Government to sever all relationships
with the American Imperialism. They
have no right to advise us. Wc are not
going to be vpersuaded bty tham.
Sir, who Prof. Dandavate was spca-
king 1 expected a more forthright
endoresement from him of tle policy
pursued by the Government of India.
However, he only broadly agrecd with
it.  (Inrerruprious)  Sir, since it s
a national policy no impression shouk
be give in the country that there are any
differencces amengst parties ¢n this ard
that is why I «xpected a more forthright
statcment ficnt himr,

Sir, there hus kecen a  deliberat:
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attempt to elimimate Tamil people from
Sri Lanka by using force. Then in
Tamil contiguous areas Sinhalese are
being settled so that contiguity is disrup-
ted. Mr. cChairman, Sir, the agree-
ments arrived at since 1965 have not been
implemented—the agreement relating
to language, the agreement relating to
autonomy. Sir, discrimination is being
practised to the maximum in services,
education and use of Tamil language.
Everywhere we find there is a deliberate
attempt on the part of the Government
in this direction. Once upon a time the
Communist party stood by the stand of
Tamil people but they had to withdraw
because they lost the electorate.

Sir, this is an hour of crisis and, as
such, my submission would be that in
this country let us cooperate with the
Government of India. Let an impression
of unty be ereated in India which
would influence the Government of Sri
Lanka to come to the ncgotiating table
and accept the basic human rights of
Tamil people, that is, original demand
for a federal structure, autonomy and
fundemental rights. These should be
seriously considered. I would also like
to submit, let us dissociate and isolate
the forces inside this country which are
attempting to trade on the miseries of
the Tamil people in Sri Lanka.

DR. SUBRAMANIAM SWAMY :
Mr. Chairman, Sir, I may be given one
minute to make my submission. 1 would
like to say that an important historical
event has taken place for which a great
deal of articulation is necessary. We
have now begun to participate in an
cvent which is tak'ng place in another
sovereign country. So, a new decicine
1s being enunciated and it is the respon-
sibility of the Foreign Minister to
specify th: parameters of this dociring
on this matter.

Secomdly, omnce you have involved
veusrself in the negotiation proccss you
have got to sce success is achieve | an |
we would like to know from the Foreigh
Minister what concrete steps he is
reing to take to ensure sueCess o her
¥ ise the backlash will be tremendous.
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Thirdly, the President, Shri Jeya-
wardene is now going to China. Does
this mean a new international dimen-
sion ?

SHRI H.N. BAHUGUNA (Garh-
wal) : Mr. Chairman, Sir, the Lok
Sabha has had—perhaps, it is the third
time—the opportunity to discuss a very
delicate question, if I may say so, a
questions of far wider importance than is
visible. If 1 may submit, of all the
question that have been discussed in
this House—and all of them are very
impor ant—the one that is being currently
discussed is a very very serious question.

Therefore, I may, in all humility,
submit that the Foreign Minister has a
very difficult job on hand, Willy-nilly
the job is there. 1 only hope that he
will remember that both the Sinhalese
as well as the Tamils, have Indian
origin. Neither is somathing foreign
to us and another thing is this. The
doctrine that has prevailed, the culture
to which 1 have the privilege to belong,
is the doctrine of foreign relations.
During the freedom struggle movement,
all of us know, no less a personality
than Mahatma Gandhi or Jawaharlal
Nehru, irrespective of being misunder-
stood, had been consistently advising
Indians abroad to look to thier country
of residence as their own and therefore
nothing should be done to encourage
even indirectly any separatist feeling or
element; and remember the Palk straits
in full of snakes. The best of the
swimmers going arcund that place knows
how bad itis. Therefore, I would appeal
to the Foreign Minister to keep all these
things in mind. He must also remember
that what is happening in Sri Lanka
today is the gift of imperialist machina-
tions starting from 1883. It is not only
today or yesterday that something has
developed. 1 have no time to go into
the long history since then. But I would
recall the late Prime Minister, Mr.
Jawaharlal Nehru's speeches in this very
House with regard to these very pro-
blems which were of a different texture
than what they are of today.

Therefore, let us not try to look or
appear as a big brother in this region.
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Let us try taks this work in all humility
and in a spirit not of chauvanism, for I
would not quote but would remind my
friends that even in th: Madurai con-
ference, World Tamil Conference, In
which TULF also was reprecented thz
D.M.K, bovcotted that Conference for
very good reasons.

(Interruptions)

SHRI K. MAYATHEVAR : Th:zy
weare not invited. (Interruptions)

SHRI C.T. DHANDAPANI: The
Opposition lead of the Tamil Nadu
Assemply was not invited by the
Government. (Interruptions)

SHRI H.N. BAHUGUNA : All I
want to submit itis that Mi.
Karunanidhi was not there, nor Mr.
Karunanidhi spoke a word in support of
Eclam. Mr. M.G. Ramachandran who
the moving spirit behind this Conference
stated that they were not advocating
separate  or  separatist tendencies.
Therefore, let us not run away from
this fact. (Interruptions)

SHRI K. MAYATHEVAR : It was
only Tamil  Scholirs  Conference.

(Intreruptions)

SHRI H.N. BAHUGUNA : Mr.
Armrithalingam was there and whether
Mr. Amrithalingam is a scholar not, he
talked about his problems there. I am
only reminding now that Mr. M.G.
Ramachandran had said “‘Don’t take up
this question. We are not for that''.
I am only trying to recapitulate what
Mr. M.G. Ramachandran had said.

I am merely talking of what Mr.
MGR suggested.

AN HON. MEMBER : That was
in 1974,

SHRI H.N. BAHUGUNA : Might
be.

AN HON. MEMBER :
in 1974,

It was not

SHRI H.N. BAHUGUNA : We in
our country ever since our freedom have
been facing ethnic problems in the
North-East, the Mizoram, Nagaland etc;
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we are facing a problem of some very
wrong notions about the connection of
religian with the State in our North-
West. We are condeming any country
which is encouraging any type of pcople
who are trying to develop this kind of
situation, and yet 1 do agree that India
has always stood for human rights.
And what has happened in Sri Lanka in
rclation to the kiilings and butchery, 1
am not going into the merits or demertis
of it, nor am I asking India to become
the policeman of the Asian region. And
should you try your hand on that, re-
maemnber the Chinese have a much larger
population spread all around right down
Iindonesia. Should you go by that
standayd ¢nd doctrinnaire 2 1 am vy
happy that Dr. Subramaniam Swamy
has raised that question, and askod
what type ol doctrainnaire you are
going to propound now. Let us not give
anvbody a chunce 1o play mischief in this
area. We have enough problems: Diego
Garcia, the whole of Indian Oceun full
of dangerors potentialities against India,
ready deployment forces available down
below with thie Arnerican bases spread
from Saudi Arabia, Ethopia all around,
cornering and monitoring every place
not to their liking.

1 would, therefore, suggest that we
have to be very cautious, yet the point
is ¢ what do we do when pezopie are
butchered in nearby countrie: ? There
was a lot of blo -ished when partition
took place in 1947. Let us keep our
h:ads cool and not try to talk some-
thing which will complicate the situa-
ton. It is good that Mr., Jaycwardene
has agreed for welcoming the envoy of
the Prime Ministor. It is also good that
India is extending its assistance for
relief work. 1 would go a step forward
that genocide must be condcmnea. If
we had merely condemnsd  gonocide and
stopped at thot, T would just not be
worried. Butsince wc are now lrying
1o enter the arena of trying to conciliate
brtween thise two warring type of
clements of a nation called Sri Lanka
which is cu: neighbour, let us remcmber,
there are preblems close by in Pakistan
also. I hope, yo:ir doctr nnaire wll
not extend tha: way also to that area,
and you start talk.ng some:hing abcut
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the Pakhtoonis, Raluchis, Sindhis and
s0 on and so forth.

Nevertheless, I would like to submit
in the end that this country rejects the
view that any ethnic group should be
eliminated, and to that extent, Sri
Lanka's President’s admission that he
is partly responsible for this type of
situation means that India can very well
tell him that as a good neighbour, we
will advice him to cee that this type of
situation ends. The mending has to be
done by him and he has to mend and if
he does not mend, and in the process
we end, that is not our responsibility.
But the point s very simple. Let us
not create a precedent and leave foot-
marks which will be taken by others the
way to inteifere in some of the very
diffrcult problems which we are facing
boih on ethnic, religious and linguistic
basis in this country.

.19.25 hrs.
[MR. DEPUTY—SPEAKER IN THE
CHAIR]

SHRI N. DENNIS (Magarcoil) : Sir,
in the solutien of Sri Lanka problem,
one of the
tests after

through
and delicate
Independence. By this tactful and
efficient handling of this scnsitive test,
our country has demonstrated a high
standard of diplomacy and mature
lcadership by arriving at a widely accep-
ted and sarisfactory poth 1o solution.
Mr. Amrithalingam, the Gencral Secres
wary of the Tamil United Liberation
Front also welcomed th: Indiam initia-
tive by expressing that there was change
in the situation after India has offered
is good offices and Joyawardane had
acczpicd the oil:r.

India is passing

most Serious

Even from the time when t(he pro-
blom cccurred in Sri Lanka, India has
been constantly vigilant in teking appro-
priate steps in  the matter and this
problem has been treaied as a national
problem with due prominence.

Lecause of the high temper of hatred
treated betwzen ths two communities—
Sinhalese and th: Tam ls—it is very
diffici It to bring the . lwo cominunites
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together for a negotiated settlement. It
is here that India has taken the crucial
and difficult task of providing a bridge
between the two opposing sides.

Since the days of Independence in
Sri Lanka in 1948, have been attrocities
and racial riots in Sri Lanka and there
was a discrimination in that country
with the Tamils. But this incident is the
worst and the severest with devastating
consequences. Even the Army, Navy
and the Police which are expected to
protect the lives and propertics of the
citizens, associated themselves with the
majority in the massacre of the Tamil
citizenms. So, the Tami's have lost faith
in the Government and there is crisis of
confidence among the Tamils on the
Government. So, a permanent politicil
settlement is ipevitable and neces<ar/,
That alome would restore peace and
tranquillity not only in Sri Lanka but in
that region also.

Repeated and continuous step: have®
been taken by this Government in the
matter and a basis has been built up for
the establishment of effactive and
immediate steps and a good starting
point has been made. A base of settle-
ment has been clearly laid in the pro-
blem. Apart from our close association
and kinship with the people of Sri
Lanka, there is a humanitarian obliga-
tion to solve this problem. When grave
atrocities are committed on unarmed
minorities, when there is genocide and
massacre, when human rights are viola-
ted the matter goes beyond the limits
and jurisdiction of that npation; and
humanity at large has a resparsibility to
see that the fundamental rights are pro-
tected and safeguraded. So, the steps
taken by our Government have a wider
appreciation and greater significance.

There are suggestions from certain
quarters for military intervention. That
will not solve the problem. Opposite
would be the effect. When other ave-
nues of settlement are open, when an
effective initiative is taken by Govern-
ment regarding this problem and when
this problem is trcated as a national
problem, and there is a positive response
from the other side, there is no necessity
for military intervention.
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Moreover, somz countries want to
exploit those critical circumstances to
their advantage. They are writing for
an opportunity to trap us. Those who
are speaking for military intervention
are helping the countries which want to
exploit the circumstanczs and convert it
to their favour. The “consequences of
military intervention have to be taken
into consideration. As this problem is
treated as a national problem, obligation
is there on the part of all sections and
all parties to cooperate with the
Government for an early, negotiated
political settlement of the problem.

Unprecedented and brutal atrocities
are commitied on the parson and pro-
perties of the poor Tamils in Colombo,
In fact, it was reported that Colombo
looked like a war fizld. It is to bz noted
that Sinhala prisoners killed their Tamil
co-prisoners and Tamil leaders like
Kuttimani w2re brutally massacred by
thz co-prisoners with th: support of the
Army and also the polic:.

Another point I wo 'J like to make
is that fellow—S nh | ::: students sent
the Tamil students ou. of educational
institutions. Even during train journeys
also, there was no safety. Even the in-
jured could not undergo treatment in
hospitals. Houses, factories, shops,
small and big busincss establishments
were all set on fire, looted and destroyed
by the Sinhalese. There is no scopez for
the revival or restoration of these induas-
tries. These industries are completely
liquidated. There are thousands of
displaced persons among Tamils. A
solution has to be found in such a way
thatt here should be no more any recur-
rence of racial riots in that island.
So, social, political, economic and reli-
gious equality of Tamils should be
recognized and protected.

Their cultural indentity also should
b> preserved. They should be
provided with future safety and security.
Solution should be in such a way so
that Tamils and Sinhalese should co-
exist and live happily in the Island.

The prevailing atmposhere of
discrimination in the matter of
admission in educational institutions
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should end. and job opportunites to
the Tamils should be increased.

A permanent, long term political
solution has to be made for the
establishment of peace in Sri Lanka
and in the region. With these words,
I fully support the steps taken by the
Government.

SHRI SATISH AGARWAL (Jaipur) :
Mr. Deputy Speaker, Sir, I have no
idea of making a long speech. I will
be very brief in my observations and
probably the briefest one in my
life .n this parhlamznt. We have
discussed this issue on two occasions
previously. This is the third occasion.
Where does this discussion lead us t) ?
It would have Dbeen better if the
government would have brought somc
resolution which should have be:n
unanimously passzd by this House
condemning genocide, killings, brutalities,
inhuman treatment and so on and so
forth being perpetuated on the Tamils
in Sri  Lanka and ths matter should
have bezn ended there. It should
have bezn done by the Government.
It is the Government’s responsibility.
L do not know why it has not been
done.

I am in agreemsnt with all the facts
placed on the Table of thz House by
my learned friend, Prof. Madhu
Dandavate and som: thesis propounded
by Mr. Babuguna h:re also. We are
'in a dilemma, as a matter of fact.
That  resolution should have been
brought. I had spoken to the speaker.
A resolution was drafted, prepared,
but I do not know for what reason
the Government did not agree to that;
and that had been brought before the
House; that would have been the best
course.

Now, so far as our involvement in
the whole situation is concerned,
* generally, all the sections of the
House have condemned killing, inhuman
treatment, violation of human rights,
brutalitics, disposal of bodies without
being handed over to the relatives and
soon andso forth. Thereis no
disagreement on that. So far as going
to the extreme armed intervention is
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concerned, it is ope lndlvxdu.nl ‘party’s
demand. . (Intermptions)

PROF. MADHU DANDAVATE :
Not Party. "

SHRI SATISH AGARWAL : An
individual member has demandod it.
But so far as the whole Hquse is
concerned, nobody has demanded that.
I think the wisdom should continue to
prevail on this governm:nt as not to
resort to that particular course - of
action.

Today, again some statement has
been mad: by the hon. Prime Minister.
On that day, whatever stated.in the
House, which we are discussing, was
all a told story by somebody else, who
cam2 over here from Sri Lanka to convey
to her; and in every paragraph, she said,
I am told by the special enmvoy, I
am told, I am told. What is your
information ? He should have been told
by the Prime Minister herself that these
are the facts. Then this House should
have proceeded to discuss the ‘whole
issue, not on the basis of what has been
conveyed to her. Today, what has been
conveyed to this House is what® has
been told by Mr. Amrirthalingarh,
So, where do we stand ?- What about
our High Commisson ? What about
cur own sources ? What is the “factual
position that should have beem told to
the House; and then we should have
discussed the whole issue.

The question of armed imterveation
doss not arise; absolutely not; at - least,
not only I am against it but, by and
large, the largest sections of the House,
excepting leaving aside a few individuals,
who may, for certain reasons, either
vote here or there, plead that.

SHRI K. MAYATHEVAR : NO. na.
not that.

SHRI SATISH AGARWAL : So
far as this situation which has been -
created their is concernrd, I am afraid,
Mr. Foreign Minister, that you have.; -
put yourself in the position of .someg :
sort of a PANCH. ‘

You have taken up the role of some
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. sort of a PANCH or a MUKHIYA type
.of man in the vill: ges.

% nia & gfear s f& &
daei & 1, TEvA & =@d
Fga g1

You have thus taken upon your own
shoulders mo:c  responsibility  now,
you are bringing the two warring
factions to the negotiating table and
so I only wish vou success in this effort,
which you have undertaken yourself
upon your shoulders, ] do not know
for what rcasons.  So you have under-
taken this respens.blity of bringing the
"TULF and others to necgotiating teble.
that too without any conditions, and

Ar. Jayawardene also has agreed 1o
came, without any pre-conditions and
you have to sec to all that. This
Seems to be a trap in which, 1 do not
know for what rcasons, you are caught.
You haye to guard againts all those
Yhings.

}_ rI.'hirdly, ‘Sri Lanka occupies a
$trategic position. No doubt 2bout
"it. “America is interested in Deogo
ﬁucih, the Indian Ocean and all that.
Wé' Bave been talking unanimously in
this House that we have to guard our
'c’Our'ftry' from all  those disturbanc s
here. and there. So, now. again this
military presence or acquisce nce,
In ““%héir prescnce, or  hospitality
b’c:ing' extended to them, naturally that
creates a sensc of disturbance in our
minds “with regard to the total security
of this country from this particular
activity and this interfcrence by these
powers, there in Sri Larka. And, in the
larger national interest you have
to guard against it and take a more
cauticus approach in this issue. Of
course, what:ver relief von have
announced is welcomie, ard it is necded.
But whether it is really rcaching the
peopke who need it is the main
point, It is a wvery important point,
for you to see through your diplomatic
missions that are there in Sri lLanka,
that it reaches really the necdy and it
does not mect the fate as we experience
in our country, as it haprens to relief
and e¢habilitation eflorts, that they
do not really reach the reaxdy. So,
that is £bso very important ard you have
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to guard against all those things, ard be
very cautious about them.

Let this House know as to what
really you intend to do. The Prime
Minister makes @ statement  and goes
away and we arc all fighting over that.
We do not know the picture. She does
not commit  herself. She does not
speak anything. Where do we stand ?
What is the stand of the Government
of India ?

As suggested by Sii Indrajit Gupta,
a negotiated political  settlement s
welcome.  Are you going to some place
away from the warring partics, or their
activites, to use your good oflices as a
neighbourirg country or the Chairperson
of the Non-Aligned naticns, and vou
are going 1o be invoived in order to
use your good offices to bring about good
scnse on Mr.  Javawardernc for any
such  scttlement, vhich  you are
going to do the whole job a!l alone as a
neighbouring country or the Chiarperson
of  the Non-Aligned Movement.
What are you going to do? What
further steps are you going to take ?
[ am no doubt inter:sted in the relief
ard rehabilitation for whkieh the amount
hes been increased from R . one crore
to two crores. So many ships have
bcen kept in readiress fcr  leading.
That relief has reached there. But
what are you going to do ? Please let
us know, With regaid (o important
approach, what  steps does  the
Government of India intend to take
with regard to viclation of human rights,
with regaird to the killings, wth regard
to tle genocide etc. ? A e you going
to take up these matters in international
forum ? Please clarify, if yeu are going
to the Human Rights Cemmission or
the United Naticns or what other steps
you are going Lo take.

Mr. Gupta suggested scme sort of
federalism.  Wkat is the role you are
going to plav in this matur? Wise
conscience sheuld prevail in 10 as you
have shown w0 far. You shelud not take
any populist measure.

SHRI C. M. STEPHEN (Gultarga) :
Mediation is done by n2g tating
i‘l’
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SHR]I SATISH AGARWAL : I do
not know. If you were sitting there on
that side, I will take it as on official
announcement. I am not interested

y in any announczm:nt by th: Congress (I)

Gereral Secretary. I want an
announcement by any one of the
Ministers who represents the Government.

The Congress (I) General Secretary
may represent the Governmant at a
Lata Mangeshkar Nite but not the
Government, so far as these affairs are
concerned.

SHRI C. M. STEPHEN I can
understand what you are asking for.

I am replying to you as you are asking
for it.

SHRI SATISH AGARWAL : Let
the Minister reply.

MR. DEPUTY-SPEAKER : Mr.
Pasala Penchalaiah.

SHRI PASALA PENCHALAIAH
(Tirupathi) : I express my deep sorrow
and concern ever the tragic episode in
Sri Lanka. Prof. Dandavate has said,
it is not the first time that Tamil
origins were attacked. So, we must
take serious note of this. The important
point to fremember is that the Armed
Forces of Sri Lanka and armed goondas
have directly indulged in this mass
killing. When we observe the press
conference of Mr. Jayewardene, I am
doubtfull whether he is sincere to solve
the problems of Tamilians in Sri Lanka
permanently as he sought help from
other countries.

In spite of provocation our Prime
Minister has taken all precaution in
dealing with the situation cautiously
keeping in view the traditions of India
and having regard to her present respon-
sibility as head of the Non-aligned
Movement. Even if we see the recent
history of relations with Sri Lanka, it
is very obvious to say that our Govern-
ment has always stood for territorial
integrity and total sovereignty of the
Republic of Sir Lanka. Sri, you remem-
ber well that when the elected Govern-
ment of Sri Lanka was threatened by

" the anarchist violence, the Government
of India extcnded its help to solve their
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problem. When the Sri Lanka Govern-
mant demanded an island of Kagcu:{»«vu,
our Govarnment considered their @uinand
genzsrously and gave the possessicn of
this strategic island in spite of pruiests
from certain quarters of our ¢ouniry.
Therefore, it is very clear that the
Governmant of India has faith in non-
intereference in the internal affairs of
Sri Lanka.

I am happy to state that our Ptime
Minister has takcn timely step by
sending th: External Affairs Minister to
Sri Lanka for studying th: situation and
consultations with the Government of
Sri Lanka. The gencrous help offered
to Sri Lanka for providing relief to the
victims of the violence also shows the
awarencss of the Government of India
to normalise the situation in Sri Lanka.
Starting of a Sri Lanka Relief Fund to
provide succour to the victims would
certainly give moral courage to the
desolute Tamilians ther:. In this con-
nection, the Government should be very
cautious about th: graveness of the
situation as I doubt, some interested

outside forces are lurking around to derive
a wedge bstween Sri Lanka and India
and to gain foothold in the Indian ocean.
Any laxity in dealing with the situation
or narrow outlook would be dangerous
not only of Sri Lanka but also to small
littoral States in the Indian occan.

At this critical juncture, leaving
aside all political considerations, it is the
responsibility of every Indian to extend
full support and strengthen the hands
of the Prime Minister to deat with the
problem of Tamilians in Sri Lanka for
a parmancnt settlement.

With these words, I conclude.

SHRI CHITTA BASU (Barasat) :
Sri Lanka situation, I do agree, is
highly complex because of external
factors which are connected with certain
developments and  certain  possible
developm:nts in the region having
direct bearing upon the security and

stability: of the region. It is again
complex because ofa complicated
nature of inter-relation among- thg
various social groups and ethdic
groups. Naturally, in situation iy
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this, we should be very cautious to work
out a permanent solution to the problem
so that the pecople of Sri Lanka
can work unitedly for the prosperity of
their own State.

But the immediate problem is to
provide adequate relief and help for the
rehabilitation of those who have fallen
victim to the senseless violent terrorism.

Naturally, certain information should

have been collected and furnished to
this House by the Government. I do
not like to discuss the details of it, but
there is opne important observation
which has been made by Mr.
Amrithalingam that they have grave
doubts as to whether the relief material
already supplied by the Government
of India would be reaching the needy.
He has also suggested that the High
Commission of India should be
associated in the matter of distribution
of relief to the victims. 1 only want
to know how the Government react to
that proposal.

We cannot just treat Mr. Amritha-
lingam as an ordinary person coming
from Sri Lanka. We have given him a
befitting reception, I believe we have
given proper consideration to the
statement he has made before the Prime
Minister @and other officials and
autherities coperned. What I feel is
that the task which you have taken upon
yourself is a very difficult and complex
one. I will give only one example.
Mr. Amrithalingam is on record to
say just ycsterday that his party, TULF,
*is willing to consider any reasonable
alternative to  their demand for a
separate and free status.”” It means that
if you c¢an, in the exercise of your good
offices, evolve a reasonable alternative
to the dcmand of a separate and free
status, his party will be agreeable to
consider it. On the other hand, what
do we hear from TELF, who are also
very much in the capital ? They say
the alternative 10 Eelam is only Eelam.
This is not a mere rhetoric, it is a
reaction to injustice, discrimination,
perpetrated by the Sri Lanka Sinhalese
chauvinism against the Tamil minorities
there.

Fherfore, you <can very well
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understand that you are contending
with very different conflicting ideas,
conflicting parties. In this context,
naturally I want that Government of India
should work in sucha way so thart
some permanent solution can be arrived
at. At the same time, we have to see that
the Government of India do not be-
have as big power. Thcrefore, I say
that the Government should, at the
present moment, start the confidence-
building process among the various social
groups, ethnic groups, and seek to
remove the persisting mistrust and bring
them together round the table so that a
workable solution, rather a reasonable
alternative, is made available in order to
ensure lasting peace in that country and
also to ensure lasting friendship between
the two countries of this sub-continent,
namely, India and Sri Lanka.

SHRI G. NARASIMHA REDDY
(Adilabad) : Mr. Depty-Speaker, Sir,
1 will not take much time because
sufficient debate has taken place
from all angles. I would only like to
remind you that during the entire
discussion lasting abaut 3 hours we
have been discussing in details as to
what has been happening in Sri Lanka.
But while giving my suggestions and
opinions, I would like to shift to the
other side, i.e., about our country’s
role. Our Prime Minister has very clearly
said that our policyis not to interfere
in the internal affairs of other countries.
Here I would like to submit that after
seeing the situation in Sri Lanka there
is an international conspiracy by some
big powers after watching the progress
of our country and also our leadership
making a mark in the international field.
Now, | am afraid that they are driving at
or they are trying to make our country
ccmmit about our non-interference so
that thcy may say tomorrow that
India has gone ¢gainst their policy by
interfering in the affairs of other
countries. So, we will have to be
very cautious in this regard. We should
also be very cautious that when we
want to sec that our neighkour is very
strong, and if thcre is any dispute in
Sri Larka we go to the extent of sceing
that that dispute is solved and Sri Lanka
bccemces strong, we c¢annot create an
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impression in this world that India
somchow has taken sides with the
waring groups of Sri Lanka. This is very
dangerous. By an international
conspiracy they are trying to corner us
and push us to a situation where the
whole world may say that India has taken
sides with in the waring groups of Sri
Lanka, So, I would only say that we
have paid sufficient attention to the
butchery or the killings of Tamilians
in Sri Lanka. but in trving to solve their
problem we must b sufficiently conscious
that we do not go away from th:
accepted foreizgn policy of our country.

With these few words I thank vou
very much.

MR. DEPUTY-SPEAKER : [ alio
thank vou very much for shortening

your speech.

No v, Mr. Shailani may splak.

st FFFAT A qATA (Z19YH)
IqMeTA AEIIA, HIAF & HIAA H
FOray XAT FIT M £ I HAT,
sira Ay zfavraidt, @ f5g qau, f9a
aqwzrdr, a7 Tw-pw 417 gLafo
g owmm fagr &, 3% 939 AT &1
ol c il

az ATAY BYFTE, 94 TH AIAN
AVAFT F AN 9T g3 &1 W |
AT WA FTZ41,  FAT WA
gfaar & sfga 7 ad-F A1 FF1-
Fz1 gad &t fwar g o 3@ g aqr
qT af|s Arfaat 97 F287 1 ®IF AT
gfes & searaie JYL 7T (9, Fed-
ara frar 3 geafa &1 q2r, § gowar
g fF ag fadt a7 aora &1 &7 adl
Fgr AT FHAT 37 a1 aifzal F
A zafy fasgr F1 & T &G A
Frfga 1 sEFT gETU g W A
faag zara e &1 g g @i
FT gra 3 AV g AFA §FHIAT FT,
aexpfa &1, srammma F1, arfosg o9

-
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ST HT 31 § g%AT F—afe ag
Fgl M7 & sNAFT 7w @ wi-
g § ar 38d #1E qma 1T 4G g |
afFa garf & awfeay  gearg 7 Y
A10ET AT 9T gAT AT fya aLg & gl
#1 9(@q ANT B9 A TT F Feor-AMW
frar, agaza & fa=sdia g1 & at
SIFFT § gz &1 9gaT AYET @) 2,
“AT T wIE gw §, 1958 #
¥ &1 g, 1961 7 gU 1T 1977
ggu fag dar qrdta gav g9 A
FHIE TAL! (mAE AAT T g
ZEA F A2 faal |

[t

20 hrs.

gxIEA 98 2 f& «ITAAT #Y qIray
Az NaAF1 H agh & (asafaamal,
Fralan ., &xe, avF19 A1afaal, ate,
gfam, zam @Y7 smaz 7 afas wifeagl
#1390 & ¢ 3AFT g ANRF
TRWT AT | FAAT WIGT TI agi 9T gal
Arav AT WINT @, IAF! ITLAT HT qE,
Fg! AT A¥g-37g @ sAF! sarfea faar
7ar, fgqa agi 97 Qa1 FI@IET §q17
graarFife garg & Hlean acang &
gad &1 faar 1T (93 &l g7 Al
FEATAILFT YT41 @1 & @I g,
SART 4371 Zre granr ?

g5 gHINT g9 Z{A94ar 7 {aggmw
AT WIT AW AT qEATY SIHAA
azl Z4T, 399 gRIT fa9ie gfaar &
TR T HIT gFAar 4 A% gUAT 7 |
2q fady zwa weg®AY mnl § Hag
GETETT AT FIAT AIZT « TTT HAT S
7Y OF FIT I AAF 1Y, TG AT F3Y
g1, gHITr FIE HI FAA, F1¢ W1 FA
gt A7T, g1 Fifge faga gfaar &
AV A1 Lo F 0T A @A (PEH 1F
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ST & HeA®AT AHAI & IGAAIISAY
FIWEE)

fara & fodl F1A 7 o9 30 @

N fta geard g€ 8, fay fy g &
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fear 1 A 7 wiww A fasar gwe
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g foq faar &1 faga adr gd g
ATATT o UHo o F1 AFT o4
TUSAT ®ISFT A &ew-q1q fFar a1
W@ 4 99 9T f=fr g%z &1 o1
fadty fwar) s&@sra it 9 gar,
Ay g3 qgiagfa IaF @19 g Wi
foa =10l & @9 4g FdTd gam @
3qq Wi Wit 3a4ar & f=faa g faaar
g4t @ AfsF @ oAmy #7139
QI UAANAR ®T AT AIgq g—H
Al § 4g S8l q1d Tgl § 1 alqa-
AT{ugl $1 4T gH FIAT A1gA §, A%
g gar g4 agigyia & &fwa 1
Y & QET gL gr Al grAr |nfgy
fagy {5 agi & AT &1 aq17 Erge
F gHard gl q1C—ag &1 q@l &
Faret § AN .971 § 1 gL q90T qAy
or A ga% gfd @t gesdl feend @
sa% faq gfaar & mia gaw
ards %t g VT A A% § 3°% Fuer
Aqc | ANSF1 KT gATAr agT ATqrA
¥ g® ! Jgm—aar gEs qu
fazamg 2 )
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%A ol & q19 & oA g1g qHIT
FIATE AT AR g9a1z a1 g fF
A9 gF A4 G A% A F}
FIT 9319 [H47 |

SHRI S. T. K. JAKKAYAN
(Periyakulam) : Mr. Deputy Speaker,
Sir, on behalf of th: All India Anna
DMK, I want to say a few words on
the statement made by our hon.
Prime Minister on the 12th August,
1983 on the situation in Sri Lanka.

There was a thinking in the begin-
ning that it was an internal affair of
a foreign country. But from the
violence, killings and discrimination
on the Tamil origin in Sri Lanka, we
cannot take it as a disturbance in
another country where we should not
interfere. Sir, we have our Kkith and
kind, sisters and brothers and fathers
and mothers of our own blood whose
rights and properties were destroyed.
They were rendered homeless on the
street of Sri Lanka. So. it has become
our bounden duty to rush for the help
when they are in distress.

[ thank our hon. Prime Minister
for the timely intervention and the
steps taken to protect the aflocted
people. I quote from our hon. Prime
Minister’s statement on August 12 in
Parliament :

“I took the opportunity to reassure
Mr. Jayewzrdene that India stands
for the independence, unity and
integrity of Sri Lanka. India does
not interfere in the internal affairs
of  other countries, However,
because of the historical, culwural
and such other close ties between
the peoplesx of the two countries,
particularly between the Tamil
community of Sri Lanka and us,
India cannot remain unaffected by
such events there.”’

So, I thank our hon. Prime Minister
for the decision taken to constute the
Sri Lanka Relief Fund and Sri Lanka
Relief Fund Committee under her
chairmanship with a initial contribution
of Rs. one crore from the Prime
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Minister’s National Relief Fund. Since
1948, the Tamil origins of Sri Lanka
were step by step driven away from the
right to live at par with the Sinhalese
to disenfranchise their votes. . The
percentage of employment and education
was reduced to one to five per cent with
the intention of washing away the
Tamils once for all in Sri Lanka. Taough
the Opposition Parties and many other
organisations were fighting against the
atrocities in a democratic way, no tangible
solution was taken by the President of
Sri Lanka. There was no security for the
Tamilians for the past so many years.
Tension prevailed in many parts of sri
Lanka and stray cases cof lootings,
killings and arsoning were common. No
action was taken to stop these
atrocities.  So, the ambush of the 13
Sri Lankan army personnel took place
on July 23. The whole country was in
turmoil.

Our hon. Chief Minister Pyratchi
Thalaivar Thiru MGR  conferred with
all the Opposition leaders and led the
delegation along with them and met
our hon. Prime Minister, It is the
initiative taken by our hon. Chief
Minister that our hon. Prime Minister
was convinced about the true problems of
the situation in Sri Lanka and intervened
in this matter. No other Chief Minister
of Tamil Nadu dare to approach the
Central Government.

SHRI V. MAYATI!IEVAR : You
have to expunge evervthing.

MR. DEPUTY-SPEAKER : You
must get up and say if you want to say
and if he yields. Is he vielding ?

{(Interruptions)

SHR1 S. T. K. JEKKAYAN : I am
not yielding. (/nterruptions)

MR. DEPUTY-SPEAKER : What

MR. Mayathevar, this is not the
procedure. You are a very senior
leader. You must ask hinr whether
he is yielding and then only you can
speak.

SHRIS. T. K. JAKKAYAN : Sir,
here T like to mention the resolution
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passed by our All India ADMK party
General Council recently on 14,8.83
requesting the Covernment of India
that the United Nations peace keeping
force should be statiomed im the island
rocked by ‘ethni¢ ' ‘violence . till' . such
time as the people affected by riots. were
compensated in full for the damage of
property and loss of life, - were granted
equal status and civil rights -along with
the Sinhalese  people and were not
stripped of any of their fundamental
rights granted to them under the
Constitution.

In another resolution, it has stated
that the decision of the Union Government
to send a team of parliamentarians to
Sri Lanka to get first-hand account
of the problems there was welcome
and it should also include the Members
of Tamilnadu Assembly. The .Council
also dJecided that since a large chunk
ol population in Sri Lanka was Tamil-
speaking, the Indian Government should
send a Tamil speaking High Commmis-
sioner and all aid being given to
Tamilians in Sri Lanka should be sent by
the Indian Government directly to
the affected people or at least channeled
through the agency of the United
Nuations.

Sir, T request the Prime Minister
to take nccessary action over this
resolution.

I have come to know that our Prime
Minister is sending Mr. Parthasarthy as
her emissary Lo expedite the Government
of Sri Lannka’'s action in the future work
of rehabilitation of the victims and the
amicable settlement with the Opposition
partics who are directly invaved in
it. 1 hope and expect that everything
will be settled there as we all desire.

SHRI CHANDRAIJIT YADAYV

I think, if we have had a discussion on
Sri Lanka situation three times in the
House, that shows that this is an impor-
tant issue with which our country, our
people and our Parliament is highly
concerned. Otherwise, we would not
have discussed it three times within the
last three weeks.

India and Sri Lanka’s relationship
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is a very special kind of relationship.
What has happened in Sri Lanka has
shocked the people who believe in
certain human relationships and values
all over the world. I am sure, it must
have shocked ths common p:zople in
Sri Lanka also because it has created
a very serious prohlem for that country
itseif, a kind of civil war between two
sections of their own population. The
situation has come toa point where
Tamil-spcaking people feel  totally
insecure in that countrya nd the
Government also admits it and because,
the Government is helping Tami -ipeaking
people to move to Jaffna where they are
in a mujority, it mzans that they them-
selves feel that they are insecure in
other parts of the country. [t is not a

good thing.

In our country, we know that th:
people have the freedom to go to any part
of the country and live there with
equal status, as a citizen of the country.
1 think that will be an ideal situation
for our neighbour Sri Lanka also. |
do not know whether that situation will
rightly prevail there.  But we wish that
that situation should prevail there and
the Goverameat of Sri Lanka must
take all necessary steps to sec that there
is no political de-stabilisation i that
country. If there is a politiczl destabi-
lication and a civil war situation, 1t is
not good for the independence of that
country also. 1 look at this situation
from that point of view.

I think, India and Sri Lanka have o
very special relationship. When 1 was
speaking the first today, I said, if Sri
Lanka does not have objzction, then
our Foreign Minist:r should visit that
country and it will perhaps sooben the
situation. That day the Forcign
Minister himself conceded that pzrhaps
he will not be able to wvisit Sri Lanka
unless the Government of Sri Lanka
agrees (o it and he would not have
been able to pay a wvisit had Mr.
Jayawerdane not agreed 1o invite him.
That is the kind of special relationship
we have.

Even for Mr. Amritalingam who
is the General Secretary of a party,
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it would not have been possible to
come here if Sri Lankan Government
wanted to stop him. They would have
stopped him and not allowed him
to come to India. But perhaps
Mr. Jayawerdane thought that inthis parti-
cular situation, this kind of dialouge and
communication is necessary witha
country which is a neighbouring country,
whose people are highly worked up
emotionally on that situation because
some of our poor pcople have very
close relationship with those people
and they are under this kind of attack.

Two days ago the Prime Minister
said **We are willing to send a special
emissary."’ Had Mr. Jayawerdane
not agreed, cven our Prime Minister's
offer of good offices and sending a
special  envoy.,  Mr. Purthasarathy,
would not have materialised. Mr.
Jayawerdane gave his  consent  only
vesterdav. He said *‘Yes. Let him
come.”” I am glad that tnis kind of
relationship exists between our two
countries  in  spite  of whatever s
happening in Sri Lanka. These  are
good stens. 1 would sav  that  these
are good neighbourly relations. I do
not want to infer  that these are
interference in the internal aftairs of
Sri Lanka by Indix

Even in 1905  when unfortunat iy
there was a war between India and
Pakistan, a friendly countrv like Soviet
Union offered its good ollices and even
the Prime Minister of Soviet Union
Mr. Kosvegin did offer to bring about a
solution and brought both sides on to
the negotiating table and a solution
was found.

DR. SUBRAMANIAM SWAMY

They are both different countries.

SHRI CHANDRAIIT YADAV :
May be different countries. There have
been instances when some of our
neighbouring countries asked for our
election machinery, for our people to
come and help them to hold their
elections and we did help them. It is
their internal affair but we did help
them. We did our services. I think
this kind of thing happens in internal
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relationship. I for one welcome this.
This is neither imposition nor interference
because we go with the consent and
with the willingness of the othzr country
with the hope that this would perhaps
go a long way in soothening the
situation and sort out probiems, It is
a good relationship. I must congratulate
on this issue Mr. Jayawerdane also
that he has also agreed to this kind of
arrangement. If Irdia gives some kind of
a suggestion, what is wrong in it 7 We
can offer our suggestions, from our own
experience. We are a very complicated
socicty. We arc dealing with people
of different races, differentethnic origins,
different communites, religions and
languages. We have our problems also.
If we suggest as a friend, give advice
as a friend, I do not sce any objcction
in that.

Mr, Amritalingam also told us
that today Tamil peopl: feel completely
insecure because of thz involvement of
the military and police in killing
Tamilan people. Th2y have heccome a
party for . attack and  killing And
destruction. Even Mr. Javawerdere latter
accepted that a section of military went
out of control due 10 indiscipline. They
ware demanding “*Make some decentra-
hisation. Give us some autonomy.** 1In
Jaffna area, Mr. Amritalingam said that
27%, of the total poulation are Tamilians,

but they wcre not remy:sented on the Police.

Even in areas where there are 909/
Tamilians of the total population, Tamili-
ans are not represented on the Police. No
thought was given 10 this matter. They
say that at least in Police and Adminis.
tration and in Army they should also be
represented according to their population
to create a sense of security amongst
them. I hope that Mr. Jayawerdane
and his Government wi'l take these
problems into consideration.c As a
country. we - will not go and say that we
support the secessionist movement. We
are Dnot going tosay, ‘‘Yes; they have
the right for separation:” In our own
country. we do not accept. this. Threfore,
we haye no business to go and sugpest
this to them.

But - what s disturbing me is
something else. 1 think, the Foreign
Ministry this tis; e had failed to react 10
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the situation quickly. Why did the
Prime Minister take more than three
weeks to condemn these atrocities and
genocide in Sri Lanka ? Did the Prime
Ministsr not have the full picture ? If;
they did not have the full picture of the:
happenings just across 80 kms, then it
is a sad thing. Our DMK friends here
from the very first day were only
demanding this: ‘Let the House condemn
the atrocities, the genocide, there’. But
the Government did not agree for at
least 15 days. Our friends from Tamil
Nadu were expressing their strong
feelings. Were they not right? The
Tamil pepole knew the situation and
were reacting to it immediately. But
the Prime Minister, after 15 davs,
strongly condemns that it is a serinus
sitvation. We proposed long ago ‘Let
there be a unanimous Resolution®, and
when 1 asked what happened to that
Resohution, . I was told, **We do not
wont to condemn the DMK Members will
not agre¢ unless we ¢ondemn and, there
fore, no Resolution™. This is a failure
of the lorcign policy of the Government
of India. T am sorry to say this. We
sce the picture being given 1o us : what
Mr. Jayewardene told us, what Mr.
Amrithalingam told us, what the High
Commission'r of India told us, we do
rnot know. What is the role of the High
Commissioner of India there ? These
are thingd which are disturbing to my
mind. 1 think, this -shows either we
were vacillating. to make up our mind
finally or we were not clear, really
speaking, as to what kind of siep we
should take. Tranks tothe people of
this- couniry, to the pzople in Tamil
Nadu, they, really <p2aking. took the
lead, they reacted 1o this: not that thev
reacted like this, “You send wour
Army and Navy: .yvou help them to
build - another nation™; the simply
wanted the killing to be stopped, the
genocide 10 b: stopped, they wanted
some Kind of sccurity 10 be. givems
those people. - But still we were ka@plﬁ
quict. paralysed totally. what 1o do and
what not to do. This is where the
Government must  learn -some. lessors.
This is what has distuirbed me.

Mr. Jayewardene has agreed that
our envcy will go there, and the Prime
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Minister has informed us today that
he has also agreed that he will appoint
a special envoy, his brother will continue
"to be there. We will help them to
find some solution. Our first task is to
bring them to the negotiating table.
When Mr. Amrithalingam came here,
he was received by the Prime Minister
and the Foreign Minister and he met
the Opposition leaders also. We will
advise them also that they should also
see that in united Sri Lanka they live
as citizens of Sri Lanka and Sri Lanka
should not be divided into two nations
or three nations. After all, as Sri
Lankan citizens they will also feel that
this is also their foremost duty to see
that political stabilisation takes place
in their country also. But they have
certain very serious grievances, they
have been discriminated against, they
have been subjected to most brutal
inhuman attacks and killings. Therefore,
if they have this kind of doubt, that
doubt must be removed from their
minds.

With these words, I hope that there
will be normalcy, there will be political
stabilisation in our neighbouring country
Sri Lanka; and that India and Sri Lanka
will remain as good friends. The Sri

Lankan Government should not look to the
USA’s nuclear base or their armaments
or their dollars. Ultimately it is their
right kind of policy which will give them
political stability and not depending on
any kind of imperialist forces.

MR. DEPUTY-SPEAKER : Now,
the Minister will reply.

THE MII\{ISTER OF EXTERNAL
AFFAIRS (SARI] P. V. NARASIMHA
RAO) :  Sir, from almost day-to-day,
from stage to stage certatnly,
Government have been reporting of
Parliament in all detail about what
has been happening in Sri Lanka and
what Government of India have been
doing in the matter. That there have
been three debates in this House and
these have coincided with three distinct
stages is easy to demonstrate. I do not
havc to give details. The statements
made by the Prime Minister and the
statements made by me in both Houses
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also singnified certain nodes in this
process. We did not just come here to
report for the sake of reporting. But
whenever there was something by way
of a forward movement, there was a
report made to the House promptly.
When there was to such movement, in
site of the fact that there was a demand
from the House, we did exercise some
kind of restraint. We could have given a
kind of running report. But we did not
give that because we wanted to report
only when certain things happened
which signified a forward movement.
This has been the approach of the
Government of this matter.

To date, the Prime Minister has
given the latest position and that is
where we go from here. She has very
clearly stated, as suggested by many
Members in the House during the debate
and I quote :

““As 1 have previously said, it
1s for the Sri Lankan Government
to decide how and when a Con-
ference with the Tamil leaders
can be brought about. Iu, beccue
of our profound concern, we have
offered to help in whatever way we
can. To arrive at any settlement, it
is necessary for both sides to talk to
each other.”

Now, these were the very sugges-
tions, not unmixed with caution, which
were expressed in the House during the-
debate 1 have noticed that the burden.
the main thrust, of the debate to-day is
‘Caution’ capital ‘C’, perhaps, all the
letters in capital. No one can accuse’
the Government of not being cautions.
Caution, naturally, can be interpreted
in many ways. Caution taken to one
extreme c¢an amount to inaction.
Caution, when it is thrown to the winds,
can lead to rashness. It is clear that
both these extremes have been avoided.
Our caution has not ended in inaction
as the unfolding events and the steps
that have been taken by the Government
would clear]ly show. Therefore, I would
submit that what the Government have
been doing and what they contemplate
to do in future has been very clearly
brought out and, in the last para of the
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statemznt, the Primz Minaister has very
clearly told the House :

<“Above all, we wish to assist in
bringing about an atmosphere which
is free of communal tension and con-
ducive to the efforts of the S:i
Lankan leaders of all communities
to achieve a lasting political settle-
ment.

“**We hope both sides will take
concrete steps towards that end.
This is what I want my envoy to
pursue with President Jayewardene
and others concerned.”’

Now, the task for the envoy has been
very clearly delineated. There is no
doubt in this. Naturally, in pursuance
of this what he will say, what he will
do on a given occasion cannot be
anticipated now. Good offices by
their very nature are not capable
of being defined in cut and dry terms.
They could take different forms in
different times and on different occa-
sions in regard to different questions and,
therefore, good offices as such are what
we have achieved as a breakthrough in
this.

Now, there are pitfalls. There are
dangers. The whole matter is delicate.
These matters cannot be gainsaid, I
know. But what is the alternative ?
There is no alternative but to be cautious
and still he doing the right thing.
Therefore, good offices since they have
been accepted sum up what we have to
do here-after. This is what [ would like
to submit to the House. Beyond this it
is not "possible to say what form our
good offices will take at given moment.
Naturally, all the don'ts that have been
uttered by hon. MNembzsrs have been
noted. They are very much in view of
the Government and they will certainly
continu¢ to be keptin our view while
we are handling this very delicate
question.

In regard to certain information,
Sir, it so happened that when this
information was asked fo- we wers
just asking our High Commissioner to
give it to us. After he gave it ,to us [
} gave this informantion in the other
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House. When the Sri Lankan authorities
told us that the number of refugees
came down from 80,000 to 30.000, we
reported this to Parliament. There-
upon, Members asked us promptly
as to what our own information was,
and we doubleschecked the figure
from our High Commissioner. I have
given th2 latest figures already but I
would Iike to give the latset, as of
today, to this House. The earlier
reduction of refugees in camps from
80,000 to 30,000 was done by transfer
to Jaffna about 20,000 to 25,000, Trin-
comalee and Batticalor about ,000,
and back to their homes or to friends
in colombo and oth:r places about
25,000. The latest figure of Sri
Lankan government which our High
Commissioner also has corroborated
is that less than 15,000 refugees are
still in Colombo. Now, this clearly
shows that lots of them have been sent
out of Colombo or out of the camps.
This does not mean by any stretch of
imagination thct they have been rehabilia-
ted or re-settled or they are back home
safe and happy. No. The point is that
they have been allowed to go wherever
they wanted to go. Some wanted to go to
Jaffna. They have been sent te Jaffna.
Some could go to theit homes. Astually
there are no homes there, mind yom, not
for all of them, some may not be Baving
their homes. In fact, in one of the acws-
papers hon. Members might faswe recad
how human nature asserts Jteslf—the
spirit for survival even ia Cglombo
people had come back to thalg sheps
which were gutted and werp trydag to -
open those shops This is what we read
from newspaper reports. So,-it é mot as
if everybody wants to run aehifs

1t is not as if everybody just throws up
his arms and says that he has no future
No, human nature being what it is, therg -
is an effort to rehabilitate themselves,
to resettle themselves, to find their own
old abode and if possible to occupy
it again, to repair it, to opea shops,
all this has been taking place, but it
is quite clear that a stupenduous task
awaits the Government of Sri Lanka, .by
way of rehabilitating of the people,
although no amount of rehabi'itation can
really bring them back to the position in
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which ﬁny were before this thing started.
Yet w’hatever bring is possible, this
mdmmum that is possible, would have to
be done and that is a long way. Nothing
,_amrmdlmg that has been done so far.
Sa; they will have now to find out how
/ ’tn rehabilitate these people, who have
*" gone back to their places, if not to their
homes, then what is to be done with these
25,000, 28,000 or 30.000 whatever their
number, who h.ve gon: temporarily to
Jaffna. where they have some friends,
some relations with whom they can
spend sometime, bit they cannot
remain there ali the ti ne. They have to
go back to their places of works: what is
to be done to tham to enable them to
go back ? So category-wisc all these
groups have to be taken carc of and
in their own different circumstances,
they will have to be rchabilitated. This is
a stupenduous task for which the Sri
Lankan Government has now started
some effort by appointing an authority
and so on and we, on our part. have tried

10 assist and will continu: to assistance in

whatevery way we can. So far as the assist-
ance tha;-has been sent from India is con-
acerned, the b:neficiaries have got it by
and large, bécaise not only the autho ies
of the Sei Lankan Govzroment but also
the Red Cross was very much in it. We
have reports.from the Red Cross, our own
Red Croﬂs a man from here went there,
he has given a report. Naturally, he has
reported. that much more is needed,
more and Jnore persons have been
involved ,arnq‘. we would like to give
whdtevefmglqg: is .needed.

"J"'l

Yasterday}‘1he Prime Minister spoke
{o 1ho-’r§mdcm of Sri Lanka and he
said that EWGuld again ascertain
what nef.ds are, ‘Jll“ outstanding and let
our High C‘ommlsslpncr know. So, we are
in contact and:.d$ far as, possible we shall
see to it that uha.téver we can-do in the
task of immediate relief will be done.

In regard to the prop rtizs, as I had
stated in this ‘House, a new regulation
has been promulgated. This regulation,:
according. to- ‘Mr., Jay.wardane, the
envoy of the President, was a holding
operation. Now, there ar: many doubts
in régard to.this, .rcgulat cn I do not
think it wauld bc prop:r for ws to
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comment on the regulation or on a
piece of legistation of another country.
But since so many of our brethren are
involved in this, affected by this, I did
send for a copy of the regulation. I have
it with me. I have tried to study it. Now,
this regulation is patterned. I am told,
on the law which was promulgated in
the United Kingdom during the War, in
regard to the properties, that were
bombed out, because the Government
then wanted these properties to be
vested in Government. The act of vest-
ing in important. It is not taking over,
it is the act of vesting; vesting is a legal
concept. Once the property vests in
Government, whatever is done by any
one to that property becomes illegal. I't
it i3 not vested in Government, it is just
there. Anybody can go and do anything
with it. If it isa movcable property, it
becomes res nullius and anybody who
finds it become its owner. Thercfore, there
are some legal complications and in order
to surmount these legal complication,
this Jaw, I am told, was promulgated
in the United Kingdom during the
war-time and on that pattern this
regulation has b:en promulgated in Sri
Lanka. Much would, however, depend on
how this regulation is actually implé-
mented. There is a provision for vesting of
the property in ‘the ,Government, there
is also a rrovision for. divesting of  the
property by the Gavernment. When the
Government is divested of the property,
it reverts to the original own-r. That
goes withcu! saying. JHatis the eflect
of law. These are the .. provisions
incorporated in the regulation, It remains
to be scen how It is goi‘ﬁg to be
implementcd Again, it is a wery
difficulr  ta k, because what has the
Governmei t to do with a property which
has been  totally damaged 7 Ts the
property going to be  constructed
again 7 Is it going to be given back
to the owner? And if he does not
want it at that place and wants to go
somewhere else, what is the Government
to do? All these questions would arice
and I have no ready answer: no one
has any ro dy answer and I am surc,
cven the Covérnment of Sri Lanka, or
this  genticman,*the authority who is
in charge of doing this has no ready
answer for' 11 these things right now.
It willl have ty be a process in which
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answers are found as they go along.
That is all that can be said.

The most important thing, as I said,
i1s this break-through, which has been
achieved, naturally, by the cooperation
of both sides. Therefore, any other
gloss, any other interpretation, any other
angle of looking at it would be irrelevant.
At the moment what is important is that
this break-through has to be followed
up and we hope that since there is desire-
according to us, there is a genuinz desire—
on the part of the peéople of Sri Lanka,
all of them, to live together, as they have
lived for the last 2500 years, this desire
should assert itself. Whatever impedi-
ments there are in the way, and there are
many impediments, very very difficult
impediments, they would be removed
by their own cooperation with one
another, which as a result of our good
offices, to some extent, is facililated.
That is all that we are going to do,
nothing beyond that. The entire thing
has to come by their own consent, and
their own desire to live together.
Nothing else can work, only that desire
will work. It is clear that neither of them
has changed  his stand; neither
Government of Sri Lanka, nor Shri
Amritalingam. We do not expect them to
do it overnight; it is not that simple, it will
come, if at all, as a Package. One can
easily see that it can come only as a
Package after so much of spade work.
That needs to be done, We need not
be discouraged by the fact that neither
party has really come down or clambed
down from their own original position.
We will have to persevere in this work.
As [ said, until the end result eally come,
we will not find any visible or perceptible
changes in public stands. That we
should not expect; we should work
towards that cnd and that is what we
would countine to do.

There is nothing more which 1
could add. The Prime Minister’s
statement is the point form which we

take off, and that is all.

DR. SUBRAMANIAM SWAMY :
But These good offices will be a general
pattern in the future ?

SHRI P. V. NARASIMHA RAO

Why do you expect these things to _
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happen everywhere ? I do nog
understand. This is absolutely Upshakiu n

SHRI K. MAYATHEVAR : 1
have got a very small, but very
important, inevitable and unavoidable
clarfication; . . (Interruptions)

MR. DEPUTY-SPEAKER : Is the
Minister prepared to reply to that ?

SHRI P. Y. NARASIMHA RAO :

I do not know; the depends on what it
is.

SHRI K. MAYATHEVAR : It has
been stated by the hon. Minister that the
discussion that round-table conference
between the TULF leaders and the
Government of Sri Lanka would take
place at the discretion of Sri Lanka
Government. If the Sri  Lanka
Government goes on postponing the
conference to trap the Tamilians "
(Interruptions). Therefore, I want to know
whether you would persuade the
Government to fix the time limit to
discuss all these things.

DR. SUBRAMANIAM SWAMY :
In that case we will send the army.

(Interruptions)

SHRI K. MAYATHEVAR : 1t is
a very dangerous matter.

Therefore, 1 am asking, Sir.

SHRI P. V. NARASIMHA RAO:
That should be enough.

(Interruptions)

SHRI K. MAYATHEVAR : The
Hon. Minister may hear me.

MR. DEPUTY-SPEAKER : You
have already asked one clarification,

I am very sorry. You are spoiling the
good debale.

The House stands adjourned to re-
assemble at 1l a.m. tomorrow.

20.46 brs.

The Lok Sabha then cadjourned till Eleven
of the Clock on Friday, .August 19,1983;
Sravana 28, 1905 (Saka)





